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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 1011/2024

Mr. Islam Applicant

Versus

M/s Symbiosis Pharmaceuticals

Pvt Ltd. & Ors Respondents

REPLY ON BEHALF OF THE RESPODENT NO-7 CENTRAL

POLLUTION CONTROL BOARD (CPCB)

Most Respectfully Showeth:-

1. That, the Hon'ble NGT vide order dated 05.08.2024 and notice dated

23.08.2024 has sought the reply of CPCB in the instant matter. Thereby, the

reply is made in succeeding paragraphs.

2. That at the outset, the answering Respondent deny all claims, contentions,

allegations and averments against answering Respondent CPCB in the above

Original Application (OA) contrary to anything stated or submitted in this

reply. Nothing in the OA may be deemed to have been accepted or admitted

by the answering Respondent for want of a specific denial, save any

averment which has been expressly admitted hereinafter.

3. That the CPCB is a statutory Board constituted under Section 3 of The

Water (Prevention and Control of Pollution) Act, 1974. It performs the

.nctions under The Water (Prevention and Control of Pollution) Act, 1974

iIi .-c\
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The Air (Prevention and Control of Pollution) Act, 1981, and The

Environment (Protection) Act, 1986.

4. That, the matter in the present Original Application is related to alleged

discharge of untreated harmful chemicals, heavy metals and antibiotics

residues, allegedly causing degradation of the quality of river water and

contributing to the air pollution in the region.

5. It is alleged in the Original Application that Respondent No. 1 and 2

industries (M/s Symbiosis Pharmaceuticals Pvt Ltd. and M/s SAI Tech

Medicare Pvt. Ltd. respectively) owned by the Respondent No. 3 (Mr. Jagbir

Singh, S/o Shri Om Pal, R/o House No. 1501, Sector 2, Suncity Parikarma,

Panchkula-134117) are causing environmental pollution including water

pollution, particularly in Markanda River, alongwith air pollution in the Kala

Amt) region of Sirmaur District of Himachal Pradesh. CPCB is the

respondent No. 7 in this matter. The para-wise comments of C:PCB is

submitted as follows:

Para-wise comments on

merits:

1. That, no comments are offered by this answering respondent No. 7 over the

averments made in para no.I & 2 under the heading 'Facts’ of the OA being

introductory in nature.

hl.i. :it L)eth
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2. That, the averments made in para no. 3 under the heading 'Facts’ of the OA

relates to origin and importance of River Markanda and allegations

regarding significant contribution of respondents for increase in the pollution

levels in water of River Markanda. With respect to the averments relating to

origin and importance of River Markanda, no comments are offered from

this answering respondent No. 7 being matter of records. With respect to

alleged contribution of respondents for increase in the pollution levels, this

answering respondent humbly submits that CPCB under National Water

Quality Monitoring Programme (hereinafter referred as NWW) monitors

quality of River Markanda at 02 interstate locations namely River Markanda

at Kala Amt) U/S (H.P) & River Markanda at Naraingarh (Haryana). Based

on the water quality data of River Markanda monitored during the years

2020, 202 1 & 2022, it has been found that the water of River Markanda is

non-complying w.r.t to Dissolved Oxygen (DO), pH, Biological Oxygen

Demand (BOD), Fecal Coliform (FC) & Fecal Streptococci when compared

with the Primary Water Quality Criteria for Outdoor Bathing at both the

interstate locations namely River Markanda at Kala Amt) U/S (H.P) and

River Markanda at Naraingarh (Haryana).

It is also humbly submitted that as per direction given by the Hon ’ble NGT

vide its order dated 23.06.2021 in O. ,4. No 136 of 2020 titled “ Veterans

Forum for Transparency in Public Life vs. State of Himachal Pradesh &

Ors " CPCB has developed "Guidelines on Monitoring mechanism for API

residue", which have been circulated to all SPCBs/PCCs vide letter dated

31.01.2022 for regular surveillance and monitoring of manufacturing units

and CETPs by SPCBs. HPPCB is required to monitor the pharmaceutical

of DeIi.c .T
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units as per these guidelines. (Copy of the letter dated 31.01.2022 along

with the guidelines is given at Annexure-1)

3. That the averments made in para no. 4 under the heading 'Facts’ of the OA

are related to the allegation of the applicant that in the Kala Amb region,

respondent industries are discharging untreated waste water into the

Markanda river as well as in the atmosphere. This answering respondent

humbly submits that the industries in the Kala Amb region is regulated and

monitored by Himachal State Pollution Control Board (HPSPCB) and

HPSPCB is fully empowered to take action against the industries

incase discharging effluents not compliant to the prescribed standards in to

the River Markanda. It is also respectfully submitted that to reduce antibiotic

residue from effluent sources, it is prudent for a pharmaceutical industry to

adopt the principles of reduce, recycle and reuse of treated effluent to

maximum extent to minimize risk of subject residues

4. That, the averments made in para no. 5 under the heading 'Facts’ of the OA

are related to alleged discharge of effluents in river Markanda and the use of

water from Markanda river for irrigation in the surrounding agricultural

fields. In this regard, the answering respondent herein humbly submits that

the industries in the Kala Amb region is regulated and monitored by

Himachal State Pollution Control Board (HPSPCB) and HPSPCB is nIlly

empowered to take action against the industries incase discharging

effluents not compliant to the prescribed standards in to the River Mlarkanda.

It is also humbly submitted that the Joint Committee constituted in the

matter of OA No. 515 of 2024 has submitted a detailed report before the

R.L. Chaucl
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Hon’ble NGT on 27/04/2024 regarding monitoring of water quality of River

Markanda at various locations and compliance of prescribed norms by the

industries monitored by the Joint Committee in compliance to the orders of

Hon’ble NGT dated 14/03/2023 and 18/10/2023, which is under

consideration of Hon’ble NGT in this matter. (copy of final report of the

Joint Committee is given at Annexure-2 ). The conclusion and detailed

point-wise suggestions for remedial action, suggested by the

Joint Committee in its above referred report are reproduced, as follows:

i. None of the states involved in this matter namely the State of

Himachal Pradesh and the State of Haryana have demarcated and

notibed the Flood Plane Zone (FPZ) of River Markanda, in their

jurisdiction. It is suggested that necessary action is taken by the

Irrigation Department, States ofHaryana and Himachal Pradesh with

regard to the demarcation and notifIcation of Flood Plane Zone

(FPZ), in view of various advantages of demarcating flood plane

zones in terms of protection of ecosystems and water quality

improvements besides other socio-economic benefits. (Action to be

taken by Department of Irrigation, State of Haryana and Hiwtachat

Pradesh) .

ii. No encroachments have been made in the state of Haryana and also

in the creek of River Markanda and its tributaries from entry point in

Haryana State to $nat merger into River Ghaggar at Kaithat, as

per the report shared by both the States, with the Joint Committee.

However

f@ %
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in the Markanda River and illegal dumping of Industrial wastes on the

banks of River Markanda are being done in Kata Awlb area of the

State of Haryana.

111+ The illegal mining activities in the River Markanda are leading to the

creation of large excavations in the riverbed, causing the

accumulation and further deterioration of wastewater flowing from

JaHan Walla Natlah. With regard to action taken to curb the illegal

mining activities by Mining Department and Local Administration,

Amt)ata total 36 Nos. of complaints have been registered by Mining

OffIcer, Ambala in last 06 months and total 71 Nos. of

Wehicles/machinery seized/ impounded during 01.08.2023 to

31.01.2024 besides imposing total penalty of Rs. 67,21,850/- . The

Joint Committee recommended to ask Director, Mines & Geology

Department, Haryana to keep a close vigil on such activities through

DLTF Mining Ambala and initiate necessary action as per the Rules

& Regulation of the Department. (Action to be taken by Director,

Mines & Geology Department, Haryana).

iv. With regard to the dumping of Industrial wastes (Lime Sludge) on the

banks of River Markanda, the examination of the details provided by

the Department of Revenues, Ambala shows that out of 07 no. of Lime

sludge dumping locations one of the land is owned by M/s Ruc+lira

Papers Ltd, Trilokpur Road, Kata Amt) itself which is a self-generator

of this Lime Sludge to the tune of around 60 tons/per day (on dry

basis) indicating that M/s Ruc tara Papers Ltd may be involved in

: f..'i ' ,. I De\hi
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dumping the Lime Sludge on the banks of River. According to

Corporate Responsibility for Environment Protection (CREP)

Guidelines, Pulp and Paper Industry is required to installs Lime Kiln

for recovery of Lime from the Lime Sludge generated during Chemical

Recovery Process (CRP). M/s Ruchira Papers Ltd. have installed a

Rotary Lime Kiln of 60 TPD Capacity for recovery of Lime from the

Lime Sludge. However, it seems that either Lime Kiln is not being

operated regularly or it is not working effIciently to process all the

time sludge generated by the Unit.

V+ ''SCHEDULE I [See rule 3 (1) (17) (i)] LIST OF PROCESSES

GENERATING HAZARDOUS WASTES” clearly specifIes at S.No. 35

that (35.3) Chemical sludge from waste water treatment, from the

processes mentioned in this schedule is hazardous. Since, Pulp and

Paper process is mentioned in this Schedule I and the Lime Sludge is

generated during treatment of Black Liquor Waste water generated

during pulping) in the Chemical Recovery Process and therefore Lime

Sludge from Pulp & Paper Industry is Hazardous Waste. Irrespective

of the nature and type (Hazardous or Non-Hazardous), dumping of

any kind of Industrial Wastes on the banks of rivers can’t be

permitted. It was further observed that No action has been taken with

regard to removal of dumped material and restoration of sites.

Further as per the record supplied by Nodal Agencies to the Joint

committee, there are total 03 no. of industries responsible for

generating time waste or sludge are located in Kata Amt), which are

operating under the jurisdiction of Himachal Pradesh, making it the

4R8
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prime responsibility of HPSPCB and HSPCB to study thoroughly

mass balance ratio of generation of time waste or sludge from these

industries and to further ensure that no such unauthorized/

unscientifIC disposal of bme waste or sludge made by these industries

with initiating further necessary legal action against the violator $rms

as established from the proof of land ownership shared by State of

Haryana (Action to be taken by HPSPCB) and to ensure that no

dumping is permitted on the banks of River Mark£mda in the State of

Har);ana (Action to be taken by HSPCB). In view of the above and

also the fact that Lime sludge and other industrial waste generated by

the Industries in Kala Amt) area of Hiwrachal Pradesh are being

dumped on the banks of River Markanda in Kata Amt) area of

Hay);ana. It is suggested that necessary action is taken jointly by

HPSPCB and HSPCB, for disposal of Industrial wastes, as per

provisions of Hazardous and Other Wastes (Management and

Transbotmdary Movement) Rules, 2016 and also for remediation of

sites at the banks of River Markanda, where industrial wastes were

found to be dumped. (Action be taken by HPSPCB & HSPCB)

Vle The State PCBs of HP and Haryana were directed by Hon’bte NGT,

to clearly indicate quantity of sewage and industrial effluents being

discharged into river Markanda directly or indirectly through drains

and take necessary steps and to ensure that there shall not be

untreated discharge of waste water (sewage and industrial) into the

water body. The monitoring of the drains, Industries, STPs and

CETPs conducted by the Joint Committee and also information

88
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provided by HPSPCB and HSPCB, indicate that: Approx. I MLD of

Domestic untreated effluent is being discharged into the River

Markanda through 4 Nos of Drains directly or indirectly from the

state of Himachal Pradesh and Approx. 4.8 MLD of industrial treated

waste is expected to be discharged into the River Markanda directly

and indirectly through 1 no. or Drain (JaHan Wala Natlah) from the

state of Himachal Pradesh.Similarly, Approx. 93 MLD of Domestic

untreated efluent is being discharged directly or indirectly into the

River Markanda or its tributaries through 38 Nos Drains fom the

state of Haryana. And approx. o.5 MLD oJ treated industrial e#lueytt

is being discharged from C'ETP 0.5 MLD capacity of HSIIDC!

Ambala Cann into River Tangri which is further merging into River

Markanda from the State of Haryarta.

VII. CETP cum STP has already been provided for the treatment of

domestic and industrial eWItem (except M/s Ruchira Papers Ltd),

however, STP pipeline network in Kata Amb area is yet to repaired

and restored by JaI Shakti Division at NatIon. It is suggested that yat

Shakti Division at Nahan is directed to get the piping Network

restored within next 02 months before the onset of rainy season Val

Shakti Division, Nahan). Similarly, the cormectivity of water polluting

industries with the CETP cum STP at Kala Amb should be ensured

immediately within next 02 months before the onset of rainy season.

(Action to be taken by HPSPCB, DIC and Kala Amb Infrastructure

Development Company) .

$tJ 4{b
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VIlle HSPCB has provided an action plan prepared by Rural Development,

PHED and ULBD Departments for tapping/diversion/treatment of

domestic efluent from 38 No. of discharge points identibed previously

by the Joint Committee for the State of Haryana, but without any time-

line and budgetary provisions. It is suggested that a proper action

plan is prepared including time-line, key milestones for proper

monitoring and budgetary provisions, for time bound and effective

implementation. (Action to be taken by HSPCB, Rural Development,

PHED and ULBD Departments).

ix. Out of various industries monitored in the Kata Amt) area of State of

Himachat Pradesh, the industries namely M/s Ruc tara Papers Ltd,

M/s Rich Products & Solutions Pvt. Ltd. and M/s Himachal PoDPole$n

in Ltd. were found non-compliant with regard to prescribed

parameters. Out of 03 units, only Ruchira paper mill is permitted to

discharge treated waste water into Jattan Wata nattah, which was

found to discharge effluent without meeting the prescribed

parameters. As informed by HPPCB, further sampling has been

carried out by HPPCB and requisite action is being initiated.

HPSPCB has issued show cause notices to these industries (except

M/s Ruchira Papers Ltd), and further action has been initiated by

HPPCB. As per procedure prescribed by HPSPCB, action against the

unit has to be initiated after failure two samples continuously. M/s

Rich Products & Solutions Pvt. Ltd. has upgraded the Efluent

Treatment Plant with installation of Membrane Bio Reactor (MBR)

component after Moving Bed Bio Reactor (MBBR) treatment unit. The

R L, CF
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unit has also acquired an additional piece of adjoining land (02

BigrIas) for use of treated water in gardening purposes / land

application. Also, unit has installed sludge dryer for management of

ETP sludge. M/s Himachal Polyolefm Ltd. is recycling the treated

effluent in time staking process. Further sampling of both units was

carried out by HPSPCB on 16.04.2024 and results are conforming to

prescribed standards. (Action to be taken by HPSPCB).

X+ The inlet sample from the equalization tank of CETP cum STP, Kata

Amt) was found to be non complying with regard to Total Suspended

Solids (TSS), Chemical Oxygen Demand (COD) and Biochemical

Oxygen Demand, as the results of analysis for these parameters were

exceeding the prescribed inlet norms, which indicates that the

industries connected to CETP-cum-STP may not be complying with

the inlet norms notified by HPSPCB, for sending primary treated

effluent to CETP-cum-STP. HPSPCB is required to identify and take

necessary action against such non complying industries. (Action to be

taken by HPSPCB) .

xi. 14 Nos. of STPs in the state of Haryana in the catchment of River

Markanda were found to be non complying with the prescribed norms

by the Joint Committee. Total Environmental Compensation

amounting of Rs. 963.30 Lacs have been assessed by the respective

Regional of icers of HSPCB and recommended for imposition and

finatization to the competent authority based upon the HSPCB poliey

order dated 22.12.2021. The action plan for upgradation of these 14
fIY F

R.L. C
N.C.T

Regd t\:o. 1513

3@
1111

46



Nos. non compIYing STPs to meet out with the prescribed effluent

discharge standards has been prepared and submitted by PHED, the

implementation of which may be supervised by HSPCB. (Action to be

taken by HSPCB and PHED) .

XII+ An 03 Nos. of CETPs located in the catchment of River Markanda in

Haryana found to be non complying with regard to prescribed

parameters. Total Environmental Compensation amounting of Rs. 12

Lacs have been assessed by the respective Regional offIcers of

HSPCB and recommended for imposition and fmalization to the

competent authority based upon the HSPCB policy order dated

22.12.2021. Out of these 03 no. of CETP, 02 no. of CETPs are

presently complying with the discharge standards. Further the Action

plan with time-lines for upgradation of remaining 01 no. of CETP has

been prepared by HSIIDC, the implementation of which may be

supervised by HSPCB. (Action to be taken by HSPCB and HSIIDC) .

xiii. M/s Naraingarh Sugar Mills Ltd, VPO Banondi, Tehsil Naraingarh,

Amt)ata was found to be engaged in by-passing the untreated trade

effluent through a local drain which is further merging to the River

network. The Unit was also found to be non-complying with the

prescribed parameters. As informed by HSPCB, the case for

recommendation of initiating closure action against the unit has

already been initiated by RO, HSPCB, Ambala and the imposition of

Environmental Compensation shall also be initiated based upon the

Policy applicable on such violations (Action to be taken by HSPCB)n\
R.L, C
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Xlllq It was alleged in the application that One paper mill (M/s Ruchira

Papers Ltd.) is also causing environmental pollution/degradation by

discharging its waste water through illegally constructed drain in

river Markanda. The mill was visited by the Joint Committee and it

was observed by besides indication of dumping of Industrial waste on

the banks of River Markanda and non-compliance with regard to

prescribed parameters as per analysis reports of CPCB Head OffIce

Laboratory (Recognised under SECTION 12(1) B OF THE

ENVIRONMENT (PROTECTION) ACT, 1986, whose analysts are

notifIed as Government Analysts for the purposes of analysis of

samples of air, water, soil or other substances sent for analysis), the

industry is not complying with various conditions of Environmental

Conditions granted by MoEF&CC and provision of HWM Rules,

2016. No action has been taken by HPSPCB so far in this regard.

Therefore, a detailed and comprehensive study by a Joint Team is

required to Bad the reasons of non-compliances by the industry

despite having facilities for primary, secondary and tertiary treatment

of effluent, Chemical Recovery Plant ,Lime Kiln for recovery of time

from Lime Sludge, Chlorine Dioxide Plant for implementation of E(IF

bleaching etc. and get the corrective measures implemented through

Directions under applicable Laws, by the Regulatory agencies.

(Action to be taken by HPSPCB).

xiv. As per conditions of the Environmental Clearance granted to M/s

Ruchira Papers Ltd Industry by the Ministry of Environment, Forest

and Climate Change (MoEF & CC) , the industry is required to
BY ,g
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dispose of its treated effluent, for plantation and in the drain.

However, the industry is disposing of its treated effluent only in

drain, despite the fact that 33% of the area, as claimed by the Unit is

under plantation besides additional land acquired by the Industry

along the Markanda River in the state of Har)?ana for plantation.

Therefore, in view of the following facts that: i) M/s Ruchira Papers

Ltd. is the only industry falling under 17 Categories of highly

polluting Industries located in Kala Amt), ii) M/s Ruchira Papers is

the only Industry in Kala Amt), which has been granted permission to

discharge its 4.012 MLD treated effluent into the drain by HPSPCB,

iii) Out of total 5.6 MLD waste water discharge (both domestic and

Industrial) from Kata Amt) area of Hiwlachal Pradesh into the Jattan

wala Naltah, more than 70% discharge (4 MLD) is contributed by M/s

Ruchira Papers Ltd iv) in a matter regarding discharge of effluent

into the Jattanwata Nana by the industry and thereby causing

nuisance as alleged by the petitioner (Residents of shi\? colony, Kata

Amt)), the directions of Hon’ble Court of SDM, Naraingarh \?ide

Order dated 12/04/2024 under Section 138 of the Criminal Procedure

Court, to M/s Ruchira Papers that “ Ruchira papers Ltd is directed to

divert the low of the water, currently passing through the lands of

respondents Singh Ram and Ors, through their own lands adjacent to

the lands of the respondents, based on the principle of Polluter Pays,

as held by the Hon'ble Supreme Court.in several judgements,

including Indian Council for Enviro-Legal Action vs Union of India

JT 1996(2) 196, Veltore Citizens Welfare Forum v Union of India and

Ors JF 1996(7) SC 375, MC Mehta v Union of India, 1995 SCC 711.
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This is to be completed within 2 months of passing of this order. It is

recommended and suggested that .

a. Treated efluent from the Industry is used for irrigation/Plantation

as per conditions of EC granted by MoEF&CC, by implementing a

comprehensive Irrigation Management Plan (IMP) as per

''Guidelines for Utilization of Treated Effluent in Irrigation’

prepared by CPCB under the directions of Hon’bte National Green

Tribunal ade order dated vide order dated 24.05.2019 in the matter

of o. A. No. 348/2017, Shailesh Singh Vs Al-Dua Food Processing

Pvt. Ltd., to reduce the discharge of treated effluent from the Industry

into the Jattan wata Nattah, leading to Markanda River.

b. The treated efluent from the industry into the drain should be

permitted only through closed /Conduit pipe line unlike existing

discharge through open drain passes through villages/colonies

before merging into the River Markanda, followed by installation of

Real Time Water Quality Monitoring Station at the interstate

Boundary Jointly/independently by Both States (Monitoring station

installed earlier got damaged during last monsoon), at the location

where it will merge with Jattanwala Natla/Markanda River. This will

also ensure monitoring of the pollution load coming from Jattanwata

Natla and M/s Ruchira Papers Ltd, for taking timely corrective

action, besides preventing any nuisance causing due to discharge of

trade e#tuent in the residential colonies of the area. (Action to be

taken by HPSPCB)

N.C.I of
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XVle None of the Industries, which have been permitted by HPSPCB and

HSPCB to use treated effluent for on-land application have prepared

and implemented Irrigation Management Plan (IMP). This raises

signifIcant challenges in assessing whether these industries are

employing treated effluent for irrigation and plantation without

adversely affecting the quality of underground water and soil. All

industries that utilize treated effluent for on-land irrigation and

plantation are obligated to develop and execute an Irrigation

Management Plan (IMP) in accordance with the guidelines

established by the CPCB, following the directives of the Hon'bte

National Green Tribunal (NGT) in the case of O. A. No. 348/2017,

Shailesh Singh Vs. Al-Dua Food Processing Pvt. Ltd. in 2019.

Additionally, as per the CPCB's guidelines, the recommendations

from the Irrigation Management Plan (IMP) must be included as

conditions for obtaining Consent to Operate (CTO) from the State

Pollution Control Boards (SPCBs). However, the Joint Committee has

observed that neither the Haryana State Pollution Control Board nor

the Himachat Pradesh State Pollution Control Board have

incorporated the IMP as a CTO condition. It is recommended that the

SPCBs take iwlmediate steps to ensure compliance with the directives

of the Hon'ble NGT and CPCB Guidelines by issuing appropriate

directions . (Action to be taken by HPSPCB and HSPCB) .

xvii. The Joint Committee's earlier progress report raised concerns about

tlation in the calibration of OCEIMSpotential inaccuracies or man,

Systems). It is suggested(Online i.ssion Monitol'ontirtuous

P
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that the respective State Pollution Control Boards (SPCBs) conduct

thorough investigations into this matter, to ensure that the full range

of concentrations of all relevant parameters in Efluent Treatment

Plants (ETPs), Sewage Treatment Plants (STPs) , and Common

Effluent Treatment Plants (CETPs) are consistently covered, so as to

guarantee the accurate reporting of values at all times. (Action to be

taken by HPSPCB and HSPCB)

XVllle The Monitoring of River Markanda at various strategic locations and

considering various parameters (especially BOD & Faecal Cotiform),

indicated that 10 locations in the state of HP and Haryana in the

River were observed having poor/ deteriorated quality of water, as

explained in Section 2.8.1.1 of the report. Similarly, the monitoring of

various drains leading to River A4arkanda, indicated II drains as

major sources of pollution contributing to River Markanda in terms of

BOD and COD concentration, as explained in Section 2.8.2.1 of the

report. It is suggested that the results reported in Section 2.8.1 and

2.8.2 with regard to samples collected from various drains and also

from River Markanda as monitored in compliance to the directions of

Hon’ble National Green Tribunal are indicating the concentration of

various parameters for that particular month and for the flow of water

available at those particular locations at that point of time, for

planning further monitoring. Therefore, these may be considered as

indicative and as base-line data for period under reference, for

revisiting the same by conducting Red point Joint sampling and

analysis, in diferent months/seasons jointly by HPSPCB and HSPCB,

Al.I of Delhi

Reg(j. No. 15
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alongwith tow measurement at the time of sampling, to arrive at

conclusion with regard to Pollutant Concentration Vs. Pollution load.

Any unrealistic $gure or value at any particular location based on the

statistically signifcant data generated through joint monitoring

may always be eliminated after deliberations/discussions. (Action to

be taken by HPSPCB and HSPCB) .

XIX+ Upon reviewing the route map and engaging in various discussions,

the Joint Committee has observed that River Tangri is a signi$cant

tributary of River Markanda, with its origin in the Shivalik Foothills

of Haryana. It eventually joins River Markanda at Village Memadpur

Rurki in Punjab, towing through Patiala and Mohati District in the

State of Punjab and Panchkula & Ambala Districts in the State of

Hay);ana. As a result, it is recommended to investigate the speciPc

sources responsible for the direct or indirect discharge of untreated

domestic sewage or industrial effluents into both River Markanda and

River Tangri within the revenue estate of the State of Punjab. It is

recommended that Hon’ble NGT may direct State of Punjab & Punjab

State Pollution Control Board to investigate for the remaining stretch

of River Tangri towing into State of Punjab and to Clearly indicate

quantity of sewage and industrial e#luents being discharged into river

Markanda directly or indirectly through drains and take necessary

steps and to ensure that there shall not be untreated discharge of

waste water (sewage and industrial) into the River Tangri. (Action to

be taken by State of Punjab).

R.L.
N.C.T. ot De

t
Rt,gd. No. 1513
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5. That, the averments made in para no. 6 under the heading 'Facts’ of the OA

relates to the allegation of continued pollution of the Markanda River by the

respondent industries allegedly contributing to the degradation of the ground

water quality. It is also mentioned that contamination poses serious

health risks and threatens the long term availability of clean water resources.

It has also been alleged that agriculture sector which is heavily dependent on

Markanda river for irrigation is facing significant losses. This answering

respondent humbly submits that the industries in the Kala Amt) region is

regulated and monitored by Himachal State Pollution Control Board

(HPSPCB) and HPSPCB is fully empowered to take action against the

industries incase discharging effluents not compliant to the prescribed

standards in to the River Markanda. It is also humbly submitted that the

Joint Committee constituted in the matter of OA No. 515 of 2024 has

submitted a detailed report before the Hon’ble NGT on 27/04/2024

regarding monitoring of water quality of River Markanda at various

locations and compliance of prescribed norms by the industries monitored

by the Joint Committee in compliance to the orders of Hon’ble NGT dated

14/03/2023 and 18/10/2023, which is under consideration of Hon’ble NGT

in this matter.

6. That with respect to the averments made in para no. 7 under the heading

'Facts’ of the OA it is humbly submitted by this answering respondent that,

the MoEF&CC has notified the effluent and emission standards for Bulk

Drug and Formulation (Pharmaceutical) Industry vide G.S.R. 541 (E) dated

6th August, 202 1, which stipulates that:

R$b
R.L. C
N.C.T. of Delh

Regd. No. 1513
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1. Chemical and Biological sludge or any residue, reject. concentrate

generated from wastewater treatment or its management facility at

Industry or CETP catering to industries engaged in manufacturing

of bulk drug formulations of pharmaceuticals, has been classiBed

as Hazardous Waste as per the provisions of the Hazardous Waste

and Other Wastes (Management and Transboundary Movement)

Rules, 2016 and shall be managed in environmentally sound

manner in accordance with these rules.

''State Pollution Control Board shall prescribe additional relevant

parameters as given in para A (ii) of notifIcation \?ide GSR 541 (E) dated

6th August, 202 1 as per needs and discharge potential of member

industries and specify the frequency of monitoring considering the

receiving environment conditions.” (copy of notifIcation of

pharmaceutical industries dated 06.08.202 1 is given at Annexure-3)

Further, it is humbly submitted that the date-expired products generated

from production/formulation of drugs/pharmaceutical and health care

product is categorized as hazardous waste as category 28.5 of Schedule I of

Hazardous & Other Wastes (Management and Transboundary Movement)

Rules, 2016, as amended time to time. As per the Rules, the handling,

generation, collection, storage, packaging, transportation, use, treatment,

processing, co-processing, utilisation, offering for sale, transfer or disposal

of the hazardous waste shall be carried out only after obtaining authorisation

from the concerned State Pollution Control Board /Pollution Control

Committee and in accordance with the provisions and procedures laid down

under the said Rules.

9
R.L. Chaudl
NC,T. of Delhi

t \ Regd. t :o. 1513
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7. That, no comments are offered by this answering respondent No. 7 over the

averment made in para no. 08 under the heading 'Facts’ of the OA.

/

8. That, the averments made in para no. 09 under the heading 'Facts’ of the OA

pertain to the allegations that Respondent No 01 has been manufacturing

additional products such as ointments, lotion, oil, ear drops, eye drops

without valid consent of HPPCB. It has been further alleged that the consent

granted by HPPCB to respondent industries and the authorization under

hazardous waste management had already expired and the respondent No. 1

had been operating without valid consent of HPPCB, referring to a letter of

HPPCB dated 16/07/2024. Thereby, no comments are offered over the same

from this answering respondent No. 7 and may be suitably replied by

HPPCB.

9. That, the averments made in para no. 10 under the heading 'Facts’ of the OA

are regarding the action taken by HPPCB by imposing a fine of Rs. 43 lacs

on Respondent No. 1 and serving the electrical connection of Respondent

No. 2. 1t has been alleged that despite the stringent action by the HPPCB, the

respondent industries in blatant ignorance of the directions issued by

HPPCB, is continuing to cause irreparable harm to environment specifically

the holy river Markanda. Thereby, no comments are offered over the same

from this answering respondent No. 7 and may be suitably replied by

HPPCB

2121
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10. That, no comments are offered by this answering respondent No. 7 over the

averments made in para no. 11 under the heading 'Facts’ of the OA.

11. That, with regard to the contents under the para Grounds ( A-P) of the OA, it

is humbly submitted that the submissions made in the previous paragraphs

are re-iterated and be read as part and parcel herein and are not repeated

herein for the sake of brevity.

12. That, in view of the submissions made in preceding paragraphs, the

answering respondent i.e. CPCB shall abide by the orders/directions passed

by the Hon’ble Tribunal in the instant matter.

(Dinabandhu Gouda)
Scientist 'F’

Central Pollution Control Board’

i.otoAt
NO. \5
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1011/2024

Mr. Islam Applicant

Versus

M/s Symbiosis Pharmaceuticals

Pvt Ltd. & Ors Respondents

AFFIDAVIT

I, Dinabandhu Gouda, working as Scientist 'F’ in Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar, Delhi, do hereby solemnly affirm, declare on

oath and state as under :-

1. That I, the deponent herein is the authorized representative to represent the

Respondent CPCB in the present case, and as such, I am well conversant with

the facts and circumstances of the present case on the basis of the information

derived from the official records, and hence, I am competent to verify, sign and

swear this affidavit on behalf of the Respondent CPCB .

2. That the accompanying reply may be read part and parcel of the present affidavit.

3. That the accompanying reply has been drafted and filed under my instructions

and authority the contents thereof are true and correct on the basis of the records

maintained during ordinary course of business of CPCB and available records

and documents and the contents of the same are read over and explained to me

and are not repeated herein for the sake of brevity.

’R L. Chaudhal

N.C.T. of D
1513

rF

DEPONENT

<FBI% TfTBT/Dlnabandhu Gouda
mPh nSa, aTT{.qt.Tfl.-I/Divisional Haad. IPC-I
++runS-WT R+r &nf, Central Potiutton Control Board

wllqwl rr tH -4gnn3 qftvrtn +qrvrq, qrrn iTt%rt

1cr111:g:nE%Is;n?t==HH rA:1 LT:3 2
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VERIFICATION

Verified dNew Delhi on this d,y ,f O 3 BBL tIIHh, „„t,„t, ,f th, ,b,v, reply

are correct and true on the basis of the records of the case as mentioned in the day-

to-day affairs of the CPCB. Nothing has been concealed therefrom or mis-stated.

DEPONENT

__ , _ , . . ’:n'. ida
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List of State Pollution Control Boards/Committees 

 
1.  The Member Secretary 

Andhra Pradesh State Pollution Control Board 
D.No. 33-26-14 D/2, Near Sunrise Hospital, 
Pushpa Hotel Centre, Chalmvari Street, 
Kasturibaipet, Vijayawada- 520010 
Andhra Pradesh 
 

2.  The Member Secretary 
Arunachal Pradesh State Pollution Control Board 
‘Paryavaran Bhavan’, Yupla Road, 
PappuNallah,  
Naharlagun – 791110 
Arunachal Pradesh 
 

3.  The Member Secretary 
Assam State Pollution Control Board 
Bamunimaidan,  
Guwahati – 781021 
Assam 
 

4.  The Member Secretary 
Bihar State Pollution Control Board 
Parivesh Bhawan, Plot No.N-B/2, 
Patliputra Industrial Area  
Patna-800023 
 

5.  The Member Secretary 
Chhattisgarh Environment Conservation Board 
5, 32 Bungalows, Bhilai,  
Chhattisgarh 490009 
Chhattisgarh 
 

6.  The Member Secretary 
Goa State Pollution Control Board 
Dempo Tower, EDC Plaza, 1st floor 
Patto Plaza, Panaji,  
Goa – 403001 
 

7.  The Member Secretary 
Gujarat State Pollution Control Board 
Sector 10-A, Gandhi Nagar – 382043 
Gujarat 
 

8.  The Member Secretary 
Haryana State Pollution Control Board 
C-11, Sector 6, Panchkula,  
Haryana 134109 
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9. The Member Secretary 

Himachal Pradesh State Pollution Control Board 
ParyavaranBhavan, Phase III, 
New Shimla – 171009 
Himachal Pradesh 
 

10. The Member Secretary 
J&K State Pollution Control Board, 
Parivesh Bhawan, Forest Complex 
Gladni, Narwal, Transport Nagar,  
Jammu-180004 
Jammu and Kashmir 

  

11. The Member Secretary 
Jharkhand State Pollution Control Board 
T.A Building, HEC Campus, P.O. Dhurwa 
Ranchi – 834004 
Jharkhand 
 

12. The Member Secretary 
Karnataka State Pollution Control Board 
ParisaraBhavan, 4th& 5th floors, Church Street,  
Bangalore – 560 001 
Karnataka 
 

13. The Member Secretary 
Kerala State Pollution Control Board  

Head Office, Pattom. P. O   
Thiruvananthapuram-695004 
Kerala 
 

14. The Member Secretary 
Maharashtra State Pollution Control Board 
Kalpataru Point, 3rd& 4th floors 
Sion Matunga Scheme Road No. 6 
Opp. Cine Planet, Sion Circle, Sion (E),  
Mumbai 400 022 
Maharashtra 
 

15. The Member Secretary 
Madhya Pradesh State Pollution Control Board 
ParyavaranParisar, E-5 Arera Colony  
Bhopal – 462016 
Madhya Pradesh 
 

16. The Member Secretary 
Manipur State Pollution Control Board 
Lamphelpat, Imphal 
West D.C. Office Complex – 795004 
Manipur 
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17. The Member Secretary 

Meghalaya State Pollution Control Board 
Arden, Lumpyngngad,  
Shillong – 793014 
Meghalaya 
 

18. The Member Secretary 
Mizoram State Pollution Control Board 
New Secretariat Complex, 
Khatla, Thlanmual Peng, Aizwal 
Mizoram- 796001 
 

19. The Member Secretary 
Nagaland State Pollution Control Board 
Signal Point, Dimapur,  
Nagaland – 797112 
Nagaland 
 

20. The Member Secretary 
Odisha State Pollution Control Board 
Paribesh Bhawan A-118, Nilakanta Nagar,  
Unit –VIII, Bhubaneshwar – 751012. 
Odisha 
 

21. The Member Secretary 
Punjab State Pollution Control Board 
Nabha Road, ITI Rd, Adarsh Nagar, 
Prem Nagar, 
Patiala - 147001. 
Punjab 
 

22. The Member Secretary 
Rajasthan State Pollution Control Board 
A-4 Institutional Area, Jhalana Doongri 
Jaipur – 302004. 
Rajasthan 
 

23. The Member Secretary 
Sikkim State Pollution Control Board 
State land Use & Environment Cell 
Govt. of Sikkim, Deorali, 
Gangtok, Sikkim 
 

24. The Member Secretary 
Tamil Nadu State Pollution Control Board 
No. 76, Mount Salai, Guindy, 
Chennai - 600032. 
Tamil Nadu 
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25. The Member Secretary 
Telangana State Pollution Control Board 
Paryavaran Bhavan 
A-3, Industrial Estate, Sanath Nagar, 
Hyderabad – 500 018. 
Telangana 
 

26. The Member Secretary 
Tripura State Pollution Control Board 
Parivesh Bhawan, Pt. Nehru Complex,  
Gorkhabasti P.O., Kunjaban, Agartala,  
West Tripura - 799 006. 
Tripura 
 

27. The Member Secretary 
Uttarakhand Pollution Control Board 
94, Haridwar Rd, Saket Colony,  
Dharampure, Dehradun,  
Uttarakhand- 248001 
 

28. The Member Secretary 
Uttar Pradesh State Pollution Control Board 
Building.No. TC-12V 
VibhutiKhand, Gomti Nagar, 
Lucknow– 226010. 
Uttar Pradesh 
 

29. The Member Secretary 
West Bengal State Pollution Control Board 
Paribesh Bhavan 
Building, No.10-A, Block –LA, Sector 3, 
Salt Lake City, 
Kolkata – 700 091. 
West Bengal 
 

30. The Member Secretary 
Andaman & Nicobar Islands Pollution Control Committee 
Department of Science & Technology  
Dollyganj Van Sadan, Haddo P.O., 
Port Blair-744102 
Andaman & Nicobar 
 

31. The Member Secretary 
Chandigarh Pollution Control Committee 
Paryavaran Bhawan 
Madhya Marg, Sector - 19 B, 
Chandigarh – 160019. 
Chandigarh 
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32. The Member Secretary 
Daman, Diu & Dadra Nagar Haveli Pollution Control Committee 
Office of the Deputy Conservator of Forests 
Moti Daman,  
Daman – 396220. 
Daman & Diu 
 

33. The Member Secretary 
Delhi Pollution Control Committee 
4th floor, ISBT Building, 
Kashmeri Gate, 
Delhi - 110006. 
 

34. The Member Secretary 
Lakshadweep Pollution Control Committee 
Lakshadeweep Administration 
Department of Science, Technology & Environment 
Kavarati – 682555. 
Lakshadweep 
 

35. The Member Secretary 
Puducherry Pollution Control Committee 
Department of Science, Technology & Environment 
Housing Board Complex, 
3rd floor, Anna Nagar, Pondichery – 600 005 
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Guidelines on Monitoring Mechanism for API residue 

 

Background 

 

Hon’ble National Green Tribunal Principal Bench, New Delhi in the matter of Original Application No. 

136/2020 sought report from Ministry of Environment, Forests and Climate Change and Central 

Pollution Control Board with reference to the prayer of the applicant (Dr. Bishwanath Prasad Singh, 

Wing Commander (Retd.)), to prevent pollution of rivers Sirsa and Satluj by taking remedial action 

against discharge of waste from CETP at Baddi and from Acme Life Sciences, Nalagarh and Helio 

Pharmaceuticals at Solan. 

 

The prayer was that pharmaceutical units at Barotiwala and Nalagarh are not connected to the 

CETP are discharging their effluents directly into the rivers. The effluent that discharged in to the rivers 

consists pharmaceutical ingredients even after treatment in ETP/STPs as the ETP/STPs are not 

specialized for the purpose/ for removal of pharmaceutical active ingredients. The CETPs are also not 

designed to neutralize Active Pharmaceutical Ingredient (API). The applicant stated that the presence 

of Ciprofloxacin in the concentration of 296.1 ug/l in the effluent discharge of M/s Acme Life Sciences 

was found on chemical analysis. The increasing occurrence of multi-resistant pathogens is a serious 

global threat to human health and it is finding its way into the water bodies and drinking water through 

industrial discharge and also due to heavy use of antibiotics in human and veterinary medicine. 

 

Hon’ble National Green Tribunal passed the order in the aforesaid matter on 23.06.2021. S No. 12.  of 

the said order reads as follows:  

“In view of the above, CPCB may also suggest monitoring mechanism for API residue through a 

credible system so as to cover all pharma industries in the country discharging API residue directly or 

indirectly in river systems. CPCB may propose the timelines to undertake monitoring which may also 

take a note of water quality monitoring guidelines of CPCB titled “Guidelines on Water Quality 

Monitoring, 2017” and the performance audit report dated 18.09.2020 filed by CPCB in OA 95/2018, 

Aryavart Foundation vs M/s Vapi Green Enviro Ltd. & Ors. and the directions of the Tribunal dated 

05.02.2021.” 
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Introduction 

Antimicrobial resistance (AMR) is the ability of a microorganism to survive and multiply in the 

presence of a compound with antimicrobial properties that would normally inhibit or kill this 

microorganism. Several different mechanisms are involved in the development of resistance to 

antimicrobials. Antibiotic residues may find their way to the environment via any of the following three 

modes: 

i)  Waste water discharge from pharmaceutical manufacturing:  

Although the treatment of wastewater can partly eliminate or remove pharmaceuticals, some traces 

are still detectable in effluents and surface/groundwater as well depending on the concentration of 

antibiotics at the inlet of effluent treatment process and efficiency of effluent treatment process. 

Process Control to minimize the release of antibiotic residues in the effluent for end of the pipe 

treatment is seen as a viable option. 

ii)  Human and Animal consumption and excretion: 30-90% of orally consumed dose of 

pharmaceutical consumed, are excreted as per reports available in the literature. Antibiotics used 

in aquacultures/poultry farms, animal husbandry etc are posing additional threat in this regard. 

iii)  Non-scientific disposal of expired and/or unused medicines. 

 

The presence of antibiotic residues in the environment cannot be attributed to a single source, direct 

release of antibiotic either accidental or due to lack of efficient effluent treatment technologies or 

process inefficiencies has made pharma industries as a starting point for addressing issue of antibiotic 

resistance. Besides above, other factors for antibiotic residues in effluents include: 

a) Direct emissions, if any, by pharma industries, although localized, are being considered as a 

source of discharge in much higher concentration when compared to other indirect sources. 

b) Since the antibiotic residues which are released directly in the pharma effluents, are not 

consumed and hence not metabolized like other sources and hence reduction in concentration 

in that ratio may not be achievable. Further, in principle, any compound that is not readily 

degraded/metabolized, has the potential to reach adverse exposure concentration in 

environment. 

c) It is unlikely that pharma industries will intentionally discharge their final product in the form 

of antibiotic residues. But at the same time, if discharged even accidently or due to inefficient 

working of effluent treatment process, the concentration can always be several time more in 

comparison to other sources. 
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In addition to their indirect discharge, antimicrobials are also used in aquaculture where they are 

generally used as in-feed preparations. Ultimately, antimicrobials can reach various external 

environmental compartments such as rivers, lakes and soils where they can continue to exert their 

effects. Once in the environment, some antibiotics bind strongly to soil and sediments, which 

contributes to their persistence as they become inaccessible to degradation (these 'trapped' compounds 

can persist in soil for many years).  

 

Resistance to antibiotics among human and veterinary pathogens increases the risks of treatment failure, 

increases mortality by increasing the time from an initial diagnosis to an effective therapy, and can also 

lead to morbidity by increasing the use of more toxic antibiotics as replacements for those rendered 

ineffective due to resistance. This issue also imposes an additional healthcare cost and productivity loss. 

Hence it’s a necessity to develop guidelines for sampling and monitoring of the Antimicrobials.  

 

Common Antibiotic manufacturing framework should follow the rules as mentioned in the 

Antimicrobial Industry Alliance (AMR IA). It was found that antibiotics compounds are sold in India 

in the form of antibiotics either individually or different combinations of 126 antibiotics. The Predicted 

no-effect concentration (PNEC) data contains two values. PNEC‐ Environment (PNEC‐ ENV) 

values are based on eco-toxicology data generated by Alliance member companies. These values are 

intended to be protective of ecological species and incorporate assessment factors consistent with 

standard environmental risk methodologies. The PNEC‐ Minimum Inhibitory Concentration (PNEC‐

MIC) values are intended to be protective of resistance promotion. These PNEC values are updated 

periodically as new reliable and robust data become available. These PNEC values, in absence of 

national standards for antibiotic residue, may be used as reference limit for self-monitoring purpose to 

prevent release of high levels of antibiotic residues in the environment. 

 

Limit of Quantification 

 

Trace Organics Laboratory of Central Pollution Control Board, Delhi has validated method for 21 

Pharmaceuticals compounds with Limit of quantifications (LOQ) as follows: 

S. No.  Name of Antibiotic Limit of Quantification (LOQ) (μg/L) 

(1)  Amoxicillin 0.08 

(2)  Cefixime 0.13 

(3)  Cefadroxile 0.12 
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(4)  Fluconazole 0.14 

(5)  Levofloxacin 0.16 

(6)  Ciprofloxacin 0.15 

(7)  Metronidazole 0.12 

(8)  Azithromycin 0.03 

(9)  Doxycyline 0.03 

(10)  Chloramphenicol 0.09 

(11)  Norfloxacin 0.045 

(12)  Ofloxacin 0.03 

(13)  Ampicillin 0.045 

(14)  Nalidixic Acid 0.045 

(15)  Spiramycin 0.051 

(16)  Roxithromycin 0.026 

(17)  Lincomycin 0.028 

(18)  Enrofloxacin 0.022 

(19)  Cloxacillin 0.088 

(20)  Diclofenac 0.14 

(21)  Mefenamic Acid 0.14 

 

Guidelines for Sampling: 

Sample Collection and locations: 

(1) The procedure for sample collection in respect of surface water shall be as under: 

a) Samples for Baseline and Trend stations shall be collected from well-mixed section of the river 

or main stem 30 cm below the water surface using a weighted bottle. 

b) Samples for Impact stations shall be collected 30 cm below the water surface from the 

point of interest, such as bathing Ghats, downstream of point discharges, water supply 

intakes and other sources. 

(2)  The procedure for sample collection in respect of reservoir water shall be as under: 

a)  Reservoir water quality has temporal, spatial as well as depth variation. The water is generally 

not well-mixed and sampling from a single depth may inadequately represent the overall water 

quality. It is, therefore necessary to ensure that sampling stations are truly representative of the 

water body. 
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b)  It is necessary to conduct preliminary survey to determine whether and where differences in water 

quality occur before deciding on the number of stations to establish. The most important feature 

of water in reservoir is vertical stratification which results in water quality variation along the 

depth. The vertical stratification at a sampling station can be detected by taking a temperature 

reading at 1 m below the surface and another at 1 m above the bottom. If there is a significant 

difference (more than 3 °C) between the two readings, there is a "thermocline" (a layer where the 

temperature changes rapidly with depth) and the reservoir is stratified. In stratified reservoirs, 

more than one sample is necessary to describe water quality. 

c)   For reservoirs of 10 m depth or more, it is essential that the position of the thermocline is first 

assessed by means of regularly-spaced temperature readings through the water column (e.g. 

metre intervals). Samples should then be taken according to the position and extent (in depth) of 

the thermocline. As a general guide, the minimum samples should consist of 1 m below the water 

surface, just above the determined depth of the thermocline, just below the determined depth of 

the thermocline, and 1 m above the bottom sediment (or closer if possible without disturbing the 

sediment). If the thermocline extends through several meters depth, additional samples are 

necessary from within the thermocline in order to characterise fully the water quality variations 

with depth. 

d)  In general, if the water depth at the sampling site is less than 10 m, the minimum sampling 

programme should consist of a sample taken 1 m below the water surface and another sample 

taken at 1 m above the bottom sediment. 

e)  Access to reservoir sampling stations is usually by boat and returning to precisely to the same 

locations for subsequent samples can be extremely difficult unless GPS is used or alternatively 

poles may be installed for the purpose. 

(3) The procedure for sample collection in respect of ground water shall be as under: 

(a)  Open dug wells, which are not in use or have been abandoned, shall not be considered as water 

quality monitoring station. However, such well could be considered for water level monitoring. 

The ground water quality monitoring agencies should close down the unused open dug wells if 

they are potential source of microbiological contaminations in the areas without affecting the 

water level monitoring programme by replacing the abandoned dug wells with piezometers. 

(b)  Weighted sample bottle to collect sample from an open well about 30 cm below the surface of 

water may be used. The plastic bucket, which is likely to skim the surface layer only, shall not 

be used. 

(c)  Samples from the production tube wells shall be collected after running the well for about five 

minutes. 
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(d)  Non-production piezometers shall be purged using a submersible pump. The purged water 

volume shall equal 4 to 5 times the standing water volume, before sample is collected. 

(e)  For bacteriological samples, when collected from tube wells or hand pump, the spout or outlet of 

the pump shall be sterilized under flame by spirit lamp before collection of sample in container. 

 

Sample preservation and transportation: 

(1) Samples shall be transported (Cool to 0 - 6 °C) concerned laboratory as soon as possible, preferably 

within forty-eight hours of collection. 

 (2) Analysis for coliforms shall be started within twenty-four hours of collection of sample. If time 

is exceeded, it should be recorded with the result. 

(3) Departments involved in monitoring should provide adequate training to the persons involved in 

water quality monitoring on collection and preservation techniques of water samples. 

(4) Departments involved should review the sample collection and analysis programme if it is not in 

conformity with Protocol norms. If it is not possible to adhere to transport time and analysis time 

due to large number of samples in one laboratory, the departments should outsource the analysis 

to nearby existing accredited laboratory. 

(5) Sample identification forms for the water sample analysis for surface and ground water samples 

shall be as per annexed Form-1 and Form-II. 

 

Quantity of samples to be collected: 

 

The quantity of samples to be collected for analysis shall be as follows: 

1. General analysis: 1 litre. 

2. Bacteriological analysis: 1000 ml. in sterilized bottle.  

3. Metal analysis: 250 to 500 ml. 

4. Pesticide analysis: 1000 ml in amber color glass bottle with Teflon lid cap  

Collect samples in amber glass containers following conventional sampling practices. 

5. Aqueous samples 

5.1 Samples that flow freely are collected as grab samples or in refrigerated bottles using automatic 

sampling equipment. Collect 1 L each for the acid and base fractions (2 L total). If high concentrations 

of the analytes of interest are expected, collect two smaller volumes (e.g., 100 mL each) in addition 

to the 1 L samples. Do not rinse the bottle with sample before collection. 

5.2 If residual chlorine is present, add 80 mg sodium thiosulfate per liter of water. Any method suitable 

for field use may be employed to test for residual chlorine. 
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5.3 Maintain aqueous samples in the dark at < 6 °C from the time of collection until receipt at the 

laboratory. If the sample will be frozen, allow room for expansion. 

 

Sample records: 

 

(1) Each laboratory shall have a bound register, which shall be used for registering samples as they 

are received. A format for sample receipt register is annexed as Form- III. 

(2) The Laboratory In-Charge shall maintain a register for assignment of works to specific analyst. 

 

Analytical Techniques: 

 

Each agency shall follow the analytical techniques prescribed in the 'Standard Methods for analysis of 

Water and Wastewater' published by American Public Health Association (latest edition) or 'Methods 

for Testing Water and Wastewater-methods of sampling and testing (physical and chemical)' by Bureau 

of Indian Standards - IS:3025. 

Manpower requirements in laboratories: 

 

The manpower requirements shall be optimized by the concerned monitoring agencies in order to get 

the maximum utilization of man-days for timely completion of analysis. 

 

Data Processing, Reporting and Dissemination: 

 

Each monitoring agency shall process the analytical data and report the data after validation to the Data 

Centre at the Central Pollution Control Board (CPCB) or Central Water Commission (CWC). The 

CPCB or CWC shall store the data and disseminate through website or electronic mail to various users 

on demand. There should be free sharing of data among the various agencies collecting the water quality 

data. 

 

Accreditation of laboratories: 

 

The water quality laboratories shall seek recognition from the Ministry of Environment, Forests and 

Climate Change, Government of India and  accreditation from National Accreditation Board for Testing 

and Calibration Laboratories (NABL) under Ministry of Science and Technology, Government of India. 

The water quality monitoring agencies/organizations should provide adequate financial support for 
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strengthening of their laboratories with adequate manpower and their upgradation with advance 

instruments for the purpose of recognition / accreditation. 

 

Sampling and Analysis: 

 

1. Sampling of effluent shall be done from the inlet and outlet of the effluent treatment systems viz.  

Effluent Treatment Plant, Multiple Effect Evaporator, Agitated Thin Film Dryer, Reverse Osmosis 

etc. (wherever required) along with the point of final discharge of the treated effluent to assess 

effectiveness of effluent treatment.   

2. Composite and 24H flow-proportional sampling may be better than single grab sampling as 

wastewater composition changes significantly over short time scales and individual samples may 

be “flooded” by homogenous solid material. Although, Grab sampling, which was the most 

commonly used method, is convenient and avoids significant auto sampler-associated workload and 

capital costs. However, sampling of influent and composite sampling optimise the chance of 

identifying human-wastewater AMR correlations and are most suitable for wastewater-based AMR 

surveillance studies. 

3. Use and cleaning of sample Bottles and Caps: For Liquid Samples (waters, sludge and similar 

materials containing 5 percent solids or less): the sample bottle, amber glass, 1 L minimum, with 

screw cap must be used. For Solid samples (soil, sediment, sludge, filter cake, compost, and similar 

materials that contain more than 5 percent solids): Sample bottle, wide mouth, amber glass, 500-mL 

minimum must be used. If amber bottles are not available, samples must be protected from light, 

threaded Caps must be lined with fluoropolymer. 

Before use the bottles are washed with detergent and water, then rinsed with solvent. Similarly, 

Liners are washed with detergent and water and rinsed with reagent water before use. 

4. The determination of pharmaceuticals and personal care products (PPCPs) in multi-media 

environmental samples must be done by US EPA Method 1694 [(high performance liquid 

chromatography combined with tandem mass spectrometry (HPLC/MS/MS)]. This method was 

developed for use in Clean Water Act (CWA) programs and is based on existing EPA methods. This 

method is performance-based which means that it may be modified to improve performance (e.g., 

to overcome interferences or improve the accuracy or precision of the results) provided that all 

performance requirements of this method are met. The quality of the analysis is assured through 

reproducible calibration and testing of the extraction, clean-up, and LC/MS/MS systems. 

5. For good quality of analysis proper cleaning of glassware is extremely important, because glassware 

may not only contaminate the samples but may also remove the analytes of interest by adsorption 
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on the glass surface. Hence, before use Glassware should be rinsed with solvent and washed with a 

detergent solution. After detergent washing, glassware should be rinsed immediately, first with 

methanol, then with hot tap water. The tap water rinse is followed by another methanol rinse, then 

acetone, and then methylene chloride. 

6. Safety measures taken during analysis: The toxicity or carcinogenicity of each chemical used in 

analysis method has not been precisely determined; however, each compound should be treated as 

a potential health hazard. Pure standards of the compounds should be handled only by highly trained 

personnel thoroughly familiar with handling and cautionary procedures and the associated risks. 

The laboratory is responsible for maintaining a current awareness file of OSHA regulations 

regarding the safe handling of the chemicals.  

7. A reference file of material safety data sheets (MSDSs) should also be made available to all 

personnel involved in these analyses.  

8. It is also suggested that the laboratory perform personal hygiene monitoring of each analyst who 

perform the analysis. 

9. The analyst and all personnel involved in these analyses must wear Protective equipment viz. 

Disposable plastic gloves (Latex or non-Latex (such as nitrile)), apron or lab coat, safety glasses or 

mask, and a glove box or fume hood should be used. During analytical operations that may give 

rise to aerosols or dusts, personnel should wear respirators equipped with activated carbon filters. 

Eye protection (preferably full face shields) should be worn while working with exposed samples 

or pure analytical standards. Latex or non-Latex (such as nitrile) gloves are commonly used to 

reduce exposure of the hands. 

10. Workers must be trained in the proper method of removing contaminated gloves and clothing 

without contacting the exterior surfaces. 

11. Personal hygiene of all personnel involved in these analyses: Hands and forearms should be washed 

thoroughly after each operation involving high concentrations of the analytes of interest, and before 

breaks (coffee, lunch, and shift). 

12. Waste handling or techniques for minimizing contaminated waste: Plastic bag liners should be used 

in waste cans. Janitors (a caretaker or doorkeeper of a building) and other personnel should be 

trained in the safe handling of waste.  

13. Bio solids samples may contain high concentrations of biohazards, and must be handled with gloves 

and opened in a hood or biological safety cabinet to prevent exposure. Laboratory staff should know 

and observe the safety procedures required in a microbiology laboratory that handles pathogenic 

organisms when handling bio solids samples. 
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14. Sample collection from field: Liquid samples that flow freely are collected as grab samples or in 

refrigerated bottles using automatic sampling equipment. If residual chlorine is present in the 

sample, add 80 mg sodium thiosulfate per litter of water. 

15. Solid, mixed-phase, and semi-solid samples, including bio solids: Collect samples as grab samples 

using wide-mouth jars. Collect a sufficient amount of wet material to produce a minimum of 10 g 

of solids. If the sample will not be extracted within 48 hours of collection, the laboratory should 

adjust the pH of aqueous samples to 5.0 to 9.0 with a sodium hydroxide or sulfuric acid solution. 

Record the volume of acid or base used. If extraction of samples within 48 hours is not practical, 

then samples should be frozen to increase the holding time to seven days. If aqueous samples are 

stored frozen, extraction should begin within 48 hours of removal from the freezer. 

 

Requirements for The Analysis of Antibiotics 

S. 

No.  

Requirements Quantity Size Remarks 

Requirement of Space 

01 Room with AC and 

Exhaust 

04  ≈ 625.0 Square Feet (Instrument Room) 

 ≈ 400.0 Square Feet (Process Room) 

 ≈ 400.0 Square Feet (Sample Storage Room) 

 ≈ 400.0 Square Feet (Chemical and CRM Storage 

Room) 

Requirement of Instruments and Equipment 

02 LC-MS/MS (Tandem 

Mass) 

01  For Qualitative & 

Quantitative Analysis 

03 Solid Phase Extraction 

System 

01 12 or 24 port For Extraction & Cleanup 

04 Ultra Sonicator 01  For sonication of mobile 

phase and cleaning of HPLC 

parts 

05 MiniVap or Turbovap 

Concentrator 

01 06-10 port For Concentration 

06 Rotatory Evaporator 01  For Concentration 

07 Millipore Filtration 

Assembly 

01  For Filtration of sample And 

Mobile phase 
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08 MQ Water Assembly 01  For MQ Water 

09 Deep Freezer 01  CRM Storage 

10 Vici cooler 01  Sample Storage 

11 UPS 20KVA 01 20 KVA Only for LC-MS/MS 

12 UPS 10KVA 01 120 KVA For others equipment 

Miscellaneous Requirement 

Chemicals and Glassware/100 Sample (Approx.) 

13 Methanol 1.5L  LC-MS/MS Grade 

14 Acetonitrile 1.5L  LC-MS/MS Grade 

15 HPLC Water 3.0L  LC-MS/MS Grade 

16 Formic Acid 5.0ml  LC-MS/MS Grade 

17 Ammonium Acetate  5.0gm  LC-MS/MS Grade 

18 Ammonia Liquid  5.0ml  LC-MS/MS Grade 

19 Orthophosphoric Acid  100.0ml  AR-Grade 

20 Sulphuric Acid  20.0ml  AR-Grade 

21 pH paper  150 strip   

22 Filter Paper GF/A  200 0.45μm / 47mm  

23 Filter Paper GF/A  10 0.25 μm / 47mm  

24 Syringe Filter   100 0.25 μm nylon  

25 HLB Cartridge   100 60 mg / 20cc  

26 Micropipette  01 100-1000μl 

(Variable) 

 

27 Micropipette  01 10μl (Fixed)  

28 Micropipette  01 25μl (Fixed)  

29 Micropipette  01 50μl (Fixed)  

30 Micropipette tip  As per requirements  

31 Sample Storage Vial 100   

32 Reference Standards 

for Antibiotics 

 As per requirements  

(1) Others 
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33 Argon Gas Cylinder 

with Regulator 

01 Approx. one 

cylinder for 500 

sample 

For LC-MS/MS 

34 Nitrogen Gas Cylinder 

with regulator 

01 Approx. one 

cylinder (47L) for 

06 sample 

For Sample Preparation 

Requirement of Manpower 

35 Manpower 01  1.For Instrument operation, 

calibration & Analysis. 

36 Manpower 02  2.For Sampling, processing 

including extraction, clean 

up, & sample preparation. 

16.  

I)       Pollution Prevention: comprises techniques that reduces or eliminates the quantity or toxicity of 

waste at the point of generation. Many opportunities for pollution prevention exist in laboratory 

operation. EPA has established a preferred hierarchy of environmental management techniques 

that places pollution prevention as the management option of first choice. Whenever feasible, 

laboratory personnel should use pollution prevention techniques to address waste generation. 

When wastes cannot be reduced at the source, the Agency recommends recycling as the next best 

option.  

   II)  Waste Management: Samples at pH<2, or pH >12 are hazardous and must be neutralized before 

being poured down a drain, or must be handled as hazardous waste. 

    III) Low-level waste such as absorbent paper, tissues, animal remains, and plastic gloves      may be 

burned in an appropriate incinerator. Gross quantities (milligrams) should be packaged securely 

and disposed of through commercial or governmental channels that are capable of handling toxic 

wastes. 

Duties of SPCBs/PCCs and frequency of monitoring 

 

17. The State Pollution Control Boards (SPCBs) and Pollution Control Committees (PCCs) shall 

conduct regular monitoring of every Technical grade pharmaceutical/ Bulk drug manufacturing 

/Formulation unit (hereinafter referred as pharma unit) under their jurisdiction. The monitoring of 

USP grade/ Laboratory grade pharmaceutical manufacturing units shall be conducted at least on 

half yearly basis and the inspection of Formulation units shall be conducted at least on annual basis. 
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18. The inspections/monitoring shall be conducted as surprise inspections. Any prior information 

pertaining to inspection shall not be provided to the industrial units that are to be inspected.  

19. On the basis of violations / shortcomings as observed during the inspection/monitoring, the action 

on the defaulter unit may be taken independently by SPCBs / PCCs as applicable, under the 

provisions of the extant laws. 

20. The inspections shall involve monitoring of treated / discharged effluent w.r.t prescribed parameters 

including pharmaceutical parameters. The inspections have to be conducted irrespective of mode 

of treated effluent discharge by the pharmaceutical unit.  

21. It shall essentially be verified during inspection whether the pharmaceutical unit (under inspection) 

is discharging treated /untreated effluent or disposing hazardous wastes in unauthorized manner. In 

case any unauthorized discharge of effluent/unauthorized disposal of Hazardous Waste is observed, 

action on the defaulter pharmaceutical unit under extant laws shall immediately be taken. 

22. In case, the pharmaceutical unit (under inspection) claims Zero Liquid Discharge (ZLD) 

compliance, an assessment of feasibility of ZLD compliance shall be made thorough effluent 

monitoring and mass balance of effluent and it shall be ascertained that the unit does not practise 

effluent bypassing or discharge of effluent by any other means.  ZLD may be defined as ‘The entire 

quantity of effluent is treated to recover water and recovered water is reused in process and / or 

utilities, and only solids are discharged (or reused, if possible) in environmentally sound manner. 

Reuse of treated effluent for horticulture or agriculture purposes will be considered as discharge on 

land and not as means to achieve ZLD. Similarly, effluent from individual industries being sent to 

CETP for treatment will not be considered as ZLD.’ 

23. Excessive concentrations of Pharmaceutical ingredients may be toxic to living being. Hence, it shall 

essentially be verified during monitoring about any possibility of environmental pollution that may 

be caused by the pharmaceutical industry (under inspection) owing to mixing of the industrial 

effluent/any process effluent or leachate from the process / storage area containing minute 

concentration of Pharmaceutical ingredients with rain water / storm water. 

24. In case, the pharmaceutical unit discharges its treated effluent to the inland surface water, river, 

stream or drain, the monitoring of the water body shall be conducted along with the monitoring of 

treated effluent. In case of discharge to rivers, streams, drains etc. upstream and downstream 

monitoring shall be conducted along with the monitoring of treated effluent. The monitoring of 

water body shall be done for prescribed parameters including pharmaceuticals and heavy metals.  

25. Monitoring of the water body (to which the treated effluent is discharged) shall also be conducted 

w.r.t. pharmaceutical parameters. For the purpose of baseline concentration for reference / 

comparison, water samples from another location(s) as per discretion of the monitoring officials 
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shall also be taken so that it may be ascertained whether the pharmaceutical unit (under inspection) 

is causing any water pollution. 

26. Half yearly monitoring of water bodies, if any within the 500 m radius of pharmaceutical units shall 

be conducted to assess any pharmaceutical contamination/Anti-Microbial Resistance due to 

continuous discharge of industrial effluent with minor concentration of pharmaceutical ingredients 

in the water body. If it is observed that the monitored water body (within the 500 m radius of 

pharmaceutical units) is polluted with pharmaceutical ingredient (s), then further monitoring of 

water bodies situated beyond 500 m shall be done to assess the extent of pollution. For the purpose 

of baseline concentration for reference / comparison, fresh water samples from other locations as 

per discretion of the monitoring officials may be taken. 

27. In case, the pharmaceutical unit uses its treated effluent in irrigation / gardening; groundwater 

monitoring w.r.t. pharmaceutical parameters shall be conducted by SPCBs / PCCs along with the 

monitoring of treated effluent. For the purpose of baseline concentration for reference / comparison, 

groundwater samples from another location(s) as per discretion of the monitoring officials shall 

also be taken so that it may be ascertained whether the pharmaceutical unit (under inspection) is 

causing any groundwater pollution. 

28. In every case, irrespective of mode of discharge of the treated effluent, the inspections shall also 

involve ground water monitoring w.r.t. pharmaceutical parameters around 500 m of the 

pharmaceutical unit. If it is observed that the groundwater (within the 500 m radius of 

pharmaceutical units) is polluted with pharmaceuticals, then further monitoring of groundwater 

beyond 500 m shall be done to assess the extent of pollution.  For the purpose of baseline 

concentration for reference / comparison, ground water samples from another location(s) as per 

discretion of the monitoring officials shall also be collected so that it may be ascertained whether 

the pharmaceutical unit (under inspection) is responsible for ground water pollution (if any). 

29. In every case, irrespective of mode of discharge of the treated effluent, the inspections shall also 

involve water monitoring w.r.t. pharmaceutical parameters around 500m of the pharmaceutical unit.  

If it is observed that the water (within the 500 m radius of pharmaceutical units) is polluted with 

pharmaceutical, then further monitoring of soil beyond 500 m shall be done to assess the extent of 

pollution.  For the purpose of baseline concentration for reference/ comparison, water samples from 

another location(s) as per discretion of the monitoring officials shall also be taken so that it may be 

ascertained whether the pharmaceutical unit (under inspection) is causing any water pollution. 

30. In case the pharmaceutical industry is situated within a notified industrial cluster, the monitoring 

officials may at their discretion decide the distance from where water, and ground water have to be 

taken for the purpose of baseline concentration for reference / comparison.  
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31. SPCBs and PCCs shall conduct effluent monitoring of Common Effluent Treatment Plants and 

Sewage Treatment Plants under their jurisdiction w.r.t. pharmaceutical parameters.   The treated 

effluent from Common Effluent Treatment Plants and Sewage Treatment Plants shall not contain 

any pharmaceutical ingredients so that to resist from Anti-microbial resistance in environment. The 

monitoring has to be done regularly at least on half yearly basis. 

32. SPCBs and PCCs shall conduct regular inspections of Hazardous Waste Disposal / Treatment 

facilities as well as Municipal Waste dumping sites within their jurisdiction.  The inspections have 

to be done at least on half yearly basis.  The monitoring shall involve ground water as well as soil 

sampling around 500m of Hazardous waste disposal facility and Municipal Waste dumping sites 

w.r.t. pharmaceutical parameters. If it is observed that the groundwater and / or soil (within the 500 

m radius of pharmaceutical/Bulk drug manufacturing units) is polluted with pharmaceutical 

ingredients (s), then further monitoring of groundwater and / or soil beyond 500 m shall be done to 

assess the extent of pollution.  For the purpose of baseline concentration for reference and 

comparison, ground water samples and soil samples from another location(s) as per discretion of 

the monitoring officials shall be taken.   

33. In case, SPCBs / PCCs observe that any Pharmaceutical/Bulk drug Manufacturing Industry, 

Common Effluent Treatment Plant, Sewage Treatment Plant, Municipal Waste dumping site or 

Hazardous Waste Disposal/Treatment facility has caused grave injury to the environment because 

of discharge of effluent / leachate contaminated with pharmaceutical ingredients or improper 

disposal of hazardous / other wastes containing pharmaceutical ingredients, action on the defaulter 

under extant laws shall immediately be taken. 

34. The decision whether the pollution of environment and development of anti-microbial resistant in 

the water bodies has been caused by the pharmaceutical industries or bulk drug manufacturing units 

run off or by Common Effluent Treatment Plant, Sewage Treatment Plant, Municipal Waste 

dumping site or Hazardous Waste Disposal/Treatment shall be taken based upon the observed facts, 

evidences and scientific rationale.  

35. SPCBs / PCCs may direct the pharmaceutical industries in their jurisdiction to recycle and reuse 

the treated effluent to the maximum possible extent. 

36. SPCBs / PCCs shall ensure that no pharmaceutical unit shall manufacture or formulate the 

pharmaceutical products other than the consented products. 

37. SPCBs / PCCs jointly with CPCB shall carry out monitoring of water bodies during pre and post 

monsoon seasons so as to assess the impact of the Anti-microbial resistance/pharmaceutical run off 

into the water bodies because of industrial discharge.  
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38. For conducting the above stated inspections / monitoring; SPCBs, PCCs at their discretion may 

engage any Government organization or Government approved organization having adequate 

expertise in monitoring of Anti-microbial resistance in water bodies. 

39. The analysis of effluent / ground water /soil samples for the pharmaceutical parameters and other 

than pharmaceuticals parameters shall be carried out in the laboratories of SPCBs / PCCs or in the 

laboratories recognised by Ministry of Environment, Forests and Climate Change and accredited 

by National Accreditation Board for Testing and Calibration Laboratories (NABL).  

 

 

Recommendations/Mitigation of AMR in the environment 

 

40. When a new class of antimicrobials comes on the market, it should be considered “critically 

important” from the outset unless strong evidence suggests otherwise. The risk assessment of new 

antimicrobial substances for use in food-producing species should be reinforced. One of the possible 

options would be to introduce an early hazard characterisation, addressing the risk to public health 

from antimicrobial resistance (AMR), to be assessed prior to the submission of a Marketing 

Authorization Application (MAA). 

41. At the time of first approval for new antimicrobial substances/a new class of antimicrobials in 

veterinary medicine, marketing authorisation holders (MAHs) should have plans in place to monitor 

susceptibility in zoonotic and indicator bacteria through approved programmes; these data should be 

provided by the MAH to the regulatory authorities and be comparable with human AMR surveillance 

data. 

42. Based on the outcome of antimicrobial resistance surveillance and monitoring of usage, a new risk 

assessment could be required for all products of a specific antimicrobial class, encompassing both 

generic and reference products. 

43. Put in place a declaration system in order to assess the extent and evolution of off label use of human 

only authorised antimicrobials. Monitoring of off label use needs to be facilitated. When collecting 

data on consumption of off label use of antimicrobials in animals the animal species (body weight), 

product, indication, regimen (dose, duration, treatment interval, route of administration/formulation) 

are important to assess. 

44. Include in future legislation flexible tools to allow banning or limitation of off label use in animals 

of certain antimicrobials/classes authorised only in human medicine following an unfavourable 

hazard characterization or benefit-risk assessment. 
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45. Existing drugs that are already classified as “critically important” antimicrobials but which are not 

currently used in food production such as carbapenems, oxazolidinones (linezolid) and lipopeptides 

(daptomycin) should not be used in the future in food animal production”. 

46. Recognising the need to preserve the effectiveness of the antimicrobial agents in human medicine, 

careful consideration should be given regarding their potential use (including extra-label/off label 

use).” 

Reduce the input of antibiotics into environmental  

 

47. Antimicrobials manufacturing industry should possess a valid authorization for discharge of treated 

effluent. Compliance with each condition in the authorization should be achieved. 

48. Levels of antibiotic in process wastewater are quantified e.g. mass balance. 

49. Wastewater sources from operations are characterized and evaluated for treatability and control. 

50. Effective waste water treatment plant is equipped with primary, secondary and tertiary treatment 

(e.g., neutralization, clarification, settling, inactivation, biological or chemical treatment) which is 

efficacious to eliminate the residual Antibiotics. Industries may deploy the Antibiotic deactivation 

techniques like acidification, neutralization and others to degrade the active Antibiotics moiety. 

51. The technology plays crucial part for conversion and recovery of product i.e. minimizing the 

product loss into mother liquor. The adoption of best practices during manufacturing process to 

arrest (minimize) the emission of antibiotics into water stream to reduce the influx into waste water 

treatment plant or environment.  

52. The CETP, waste water treatment plant (WWTP) infrastructure, design and its effectiveness i.e. 

onsite, offsite and infrastructure & performance of treatment system before discharging to common 

effluent treatment plant, are to release the emission of residual antibiotics into environment.   

53. Sludge from process wastewater treatment is managed in compliance with all local regulations. 

Assessments are conducted to determine potential risk from sludge application to land. 

54. Setting up systems and best practice guidelines to correctly dispose of unused medicines. 

55. Limiting the use of antimicrobials (especially critically important compounds). 

56. Frequent sampling is important to understand the levels of API residue in the discharge. 

57. Samples are collected, stored, and analysed with results reported in accordance with regulatory 

requirements. 

58. Process areas (e.g., tanks, container storage areas, and process sewer systems) are designed, 

constructed and operated to prevent spills or releases antibiotic residue to the environment. 

59. Treatment systems should be in placed to prevent soil, surface water, or groundwater 

contamination.  
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60. Waste classification, labelling, storage and disposal methods should be in accordance with the 

hazard characteristics of the waste, and in accordance with regulatory requirements. i) Waste 

containers are labelled with contents, hazard characteristics (e.g., flammable, biological), and 

closed once waste is placed in the container. ii) Disposal methods are based on waste characteristics. 

Records (e.g., waste classification determinations including analytical results, letters from waste 

contractors/facility, and certificates of destruction) are maintained.  

61. Waste disposal contractors/facility should possess authorizations/certifications from SPCBs/PCCs 

to manage specific waste streams in accordance with regulations. 
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI. 

O.A. No. 515/2022 

IN THE MATTER OF: - 

Dharamvir        …….Applicant 

Versus 

State of Haryana & Anr.      …….Respondent 

 

Supplementary and Final report of the Joint Committee in compliance of Hon’ble 

NGT order dated 14.03.2023 & dated 18/10/2023 in O.A No. 515/2022; Dharamvir 

Vs State of Haryana and Anr. 

 

1.0. Background:  

A progress report in the above matter was ϐiled on 17/10/2023 by the Joint Committee 

constituted by Hon’ble National Green Tribunal vide its order dated 14.03.2023 comprising of 

the following members, wherein the additional time was sought by the Joint Committee for ϐiling 

of detailed report in compliance to orders passed by this Tribunal earlier. 

A. Nominated members from Central Agencies: 

1. Dr. Narender Sharma. Scientist-F, CPCB Regional Directorate, Chandigarh (Member 

Nominated by CPCB) 

2. Dr. Vimal Hatwal, Scientist-E, MoEF&CC, Integrated Regional Ofϐice, Chandigarh (Member 

nominated by MoEF & CC) 

 

B. Nominated members from State of Haryana: 

1. Sh. Yash Jaluka, IAS, SDM Naraingarh, Representative of Deputy Commissioner, Ambala. 

2. Sh. Rajiv Prashad, HCS, MD Sugar Mill, Shahabad, Representative of Deputy Commissioner, 

Kurukshetra. 

3. Sh. Mukesh Gupta, HOD (Engg.), HSIIDC, Panchkula, Representative of ACS, Industries & 

Commerce Department, Government of Haryana. 

4. Sh. A. K Raghuvanshi, S.E, SYL Ambala, Representative of Commissioner & Secretary to 

Irrigation & Water Resources Department (Jal Shakti), Government of Haryana. 

5. Sh. Ajay Singh, Regional Ofϐicer, Ambala, Representative/Nodal Ofϐicer of HSPCB, 

Panchkula. 

6. Sh. Ajay Choudhary, ADA, Environment & Climate Change Department, Chandigarh, 

Representative of ACS, Environment & Climate Change Department, Haryana. 

C. Nominated members from State of Himachal Pradesh: 

 

1. Sh. L.R. Verma, HAS, ADM Sirmaur, Representative of Deputy Commissioner, Sirmaur. 

2. Sh. Suresh Attri, Chief Scientiϐic Ofϐicer, Department of Environment Science & 

Technology, H.P., Representative of ACS, Department of Environment Science & 

Technology, H.P. 

3. Sh. Sakshi Satti, General Manager, Department of Industries Sirmaur, Representative of 

ACS, Department of Industries, H.P. 

4. Sh.Ashish Rana, Executive Engineer, Jal Shakti Vibhag, Nahan, Representative of Principal 

Secretary, Jal Shakti Vibhag, H.P.  

5. Sh. Pawan Sharma, Regional Ofϐicer, HPSPCB Paonta Sahib, Representative of Member 

Secretary, HPSPCB.  
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While considering the report during hearing conducted on dated 18.10.2023, the Hon’ble NGT has 

allowed the request and further directed the Joint Committee to submit the detailed report within 

three months. 

 

The following new members were subsequently added in the Joint Committee, to replace those 

who were relocated due to transfers: 

 

1. Dr. Vimal Hatwal, Sc-E was replaced with Dr. K. Muthamizh Selvan, Scientist-E, Regional Ofϐice, 

Chandigarh, MoEF & CC, New Delhi w.e.f 01.11.2023. 

2. Sh. Pawan Sharma, RO HPSPCB Paonta Sahib was replaced with Sh. Atul Parmar, w.e.f. 

11.03.2024 as nominated representative of Member Secretary, HPSPCB. 

3. Sh. Ashish Rana, XEN JSV Nahan was replaced with Sh. Arshad Rehman, XEN JSV Nahan as 

nominated representative of Principal Secretary JSV, GoHP w.e.f. 09.01.2024. 

4. Sh. Ajay Choudhary, ADA as Representative of ACS, Environment & Climate Change 

Department, Haryana was transferred and no further incumbent is posted in his replacement 

w.e.f. 18.03.24, hence signing the present report being engaged in complete ϐield inspections 

since starting. 

 

The Supplementary/Final Report in continuation to the earlier progress report of Joint Committee 

covering all the points, is submitted, as follows: 

 

2.0. Final Report/Findings of the Joint Committee: 

The Joint Committee was directed by Hon’ble National Green Tribunal to look into the 

following issues: 

i. Notiϐication of the Flood Plain Zone (FZP) of river Markanda,  

ii. Encroachments made and action taken for removal thereof,  

iii. Discharge of untreated domestic sewage or industrial efϐluent,  

iv. Operational efϐicacy of STPs/ETPs/CETPs already setup, 

v. Proposals for setting up of STPs/ETPs/CETPs,  

vi. Dredging if any required,  

vii. Rejuvenation/remedial measures required  

viii. It was further directed that “The Joint Committee shall also arrange collection of samples 

of water from different strategic locations (outfall of STPs/ETPs/CETPs) and at the interval 

of  1 kms of drain/river and analysis of the same with respect to all relevant parameters 

including presence of heavy metals” 

 
It was also directed by Hon’ble NGT to submit detailed pointwise suggestions for remedial action 

required to be taken with speciϐic mention of the concerned Authority statutorily obligated for 

taking up of the requisite action.  

 
The ϐindings of the Joint Committee with regard to above points, as directed by Hon’ble National 

Green Tribunal are submitted as under: 

 

2.1. Notiϐication of the Flood Plain Zone (FPZ) of River Markanda: 

The total length of river Markanda from origin point to exit point at Kala Amb in Himachal 

Pradesh is approximately 24.00 km. Similarly, the total length of river Markanda from entry 

point in Haryana State to final merger into river Ghaggar at Kaithal Haryana is approximate 

125.00 km. 
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None of the states involved namely the State of Himachal Pradesh and the State of Haryana 

have demarcated and notified the Flood Plane Zone (FPZ) of River Markanda, in their 

jurisdiction. 

2.1.1. Action Taken by the State of Himachal Pradesh and Haryana: 

The action is yet to be taken by the States of Haryana and Himachal Pradesh with regard to the 

demarcation and notification of Flood Plane Zone (FPZ). 

2.2. Encroachments made on River and action taken for removal thereof: 

As per information received from District Revenue Officer, Sirmour at Nahan vide letter No. SIR-

SK (1-B)/MM/Encr/2022-1585, dated 10.10.2023 and also as confirmation received from  

Department of Irrigation, Haryana, No encroachments have been made in the state of Haryana 

and also in the creek of River Markanda and its tributaries from entry point in Haryana State to 

final merger into River Ghaggar at Kaithal. 

However, it was observed by the Joint Committee that illegal mining in the Markanda River and 

illegal dumping of Industrial and Hazardous wastes on the banks of River Markanda are being done 

in Kala Amb area of the state of Haryana. 

2.2.1. Illegal Mining:   

The Joint Committee has observed unauthorized sand mining activities along and inside the 

Markanda River in the Kala Amb area of Haryana, during inspection/site visits on 8/10/2023 to 

12/10/2023 and also on 19/02/2024, clearly indicating that illegal mining activities in the River 

Markanda are still continuing, Geo-tagged Photograph 1 and 2 shown below:  

Photograph-1 dated 08.10.2023 
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Photograph-2 dated 19.02.2024 

 

These illegal mining activities in the River Markanda are leading to the creation of large 

excavations in the riverbed, causing the accumulation and further deterioration of wastewater 

ϐlowing from Jattan Walla Nallah. 

 
2.2.1.1 Action Taken to curb Illegal Mining: 

As per information provided to Joint Committee by the Mining Ofϐicer Ambala vide letter dated 

16/02/2024 through HSPCB (enclosed as Annexure-HR1), the following actions have been taken 

to curb the illegal Mining: 

i. A District Level Task Force (DLTF Mining) constituted under the Chairmanship of Deputy 

Commissioner, Ambala.  

ii. The DC Ambala has also constituted an inter Departmental Team consisting of Police, Sales 

Tax, RTA, Irrigation, PWD, Forest and Mines Departments for conducting regular ϐield visits 

every day.  

iii. In addition to above, a team of State Enforcement Bureau Ofϐicials is also doing 

checking/legal action to control the illegal mining in riverbed areas of District Ambala.  

iv. As per report provided by the Mining Department, Ambala this is a routine and continuous 

exercise being made by the Local Administration and a total 36 Nos. of complaints have 

been registered by Mining Ofϐicer, Ambala regarding illegal mining last 06 months in Police 

Station concerned of District Ambala and total 71 Nos. of Vehicles/machinery seized/ 

impounded during 01.08.2023 to 31.01.2024 besides imposing total penalty of Rs. 

67,21,850/- by the Department concerned with stands deposited by the 18 no. of violators. 

Out of 71 Nos. of Vehicles/machinery seized/ impounded by DLTF, Ambala, 18 no. have 

been released after deposition of penalty amount by the violator, 30 no. have been released 
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by the orders of Hon’ble District Court and remaining 23 no. are still under the custody of 

Local Administration, Ambala for further necessary action. 

2.2.2. Illegal Dumping of Industrial and Hazardous Wastes on the banks of River  
          Markanda: 
 
The Joint Committee noted during their inspections on October 8th to October 12th, 2023, and 

again on February 19th, 2024, that a signiϐicant amount of chemical waste (lime sludge) along 

with other wastes (Lime Sludge and Ash) was being disposed of in the Kala Amb region of 

Haryana covering few kilometres along the banks of River Markanda without any information to 

both of the State Pollution Control Boards, Geo-tagged Photographs 3 to 10 shown below: 

Photograph 3, 4, 5, 6, 7 & 8: Dumping of Chemical Waste (Lime Sludge) and other wastes (Ash 
and Sludge) along the banks of River Markanda. 
 

Photograph-3  
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Photograph-4 

  

Photograph-5 
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Photograph-6 

 

Photograph-7 

 

Photograph-8 
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Photograph 9 & 10: Dumping of Chemical Waste (Lime Sludge) along the banks of River 
Markanda 

 

Photograph-9 

 

Photograph-10 

All this waste dumped on the banks of River Markanda ϐinding its way into the river, particularly 

during rainy periods. As mentioned in the earlier Progress Report of the Joint Committee, The 

HPSPCB asserts that the region in question, where lime sludge is being dumped, falls under 

Revenue Estate of Haryana's and, therefore, pertains to HSPCB.  

However, according to HSPCB, the 03 no. of industries responsible for generating lime waste or 

sludge are located in Kala Amb, which is under the jurisdiction of Himachal Pradesh, making it the 

responsibility of HPSPCB. The HPSPCB (Himachal Pradesh Pollution Control Board) with neither 

SPCB taking ownership, the accumulation of lime sludge and continues to grow as observed by the 

Joint Committee during recent visit, in February 2024. 
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In view of the above scenario, the Joint Committee requested HSPCB, to gather information 

regarding ownership of the land, where lime sludge is being dumped on the banks of River 

Markanda, from the Revenue Department. The copy of information obtained by HSPCB for 07 No. 

of different dumping locations, as received from the Department of Revenues, Ambala enclosed 

as Annexure-HR2. 

Note: The examination of the details provided by the Department of Revenues, Ambala shows that 

out of 07 no. of Lime sludge dumping locations one of the land is owned by M/s Ruchira Papers 

Ltd, Trilokpur Road, Kala amb itself which is also a generator of this Lime Sludge to the tune of 

around 60 tons/per day (on dry basis) i.e around 120 tons per day on as such basis, indicating that 

M/s Ruchira Papers Ltd may be involved in dumping the Lime Sludge on the banks  of River. 

 
 
In addition to the above, further investigation was also conducted by the Joint Committee in this 

regard as follows: 

 
i. As per the records shared with the Joint Committee, only 03 No. of industries in Kala Amb 

namely i) M/s Ruchira Papers Ltd, ii) M/s Himachal Polyoleϐin Ltd and iii) M/s Vashisth 

Chemicals,  generate lime sludge/Lime waste and none of these industries are authorized 

to dispose of this waste like this. All these Units were visited by the Joint Committee.  

 
ii. It was possible to establish the lime waste trail with respect to M/s Himachal Polyoleϐin 

Ltd and M/s Vashisth Chemicals, from the records made available to the Joint Committee, 

to conclude that Lime Sludge/Waste is being sent to another Company located at Paonta 

Sahib, for reusing it. Further, the lime sludge/waste generated by these two Industries is 

non-hazardous. 

 
iii. With regard to M/s Ruchira Papers Ltd (RPL), the details were requested through 

HPSPCB, to as to verify the compliance of various rules/charter, with regard to Hazardous 

waste generation/disposal, Generation and recycling of lime sludge and base line data as 

provided in EIA report.  However, no such data was provided for further examination by 

the Joint Committee except the following information received through HPSPCB, claiming 

that: i) Lime sludge being generated in the Chemical recovery is being process through Lime 

Kiln being installed to comply with EIA Clearance granted to the company  ii) Used spent 

oil is the only hazardous waste being generated and sent to M/s Shiwalik Solid Waste 

Management Ltd, who is authorized recycler. 

 
iv. It is pertinent to mention that according to Corporate Responsibility for Environment 

Protection (CREP) Guidelines, Pulp and Paper Industry is required to installs Lime Kiln, 

for recovery of Lime from the Lime Sludge generated during Chemical Recovery Process 

(CRP). M/s Ruchira Papers Ltd. have installed a Rotary Lime Kiln of 60 TPD Capacity for 

recovery of Lime from the Lime Sludge. However, from the information received from the 

Revenue Department it seems that either Lime Kiln is not being operated regularly or it is 

not working efϐiciently to process all the lime sludge generated by the Unit. 
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v. Further, as per “SCHEDULE I [See rule 3 (1) (17) (i)] LIST OF PROCESSES GENERATING 

HAZARDOUS WASTES” of Hazardous Waste Management Rules, 2016, the following 

categories of waste from the Pulp and Paper industry are covered under hazardous 

wastes:   

32.1 Spent chemicals  
32.2 Corrosive wastes arising from use of strong acid and bases  
32.3 Process sludge containing absorbable organic halides (AOX) 
33.1 Empty barrels/containers/liners contaminated with hazardous chemicals /wastes  
33.2 Contaminated cotton rags or other cleaning materials 
35.3 Chemical sludge from waste water treatment 
5.1. Waste or Used Oil  

 
As per Hazardous Waste Authorization granted to the unit under the provisions of HOWM 
Rules 2016, the unit has been authorized for generation & storage of  one type of 
Hazardous Waste i.e. Used Oil (Category 5.1). (Annexure-HP1). The HPSPCB has informed 
that the unit had applied for renewal of Authorization under HOWM Rules 2016 on 
21.03.2024 (Appl ID – 11869675) and the application has been returned back with an 
observation to apply for all streams of HW generated, handled, reutilized in the unit with 
complete justiϐication. 
 
No information has been made available to the Joint Committee with regard to the disposal 
of hazardous wastes generated in other six categories as listed above, including sludge from 
Secondary Clariϐiers. 
 

vi. As per Environmental Clearance granted to M/s Ruchira Papers Ltd, by MoEF&CC vide F. 

No. J-11011/580/2007-IA II dated 11/10/2007 (Annexure-HP2), “Solid waste generated 

in the form of boiler ash shall be provided to cement/brick manufacturing Units” No 

Information/record was made available to the Joint Committee in this regard as well. 

 
vii. With reference to the Lime Sludge generated in the Pulp and Paper, the “SCHEDULE I [See 

rule 3 (1) (17) (i)] LIST OF PROCESSES GENERATING HAZARDOUS WASTES” clearly 

speciϐies at S.No. 35 that (35.3) Chemical sludge from waste water treatment, from the 

processes mentioned in this schedule is hazardous. Since, Pulp and Paper process is 

mentioned in this Schedule I and the Lime Sludge is generated during treatment of Black 

Liquor (Waste water generated during pulping) in the Chemical Recovery Process and 

therefore Lime Sludge from Pulp & Paper Industry is Hazardous Waste. 

 
Being hazardous waste, Lime sludge is to be either recycled back by recovery of Lime 

through Lime Kiln and if for any reason, it is not used in the Lime Kiln, it must be sent to a 

Treatment, Storage and Disposal Facility (TSDF) after obtaining authorization under HWM 

Rules, 2016, from State Pollution Control Board. 

 
In view of the HW Authorization granted to the unit and understanding of M/s Ruchira Papers 

Ltd. regarding Used Oil as the only hazardous waste generated from the process, it indicates 

that various hazardous wastes are not being disposed off as per provisions of Hazardous Waste 

Management Rules, 2016.  
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2.2.2.1. Action taken regarding dumping of Lime Sludge: 

 
i. To identify the industries dumping lime sludge on the banks of information regarding 

ownership of the land, where lime sludge is being dumped on the banks of River 

Markanda, was obtained from the Revenue Department by HSPCB RO, Ambala. The 

examination of the details provided by the Department of Revenues shows that the land in 

one of the 07 Lime sludge dumping locations is owned by M/s Ruchira Papers Ltd, Trilokpur 

Road, Kalaamb, which is also a generator of this Lime Sludge, indicating that M/s Ruchira 

Papers Ltd may be involved in dumping the Lime Sludge on the banks of River. 

 
ii. HPSPCB RO, Sirmour issued a common Show Cause Notice vide No. HPSPCB/RO 

Paonta/Notice File/2019-3065-67 dated 14/02/2024 (Annexure-HP3) to all the three 

Lime waste generating Units namely i) M/s Ruchira Papers Ltd, ii) M/s Himachal Polyoleϐin 

Ltd and iii) M/s Vashisth Chemicals directing to immediately stop the entire illegal activity 

of dumping of process waste material i.e. lime waste powder/ calcium waste powder and 

immediately remove entire dumped material and also restore the sites immediately. These 

Units were also directed to submit the complete details regarding (i) daily waste material 

generation, (ii) handling and management plan, (iii) disposal plan, (iv) quantity 

generated and disposed of in last 2 year along with supporting documents within 7 days. 

As per further information provided by HPSPCB RO, Sirmour,. all three Units responded 

that lime sludge is not being dumped by them (Annexure-HP4).  

 
iii. No action has been taken with regard to removal of dumped material and restoration of 

sites. 
 

2.3. Discharge of untreated domestic sewage or industrial efϐluent: 

2.3.1. State of Himachal Pradesh: 

Calculation for Domestic Sewage load for the Kala Amb area in Himachal Pradesh by 

extrapolating the Census of 2011 to the present population and also for the projected population 

after 20 years has been provided by HPSPCB as under: 

 
As per Census 2011, the population of Kala Amb & Moginand area in 2011 was 6,695 and the 

present population of the area is 7,280. The projected population after 20 years will be 10,010 

considering the present growth rate of area. For this population sewage load calculations as per 

water demand of 135 litres per capita will be 1,081 KLD. In addition to this considering a floating 

population of around 10,000 in Kala Amb, sewage generation as per water demand of 45 litres 

per capita will be around 360 KLD (Source: IS 1172:1993 Indian Standard Code of Basic 

Requirements for basic supply, drainage and sanitation). 

Considering the above information provided by HPSPCB, the existing quantity of Sewage 

generation from the Kalaamb area of Himachal Pradesh is 1038 KLD. 

 
For the treatment of domestic sewage, septic tanks/soak pits have been provided by individual 

households. To cater this untreated domestic sewage/sullage from villages i.e. Moginand, 

Rampur Jattan, Mainthapal, Ogli, Johron, Khairi and Trilokpur, the State Government of H.P. has 
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already established two STPs [STP Trilokpur of capacity 1.5 MLD and CETP-cum-STP Kala Amb of 

capacity 2.5 MLD (0.8 MLD Industrial + 1.75 MLD domestic)] and same could not be made 

operational till date due to damages caused by recent flash floods in Himachal Pradesh, as per 

information provided for the State of Himachal Pradesh. 

 
In view of the fact that STPs meant for treatment of domestic sewage are yet to made operation, 

the total quantity of untreated domestic sewage is estimated to be 1038 KLD. 

 
Further, there are numerous road side dhabas/butcher shops/sabziwalas located on both sides 

of Kala Amb-Trilokpur Road of Himachal Pradesh and Haryana their solid/liquid waste is ϐlowing 

into roadside drains and further merging into Jattanwala Nallah. Water stagnation and decaying 

biodegradable waste is also one of the factors in affecting the water quality of River Markanda. 

In addition to above, Block Development Ofϐicer, Nahan has submitted detail of management of 

black water of 07 number of Gram Panchayats vide letter no. BBM/NGT/2023-3354, dated 

05.10.2023, as informed by HPSPCB. 

 
There are total 03 no. of drains and 01 no. of Rivulet identiϐied by State of Himachal in the District 

Sirmaur which are carrying untreated efϐluent and further merging in to River Markanda directly 

(covering from origin point of River Markanda in Himachal Pradesh to its exit at Kala Amb, HP 

and Haryana Border). The details of locations of such sub drains/ nallah/Rivulets are given at 

Annexure-HP5.  

 
2.3.1.1: Action Taken by Himachal Pradesh: 

As per information provided to the Joint Committee, the following action has been taken by 

Himachal Pradesh: 

 
Hon’ble NGT in O.A. No, 673/2018 has directed for rejuvenation of 07 polluted river stretches in 

Himachal Pradesh including River Markanda and prepare the action plan. HPSPCB has already 

prepared action plan for rejuvenation of River Markanda and progress report is monitored at 

State level by State Surveillance Task Force chaired by Worthy Chief Secretary, Govt. of H.P. and 

at district level by District Level Surveillance Task Force chaired by Deputy Commissioner, 

Sirmaur on monthly basis. After quantiϐication along with action plan for tapping of these drains 

is already proposed to be treated in CETP-cum-STP Kala Amb provided by M/s Kala Amb 

Infrastructure Development Company and Jal Shakti Vibhag, Nahan. 

 
2.3.2: State of Haryana:  

Total 145 MLD of sewage is being generated from different 12 towns of 04 Districts at Panchkula, 

Ambala, Kurukshetra and Kaithal of Haryana which are located in catchment area of River 

Markanda and its tributaries. 

 
There are total 40 No. of STPs installed with treatment capacity of 264 MLD to cater out the need 

of treatment in these towns. The detailed status of Management of sewage generated from these 

towns of Districts of Panchkula, Ambala, Kurukshetra and Kaithal has already been provided to 

the Hon’ble Tribunal by the Joint Committee in its interim progress report ϐiled on dated 
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17.10.2023. Further, the PHED Department, Haryana has informed that they are having 551476 

No. of sewer connections against 962419 No. of total consumers throughout State of Haryana.  

 
Total 38 No. of discharge points were identiϐied by the Joint Committee from State of Haryana after 

obtaining information from Irrigation & Water Resources Department (Jal Shakti), Haryana from 

its different 03 No. of Districts i.e. Panchkula, Ambala & Kurukshetra carrying untreated domestic 

efϐluent and further merging in to River Markanda or into its Tributaries directly or indirectly 

(covering from entry point of River Markanda in Haryana at Kala Amb to its ϐinal merger into 

River Ghaggar at Kaithal, Haryana) with details of locations of such sub drains/ nallah/Rivulets 

have already been provided before the Hon’ble Tribunal in earlier Progress Report. 

2.3.2.1: Action Taken by Haryana: 

As per information provided by HSPCB Member, the following actions have been taken by the 

state of Haryana: 

i. A review meeting was convened under the Chairmanship of Chairman, HSPCB on dated 

09.02.2024 amongst the Administrative secretaries/HODs of the stakeholder 

departments of Haryana to obtain the information and time bound action plan for 

tapping/diversion/treatment of these discharge points pertaining to the respective 

departments and to discuss other issues based upon the non-compliances observed by 

the Joint Committee in its progress report earlier ϐiled, wherever interventions required 

from the other departments. The copy of proceedings of meeting held on dated 

09.02.2024 is enclosed as Annexure-HR3. 

ii. Further after receipt of requisite information and date bound action plan received from 

the stakeholder departments for tapping/diversion/treatment of these 38 no. of 

discharge points identiϐied previously by the Joint Committee for the State of Haryana, the 

ϐinal status alongwith quantum of efϐluent going into River Markanda through these 38 

no. of discharge points is provided by HSPCB and same is enclosed herewith at Annexure-

HR4. 

2.4. Operational efϐicacy of STPs/ETPs/CETPs already setup: 

2.4.1. State of Himachal Pradesh: 

Operational efficacy of STP/CETPs already setup by Jal Shakti Vibhag and Department of 

Industries is tabulated below, as per details received from HPSPCB: 

STP CETP-cum-STP 
Capacity (in 

MLD) 
Operational Status Capacity (in 

MLD) 
Operation Status 

 
1.5 MLD 

STP is not functional yet 
due to damage of sewer 
pipeline in 
unprecedented rainfall 
during last monsoon 
and unavailability of 
funds, the description 
given below at point no. 
2.4.1.1 

2.5 MLD (0.8 
MLD industrial 
effluent + 1.7 
MLD domestic 

effluent) 

STP is not functional yet 
due to damage of sewer 
pipeline in unprecedented 
rainfall during last 
monsoon and 
unavailability of funds, the 
description given below 
at point no. 2.4.1.2 
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2.4.1.1 Status of STPs: 

For the sewage management, Jal Shakti Vibhag, Nahan has installed Sewage Treatment Plant of 

capacity 1.5 MLD for Johron, Khairi and Trilokpur area of Kala Amb for sewage of Moginand, 

Rampur Jattan, Mainthapal and Ogli area of Kala Amb in CETP-cum-STP of capacity 2.5 MLD (1.7 

MLD domestic effluent). The total pipeline to be laid for STP Trilokpur is 8.5 km out of which 

work of laying pipeline of approx. 7.9 km was completed and 600 m is balance. Latest status was 

sought from JSV vide letter no. PCB/RO(Pt)/OA No. 515/2022/2023-3156-58 dated 

20.02.2024). As per status note by Jal Shakti Vibhag (JSV) Nahan, have intimated that the sewer 

network of STP Trilokpur has suffered damages due to heavy rainfall causing flash floods in this 

monsoon season and due to no allocation of funds during current financial year i.e. 2023-24, the 

balance sewer network and damaged sewer line i.e. 600 m has not been completed. These works 

need time for completion which is estimated to be completed by June, 2024. STP can be made 

functional by taking sewage from Trilokpur temple complex. Regarding household sewer 

connection vis-à-vis STP Trilokpur, JSV Nahan has received 28 nos. of application for approval 

and same have been approved. The copy of status report by Jal Shakti Vibhag, Nahan is enclosed 

herewith as Annexure-HP6. 

 
1.4.1.2. Status of CETP-cum-STP Kala Amb: 

The Special Purpose Vehicle (SPV) M/s Kala Amb Industrial Development Company (KIDC) has 

proposed to establish CETP-cum-STP Kala Amb of capacity 5 MLD in two phases out of which 

Common Effluent Treatment Plant (CETP) of capacity 2.5 MLD is already established for first 

phase (0.8 MLD industrial effluent and 1.7 MLD domestic effluent). H.P State Pollution Control 

Board has already issued Consent to operate to run the CETP. However same could not be 

operated due to no household/commercial domestic effluent load. HPSPCB has already notified 

inlet standards of CETP Kala Amb. A letter in this context has already been written by Kala Amb 

Infrastructure Development Company (KIDC) vide letter no. KIDC/-JSV-03, dated 25.09.2023 to 

the Executive Engineer, Jal Shakti Vibhag Nahan.  

 
Work of laying total sewerage pipeline of 21.645 kms for Moginand, Rampur Jattan, Mainthapal 

and Ogli in Kala Amb out of which work of 20.500 kms was completed. (Latest status was sought 

from JSV vide letter no. PCB/RO (Pt)/OA No. 515/2022/2023-3156-58 dated 20.02.2024) As 

per status note by Jal Shakti Vibhag (JSV) Nahan, have intimated that the sewer network of STP 

Kala Amb and STP Trilokpur has suffered major damages due to heavy rainfall causing flash 

floods in this monsoon season and due to no allocation of funds during current financial year i.e. 

2023-24, the balance sewer network and damaged sewer line has not been completed. These 

works need time for completion which is estimated to be completed by June, 2024 subject to 

availability of funds. Regarding house sewer connection vis-à-vis CETP-cum-STP Kala Amb, JSV 

Nahan has received 53 nos. of application for approval and same will be approved after 

functioning of the scheme. The copy of status report by Jal Shakti Vibhag, Nahan is already 

enclosed in Annexure-HP6. 
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The Inspections and Sampling of Sewage Treatment Plants (STPs)/Common Effluent Treatment 

Plants (CETPs) falling in the catchment area of River Markanda and its Tributary was carried out 

by Joint Committee with having the details given below: 

 

Sr.No. Date and 
Time of 
Sampling 

STP/CETP 
Location and 
Capacity  

Details of 
Sampling 
Points 

Geographical 
Coordinates 

Parameters 
to be 
analyzed  

 Findings/ 
compliance 
status 

1.  25/09/2023 
09:04 AM 
 

CETP Kala 
Amb 
& 
STP 
Trilokpur, 
Himachal 
Pradesh 
 

CETP Kala Amb 2.5 MLD capacity (0.8 MLD industrial effluent part and 1.7 

MLD sewage part) has been granted Consent to Operate by HPSPCB on dated 

21/09/2023. The industrial effluent treatment part of CETP-cum-STP Kala 

Amb has been started. Kala Amb Infrastructure Development Company 

(KIDC) has made agreement with 51 numbers of water polluting industries. 

36 number of industries are disposing their effluent to CETP Kala Amb after 

primary treatment through their own captive ETPs. KIDC is collecting the 

effluent from these industries through GPS enabled tankers. The sewage 

treatment part of CETP-cum-STP Kala Amb is not started yet due to damage of 

sewerage pipelines laid by Jal Shakti Vibhag in recent flash floods in River 

Markanda, as informed by the representative of CETP/STP. 

19.02.2024 

04:30 PM 

Re-visit of 
CETP-cum-
STP Kala 
Amb 

Joint Committee re-inspected the CETP-cum-STP Kala Amb on 19.02.2024 

and collected the sample of inlet of CETP-cum-STP to know the status of the 

compliance of the industries connected to CETP-cum-STP with regard to the 

Inlet standards of CETP notified by HPSPCB (Annexure-HP7).  It was also 

observed that there was no discharge of treated effluent i.e. final outlet of 

CETP-cum-STP Kala Amb into River Markanda. Hence, the Joint committee 

did not collect the sample of final outlet of CETP-cum-STP Kala Amb. 

 

 

The results of the analysis for the inlet sample collected from the equalization tank of the CETP-

cum-STP and analyzed in CPCB Laboratory are as follows: 

  Sr. 

No. 

Parameters Results in 

mg/l except pH 

Prescribed 

Standards mg/l 

except pH 

Compliance Status 

1 Total Suspended 

Solids (TSS) 

545 500 Not within prescribed 

Limit 

2 Chemical Oxygen 

Demand (COD) 

1982 1500 Not within prescribed 

Limit 

3 Biochemical Oxygen 

Demand (BOD) 

788 500 Not within prescribed 

Limit 

5 Oil & Grease BDL 30 within prescribed Limit 

6 Fixed Dissolved Solids 

(FDS) 

664 3000 within prescribed Limit 

7 pH 6.9 6.5-9.0 within prescribed range 
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The Inlet sample was found to be non-complying with regard to Total Suspended Solids 

(TSS), Chemical Oxygen Demand (COD) and Biochemical Oxygen Demand, as the results 

of analysis for these parameters were exceeding the prescribed inlet norms, which 

indicates that some of the industries connected to CETP-cum-STP may not be complying 

with the inlet norms notified by HPSPCB, for sending primary treated effluent to CETP-

cum-STP. As informed by General Manager DIC Nahan, (Annexure -HP8) the CETP-cum-

STP Kala Amb is commissioned recently (i.e. since 04 Dec 2023) and member industries 

have started sending their effluent to CETP-cum-STP Kala Amb. HPSPCB has collected 

sample of treated water of CETP-cum-STP Kala Amb on 18.04.2024 after tertiary 

treatment and results are conforming to the prescribed CETP standards in Schedule I 

of Environment (Protection) Rules, 1986, Copy of analysis report is enclosed as 

Annexure -HP9. 

 
2.4.1.3 Status of ETPs and Industries visited by Joint Committee: 

The Kala Amb industrial area can be divided into following zones as per drainage pattern: 

i. Industries located on the Right and left bank of River Markanda from Moginand area 

to Kala Amb barrier 

ii. Industries located in Jattanwala Drain catchment 

iii. Industries located in Khairi area 

iv. Industries located on Kala Amb-Sadhaura Road 

There are total 97 nos. of water polluting industries located in Kala Amb area of Himachal 

Pradesh. These industries have provided captive Effluent Treatment Plants. In addition to above, 

08 nos. of industries have installed captive STPs wherever the manpower is more than 150 nos. 

The treatment technologies provide ranges from primary treatment system i.e. Chemical 

treatment, precipitation/settling followed by dual media carbon filters, activated sludge process 

followed by dual media carbon filters, industries have also provided RO systems and evaporators 

for ensuring zero liquid discharge.  

 
M/s Ruchira Papers Ltd. is the only industry in Kala Amb that falls under 17 categories of highly 

polluting industries and has installed their captive ETP of capacity 11 MLD. The unit has obtained 

consent from State Board for discharge of treated effluent quantity of 4.012 MLD into drain. The 

unit has installed Real Time Online Continuous Water Quality Monitoring Station and Flow meter 

at the final outlet of ETP. The results of treated effluent are being displayed on the CPCB and 

HPSPCB server on real time basis. 

  
All the 105 nos. of industries have obtained requisite Consent to Operate of the State Board under 

Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of 

Pollution) Act, 1981.  All the 105 nos. of industries have installed effluent treatment plants or 

Sewage Treatment Plants in their respective industries. The list of water polluting industries 

along with their final disposal and their compliance status is annexed as Annexure-HP10. 

Further the random Inspections and Sampling of other Industries falling in the catchment area 

of River Markanda in both of the states was carried out by Joint Committee, so as to know the 

compliance, in general. 
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The status of the Compliance of the Industries inspected by the Joint Committee in the Kala Amb 

Area falling in the State of Himachal Pradesh is as follows: 

 
2.4.1.3.1. M/s Ruchira Papers Ltd: 
 

i. M/s Ruchira Papers Ltd, was visited by the Joint Committee on 25/09/2023. 
 

ii. M/s Ruchira Papers Ltd. is the only industry falling under 17 Categories of highly 

polluting Industries located in Kala Amb. 
 

iii. M/s Ruchira Papers is the only Industry in Kala Amb, which has been granted permission 

to discharge its 4.012 MLD treated effluent into the drain by HPSPCB. 
 

iv. Out of total 5.6 MLD waste water discharge (both domestic and Industrial) from Kala Amb 

area of Himachal Pradesh into the Jattanwala Nallah, more than 70% discharge   (4 MLD) 

is contributed by M/s Ruchira Papers Ltd. 
 

v. The sample of treated effluent from the final discharge of ETP was taken by the Joint 

Committee and sent to CPCB Head Office Laboratory, Delhi for analysis of applicable 

Parameters.  

vi. One parallel sample of the treated effluent was also taken by HPSPCB Regional Officer, 

Paonta Sahib, marked as Study Sample and sent to HPSPCB Regional Laboratory, Paonta 

Sahib. 

vii. Further, one sample was also taken by M/s Ruchira Papers Ltd and as per information 

received from HPSPCB, the sample was sent to Shri Om Testing and Research Laboratory, 

Noida. 

viii. The analysis results  from HPSPCB Regional Laboratory are enclosed as Annexure-HP11. 
The HPSPCB has informed that the facility for testing AOX is not available in the HPSPCB 
Laboratory. Ms. Ruchira Papers Ltd has not got analyzed all the parameters w.r.t pulp & 
paper units. 
 
The results of analysis of the samples as reported by CPCB Head Office Laboratory, Delhi, 

HPSPCB Regional Laboratory, Paonta Sahib and Sri Om Testing and Research Laboratory 

are summarized in the following Table: 

* CPCB Head Office Laboratory is recognised under SECTION 12(1) B OF THE ENVIRONMENT (PROTECTION) ACT, 1986 and its 
analysts are notified as Government Analysts for the purposes of analysis of samples of air, water, soil or other substances sent for analysis. 
 
# NABL Approved Laboratory. 

 

As per analysis report of the sample collected by the Joint Committee and analyzed in CPCB Head 

Office Laboratory, Delhi, M/s Ruchira Papers Ltd was found to be not complying with regard to 

S.No. Parameters Results of Analysis, mg/l except pH Prescribed Limits, 
mg/l except pH 

  *CPCB Laboratory, 

Delhi 

# HPSPCB Regional 
Laboratory, Paonta 
Sahib 

# Shri Om Testing and 
Research Laboratory, 
Noida. 

 

1 pH 7.8 7.70 7.38 7.0-8.5 

2 TSS 23 10 20 50 

3 COD 505 104 120 250 

4 BOD 187 7.5 9 30 

5 AOX, as Cl 18.544 Not done Not done 1 Kg/ton of Paper 

7 MLSS (Aeration 
Tank) 

3992 Not done Not done  

8 MLVSS 
(Aeration Tank 

2293 Not done Not done  
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COD and BOD Parameters. COD concentration in the sample was 505 mg/l against the prescribed 

limit of 250 mg/l. Similarly, BOD concentration in the sample was 187 mg/l against the prescribed 

limit of 30 mg/l. The Industry was found to be complying with pH, TSS, AOX parameters, as per 

analysis report from the same laboratory i.e. CPCB Head Office Laboratory. The MLSS and MLVSS 

Concentration in the aeration tank was also within acceptable range. 

However, as per report of the parallel samples analyzed in HPSPCB Regional Laboratory, Paonta 

Sahib and Shri Om Testing and Research Laboratory, Noida, M/s Ruchira Papers Ltd was 

complying with all the parameters. 

The results reported by CPCB for analysis conducted in CPCB Laboratory and other two 

Laboratories are at variance, with regard to COD and BOD parameters. While CPCB Head Office 

Laboratory reported COD concentration of 505 mg/l, whereas HPSPCB Regional Laboratory, 

Paonta Sahib reported COD concentration of 104 mg/l and Shri Om Testing and Research 

Laboratory, Noida reported COD Concentration of 120 mg/l.  Similarly, CPCB Head Office 

Laboratory reported BOD concentration of 187 mg/l , whereas HPSPCB Regional Laboratory, 

Paonta Sahib reported BOD concentration of 7.5 mg/l and Shri Om Testing and Research 

Laboratory, Noida reported BOD Concentration of 9 mg/l. 

It is pertinent to mention here that CPCB Head Office Laboratory is recognized under SECTION 

12(1) B OF THE ENVIRONMENT (PROTECTION) ACT, 1986 and its analysts are notified as 

Government Analysts for the purposes of analysis of samples of air, water, soil or other substances 

sent for analysis, whereas other two Laboratories mentioned above are NABL approved. 

 

 Other observations made by the Joint Committee during visit to M/ Ruchira Papers Ltd is as 

follows:  

a. As per specific conditions of Environmental Clearance granted to M/s Ruchira Papers Ltd. by 

MoEF & CC vide F. No. J-11011/580/2007-IA II dated 11/10/2007, “Chlorine Dioxide shall be 

used as bleaching agent and no elemental chlorine shall be used for bleaching”. However, it 

was observed that Industry has stored large number of Chlorine Cylinders and a Chlorination 

Tower has also provided for bleaching (Photograph 11 & 12).  

Photograph 11 & 12: Chlorine Gas Cylinders and Chlorination tower in the premises of                    
M/s Ruchira Papers Ltd. 

 

Photograph-11 
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Photograph-12 

 

HPSPCB was requested by the Joint Committee to provide the bleaching sequence followed 

by M/s Ruchira Papers Ltd, to know the requirement of chlorine Cylinders and Chlorination 

tower, as observed during inspection. 

As per details provided by HPSPCB on 24/04/2024, M/s Ruchira Papers Ltd. is following D0-

Ep- D1, where D0 represents “ϐirst Chlorine di Oxide Stage”, Ep represents “Alkali Extraction 

in the presence of peroxide” and D1 represents “second Chlorine dioxide stage”.  
 

The bleaching sequence shared by HPSPCB with the Joint Committee is Elemental Chlorine 

Free Bleaching Sequence and, in this sequence, neither elemental chlorine nor chlorination 

tower is required. However, no justiϐication has been provided for the presence of large 

number of Elemental Chlorine Gas Cylinders and Chlorination Tower in the premises of the 

Industry. 
 

Further, as per information available on the website of M/s Ruchira Papers Ltd regarding 

bleaching sequence, the Industry is following CD-Eop-D bleaching sequence (Photograph 13 

given below), where CD represents “Elemental Chlorine and Chlorine Dioxide added together”, 

Eop represents “Alkali extraction reinforced with oxygen and hydrogen peroxide” and D 

represents “Chlorine Dioxide” 
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Photograph 13 

In view of the presence of chlorine gas cylinders & Chlorination Tower in the premises of the 

industry, as observed by the Joint Committee , contradiction in bleaching sequence provided 

to the Joint Committee, information regarding bleaching sequence available on the website of 

the Industry and speciϐic condition of Environmental Clearance granted to the Industry by 

MoEF & CC that “No elemental chlorine shall be used in the bleaching”, the member 

representing MoEF & CC was requested on 25/04/2024,  to provide i) the copy of last/latest 

half yearly Compliance Report ϐiled by the Industry regarding compliance of the conditions 

of Environmental Clearance and ii) Last/latest report of MoEF & CC regarding veriϐication of 

the compliance of the conditions of Environmental Clearance granted to the industry, which 

are awaited. 
 

b. As per conditions of the Environmental Clearance granted to the Industry by the Ministry of 

Environment, Forest and Climate Change (MoEF & CC), the industry is required to dispose off 

its treated efϐluent, for agriculture, plantation and in the drain.  
 

However, the industry is disposing off its treated efϐluent only in drain, despite the fact that 

33% of the area, as claimed by the Unit is under plantation besides additional land acquired by 

the Industry along the Markanda River in the state of Haryana for plantation.  
 

c. The industry has installed Online Continuous Emission Monitoring System (OCEMS) at the 

ϐinal outlet of ETP, which is connected with SPCB and CPCB servers. In order to check that if 

the OCEMS installed by the industry is properly calibrated, the samples from various stages 

of efϐluent treatment plant were tested using the sensor of OCEMS by the Joint Committee.  
 

As can be seen from the Photographs 14-17 taken during checking of the calibration of 

OCEMS installed by the Industry , by the Joint Committee, the ratio of BOD to COD in the 

samples from various stages from untreated to partially treated and ϐinal treated is same i.e 

around 1: 10. The ϐixed ratio of BOD to COD at all stages indicated either tempering of the 
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OCEMS or dilution to achieve standards. It is pertinent to mention here that BOD to COD ratio 

in pulp and paper industry untreated efϐluent varies from 1:2.5 to 1:4 depending on the 

process followed, which is keeps on increasing at different stages of efϐluent treatment 

process based on the efϐiciency of individual stages w.r.t COD and BOD reduction, thereby 

increasing the ratio to 1:10 or even more in the ϐinal treated efϐluent depending on the 

technology adopted. 

As per information received through HPSPCB on 24th April, 2024 alongwith Annexure-HP12, 

the industry has got the calibration checked from the vendor with regard the ϐinal discharge. 

However, the above observations of the Joint Committee are yet to be addressed. Therefore, in 

view of the observation of the Joint Committee regarding ϐixed BOD: COD ratio, HPSPCB may 

revisit and get the calibration rechecked to ensure the correctness of the values reported 

through OCEMS. 

The HPSPCB has asserted that the analysis result of aeration tank sample collected by Joint 

committee show MLSS of 3992 mg/L which is under desirable range. Further, MLVSS/MLSS 

ratio is appx. 0.6 which is also desirable range indicating proper functioning of secondary 

biological treatment system. Unit has further installed secondary clariϐier and advanced 

treatment system based on Fenton technology (using Fenton reagent i.e. ferric ion+ hydrogen 

peroxide). The analysis report dated 12.10.2023 of parallel sample collected by HPSPCB show 

parameters of pH, BOD, COD, TSS within permissible discharge limits. HPSPCB is also carrying 

out regular sampling and monitoring of the unit. Latest sample analysis result dated 

10.04.2024 is also meeting the prescribed norms (Annexure-HP13). 

 

Photographs 14 to 17: Values of various parameters during checking of calibration by the Joint 
Committee. 
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Action taken by HPSPCB: Action is yet to be taken by Himachal Pradesh SPCB. 

 

d. The Joint Committee was also informed by the HSPCB Nodal Ofϐicer regarding order of Hon’ble 

Court of SDM Naraingarh dated 12/04/2024 in the matter of Case No 16 under 133 Crpc; Usha 

Rani Wo Parveen Kumar present Sarpanch, Gram Panchayat Kala Amb, Tehsil Naraingarh 

Distt Ambala (Plaintiff) V/s Ruchira Paper Mill, Kala Amb, Tehsil Nahan Distt Sirmour 

Through Manager (Respondent) and The Kala Amb Chamber of Commerce and lndustries, 

Kala Amb Through its Secretary Ashok Kumar ( Plaintlff ) Vs 1. Singh Ram 2. Rajpal 3. Ramesh 

Kumar 4. Suresh Kumar S/o Jiwan Ram R/o Vill Dera Tehsil Naraingarh Distt Ambala 

(Respondent). 

 
The matter is related to i) the discharge of efϐluent by M/s Ruchira Paper Mills causing 

nuisance as alleged by the petitioner (Residents of shiv colony, Kala Amb in Haryana) and ii) 

the blockage of water ϐlow by Respondents (04 residents of Village Dera, Tehsil Naraingarh, 

Haryana) through their land causing nuisance as alleged by petitioners (Kala Amb chamber of 

commerce whose M/s Ruchira Papers Ltd. is also a member). 

 
After hearing the matter and also considering the reports obtained from both HSPCB 

Regional Ofϐicer, Ambala and HPSPCB, Regional Ofϐicer, Sirmour, Hon’ble Court of SDM issued 

the absolute Orders dated 12/04/2024 under Section 138 of  the Criminal Procedure Court, 

(copy of order enclosed as Annexure-HR7), and relevant portion is reproduced, as follows:  

 
1. “The Kala Amb Chamber of Commerce is directed to drain out the water which has 

stagnated in the residential areas of Dera and Kala Amb villages of Haryana within 7 

days of issuance of this order in order to safeguard the Fundamental Right to Life and 

Liberty under Article 21 of the Constitution of lndia, of the residents of the Villages. 

The drained out water is to be discharged into the Jattanwala Nallah as per the 

prescribed environmental standards. The SHO Naraingarh, BD & PO Naraingarh and 

RO, HSPCB Ambala shall ensure compliance of this direction and submit a 

compliance report to this Court within 10 days of issuance of this order'  
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2. There respondents Singh Ram, Raj Pal, Ramesh Kumar and Suresh Kumar' sons of 

Jiwan Ram' R/o Dera, Naraingarh, Ambala are directed to clear the blockage in their 

land' allowing the ϐlow of the Nallah, within 7 days of passing of this order They are 

further directed, under Section l43 CrPcC to not to cause such blockage in the future. 

SHO Naraingarh and BD & PO Naraingarh are to ensure compliance of this order and 

submit a compliance report to this court within 10 days. 

 

3. M/s Ruchira Papers Ltd is directed to divert the ϐlow of the water, currently passing 

through the lands of respondents Singh Ram and Ors, through their own lands 

adjacent to the lands of the respondents, based on the principle of Polluter Pays, as 

held by the Hon'ble Supreme Court.in several judgements, including lndian Council 

for Enviro-Legal Action vs Union of lndia JT1996(2) 196, Vellore Citizens Welfare 

Forum v Union of India and Ors JT 1996(7) SC 375, MC Mehta v Union of lndia, 1995 

SCC 711. This is to be completed within 2 months of passing of this order.  RO, HSPCB 

and BDPO Naraingarh are directed to ϐile compliance report in this court.” 

 
2.4.1.3.2. M/s Rich Graviss Products Pvt. Ltd., Kala Amb, Himachal Pradesh: 

The unit was visited by the Joint Committee on 08/10/2023. The samples from ETP were 

collected and sent to CPCB Head Ofϐice Laboratory for analysis. 
 

As per analysis report, the Unit was found to be non-compliant with regard to COD, BOD and TSS 

Parameters. COD, BOD and TSS in the ϐinal treated efϐluent was found to be 3154 mg/l, 1567 mg/l 

and 234 mg/l respectively against the prescribed limits of  250 mg/l, 100 mg/l and 200 mg/l for 

COD, BOD and TSS respectively. 

 
It was observed that the treated efϐluent of ETP is being utilized for irrigation/gardening purpose 

in 1.5 hectare additional land located adjacent to the unit. The Unit has not prepared and 

implemented Irrigation Management Plan. 

 
Action taken by HPSPCB: As per information provided by HPSPCB, the following action has been 

taken: 

i. Show cause notice has been issued to the unit from HPSPCB Paonta Sahib vide letter no. 

2524 dated 08.12.2023 for not meeting the prescribed discharge norms and another 

letter issued vide letter no. 1160 dated 16.08.2023 regarding submission of Irrigation 

Management Plan. Copy of letters is annexed herewith as Annexure-HP14. 
 

ii. The unit has also upgraded the Efϐluent Treatment Plant with installation of Membrane 

Bio Reactor (MBR) component after Moving Bed Bio Reactor (MBBR) treatment unit. 

ETP-um-STP of capacity 150 KLD is currently operated at 50% capacity. 
 

iii. The unit has also acquired an additional piece of adjoining land (02 Bighas) for use of 

treated water in gardening purposes / land application. Also, unit has installed sludge 

dryer for management of ETP sludge. 
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2.4.1.3.3. M/s Himachal Polyolefin Ltd., Yamunanagar Road, Himachal Pradesh: 

i. The unit was visited by the Joint Committee on 19/02/2024. The samples of treated 

efϐluent from the discharge point on to land owned by the Unit were collected and sent to 

CPCB Head Ofϐice Laboratory for analysis. 

 
ii. The analysis results of the sample collected by Joint Committee show parameters within 

permissible discharge limits for land irrigation purpose as per Schedule VI of 

Environment (Protection) Rules, 1986.  

iii. However, the Unit was found to be non-compliant with regard to TDS parameter, as 

speciϐied in the “Guidelines for Utilization of Treated Efϐluent in Irrigation’ prepared by 

CPCB under the directions of Hon’ble National Green Tribunal vide order dated vide order 

dated 24.05.2019 in the matter of O.A. No. 348/2017, Shailesh Singh Vs Al-Dua Food 

Processing Pvt. Ltd. 
 

iv. TDS in the sample collected by the Joint Committee and analysed in CPCB Laboratory was 

3400 mg/l against the prescribed limit of 2100 mg/l. 
 

v. The Unit was also found to be violating the condition of Consent to Operate (CTO) granted 

by HSPCB with regard to Mode of Discharge of Treated Efϐluent. As per Consent to Consent 

to operate granted to the Unit, the treated efϐluent is to be recycled in the process, whereas 

the Unit was found discharging the efϐluent on to land without meeting the prescribed limit 

of TDS Parameter and also in violation of the condition of Consent to Operate (Photograph 

18-21) 

 

Photographs 18-21: Discharge of efϐluent in violation of the conditions of CTO 
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Action taken by HPSPCB: As per information received from HPSPCB on 24/04/2024, the 

following action has been taken by HPSPCB: 

 
i. RO, HPSPCB Paonta Sahib had already issued show cause notice to lime sludge generating 

units vide letter no.  letter no. 3065-67, dated 14.02.2024. The unit has submitted reply 

with supporting documents on dated 21.02.2024 and submitted that the entire lime 

sludge is being sold to trading companies in Paonta Sahib. The copy of reply submitted by 

the unit is attached herewith as Annexure-HP15. 

 

ii. Further, HPSPCB Paonta Sahib has issued show cause notice and directions to the unit 

vide letter no. 3164, dated 20.02.2024 to immediately stop discharging treated efϐluent 

on their land. Copy of letter is attached herewith as Annexure-HP16. 

 

iii. Further, HPSPCB has carried out inspection and resampling of the unit on 16.04.2024. The 

unit is recycling treated efϐluent in lime slaking process and sample analysis result of NABL 

approved Regional Laboratory, HPSPCB Paonta Sahib is showing parameters pH and TSS 

within permissible limits. Copy of analysis report is enclosed as Annexure-HP17. 

 
 

2.4.1.3.3. Other Industries visited by the Joint Committee: 
 

i. M/s Vashisth Chemicals, Kala Amb was visited by the Joint Committee on 08/10/2023. 

The unit has been given Consent to Operate as ZLD Unit. At the time of visit, no efϐluent was 

under recycling and hence sample was not taken. 
 

ii. M/s Sagar Katha Factory, Trilokpur Road, Kala Amb, Himachal Pradesh, was visited by the 

Joint Committee on 19/02/2024 and the samples were taken for analysis in CPCB Head 

Ofϐice Laboratory. The analysis results of sample collected by Joint Committee were found 

to be within prescribed limits. 
 

iii. M/s Ruchira Printing and Packaging, Plot no. 11, Vill. Johron, Kala Amb was visited by the 

Joint Committee on 19/02/2024. The unit is engaged in manufacturing of Monocarton 

sheets, catalogues and corrugated boxes. The unit falls under Green category and there is 

no generation of efϐluent from manufacturing process. The committee did not ϐind any 

efϐluent generation from the unit. 

 

 

2.4.2. State of Haryana: 

2.4.2.1 Status of STPs of Haryana: 

There are total 40 no. of Sewerage Treatment Plants (STP) have already been installed in 04 

no. of Districts i.e  Panchkula, Ambala, Kurukshetra and Kaithal of Haryana  with having total 

264 MLD of installed capacity, as summarized in the following Table. 
 

The Haryana State has fixed stringent norms for discharge of sewage incompliance of the 

directions issued by the Hon’ble NGT vide its order dated 15.06.2020 in OA No. 138 of 2016 

wherein parameters fixed as BOD-10 mg/L, Total Suspended Solid-20 mg/L, COD-50 mg/L 

and  Fecal Coliform less than 100 MPN/100 ml. 
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District Existing STPs Under Construction STPs 

Number Capacity 
(MLD) 

Number Capacity 
(MLD) 

Ambala 14 51 4 (ULBD) 44 

Kurukshetra 4 59.5 0 0 

Panchkula 15 97.25 0 0 

Kaithal 7 56 0 0 

Total 40 264 MLD 4 44 

 
Out of these total 40 STPs, 26 Nos. of STPs were have been reported complying and 14 Nos. 

of STPs were reported non-complying by the Joint Committee at the time of filing its 

progress report on dated 17.10.2023 based upon the latest monitoring reports available.  

2.4.2.1.1. Present compliance Status, Up gradation targets and Action taken with regard to 
these 14 no. of Non-complying STPs:  
 

These 14 no. of STPs were under up gradation to meet out with the aforesaid stringent 

effluent discharge standards, out of these 05 no. of STPs have now been up-graded and 

complying as on date. All of these 14 no. of STPs pertaining to PHED Department, the latest 

Action taken report alongwith the timelines to complete the work of up gradation to meet 

out with the prescribed effluent discharge standards submitted by PHED. Total 

Environmental Compensation amounting of Rs. 963.30 Lacs have been assessed by the 

respective Regional officers of HSPCB and recommended for imposition and finalization to 

the competent authority based upon the HSPCB policy order dated 22.12.2021 as provided 

by Nodal Officer, HSPCB.  

The details of timelines to complete the work of up gradation and action of imposition of 

Environmental Compensation for these STPs, as provided by HSPCB are given as under:  

Sr. 

No. 

Name of the 

district 

STP Likely date of achieving  of 

discharge standards 

committed by PHED and 

present compliance status 

Action taken by HSPCB 

1 Ambala  3.25 MLD, 

Naya Gaon, 

Unit-I, 

Ambala 

City 

The STP has been 

upgraded to achieve 

stringent standard 

prescribed by HSPCB on 

02.07.2020 and as per the 

latest analysis report 

dated 19.03.2024, The STP 

is complying. 

Based upon the past violations for non-

achievement of prescribed effluent 

discharge standards the Interim 

Environmental Compensation of Rs. 

85,50,000/-  Assessed and recommended 

for imposition and finalization to the 

competent authority. 

2 Ambala  3.25 MLD, 

Naya Gaon, 

Unit-II, 

Ambala 

City 

The STP has been 

upgraded to achieve 

stringent standard 

prescribed by HSPCB on 

02.07.2020 and as per the 

latest analysis report 

dated 19.03.2024, The STP 

is complying. 

Based upon the past violations for non-

achievement of prescribed effluent 

discharge standards the Interim 

Environmental Compensation of Rs. 

85,50,000/-  Assessed and recommended 

for imposition and finalization to the 

competent authority. 

3 Ambala  5 MLD, 

Baldev 

Nagar, 

Unit-I, 

The work for up-gradation 

of STP is in progress and 

likely to be completed by 

31.05.2024. 

Based upon the past violations for non-

achievement of effluent discharge 

standards Interim Environmental 

Compensation of Rs.82,50,000/-  Assessed 
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Sr. 

No. 

Name of the 

district 

STP Likely date of achieving  of 

discharge standards 

committed by PHED and 

present compliance status 

Action taken by HSPCB 

Ambala 

City 

and recommended for imposition and 

finalization to the competent authority. 

4 Ambala  3.25 MLD, 

Baldev 

Nagar, 

Unit-II, 

Ambala 

City 

The work for up-gradation 

of STP is in progress and 

likely to be completed by 

31.05.2024. 

Based upon the past violations for non-

achievement of prescribed effluent 

discharge standards the Interim 

Environmental Compensation of Rs. 

82,50,000/-  Assessed and recommended 

for imposition and finalization to the 

competent authority. 

5 Ambala  5 MLD, 

Moti 

Nagar, 

Unit-I, 

Ambala 

City 

The STP has been 

upgraded to achieve 

stringent standard 

prescribed by HSPCB on 

02.07.2020 and as per the 

latest analysis report 

dated 19.03.2024, The STP 

is complying. 

Based upon the past violations for non-

achievement of prescribed effluent 

discharge standards the Environmental 

Compensation of Rs. 79,20,000/-  Assessed 

and recommended for imposition and 

finalization to the competent authority. 

6 Ambala  5 MLD, 

Moti 

Nagar, 

Unit-II, 

Ambala 

City 

The STP has been 

upgraded to achieve 

stringent standard 

prescribed by HSPCB on 

02.07.2020 and as per the 

latest analysis report 

dated 19.03.2024, The STP 

is complying. 

Based upon the past violations for non-

achievement of prescribed effluent 

discharge standards the Environmental 

Compensation of Rs. 79,20,000/-  Assessed 

and recommended for imposition and 

finalization to the competent authority. 

7 Ambala  3.25 MLD, 

Nasirpur, 

Ambala 

City 

The work for up-gradation 

of STP is under progress 

and likely to be completed 

by 31.04.2024. 

Based upon the past violations for non-

achievement of prescribed effluent 

discharge standards the Interim 

Environmental Compensation of Rs. 

82,50,000/-  Assessed and recommended 

for imposition and finalization to the 

competent authority. 

8 Ambala  3.25 MLD, 

Devi 

Nagar, 

Ambala 

City 

There was heavy rainfall 

in Ambala town in the 

month of July 2023 and 

the STP was completely 

submerged and structure 

were damaged. Some 

villages have also covered 

in MC limit. Estimate for 

laying of sewerage in 

these villages is under 

preparation. Accordingly, 

a new STP of 11 MLD in 

place of this STP is under 

planning for 

establishment.  

Based upon the past violations for non-

achievement of prescribed effluent 

discharge standards the Interim 

Environmental Compensation of Rs. 

82,50,000/-  Assessed and recommended 

for imposition and finalization to the 

competent authority. 

9 Ambala  3 MLD, 

Naraingar

h 

The work for up-gradation 

of STP is in progress and 

likely to be completed by 

31.08.2024. 

Joint committee has visited the STP on 

dated 25.09.2023 and collected effluent 

samples from their inlet and outlet. 

Further, based upon the analysis reports 
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Sr. 

No. 

Name of the 

district 

STP Likely date of achieving  of 

discharge standards 

committed by PHED and 

present compliance status 

Action taken by HSPCB 

released by CPCB Laboratory, New Delhi 

and monthly sampling of HSPCB the STP 

has been reported non-complying. 

Based upon the past violations for non-

achievement of prescribed effluent 

discharge standards the Interim 

Environmental Compensation of Rs. 

28,80,000/-  Assessed and recommended 

for imposition and finalization to the 

competent authority. 

10 Ambala 4 MLD, 

Barara 

STP is now complying as 

per the latest analysis 

report  dated 19.03.2024 

released by HSPCB Lab. 

Joint committee has visited the STP on 

dated 25.09.2023 and collected effluent 

samples from their inlet and outlet. 

Further, based upon the analysis reports 

released by CPCB Laboratory, New Delhi 

the STP have been reported non-complying 

previously. 

Based upon the past violations for non-

achievement of prescribed effluent 

discharge standards the Environmental 

Compensation of Rs. 2,90,000/-  Assessed 

and recommended for imposition and 

finalization to the competent authority. 

11 Ambala 6 MLD, 

Model 

Town, 

Ambala 

City 

STP is now complying as 

per the latest analysis 

report  dated 19.03.2024 

released by HSPCB Lab. 

Based upon the past violations for non-

achievement of prescribed effluent 

discharge standards the Environmental 

Compensation of Rs. 79,20,000/-  Assessed 

and recommended for imposition and 

finalization to the competent authority. 

12 Kurukshetra 8 MLD, 

Modal 

Town, 

Pehowa 

The work for Upgradation 

of STP was allotted to M/s 

Rathee Construction 

Company on 01.08.2022 

but contractor could not 

start the work after 

repeated request. Clause 3 

was imposed against the 

firm. The DNIT for risk and 

cost of M/s Rathee 

Construction Company 

has been received and the 

same is under scrutiny in 

head office. 

Based upon the past violations for non-

achievement of prescribed effluent 

discharge standards the Environmental 

Compensation of Rs. 73,30,000/-  Assessed 

and recommended for imposition and 

finalization to the competent authority. 

13 Panchkula 4.5 MLD, 

Ram Bagh 

Road, 

Kalka 

The work for upgradation 

has been completed and is 

under trial run w.e.f 

01.02.2024. 

Based upon the past violations for non-

achievement of prescribed effluent 

discharge standards the Environmental 

Compensation of Rs. 70,70,000/-  Assessed 

and recommended for imposition and 

finalization to the competent authority. 

28

454

8181

116



 
 

Sr. 

No. 

Name of the 

district 

STP Likely date of achieving  of 

discharge standards 

committed by PHED and 

present compliance status 

Action taken by HSPCB 

14 Panchkula 0.25 MLD, 

Bangla 

Basti, 

Kalka 

The work for 

upgradation/ diversion 

will start soon. 

Based upon the past violations for non-

achievement of prescribed effluent 

discharge standards the Environmental 

Compensation of Rs. 49,00,000/-  Assessed 

and recommended for imposition and 

finalization to the competent authority. 

 
Apart from initiating the action for imposition of Environmental compensation, the cases for 

filing prosecution complaint before Hon’ble Special Environment Court at Kurukshetra have 

also been initiated by the respective RO offices of HSPCB for all of the above 14 no. of STPs 

against the officers and contractors responsible under the provisions of Water (Prevention 

& Control of Pollution) Act, 1974 as intimated by Nodal Officer, HSPCB. 

 
2.4.2.2. Status of CETPs of Haryana: 

There are total 3 Nos. of CETPs of 6 MLD capacity, which are already operational in aforesaid 

4 districts of Haryana existing in catchment area of River Markanda and its Tributaries.  

 
The Joint committee visited all of these 3 no. of CETPs and collected effluent samples from 

their inlet and outlet. Further, based upon the latest analysis reports released by CPCB 

Laboratory, New Delhi all of the 03 CETPs have been reported as non-complying with regard 

to parameter mentioned in the following Table.  

 
These 03 No. of CETPs pertaining to HSIIDC Department which were reported/found non-

complying, the latest Action taken report alongwith the timelines to complete the work of up 

gradation  to meet out with the prescribed effluent discharge standards submitted by HSIIDC 

is also given in the following Table. 

 
Total Environmental Compensation amounting of Rs. 12 Lacs have been assessed by the 

respective Regional officers of HSPCB and recommended for imposition and finalization to 

the competent authority based upon the HSCB policy order dated 22.12.2021. 

 
The details of timelines to complete the work of up gradation and imposition of 

Environmental Compensation for these CETPs by HSPCB are as follows: 

Sr. 
N
o. 

Name of 
CETP 

Results of 
the 
sampling  
conducted 
by Joint 
Committee 
on dated 
26.09.2023  

Likely date of achieving  of 
discharge standards committed by 
HSIIDC and present compliance 
status 

Action taken by 
HSPCB 

1 0.5 MLD, 
HSIIDC, 
Barwala, 
Panchku
la 

BOD: 75 
Fluoride: 3.2 
Sulphide: 6 

As reported by DGM, HSIIDC the work 
for upgradation of CETP has already 
been completed in the year 2021 and 
thereafter achieving the discharge 
standards as monitored by HSPCB 
regularly.  Also at the time of 

Based upon the past 
violations for non-
achievement of 
prescribed effluent 
discharge standards 
the Environmental 
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2.4.2.3. Status of Standalone Efϐluent Treatment Plants (ETP) & Sewage Treatment Plants (STP) 

installed by industries and Industries visited by Joint Committee: 
 

As already reported in earlier Progress Report of the Joint Committee, there are total 70 Nos. of 

industries falling in catchment area of River Markanda or its tributaries in all the 03 Districts i.e. 

Panchkula, Ambala and Kurukshetra of Haryana. All of the industries are operating with valid 

Consent to Operate (CTO) from the Board for discharge of treated efϐluent and are having 

installed their individual Standalone Efϐluent Treatment Plants/Sewage Treatment Plants 

(ETPs/STPs) with having capacity based upon the requirement. The detailed compliance status, 

inspection of Joint Committee CETP 
was functioning satisfactorily.  
Presently, based upon the recent 
reports released of the sample 
collected by HSPCB for the month of 
October, November, December, 2023 
& January, 2024, the parameters are 
found with in prescribed limits and no 
more up-gradation is required. 
Further he has submitted that all 
the efforts are been made to 
achieve the prescribed discharge 
standards.   

Compensation of Rs. 
2,40,000/-  Assessed 
and recommended 
for imposition and 
finalization to the 
competent authority. 

2 0.5 MLD, 
HSIIDC, 
Ambala 
Cantt. 

BOD: 98 
Fluoride: 3.1 
Sulphide: 4 

As reported by DGM, HSIIDC the work 
for upgradation of CETP has already 
been completed in the year 2021 and 
thereafter achieving the discharge 
standards as monitored by HSPCB 
regularly.   
Thereafter due to the impact of flood in 
rainy season of the month of July and 
August, 2023 all the structure, 
mechanical & electrical  equipment 
and OCEMS were fully submerged up 
to the depth of 7 to 8 feet and all the 
system were got damaged in stagnant 
water. 
Further he has submitted that CETP is 
being upgraded and work amounting 
to Rs.32.43 Lacs for revamping and up-
gradation of the plant will be 
completed by 15.05.2024. 
Further he has submitted that all 
the efforts are been made to 
achieve the prescribed discharge 
standards.   

Based upon the past 
violations for non-
achievement of 
prescribed effluent 
discharge standards 
the interim 
Environmental 
Compensation of Rs. 
7,30,000/-  Assessed 
and recommended 
for imposition and 
finalization to the 
competent authority. 

3 5 MLD, 
HSIIDC 
Saha, 
Ambala 

BOD: 63 
Fluoride: 14 
Sulphide: 4 

As reported by DGM, HSIIDC the CETP 
was newly commissioned in the year 
2016 and thereafter achieving the 
discharge standards as monitored by 
HSPCB regularly.  Also at the time of 
inspection of Joint Committee CETP 
was functioning satisfactorily.  
Presently, based upon the recent 
reports released of the sample 
collected by HSPCB for the month of 
October, November, December, 2023 
& January, 2024, the parameters are 
found with in prescribed limits and no 
more up-gradation is required. 
Further he has submitted that all 
the efforts are been made to 
achieve the prescribed discharge 
standards.   

Based upon the past 
violations for non-
achievement of 
prescribed effluent 
discharge standards 
the Environmental 
Compensation of Rs. 
2,30,000/-  Assessed 
and recommended 
for imposition and 
finalization to the 
competent authority. 
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Consented Discharge & Capacity of treatment facility installed and Mode of disposal of the 

treated efϐluent has already been reported by the Joint committee in its report ϐiled on dated 

17.10.2023. 

 

The Joint committee has also conducted the random inspections and water sampling of 05 no. of 

industries on dated 09.10.2023 (ZLD based Grain Distilleries) and 1 no. of Sugar Mill existing in 

catchment area of River Markanda and falling in jurisdiction of District Ambala, The ϐinding of 

inspections are described as below:.  

 

2.4.2.3.1. M/s N V Distilleries Private Limited, Village Badholi, Teh Naraingarh, District Ambala. 

i. Unit is engaged in manufacturing of Extra Neutral Alcohol/ Rectiϐied Spirit using 

Grains as raw material with having engaged in processes of Milling, Liquiϐication, 

Fermentation & Distillation process, which are water and air polluting in nature and 

covered under Red category of consent management of the Board. 

ii. The unit has obtained CTO valid upto 30.09.2024 with having generation of 180 KLD 

of trade efϐluent and same is being presently used for recycling and reusing back into 

process and the unit is not disposing any kind of treated efϐluent into inland surface 

water/onland percolation through irrigation/plantation purposes. 

iii. The unit has installed Common ETP-cum-STP of 300 KLD capacity followed by RO & 

MEE system for treatment of mixed efϐluent generated from the various Sources of 

Water pollution. The treatment is Biological Based and whole of the treated efϐluent is 

being further re-used and recycled in various distillery processes to Achieve Zero 

Liquid Discharge (ZLD) status. The component of efϐluent treatment system installed 

are consisting of Decanter, Multi effect Evaporator (MEE), ETP and RO for the 

treatment of entire process efϐluents. 

iv. The unit was visited by the Joint Committee on 09/10/2023. The efϐluent samples 

were also collected by the Joint Committee from Inlet & outlet of ETP installed (from 

the closed loop) and as per the analysis report received from Central Pollution Control 

Board (CPCB), Laboratory at Delhi vide Analysis report dated 06.11.2023 the BOD 

parameter of efϐluent sample collected from ϐinal outlet of ETP installed were found 

43 mg/l, which may be termed exceeding the limits when unit will discharge into open 

Environment either into Inland surface water/river Stream or for onland percolation 

through irrigation/plantation purposes, as per applicable notiϐied standards. 

However the unit was not found to be discharging efϐluent for on-land application 

within and outside the premises of the unit. It was informed by HSPCB member that 

general discharge standards of BOD 30 mg/l imposed in CTO granted (inadvertently) 

is not applicable in the present case when the treated efϐluent is being further 

reused/recycled by the unit.  No discharge standards are prescribed for such ZLD 

based distillery units by MOEF & CC under EP Rules, 1986. 

v. Hence the case for obtaining administrative approval for issuing varied consent to 

operate to the unit without imposition of general efϐluent discharge standards 

recommended by RO, HSPCB, Ambala to his competent authority as per the 

information provided by HSPCB RO, Ambala. 
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2.4.2.3.2. M/s N.V. International Pvt Ltd, Village Badholi, Teh Naraingarh, District Ambala. 

i. Unit is engaged in Production of Extra Neutral Alcohol (ENA)/Rectiϐied spirit by using 

Grain as raw material with having engaged in processes of Milling, Liquiϐication, 

Fermentation & Distillation process, which are water and air polluting in nature and 

covered under Red category of consent management of the Board. 

ii. The unit has obtained CTO valid upto 30.09.2025 with having generation of 350 KLD 

of trade efϐluent and same is being presently used for recycling and reusing back into 

process and the unit is not disposing any kind of treated efϐluent into inland surface 

water/onland percolation through irrigation/plantation purposes. 

iii. The unit has installed Common ETP-cum-STP of 350 KLD capacity followed by RO & 

MEE system for treatment of mixed efϐluent generated from the various Sources of 

Water pollution. The treatment is Biological Based and whole of the treated efϐluent is 

being further re-used and recycled in various distillery processes to Achieve Zero 

Liquid Discharge (ZLD) status. The component of efϐluent treatment system installed 

are consisting of Decanter, Multi effect Evaporator (MEE), ETP and RO for the 

treatment of entire process efϐluents. 

iv. The unit was visited by the Joint Committee on 09/10/2023. The efϐluent samples 

were also collected by the Joint Committee from Inlet & outlet of ETP installed (from 

the closed loop) and as per the analysis report received from Central Pollution Control 

Board (CPCB), Laboratory at Delhi vide Analysis report dated 06.11.2023 the BOD & 

COD parameter of efϐluent sample collected from ϐinal outlet of ETP installed were 

found 432 mg/l & 883 mg/l  respectively, which may be termed exceeding the limits 

when unit will discharge into open Environment either into Inland surface 

water/river Stream or for onland percolation through irrigation/plantation purposes, 

as per applicable notiϐied standards. However the unit was not found to be discharging 

efϐluent for on-land application within and outside the premises of the unit. It was 

informed by HSPCB member that general discharge standards of BOD 30 mg/l & COD 

250 mg/l imposed in CTO granted (inadvertently) are not applicable in the present 

case when the treated efϐluent is being further reused/recycled by the unit (ZLD).  No 

discharge standards are prescribed for such ZLD based distillery units by MOEF & CC 

under EP Rules, 1986. 

v. Hence the case for obtaining administrative approval for issuing varied consent to 

operate to the unit without imposition of general efϐluent discharge standards 

recommended by RO, HSPCB, Ambala to his competent authority as per the 

information provided by HSPCB RO, Ambala. 

 

2.4.2.3.3. M/s Oasis Ethanol Industries Private limited, Village Jatwar Tehsil Naraingarh, Distt-
Ambala. 

i. Unit is engaged in Production of Ethanol by using Grain as raw material with having 

engaged in processes of Milling, Liquiϐication, Fermentation & Distillation process, 

which are water and air polluting in nature and covered under Red category of consent 

management of the Board. 
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ii. The unit has obtained CTO valid upto 30.09.2027 with having generation of 2160 KLD 

of trade efϐluent and same is being presently used for recycling and reusing back into 

process and the unit is not disposing any kind of treated efϐluent into inland surface 

water/onland percolation through irrigation/plantation purposes. 

iii. The unit has installed Common ETP-cum-STP of 3200 KLD capacity followed by RO & 

MEE system for treatment of 1884 KLD of mixed efϐluent generated from the various 

Sources of Water pollution as mentioned above. The treatment is Biological Based and 

whole of the treated efϐluent is being further re-used and recycled in various distillery 

processes to Achieve Zero Liquid Discharge (ZLD) status. The component of efϐluent 

treatment system installed are consisting of Decanter, MEE, Dryer, Equalization tank, 

Bio Digestor, Aeration tank, Clariϐier, Treated water lagoon (Concrete pit), MGF & ACF, 

Ultra Filtration, Reverse Osmosis. 

vi. The unit was visited by the Joint Committee on 09/10/2023. The efϐluent samples 

were also collected by the Joint Committee from Inlet & outlet of ETP installed (from 

the closed loop) and as per the analysis report received from Central Pollution Control 

Board (CPCB), Laboratory at Delhi vide Analysis report dated 06.11.2023 the BOD 

parameter of efϐluent sample collected from ϐinal outlet of ETP installed was found 42 

mg/l, which may be termed exceeding the limits when unit will discharge into open 

Environment either into Inland surface water/river Stream or for onland percolation 

through irrigation/plantation purposes, as per applicable notiϐied standards. 

However the unit was not found to be discharging efϐluent for on-land application 

within and outside the premises of the unit. It was informed by HSPCB member that 

general discharge standards of BOD 30 mg/l imposed in CTO granted (inadvertently) 

is not applicable in the present case when the treated efϐluent is being further 

reused/recycled by the unit.  No discharge standards are prescribed for such ZLD 

based distillery units by MOEF & CC under EP Rules, 1986. 

iv. Hence the case for obtaining administrative approval for issuing varied consent to 

operate to the unit without imposition of general efϐluent discharge standards 

recommended by RO, HSPCB, Ambala to his competent authority as per the 

information provided by HSPCB RO, Ambala. 

 
2.4.2.3.4. & 2.4.2.3.5 M/s Oasis Commercial Pvt Ltd & M/s Oasis Overseas Exports Pvt. Ltd., Village 

Jatwar Tehsil Naraingarh, Distt-Ambala 

i. Both of units are engaged in Production of Extra Neutral Alcohol (ENA)/Rectiϐied 

spirit/ Ethanol by using Grain as raw material with having engaged in processes of 

Milling, Liquiϐication, Fermentation & Distillation process, which are water and air 

polluting in nature and covered under Red category of consent management of the 

Board. 

ii. Both the units have obtained CTO valid upto 30.09.2026 with having generation of 

2160 KLD of trade efϐluent and same is being presently used for recycling and reusing 

back into process and the units are not disposing any kind of treated efϐluent into 

inland surface water/onland percolation through irrigation/plantation purposes. 
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iii. Both of sister concerned units have installed a Common ETP-cum-STP for both of the 

units of 1720 KLD capacity followed by RO & MEE system for treatment of 1276 KLD 

of mixed efϐluent generated from the various Sources of Water pollution as mentioned 

above. The treatment is Biological Based and whole of the treated efϐluent is being 

further re-used and recycled in various distillery processes to Achieve Zero Liquid 

Discharge (ZLD) status. The component of efϐluent treatment system installed are 

consisting of Decanter, MEE, Dryer, Equalization tank, BIO Digestor, Aeration tank, 

Clariϐier, Treated water lagoon (Concrete pit), MGF & ACF, Ultra Filtration, Reverse 

Osmosis.. 

vii. The units were visited by the Joint Committee on 09/10/2023. The efϐluent samples 

were also collected by the Joint Committee from Inlet & outlet of Common ETP 

installed (from the closed loop) and as per the analysis report received from Central 

Pollution Control Board (CPCB), Laboratory at Delhi vide Analysis report dated 

06.11.2023 the BOD parameter of efϐluent sample collected from ϐinal outlet of ETP 

installed was found 45 mg/l, which may be termed exceeding the limits when unit will 

discharge into open Environment either into Inland surface water/river Stream or for 

onland percolation through irrigation/plantation purposes, as per applicable notiϐied 

standards. However the unit was not found to be discharging efϐluent for on-land 

application within and outside the premises of the unit. It was informed by HSPCB 

member that general discharge standards of BOD 30 mg/l imposed in CTO granted 

(inadvertently) is not applicable in the present case when the treated efϐluent is being 

further reused/recycled by the unit.  No discharge standards are prescribed for such 

ZLD based distillery units by MOEF & CC under EP Rules, 1986. 

iv. Hence the case for obtaining administrative approval for issuing varied consent to 

operate to the unit without imposition of general efϐluent discharge standards 

recommended by RO, HSPCB, Ambala to his competent authority as per the 

information provided by HSPCB RO, Ambala. 

 

Action taken by HSPCB: As per information provided by HSPCB, all of the above 05 no. of units 

have adopted Zero Liquid Discharge (ZLD) based efϐluent treatment system installed with having 

components consisting as Decanter, Multi effect Evaporator (MEE), ETP and RO Filtration for the 

treatment of entire process efϐluents generated and whole of the treated efϐluent is being further 

re-used and recycled in various distillery processes to Achieve the ZLD status. Also the Joint 

Committee has not identiϐied any source/point of disposal of any kind of by-pass arrangement 

for efϐluent disposal into inland surface waters or river/ streams or onland percolation within or 

outside the premises of all of the 05 no. of units. 

Hence, the proposals for making necessary amendments in the CTOs granted and for taking 

decision for imposition of Environmental Compensation (in absence of any damage caused to the 

Environment) have been recommended to the competent authority by RO, HSPCB, Ambala on 

dated 27.02.2024 for seeking permission for granting/ issuance of varied consent to operate 

(CTO) to the units without imposing efϐluent discharge standards. Further the appropriate action 

shall be taken by Regional Ofϐice after receipt of administrative approval from competent 

authority of HSPCB at Panchkula.  
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2.4.2.3.5.6. M/s Naraingarh Sugar Mills Ltd, VPO Banondi, Tehsil Naraingarh, Ambala:  

i. Joint Committee has also visited 01 no. of Sugar Mill i.e. M/s Naraingarh Sugar Mills 

Ltd, VPO Banondi, Tehsil Naraingarh, District Ambala on  20.02.2024.  

ii. Unit is engaged in production of Sugar by using Sugar cane as raw material with having 

engaged in processes of crushing, Juice heating, Juice clariϐication, syrup Sulphotation, 

Evaporation, crystallization, centrifugation & packing, which are water and air 

polluting in nature and covered under Red category of consent management of the 

Board. 

iii. The industry was found to be engaged in by-passing the untreated trade efϐluent 

through a local drain which is further merging to the River network (Photographs 22-

25). 

Photographs 22-25: Showing Bypass arrangement made by M/s Naraingarh Sugar Mills Ltd to 

discharge untreated efϐluent into the drain leading to river network: 
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 The efϐluent samples were collected by the Joint Committee from Untreated Efϐluent Discharge 

from Cooling water, Untreated Efϐluent Discharge from Process, Inlet, outlet & Aeration Tank of 

ETP & Combined/Common drain carrying untreated efϐluent (from cooling tower and process 

discharge) inside factory near residential quarter which is leading outside the premises of the 

unit as bypass arrangements and sent to CPCB Laboratory, New Delhi for analysis. As per the 

analysis report received from Central Pollution Control Board (CPCB), Laboratory at Delhi vide 

Analysis report no. WATER/2324/WW/00115 dated 05.03.2024 the parameters of above 

mentioned efϐluent samples found exceeding the prescribed limits in the following manner: 

 

Sr. 
no. 

Date and Time 
of Sampling 

Sample 
Code 

Sample Source Latitude & 
Longitude 

Parameter Results  
( in mg/L 
except 
pH) 

Limit  
( in mg/L 
except 
pH) 

1 20/02/2024 
11:14 AM 

NSM-1 Untreated 
Efϐluent 
Discharge from 
Cooling water 

30.45787 
77.05274 

COD 812 250 
BOD 191 30 
TDS 2504 2100 
TSS 212 30 

2 20/02/2024 
11:36 AM 

NSM-2 Untreated 
Efϐluent 
Discharge from 
Process 

30.45832 
77.05365 

pH 3.9 5.5-8.5 
COD 934 250 
BOD 233 30 
TDS 2152 2100 
TSS 465 30 

3 20/02/2024 
12:15 PM 

NSM-6 Combined 
drain carrying 
untreated 
efϐluent from 
cooling tower 
and process 
discharge 
inside factory 
leading to 
nearby drain 
outside.    

30.45664 
77.05048 

COD 409 250 
BOD 94 30 
TSS 107 30 

 

From the above mentioned results it is evident that unit was engaged in disposing the untreated 

trade efϐluent in violations of standards laid down vide MEOF&CC notiϐication dated 14.01.2016 

under EP Rules, 1986 and also in violation of discharge standards imposed in the CTO granted by 

HSPCB. 

 
Action taken by HSPCB:  The case for recommendation of initiating closure action against the unit 

has already been initiated by RO, HSPCB, Ambala and the imposition of Environmental 

Compensation shall also be initiated based upon the Policy applicable on such violations after 

closure of the unit. Copy of SCN issued to the unit vide letter dated 22.03.2024 and Analysis 

report released by CPCB Laboratory are attached as Annexure-HR8. 
 

 
2.5. Proposals for setting up of STPs/ETPs/CETPs: 

2.5.1. State of Himachal Pradesh: 

As per information provided by HPSPCB, to cater the untreated domestic sewage/sullage from 

villages located in Kala Amb area of H.P. i.e. Moginand, Rampur Jattan, Mainthapal, Ogli, Johron, 

Khairi and Trilokpur, the Jal Shakti Vibhag has already established two STPs [STP Trilokpur of 

capacity 1.5 MLD and CETP-cum-STP Kala Amb of capacity 2.5 MLD (0.8 industrial + 1.7 

domestic)]. The civil structure of STP Trilokpur and STP Kala Amb is already completed by Jal 
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Shakti Vibhag Nahan. The total pipeline to be laid for STP Trilokpur is 8.5kms out of which work 

of laying pipeline of approx. 7.9 km was completed. Work of laying total sewerage pipeline of 

21.645 kms for Moginand, Rampur Jattan, Mainthapal and Ogli in Kala Amb out of which work of 

20.500 kms was completed. The sewer network of STP Kala Amb and STP Trilokpur has suffered 

major damages due to heavy rainfall causing ϐlash ϐloods in this monsoon season. Restoration 

work of these sewerage network shall be started again by Jal Shakti Vibhag and will be completed 

by June, 2024 subject to availability of funds. The entire sewage generation from aforementioned 

villages of Kala Amb area of H.P. shall be treated after operationalization of these STPs. There will 

be no sewage gap for Kala Amb area of H.P. Hence, there is no fresh proposal for setting up of any 

new STP/CETP in Kala Amb. 

 
2.5.2. State of Haryana: 

The proposal for setting up of new 04 no. of STPs to cater the need of treatment of MC area, 

Ambala Sadar is under implementation. All of these 04 no. of under construction STPs relates to 

MC, Ambala Sadar and hence latest report w.r.t completion of construction and likely date of 

commissioning submitted by ULBD given as below:- 

 

 
Further it is pertinent to add here that after commissioning of these 04 new STPs there will be 

diversion and treatment of Domestic efϐluent generating from residential colonies which is 

presently being discharged into River Tangri via Mahesh Nagar Drain which is ultimately 

reaching to River Markanda. Also out of total 38 no. of the discharge points, the 4 no. of discharge 

points listed at Sr. No. 15, 16, 17 & 18 of Annexure-HR4 shall be diverted/ treated. 

 
2.6. Dredging of the River/Drain required if any: 

2.6.1. State of Himachal Pradesh: 

As per information provided by HPSPCB, Presently, there are no policy guidelines with the 

Geological wing Department of Industries w.r.t. de-silting or dredging of river bed of River 

Markanda (from Khajurna Bridge near Bikram Bagh to Sadhoura Bridge, Kala Amb in Himachal 

Pradesh).  

 
 

Sr. 
No. 

Name & 
address of 
STP 
proposed 

Estimated date of 
commissioning 

Capacity 
(in MLD) 

Source of efϐluent will be 
received/ area/ drain of 
Tapping 

Treatment 
technology 
(MBBR/ 
SBR/UASB/ 
others) 

1 

12 Cross 
road 

31.08.2025 12 

Domestic efϐluent from 
residential colonies which is 
presently being discharged into 
River Tangri  via Mahesh Nagar 
Drain 

Sequential 
Batch Reactor   

2 Khuda 
Khurd 

31.08.2025 12 -----do---- 
Sequential 
Batch Reactor   

3 
Machonda 31.05.2024 10 

-----do---- Sequential 
Batch Reactor   

4 

Babyal 

STP is 
Commissioned 
and under trial 
run 

10 

-----do---- Sequential 
Batch Reactor   

  Total 44 MLD   
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2.6.1. State of Haryana: 

The dredging has not been done in river Markanda and desilting of this river is required.  As 

reported by XEN, Water Service Division, Irrigation Department, Ambala vide his letter dated 

22.02.2024 the case for dredging and desilting of rivers at critical locations before onset of 

rainy season and for survey for fixation of river bed section has been sent to higher authority 

and after approval the action will be taken accordingly. The dredging/desilting of drains is 

taken up every year before on set of rainy season through MGNREGA and Department 

Machinery. Further, The Mining & Geology Department, Haryana has issued Letter of Intent 

(LOI) to the various mining contractors and the details for mining allowed in River Markanda 

and its Tributaries by the Mining Department in Haryana is given as below: 

Sr. 
No. 

District Name of Mining 
Contractor 

Details of Villages 
in Which mining 
approved to the 
contractor 

Mining 
Area 
approved 
(in 
Hectare) 

Name of 
River 

Date of 
LOI issued 

Present Status of 
Mining  by 
Contractor 

1. Ambala 1.M/s Reliable 
Mining Corp. 
SR-68 DLF 
Phase- 3, 
Gurugram 

Fatehpur, Laha, 
Batoura, Nagoli, 
Banaudi, Bari 
Bassi 

105.51 Begna 
River 

28.07.22 Public Hearing 
conducted and EC 
is awaited, So 
Mining work not 
started yet. 

2. M/s R.M 
Mines and Infra 
Pvt. Ltd. R/o 
149, Laxmi 
Garden, Yamuna 
Nagar. 

Toka, Chichi 
Majra, Sangrani, 
Sahpur, Rao 
Majra, Dera, 
Hamidpur, Dehar 

247 Roon and 
Markanda 
River 

28.07.22 Public Hearing 
conducted and EC 
is awaited, So 
Mining work not 
started yet. 

3. M/s SCP 
Commodities, C-
509, DDA Flates, 
Sec- 29, Rohini 
New Delhi. 

Gadouli, Ambli 99.09 Markanda 
River 

28.07.22 Public Hearing 
conducted and EC 
is awaited, So 
Mining work not 
started yet. 

4. M/s M P 
Traders, Karnal 
Road, Tehsil 
Indri District 
Karnal 

Kharu Khera  8.98 Markanda 
River 

21.07.23 Public Hearing 
conducted and EC 
is awaited, So 
Mining work not 
started yet. 

5. M/s PS 
Enterprises R/o 
1309, Modern 
Colony, 
Kansapur Road, 
Shivpuri, 
Yamuna Nagar 

Rayewali, 
Sadhapur, Jatwar, 
Samru, Khera 
Jattan, Bodyo, 
Tepla 

90.29 Tangri 
River 

21.07.23 Public Hearing 
conducted and EC 
is awaited, So 
Mining work not 
started yet. 

2. Kurukshtra M/s 
Markandeshwar 
Construction Co., 
Vill- Ajrana Kalan, 
District 
Kurukshetra 

Damli, Ramnagar, 
Patti Kakra, 
Gumti, Malakpur, 
Kalsana, 
Mugalmajra, 
Kathuwa, Ajrana 
Khurd, Patti, 
Sehzadpur, 
Jhansa, Thaska 
Miranji, 
Khanjarpur, 
Tangore, 
Ajmatpur, Dunia 
Majra, Jalbera 

331.69 Markanda 
River 

03.01.14 The said contract 
was terminated 
by Director Mines 
& Geology Deptt. 
Haryana vide 
order dated 
02.06.2017 

3. Panchkula M/s Vishnu 
Enterprises  

Natwal 
PKL B-17 

35.34 Tangri 
River 

16.11.201
7 

The said contract 
was terminated 
by Director Mines 
& Geology Deptt. 
Haryana 

4. Kaithal NIL, as no mining contract has been allotted to any contractor  in District Kaithal 
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2.7. Rejuvenation/remedial measures required: 

2.7.1. State of Himachal Pradesh: 

HPSPCB has shared the following Rejuvenation/Remedial, which have been proposed and 

implemented in the state of Himachal Pradesh: 

 
HPSPCB is regularly monitoring the water quality of River Markanda, ground water quality 

of Kala Amb area, surprise inspection/monitoring of industries and taking appropriate legal 

action against the violators as per mandate of State Board. 

 HPSPCB is regularly monitoring the water quality of River Markanda on bimonthly basis. 

The State Pollution Control Board is collecting the surface water samples of River 

Markanda at different locations i.e. River Markanda Downstream Salani Khad at 

Moginand, River Markanda Upstream Kala Amb and River Markanda Downstream Kala 

Amb. The analysis results of River Markanda in Kala Amb area of Himachal Pradesh is 

meeting the water quality parameters of Class–B as per CPCB criteria for Designated Best 

Use of Water. 

 HPSPCB is regularly monitoring ground water quality of industrial area as well as 

residential area of Kala Amb Himachal Pradesh. No ground water contamination is 

observed. 

 HPSPCB is regularly conducting surprise inspection of industries in Kala Amb area to 

ensure compliance to norms. HPSPCB has taken action against 16 number of defaulting 

industries under the provisions of Water (Prevention and Control of Pollution) Act, 1974 

and has further imposed and recovered environmental compensation of Rs. 7,43,750/- 

in FY 2019-20, Rs. 18,70,000/- in FY 2020-21, Rs. nil in FY 2021-22, Rs. 2,68,750/- in FY 

2022-23, Rs. 2,75,000/- in FY 2023-24till date. Total EC recovered from 16 number of 

industries is Rs. 3157500 (Thirty-One Lakhs Fifty Seven Thousand and Five Hundred 

Rupees only). 

 Hon’ble NGT in O.A. No, 673/2018 has directed for rejuvenation of 07 polluted river 

stretches in Himachal Pradesh including River Markanda and prepare the action plan. 

HPSPCB has already prepared action plan for rejuvenation of River Markanda and 

progress report is monitored at State level by State Surveillance Task Force chaired by 

Worthy Chief Secretary, Govt. of H.P. and at district level by District Level Surveillance 

Task Force chaired by Deputy Commissioner, Sirmaur on monthly basis. Now, as per draft 

report of CPCB regarding polluted river stretches for restoration of water quality (2022), 

there is continuous improvement in water quality of River Markanda and has upgraded 

the status from priority Class-II to priority Class-V. 

 

The State of Himachal Pradesh had also proposed/recommended as under in interim report 

submitted to Hon’ble NGT on 17.10.2023, the compliance status of the same is mentioned 

below:  
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Sr. 

No. 

Actions/Recommendations 

by HPSPCB 

Action taken by 

HPSPCB 

Status of compliance 

1. The industrial effluent 

treatment part of CETP-cum-

STP Kala Amb has been started. 

As on date, 36 nos. of member 

industries are disposing of their 

partially treated trade effluent to 

CETP-cum-STP Kala Amb. 

Special Purpose Vehicle i.e. Kala 

Amb Infrastructure 

Development Company (KIDC) 

shall ensure 100% collection 

and treatment of effluent of all 

member units in CETP Kala Amb 

and shall adhere to discharge 

standards as per Sr. no. 55 of 

Schedule-I of The Environment 

(Protection) Rules, 1986. The 

sewerage treatment part of 

CETP-cum-STP Kala Amb is yet 

to be started. After full 

commissioning of CETP-cum-

STP Kala Amb, there will be 

more improvement in the water 

quality of the river Markanda.  

Consent to Operate 

has been issued by 

HPSPCB and is 

valid up to 

31.03.2024. M/s 

Kala Amb 

Infrastructure 

Development 

Company (KIDC) 

has applied for 

Renewal of 

Consent to Operate 

on HPOCMMS on 

dated 30.03.2024. 

It has been apprised by GM DIC 

Sirmaur that industrial part of 

CETP-cum-STP Kala Amb has 

been operationalized since with 

effect from 4th December, 2023. 36 

number of industries are 

disposing their effluent to CETP 

Kala Amb after primary treatment 

through their own captive ETPs. 

KIDC is collecting the effluent 

from these industries through GPS 

enabled tankers. The Sewage 

Treatment part of CETP-cum-STP 

Kala Amb is not started yet due to 

damage of sewerage pipelines laid 

by Jal Shakti Vibhag in recent flash 

floods in River Markanda, as 

informed by the representative of 

CETP/STP.  

 

Deputy Commissioner, Sirmaur 

during the meeting with all stake 

holder department and agencies 

on 24.04.2024 has directed KIDC  

to connect all remaining units with 

CETP-cum-STP Kala Amb 

positively within one month. 

2. Jal Shakti Vibhag Nahan to repair 

all the damaged pipeline and get 

the household connections in 

coordination with Project 

Officer (PO), District Rural 

Development Authority (DRDA) 

Sirmaur, Block Development 

Officer (BDO), Nahan and 

District Panchayat Officer 

(DPO), Sirmaur. 

Letters to the 

concerned authorities 

have been issued from 

HPSPCB Paonta Sahib 

vide letter no.2362-65 

dated 20.11.2023 and 

letter no. 3156-58 

dated 20.02.2024. 

Copies of letters are 

enclosed as Annexure-

HP18. 

CETP-cum-STP Kala Amb [2.5 MLD 

(0.8 MLD industrial + 1.7 MLD 

domestic)]: 

It has been apprised by Jal Shakti 

Vibhag Nahan that the main sewer 

trunk line along Markanda (from 

Moginand Side) and that from 

Dhakanwala has suffered major 

damages. The sewer lines along 

supporting pillars of trunk sewer 

line along Markanda have been 

damaged at several points. The 

trunk sewer line from 

Dhakanwala of 1642 mtr. Length 

is completely damaged. But, due 

to none allocated any funds 

during current financial year i.e. 

2023-24, the balance sewer 

network and damaged sewer line 

has not been completed. These 

works need time for completion 

which will completed by June, 

2024 subject to availability of 

funds. 

Regarding household sewage 

connections, it is intimated that 

after wide publication and 

Organized Awareness camp 53 

Nos. Application has been 

received for approval and the 
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same will be approved after 

functioning of scheme. 

 

STP Trilokpur: 

It has been apprised by Jal Shakti 

Vibhag Nahan that the total sewer 

network proposed is 8500 mtr. 

against which 7900 mtr. sewer 

network was laid and 600 mtr. is 

balance. STP can be made 

functional by taking sewage from 

Trilokpur Temple Complex. But 

main trunk sewer line at Bridge 

neat STP got damaged during 

flood in nallah caused by intense 

rainfall in the month of June-July, 

2023 which is being restored. The 

damages due to intense rainfall 

also occurred at various points of 

sewer network. But, due to none 

allocated any funds during 

current financial year i.e. 2023-24, 

the balance sewer network and 

damaged work has not been 

completed. These works need 

time for completion which will 

completed by June, 2024 subject 

to availability of funds. 

Regarding house hold sewage 

connections, it is intimated that 

after wide publication and 

Organized Awareness camp 28 

Nos. Sewer connections have been 

approval till date. 

Status report received from JSV 

Nahan is already enclosed as 

Annexure-HP6. 

 

Deputy Commissioner, Sirmaur 

during the meeting held with all 

stakeholder departments and 

agencies on 24.04.2024 directed 

Jal Shakti Vibhag Nahan to 

coordinate with Rural 

Development department to 

sensitize the locals to take sewage 

connections for common STP at 

Trilokpur. 

 JSV Nahan was also directed to 

take up matter of availability of 

funds with higher authorities and 

complete the work of STP within 

two months. 

3 Special Area Development 

Authority (SADA) Trilokpur to 

ensure proper collection, 

segregation and processing of 

solid waste other than Municipal 

Council limits in coordination 

with BDO Nahan.   

Letter to concerned 

authorities have been 

issued from HPSPCB 

Paonta Sahib vide 

letter no. 2052-56 

dated 19.10.2023, 

letter no. 2366-71 

It has been apprised by Member 

Secretary, SADA Trilokpur that 

process of development of 

aforesaid site is in process for 

providing efficient transportation 

and scientific handling/disposal 

of municipal solid waste in Kala-
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dated 20.11.2023. 

Copies of letters are 

enclosed as Annexure-

HP19. 

Amb Gram Panchayat up to the 

Solid Waste Management site by 

the authority from the designated 

Secondary collection points to be 

established by the Gram 

Panchayat concern, despite being 

the mandate of the Gram 

Panchayat concern. Door-to-door 

collection/segregation of the solid 

waste and disposal of the same 

upto secondary collection points 

in segregated manner is the 

mandate of the Gram 

Panchayat/Rural Department and 

SADA will ensure the 

transportation of solid waste from 

the secondary collection points up 

to Solid Waste management site 

situated at Ogli and scientific 

disposal of the same. 

The status report received from 

SADA Trilokpur vide their letter 

no. 452, dated 01.03.2024 is 

attached herewith as Annexure-

HP20. 

4 Regular cleaning of industrial 

area drains of Kala Amb area of 

H.P. to be carried out by IADA to 

ensure no stagnation of water 

and HPPWD shall ensure proper 

cleaning of roadside drains of 

Kala Amb area of H.P. under 

their jurisdictional area. 

Directions issued to the 

concerned 

departments in district 

level meetings under 

chairmanship of DC 

Sirmaur and status 

sought through email 

dated 28.02.2024. 

It is apprised by GM, DIC Sirmaur 

that regular cleaning of drain and 

sewerage chambers in Kala Amb 

area is being carried out by 

Industrial Area Development 

Authority (IADA). Latest cleaning 

was done by the department on 

02.01.2024 and 30.01.2024 and 

02.02.2024 with total expenditure 

of Rs. 56300 /- (Rupees Fifty Six 

Thousand and Three Hundred 

only). 

The status report submitted by 

General Manager, DIC Sirmaur 

vide letter no. 3552, dated 

01.03.2024 is enclosed herewith 

as Annexure-HP8. 

5 Jal Shakti Vibhag to maintain and 

operate Real Time Water Quality 

Monitoring Station (RTWQMS) 

at Kala Amb. 

Letters to the 

concerned authorities 

have been issued from 

HPSPCB Paonta Sahib 

vide letter no.2362-65 

dated 20.11.2023 and 

letter no. 3156-58 

dated 20.02.2024. 

Copies of letters are 

enclosed as Annexure-

HP18. 

It has been apprised by Jal Shakti 

Vibhag Nahan that Real Time 

Water Quality Monitoring Station 

(RTWQMS) was successfully 

installed at Markanda River. But, 

during heavy rainfall in August, 

2022, the same got completely 

damaged. The sensors were 

washed away making it 

completely defunct. Now to 

resume its functioning a estimate 

has been prepared amounting to 

Rs. 55.46 lakh only. and the same 

send to the Deputy Commissioner, 

Distt. Sirmour and Superintending 

Engineer, Jal Shakti Circle Nahan 

for arranging necessary funds. 
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Status report received from JSV 

Nahan is already enclosed 

herewith as Annexure-HP6. 

6 Department of Industries shall 

identify and notify the non-

hazardous waste management 

site for industrial units in Kala 

Amb area. 

Letters to the 

concerned authorities 

have been issued from 

HPSPCB Paonta Sahib 

vide letter no.2057-60 

dated 19.10.2023, 

letter No.2372-75 

dated 20.11.2023 and 

letter no. 3154, dated 

20.02.2024. Copies of 

letters are enclosed as 

Annexure-HP21 

It has been apprised by GM,DIC 

Sirmaur that the matter of 

identifying and notifying the non-

hazardous waste management 

site for industrial units in Kala 

Amb area has been taken up with 

district administration and the 

tentative site shall be finalized 

before 31.03.2024. 

The status report submitted by 

General Manager, DIC is already 

enclosed as per Annexure-HP8. 

 

 
2.7.2. State of Haryana: 

 
The following is the proposal shared by HSPCB with regard to the state of Haryana: 

 

The Jattan Walla Nallah is a natural rivulet generating from Kala Amb area of Himachal Pradesh 

carrying the untreated domestic effluent generating from Kala Amb area of State of Haryana and 

Himachal Pradesh both and treated Industrial effluent generating from industries located in Kala 

Amb area of State of Himachal Pradesh.  

 
RO, HSPCB, Ambala and Irrigation Department, Ambala were also directed by the Chairman, 

HSPCB to jointly monitor the flow and quality of effluent coming from Jattan Walla Nallah daily 

for the next 10 days during a review meeting held on dated 04.10.2023 under his chairmanship. 

The required exercise was jointly done by the HSPCB & Irrigation Department Ambala from 

05.10.2023 to 16.10.2023 with collecting continuous daily samples for 10 days of the effluent 

coming from Jattan Walla Nallah and upstream and downstream of River Markanda at the point 

of confluence of Nallah. The analysis results based upon the report released by HSPCB 

Laboratory at Panchkula are enclosed in tabulated form as Annexure-HR9 and the average 

results of 04 main parameters are given as below: - 

 

Parameter  Average Value in Upstream  
of Markanda River before 
merging of Jatton walla 
nallah at Kala Amb (mg/l) 

Average Value in Jatton 
Walla Nallah coming 
generating from Kala 
Amb  (mg/l) 

Average Value in 
Downstream of Markanda 
River after Merging of Jatton 
wala nallah at Kala Amb 
(mg/l) 

BOD  5.5  116.27  8.56  
COD  25.82  405.82  51.64  
DO  7.31  BDL (DL=01)  6.08  

Faecal Coliform 
(MPN per 100 ml ) 

845.45  4281.82  1700  

 
From the above results, it is established that the water quality of river Markanda is further 

deteriorating after mixing/merging of Jatton Walla nallah which is the main grievance of the 

applicant Sh. Dharamvir in the present original application. 
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Further the XEN, Water Service Division, Irrigation Department, Ambala has submitted vide his 

letter dated 22.02.2024 that all the Rivers in District Ambala are non-perennial and having steep 

slope. Hence no water body can be created in Rivers of District Ambala. 

  
Hence, presently no Rejuvenation/remedial measures Plan has been claimed/suggested in the 

Revenue Estate of Haryana by Irrigation & Water Resources Department (Jal Shakti), Haryana. 

 
It was also directed by Hon’ble NGT to submit detailed pointwise suggestions for remedial 

action required to be taken with speciϐic mention of the concerned Authority statutorily 

obligated for taking up of the requisite action. In compliance to this, the Joint Committee 

has made point-wise suggestions in the last Section of the Report. 

 
2.8. Monitoring of River Markanda and Drains/Strategic Locations (outfall of 

STPs/ETPs/CETPs): 

 
The Joint Committee was directed by the Hon’ble National Green Tribunal “To also  arrange 

collection of samples of water from different strategic locations (outfall of STPs/ETPs/CETPs) 

and at the interval of  1 kms of drain/river and analysis of the same with respect to all relevant 

parameters including presence of heavy metals”. 

 

Based upon the information provided by both of the PCBs as Nodal agency, the joint committee 

has completed the work w.r.t. inspection & sampling of River Markanda and Rivulets/ Drains 

merging into River and STPs/CETPs/Industries  located in catchment area of River Markanda 

and its Tributaries with covering District Sirmaur in Himachal Pradesh and District Panchkula, 

Ambala, Kurukshetra & Kaithal in Haryana in three phases i.e. from 25th to 27th September, 2023,  

from 8th to 12th October, 2023 and 26th to 28th December, 2023. 

 
2.8.1 Water Quality Monitoring of River Markanda Starting from Khajurna bridge on Suketi Road, 

HP until the point of confluence into River Ghaggar in Haryana: 

 

The total length of river Markanda from origin point in Himachal Pradesh to exit point at Kala 

Amb in Himachal Pradesh is approximately 24.00 KM. River Markanda enters the Kala Amb area 

at Bikrambagh and leaves Himachal Pradesh at Sadhaura Bridge in Kala Amb. It covers a distance 

of approx. 6 kms in Kala Amb, thereafter the River covers a distance of approx. 125 kms in 

Haryana before merging in to River Ghaggar at District Kaithal. 

 
Further during enquiry of the topography of River Markanda and its other tributaries in the 

present interstate matter it was acknowledged that River Markanda and its other tributaries 

flowing through 01 No. of District of State of Himachal Pradesh i.e. Sirmour, 02 No. of Districts of 

State of Punjab i.e. Mohali & Patiala and 04 No. of Districts of State of Haryana i.e. Panchkula, 

Ambala, Kurukshetra & Kaithal. The State wise details of River Markanda and its other 

tributaries are given below in the table: 
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The water sampling of River Markanda was conducted by the Joint Committee from different 28 

no. of strategic locations with covering the complete span starting from Khajurna Bridge on 

Suketi Road, in Himachal Pradesh until the point of confluence/ before merging into River 

Ghaggar in Haryana. The samples were analysed at CPCB laboratory, New Delhi, the copy of 

Analysis reports released by CPCB Laboratory are enclosed as Annexure-HR10. The details and 

results for selected parameters of various strategic locations are given as under in Table-A: 

 

Table-A: Water Quality Monitoring of River Markanda 
 

Sr. 

No. 

Date and 
Time of 
Sampling 

Sample Description  Latitude & 
Longitude 

Value of Sampling Parameters (in mg/L except pH) 

DO  pH TDS  COD  BOD  Total 
Coliform          
(MPN) 

Fecal Coliform     
(MPN) 

A. Water Quality in District Sirmaur , Himachal Pradesh 

1 
08/10/2023 
02:06 PM 

River Markanda at 
Khajurna Bridge on 
Suketi Road, 
Himachal Pradesh 

30.51659 
77.24604 

8.1 8.5 248 BDL BDL 3100 680 

2 
08/10/2023 
01:19 PM 

River Markanda 
upstream before 
merging of Salani 
Khadd, HP 

30.51655 
77.24601 

8.9 8.3 240 BDL BDL 230 45 

3 
08/10/2023 
01:24 PM 

River Markanda 
downstream after 
merging of Salani 
Khadd, HP 

30.51574 
77.246060 

8.6 8.4 206 BDL BDL 22000 7900 

4 

08/10/2023 
12:20 PM 

River Markanda 
upstream before 
merging of Rampur 
Jattan drain near 
Radha Swami 
Satsang Bhawan, 
Kala Amb, HP 

30.506497 
77.22151 

8.5 8.2 264 BDL BDL 22000 7900 

5 

08/10/2023 
12:25 PM 

River Markanda 
downstream after 
merging of Rampur 
Jattan drain near 
Radha Swami 
Satsang Bhawan, 
Kala Amb, HP 

30.50602 
77.2209 

8.2 8.2 248 5 BDL 4900 1400 

Sr. 
No. 

Name of 
River 

Origin Point Merging into River at 
Point 

Length of flow 
(KM) 

States in 
Catchment Area 

1 Markanda  Shivalik 
Foothills of 
Kala Amb, HP 

In to River Ghaggar at 
Village Dhandota, 
District Kaithal, 
Haryana 

24 KM in 
HP+125 KM in 
Haryana 

Himachal 
Pradesh & 
Haryana 

2 Tangri Shivalik 
Foothills of 
Haryana 

In to River Markanda at 
Village Memadpur 
Rurki, Patiala, Punjab 

78.50 KM in 
Haryana 

Haryana & 
Punjab 

3 Begna Shivalik 
Foothills of 
Haryana 

In to River Markanda at 
Village Paplotha Khera, 
Mullana, Haryana 

49.48 KM in 
Haryana 

Haryana 

4 Roon Shivalik 
Foothills at 
Kala Amb, HP 

In to River Markanda at 
Rasour, Naraingarh, 
Haryana  

06 KM in HP+ 
10.58  KM in 
Haryana 

Himachal 
Pradesh & 
Haryana 

5 Sukroon Shivalik 
Foothills at 
Kala Amb, HP 

In to River Roon at 
Shahpur, Naraingarh, 
Haryana 

Small part  in 
HP+ 6.64 KM 
in Haryana 

Himachal 
Pradesh & 
Haryana 

6 Laha Shivalik 
Foothills at 
Village-
Churan, HP 

In to River Begna at 
Village Bataura, 
Naraingarh, Haryana 

Small part  in 
HP+ 6.54 KM 
in Haryana 

Himachal 
Pradesh & 
Haryana 
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6 

08/10/2023 
9:35 AM 

River Markanda 
upstream before 
merging of drain 
near M/s Vashisth 
Chemicals at  Kala 
Amb, HP 

30.50325 
77.21895 

8.6 8.1 290 BDL BDL 35000 7000 

7 

08/10/2023 
10:03 AM 

River Markanda 
downstream after 
merging  of drain 
near M/s Vashisth 
Chemicals at  Kala 
Amb, HP 

30.50225 
77.2191 

8.3 8.2 300 BDL BDL 9400 6300 

8 

08/10/2023 
04:06 PM 

River Markanda 
upstream before 
merging of Jattan 
walla Nallah at 
Markanda Bridge 
Kala Amb, HP 
 

30.49626 
77.21067 

7.8 8.5 204 BDL BDL 17000 
3300 

 

 
B. 

 
Water Quality in District Ambala , Haryana 

9 

08/10/2023
05:33 PM 

River Markanda 
upstream  before 
merging of Jattan 
walla Nallah 
opposite Dera, 
Hamidpur, Haryana 

30.493847
7.20008 

7 8.4 238 BDL BDL 17000 13000 

10 

08/10/2023 
06:48 PM 

River Markanda 
downstream after 
merging of Jattan 
walla Nallah 
opposite Dera, at 
Hamidpur Bridge , 
Haryana 

30.47105 
77.17793 

6 8.1 327 15 2 24000 13000 

11 

11/10/2023 
11:30 AM 

River Markanda 
before confluence of 
River Roon, Near 
Chhoti Rasaur, 
Naraingarh, Ambala 

30.44709 
77.169685 

8 8.2 422 9 1 35000 2100 

12 

11/10/2023 
11:39 AM 

River Markanda 
after confluence of 
River Roon, Near 
Chhoti Rasaur, 
Naraingarh, Ambala 

30.44398 
77.16881 

8.2 8.2 334 10 1 92000 22000 

13 

11/10/2023 
12:33 PM 

River Markanda 
upstream before 
merging of Gadauli 
Drain at Village-
Gadauli Ambala 

30.37972 
77.16596 

6.2 8.3 354 12 3 13000 1100 

14 

11/10/2023 
12:38 PM 

River Markanda 
downstream after 
merging of Gadauli 
Drain at Village-
Gadauli Ambala 

30.37937 
77.16555 

5.5 8.1 408 15 5 35000 1100 

15 

11/10/2023
03:30 PM 

River Markanda 
before confluence of 
River Begna and 
Mullana Drain at 
Mullana, Ambala 

30.278857
7.02974 

7.9 8.3 372 17 6 1100 170 

16 

11/10/2023 
03:48 PM 

River Markanda 
after confluence of 
River Begna and 
Mullana Drain, Near 
Markandeshwar 
Mandir at Mullana, 
Ambala 

30.27698 
77.02683 

7.9 8.4 418 21 9 7000 1700 

17 

11/10/2023 
05:34 PM 

River Markanda at 
Harda Hardi Village 
upstream of 
Shergarh Village, 
Ambala 

30.242263 
76.975086 

8 8.4 312 6 BDL 2300 150 

18 

11/10/2023 
05:52 PM 

River Markanda at 
Harda Hardi Village 
downstream of 
Shergarh Village, 
Ambala 

30.25084 
76.96874 

7.9 8.3 326 8 1 7900 1700 
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19 

11/10/2023 
06:41 PM 

River Markanda at 
Village Pasiyala 
before leaving 
district Ambala 

30.22119 
76.94614 

7 8.3 330 6 BDL 92000 54000 

C. Water Quality in District Kurukshetra & Kaithal , Haryana 

20 

18/12/2023 
10:54 AM 

Stagnant water in 
River Markanda in 
downstream of 
Village Malikpur, 
Kurukshetra 
(upstream of River 
Markanda in village 
Malikpur found Dry 
without having any 
flow) 

30.16109 
76.83758 

2.1 8 664 50 15 17000 1700 

21 

18/12/2023 
12:49 PM 

Stagnant water in 
River Markanda in 
upstream of Village 
Tangor, Kurukshetra  
 
(River Markanda 
found without having 
any flow) 

30.13429 
76.76401 

10.3 8.9 308 16 4 540000 350000 

22 

18/12/2023
01:52 PM 

Stagnant water in 
River Markanda in 
upstream of  
Village Jhansa, 
Kurukshetra 
 
(River Markanda 
found without having 
any flow) 
 

30.118287
6.73948 

6 8 482 68 19 330 78 

23 

19/12/2023 
12:25 PM 

Stagnant water in 
River Markanda in 
upstream before 
merging of 
Ismailabad Drain at  
Village Ismailabad, 
Kurukshetra 
(River Markanda 
found without having 
any flow) 

30.05452 
76.60895 

0.9 7.8 628 71 21 350000 110000 

24 

19/12/2023 
12:48 PM 

Stagnant water in 
River Markanda in 
downstream after 
merging of 
Ismailabad Drain at  
Village Ismailabad, 
Kurukshetra  
(River Markanda 
found without having 
any flow) 

30.08005 
76.63314 

3 8.1 562 37 12 78000 45000 

25 

19/12/2023 
03:38 PM 

Stagnant water in 
River Markanda in 
downstream of 
Village Karah Sahib, 
Kurukshetra 
 
(River Markanda 
found without having 
any flow) 
 

30.05704 
76.48094 

2.5 8 498 29 9 4600 450 

26 

19/12/2023 
04:20 PM 

River Markanda 
after confluence 
with River Tangri 
(Entering from 
Punjab) at village 
Sadhpur Viran, 
Punjab. 

30.07701 
76.51669 

3.5 8 516 30 9 17000 1800 

27 

19/12/2023 
04:44 PM 

River Markanda 
downstream of 
Pump house at RD 
62500 near Village 
Adoya, Kurukshetra. 

30.06526 
76.49669 

4.7 8 526 31 11 130000 7800 

28 

27/12/2023 
05:55 PM 

River Markanda 
before 
confluence into 
River Ghaggar at 
Kaithal, Haryana 

30.09121 
76.39552 

3.1 8.2 520 32 12 17000 1100 
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Based upon the above sampling results the line chart of BOD level of various strategic locations of 

River Markanda is drawn as below, showing variation in values of BOD level in its stretch in both 

states: 

 

 

 

2.8.1.1. Key Observations of Water Quality Monitoring of River Markanda: 

 

On the basis of results of effluent parameters analysed (especially BOD & Faecal Coliform) of 

various strategic locations of River Markanda as given above in Table-A and keeping in view of 

the availability of flow in the River, following are some important locations in the River which 

are observed with poor/ deteriorated quality of water: 

i. River Markanda downstream after merging of Salani Khadd, HP (at Sr. no. 3) 

ii. River Markanda downstream after merging of Rampur Jattan drain near Radha Swami Satsang 

Bhawan, Kala Amb, HP (at Sr. no. 5) 

iii. River Markanda upstream before merging of drain near M/s Vashisth Chemicals at  Kala Amb, HP 

(at Sr. no. 6) 

iv. River Markanda downstream after merging of Jattan walla Nallah opposite Village Dera at 

Hamidpur Bridge , Haryana (at Sr. no. 10) 

v. River Markanda after confluence of River Roon, Near Chhoti Rasaur, Naraingarh, Ambala , Haryana 

(at Sr. no. 12) 

vi. River Markanda downstream after merging of Gadauli Drain at Village-Gadauli Ambala, Haryana (at 

Sr. no. 14) 

vii. River Markanda after confluence of River Begna and Mullana Drain, Near Markandeshwar Mandir 

at Mullana, Ambala, Haryana (at Sr. no. 16) 

viii. River Markanda before leaving district Ambala near Village Pasiyala, Ambala, Haryana (at Sr. no. 

19) 

ix. River Markanda after confluence with River Tangri (Entering from Punjab) at village Sadhpur 

Viran, Punjab. (at Sr. no. 26) 

x. River Markanda before confluence into River Ghaggar at Kaithal, Haryana (at Sr. no. 28) 
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 Comments by HSPCB: 

 The deterioration of water quality of River Markanda starts after merging of Salani Khadd, 

Rampur Jattan Drain and Drain near M/s Vashisth Chemicals, Kala Amb directly into the River 

in Himachal Pradesh. 

 Further, the River entering into State of Haryana in Kala Amb and its quality deteriorates 

further after merging of the Jattan walla nallah carrying the untreated domestic effluent 

generating from Kala Amb area of State of Haryana and Himachal Pradesh both and Industrial 

effluent generating from industries located in Kala Amb area of Himachal Pradesh and further 

merging into River Markanda at Village Dera, Haryana at adjoining border area of both of the 

States, Confluence of River Roon Near Chhoti Rasaur, Ambala, Merging of Gadauli Drain at 

Village-Gadauli, Ambala, Confluence of River Begna and Mullana Drain, Near Markandeshwar 

Mandir at Mullana, Ambala and finally after confluence of River Tangri (Entering from Punjab) 

at village Sadhpur Viran, Punjab. 

 The water quality of River Markanda also found in poor conditions in its intermediate stretch 

at Village Malikpur, Tangor, Jhansa, Ismailabad of District Kurukshetra, but the water was 

found in stagnant position and samples were collected of water accumulated due to 

continuous discharge of local source of pollution in shape of domestic effluent generating 

from nearby habitation at these locations in District Kurukshetra and the flow of the river was 

zero. 

 Further, the water in River marknda again acquiring flow after merging of the River Tangri at 

Vill Sadhpur Viran, Punjab where the BOD of the River Markanda is found 9 mg/L. The River 

markanda is a tributary river of River Ghaggar and before meeting into the River Ghaggar at 

District Kaithal, Haryana the BOD level of the River Markanda is found 12 mg/L. 

 

 Comments by HPSPCB: 

a) The graph drawn above indicates that there is minimum impact on water quality of River 

Markanda from the drains in the State of Himachal Pradesh and water quality of River Markanda 

has seen spike above 3 mg/L BOD concentration from monitoring point upstream Gadauli village, 

Ambala which is appx 15 km away from the territory of Himachal Pradesh and peak of 21 mg/L 

observed upstream village Ismailabad, Kurukshetra.  

b) It is pertinent to mention here that River Markanda becomes dry after covering distance of 

approx 15 km from the interstate border of Himachal Pradesh and the river is further fed through 

contributing rivulets and drains only. 

c) Further, the drains relating to Himachal Pradesh are already proposed to be tapped and 

domestic efϐluent shall be treated in CETP-cum-STP Kala Amb of capacity 2.5 MLD (0.8 industrial 

+ 1.7 MLD domestic) after operationalization of STP component for which Jal Shakti Vibhag 

Nahan has given tentative date of June, 2024 subject to availability of funds. 

 

2.8.2. Water Quality Monitoring of various drains and other tributaries of River Markanda: 

 

The water quality monitoring conducted by the Joint Committee by collecting effluent samples from 

different 34 no. of locations/ discharge points which are merging into River Markanda directly or 

indirectly covering both of the States i.e. Haryana & Himachal Pradesh. The samples were analysed 
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at CPCB laboratory, New Delhi, the copy of Analysis reports released by CPCB Laboratory are already 

enclosed as Annexure-HR10. The details and results for selected parameters of various drains and 

other tributaries of River Markanda are given as under in Table-B: 

 

Table-B: Water Quality Monitoring of various Drains and other tributaries of River Markanda 
 

S.NO 
Effluent Sample 

Description  
Latitude & 
Longitude 

State  
Date and 
Time of 
Sampling 

Value of Parameters (in mg/L except pH) 

pH COD         BOD  

1 Combined drain carrying 
the untreated domestic 
effluent generating from 
Kala Amb area of State of 
Haryana and Himachal 
Pradesh both and 
Industrial effluent 
generating from 
industries located in Kala 
Amb area of State of 
Himachal Pradesh at  
adjoining border area of 
both of States 

30.50622 
77.20563 

Himachal 
Pradesh 

/Haryana 

25/09/2023 
09:56 AM 

7.6 507 212 

2 
Drain upstream of M/s 
Ruchira Paper Ltd., 
Trilokpur Road, Kala Amb, 
Himachal Pradesh 

30.50928 
77.20857 

Himachal 
Pradesh 

25/09/2023 
11:04 AM 

7.8 913 445 

3 Drain down stream of M/s 
Ruchira Paper Ltd., 
Trilokpur Road, Kala Amb, 
Himachal Pradesh. 

30.50896 
77.20771 

Himachal 
Pradesh 

25/09/2023 
11:14 AM 

7.5 318 108 

4 Drain adjoining to M/s 
Vashisth Chemicals, Kala 
Amb carrying effluent 
from Kala Amb area of HP 

30.50325 
77.21909 

Himachal 
Pradesh 

08/10/2023 
09:39 AM 

7.7 1026 567 

5 
Rampur Jattan drain near 
Radha Swami Satsang 
Bhawan, Kala Amb area of 
HP 

30.506261 
77.221180 

Himachal 
Pradesh 

08/10/2023 
12:30 PM 

8.1 138 56 

6 Salani Khadd Rivulet, Kala 
Amb, HP 

30.516903 
77.246352 

Himachal 
Pradesh 

08/10/2023 
01:29 PM 

7.8 217 111 

7 Drain carrying domestic 
effluent of Officer Colony, 
Kala Amb, Haryana 

30.496343 
77.206595 

Haryana 
08/10/2023 

04:50 PM 
7.9 702 325 

8 Drain carrying domestic 
effluent of Navjot Colony, 
Kala Amb, Haryana 

30.49606 
77.20265 

Haryana 
08/10/2023 

05:09 PM 
7.7 330 268 

9 Jattan Walla Nallah 
carrying the untreated 
domestic effluent 
generating from Kala Amb 
area of State of Haryana 
and Himachal Pradesh 
both and Industrial 
effluent generating from 
industries located in Kala 
Amb area of Himachal 
Pradesh and further 
merging into River 
Markanda at Village Dera, 
Haryana at adjoining 
border area of both of the 
States 

30.49223 
77.19774 

Haryana 
08/10/2023 

05:54 PM 
7.6 647 380 

10 
Stagnant Water coming 
from Jattan Walla Nallah 
inside the Markanda River 
opposite Village Dera, 
Haryana 

30.49173 
77.19772 

Haryana 
08/10/2023 

06:01 PM 
7.8 790 361 

11 Drain carrying domestic 
effluent of Gadauli Village 
Drain and further merging 
into River Markanda at 
Gadauli Village, Ambala  

30.37972 
77.16591 

Haryana 
11/10/2023 

12:40 PM 
6.9 200 65 
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12 Roon River before 
merging into River 
Markanda at Near Chhoti 
Rasaur, Naraingarh, 
Ambala 

30.44747 
77.16883 

Haryana 

11/10/2023 
11:23 AM 

8.4 BDL BDL 

13 River Begna before 
merging into River 
Markanda at Mullana, 
Ambala  

30.279013 
77.028962 

Haryana 

11/10/2023 
03:33 PM 

8.2 16 5 

14 Mullana Drain carrying 
domestic effluent before 
merging into River 
Markanda at Mullana, 
Ambala 

30.27873 
77.03041 

Haryana 
11/10/2023 

03:25 PM 
7.1 92 21 

15 Harda Hardi Drain 
carrying domestic effluent 
before merging in River 
Markanda, Ambala 

30.25085 
76.96857 

Haryana 
11/10/2023 

06:08 PM 
7.2 72 16 

16 

Drain carrying domestic 
effluent from Village 
Malikpur,  Kurukshetra 
before merging into River 
Markanda  (Drain no. 1) 

30.16109 
76.83758                

Haryana 18.12.2023 7.3 267 92 

17 

Drain carrying domestic 
effluent from Village 
Malikpur,  Kurukshetra 
before merging into River 
Markanda (Drain no. 2) 

30.16109 
76.83758               

Haryana 18.12.2023 7.6 129 34 

18 

Drain carrying domestic 
effluent from Village 
Kalsana, Kurukshetra 
before merging into River 
Markanda. 

30.15605 
76.82097 

Haryana 18.12.2023 7.6 72 16 

19 

Drain carrying domestic 
effluent from  Village 
Katwa, Kurukshetra 
before merging into River 
Markanda 

30.13033 
76.79324 

Haryana 18.12.2023 7.4 114 30 

20 

Drain carrying domestic 
effluent from Village 
Tangor, Kurukshetra 
before merging into River 
Markanda 

30.13429 
76.76401 

Haryana 18.12.2023 7.3 99 27 

21 

Drain carrying domestic 
effluent from Village 
Jhansa, Kurukshetra 
before merging into River 
Markanda 

30.11823 
76.74048 

Haryana 
18/12/2023 

01:30 PM 
7.3 282 102 

22 

Drain carrying domestic 
effluent from Village 
Mohmadshah, 
Kurukshetra before 
merging into River 
Markanda 

30.09968 
76.70791 

Haryana 
19/12/2023 

11:34 AM 
7.4 89 32 
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23 

Drain carrying domestic 
effluent from Village 
Ismailabad, Kurukshetra 
before merging into River 
Markanda 

30.06676 
76.62986 

Haryana 
19/12/2023 

12:28 PM 
7.2 122 36 

24 Nallah carrying domestic 
effluent from Village 
Khangshera, Panchkula 
before merging into River 
Tangri 

30.61559 
76.96342 

Haryana 
26/12/2023 

12:00 PM 
7.5 93 25 

25 Drain carrying domestic 
effluent from Village 
Barwala, Panchkula 
before merging into River 
Tangri 

30.54042 
76.96437 

Haryana 
26/12/2023 

06:31 PM 
7.9 97 25 

26 Cunnette Drain carrying 
domestic and Industrial 
effluent of Ambala Cantt. 
(after merging with 
mahesh Nagar link drain) 
before merging into River 
Tangri near Mahesh 
Nagar, Ambala Sadar 

30.31455 
76.85737 

Haryana 
27/12/2023 

11:52 AM 
7.2 600 199 

27 Downstream of River 
Tangri after merging of 
Drain generating from 
Khangshera Village 

30.61474 
76.96419 

Haryana 

26/12/2023 
12:14 PM 

7.6 30 8 

28 River Dangri upstream of 
screening Plants  at 
Panchkula 

30.59811 
77.0119 

Haryana 
26/12/2023 
01:06 PM 8.1 5 BDL 

29 River Dangri upstream of 
Paonta village  

30.67131 
77.03998 

Haryana 
26/12/2023 
02:05 PM 8.4 BDL BDL 

30 River Dangri downstream 
of Paonta village 

30.67101 
77.03912 

Haryana 
26/12/2023 
02:15 PM 8.3 BDL BDL 

31 River Tangri before 
confluence of cunnette 
drain near Mahesh Nagar, 
Ambala Sadar 

30.31471 
76.8583 

Haryana 

27/12/2023 
11:58 AM 

7.9 67 15 

32 River Tangri after 
confluence of cunnette 
drain near Mahesh Nagar, 
Ambala Sadar 

30.31324 
76.85911 

Haryana 

27/12/2023 
12:41 PM 

7.5 241 74 

33 River Tangri carrying 
Shahpur Drain , 
Machhonda Drain & Jodha 
Nallah generating from 
urban area of Ambala 
towns and exiting the 
State of Haryana at 
Ambala. 

30.21775 
76.70679 

Haryana 

27/12/2023 
02:24 PM 

7.6 69 14 

34 River Tangri at exit point 
of State of Punjab and 
further merging into River 
Markanda 

30.08624 
76.52398 

Haryana 

27/12/2023 
03:44 PM 

8 32 11 

 

Based upon the above sampling results the line chart of BOD level of various drains and other 

tributaries of River Markanda merging directly or indirectly is drawn as below, showing 

variation in values of BOD level and as significant source of water pollution: 
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2.8.2.1. Key Observations w.r.t monitoring of water quality in drains leading to River Markanda: 

 
On the basis of results of effluent parameters analysed of various Drains as given above in Table-

B and keeping in view of the quantum of effluent flowing in these drains/ Tributaries Rivers, 

following are the discharge points which are observed as Major Sources of Water pollution 

contributing into River Markanda in terms of BOD and COD concentration. 

i.  Jattan walla Nallah (at Sr. no. 1, 9, 10) 

ii. Drain near M/s Vashisth Chemicals, Kala Amb, HP (at Sr. no. 4) 

iii. Rampur Jattan Drain, HP (at Sr. no. 5) 

iv. Salani khadd Rivulet, HP (at Sr. no. 6) 

v. Officer Colony, HRY (at Sr. no. 7) 

vi. Navjot Colony, HRY (at Sr. no. 8) 

vii. Gadhouli drain, HRY (at Sr. no. 11) 

viii. Malikpur drain, HRY (at Sr. no. 16, 17) 

ix. Jhansa Drain, HRY (at Sr. no. 21)  

x. Cunnette Drain, HRY (at Sr. no. 26)  

xi. River Tangri exiting Punjab (at Sr. no. 34)  

 

The BOD observed at the above monitoring points of drains is reflecting their pollution load, 

however some points showing the BOD at higher side but there was no significant flow of the 

discharge, hence the points cannot be considered as major pollution contributor.  

 

The details of BOD concentration, Quantum of flow and Pollution load analysed in above 

mentioned 11 no. of major discharge points which can be termed as major source of pollution 

along with site photographs is enclosed as Annexure-HR11. 
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The Joint Committee was also directed by Hon’ble National Green Tribunal to analyze the 

samples for the presence of heavy metals. The samples were analyzed for the presence of heavy 

metals and from the results obtained from CPCB Laboratory at New Delhi it can be interpreted 

that there is no considerable presence of Heavy Metals in the River Markanda or its Tributaries 

and in various drain merging into the river network except of some few locations where presence 

of Heavy Metals like Total Chromium, Copper, Iron and Mangnese have been identiϐied in low 

concentration, which are presented in the following Table-C:  

Table-C: Monitoring Location of Drain/ River having presence of Heavy Metals 
Sr. 
No. 

Monitoring Location of 
Drain/ River 

Result of Parameter  in mg/L 
Total Chromium 
(Cr)  

Copper (Cu) Iron (Fe)  Mangnese 
(Mn) 

1 Drain near Vashisth 
Chemicals, Kala Amb 

0.127 0.060 3.014 0.273 

2 Navjot Colony Drain, 
Haryana 

1.165 0.210 24.311 5.759 

3 Drain upsteram of Ruchira 
Paper Ltd., Trilokpur Road, 
Kala Amb, Himachal 
Pradesh. 

0.024 BDL 3.624 0.379 

4 River Markanda 
downstream of Rampur 
Jattan drain near Radha 
Swami Satsang Bhawan, Kala 
Amb 

0.01 4.95 0.84 0.03 

5 Stagnant Water from Jattan 
Wala Nala in Markanda River 
opposite Dera, Haryana 

0.053 0.042 14.081 0.956 

6 River Markanda after 
conϐluence with Jattanwala 
Nallah opposite Dera, near 
Hamidpur Bridge, 
Naraingarh, Haryana. 

0.05 0.04 4.12 0.17 

7 Roon River, Near Chhoti 
Rasaur, Naraingarh, Ambala 

0.01 0.02 3.18 0.08 

8 River Markanda before 
conϐluance to River Roon, 
Near Chhoti Rasaur, 
Naraingarh, Ambala 

0.04 0.02 3.62 0.14 

9 River Markanda after 
conϐluence to River Roon, 
Near Chhoti Rasaur, 
Naraingarh, Ambala 

0.04 0.02 4.86 0.17 

10 River Markanda 
downstream Gadauli Village,  
Ambala 

0.02 0.01 2.37 0.10 

11 River Markanda 
downstream Mullana Near 
Markandeshwar Mandir, 
Ambala 

0.02 BDL 2.09 0.07 

12 River Markanda at Harda 
Hardi Village upstream  
Shergarh Village , Ambala 

0.02 BDL 3.46 0.06 

13 River Markanda near 
Shergarh Village, 
downstream Harra, Ambala 

0.03 0.01 13.92 0.28 

14 River Markanda near 
Pasiyala Village, Ambala 

0.02  BDL 3.73 0.11 

15 Mullana Drain merging in 
River Markanda at Mullana, 
Ambala 

0.012 BDL 4.493 0.214 
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16 Harda Hardi Drain merging 
in River Markanda, Ambala 

0.017 BDL 5.379 0.224 

 

From the above given results showing some concentration of heavy metals it can be concluded 

that there might be some drainage of Industrial efϐluent into constituent drains/ discharge points 

identiϐied by Joint committee (03 no. of Himachal Pradesh & 38 no. of Haryana) which are further 

merging into River Markanda and by tapping/ diversion of these discharge points will eradicate 

the chances of contamination of river with Industrial efϐluent.  

 
The HPSPCB Member has given his comments on the monitoring data and observations of the 

Joint Committee through a line diagram along with interpretation of HPSPCB, which are 

reproduced as under: 

“Comments by HPSPCB: 

A. The line diagram depicting contribution of BOD load of drains in Himachal Pradesh and 

their impact on River Markanda as per analysis report of samples collected by Joint 

Committee is depicted below: 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  

 

 

 

 

 

 

 

 

 

 

 

River Markanda 

Salani Khadd 

(BOD- 111 mg/L)  
 

River Markanda 
U/s Salani Khadd 

 (BOD- BDL 

River Markanda 
D/s Salani Khadd 

 (BOD- BDL) 

Rampur Jattan Drain near Radha 
Swami Satsang Bhawan 

(BOD- 56 mg/L) 
River Markanda D/s after merging of Rampur 
Jattan drain near Radha Swami Satsang 
Bhawan, Kala Amb, HP 

(BOD- 5.0 mg/L) 
 Drain near Vashisht Chemicals 

(BOD- 567 mg/L)  
 

River Markanda  

River Markanda downstream after merging of 
drain near M/s Vashisth Chemicals at Kala 
Amb, HP 

(BOD- BDL) 
Himachal Pradesh 

Haryana Border Line 

Combined drain carrying the untreated 
domestic effluent generating from Kala Amb 
area of State of Haryana and Himachal 
Pradesh both and Industrial effluent 
generating from industries located in Kala 
Amb area of State of Himachal Pradesh at  
adjoining border area of both of States  

(BOD- 212 mg/L) 
(Flow- 5.6 MLD) 

River Markanda U/s before merging of 
Rampur Jattan drain near Radha Swami 
Satsang Bhawan, Kala Amb, HP 

(BOD- BDL) 

River Markanda downstream after merging of 
Jattan walla Nallah opposite Dera, at 
Hamidpur Bridge , Haryana  

(BOD- 15 mg/L) 
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Interpretation of HPSPCB: 

From the compilation & interpretation of results of river monitoring samples collected by the 

Joint Committee, the following observations can be made -  

 The analysis results indicate BOD concentration of 111 mg/L for Salani nallah which had 

signiϐicant amount of ϐlow observed during the joint inspection. However, as per analysis 

result itself, the BOD concentration of River Markanda downstream after merging of 

Salani Nallah is BDL (Below Detectable Limit). 

 Salani Khadd is also a river monitoring location and HPSPCB has been carrying out 

sampling and monitoring of Salani Khadd on monthly basis under MINARS programme 

since couple of decades. The historical analysis data of samples collected by different 

ofϐicials of HPSPCB in the last 5 years show peak value of BOD as 3.8 mg/L and water 

quality never degraded below Class-C as per designated best use of water criteria by 

CPCB. The copy of sampling results of Salani Khadd by HPSPCB is enclosed herewith as 

Annexure- HP22)  

Hence, conclusion w.r.t contribution of pollution from Salani nallah cannot be made based on one 

round of sampling as the historical data w.r.t river Monitoring carried out by HPSPCB and in vast 

variance to the above results. 

B. The graph indicating BOD level of various drains in H.P. and Haryana doesn’t show true picture 

as the data inserted in the graph show BOD concentration values and not the pollution/BOD 

load which includes volumetric ϐlow of polluting streams. 

 

 The above feedback of the HPSPCB member has been considered and Joint Committee is of the 

view that: 

 
The results reported in Section 2.8.1 and 2.8.2 with regard to samples collected from various 

drains and also from River Markanda as monitored in compliance to the Directions of Hon’ble 

National Green Tribunal are indicating the concentration of various parameters for that 

particular month and for the ϐlow of water available at those particular locations at that point 

of time, for planning further monitoring. Therefore, these may be considered as indicative and 

as base-line data for period under reference,  for revisiting the same by conducting ϐixed point 

Joint sampling and analysis,  in different months/seasons jointly  by HPSPCB and HSPCB, 

alongwith ϐlow measurement at the time of sampling, to arrive at conclusion with regard to 

Pollutant Concentration Vs. Pollution load.  Any unrealistic ϐigure or value at any particular 

location based on the statistically signiϐicant data generated through joint monitoring may 

always be eliminated after deliberations/discussions. 
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3.0 Conclusion and detailed Point-wise Suggestions for Remedial Action: 

 

The Joint Committee was directed by Hon’ble NGT to submit detailed pointwise suggestions for 

remedial action required to be taken with speciϐic mention of the concerned Authority statutorily 

obligated for taking up of the requisite action.  

In compliance to the orders of Hon’ble National Green Tribunal, the following conclusions and 

remedial action suggestions, with corresponding responsible authorities indicated in 

parentheses/brackets, are hereby submitted, as follows: 

 

i. None of the states involved in this matter namely the State of Himachal Pradesh and the State of 

Haryana have demarcated and notiϐied the Flood Plane Zone (FPZ) of River Markanda, in their 

jurisdiction. It is suggested that necessary action is taken by the Irrigation Department, States of 

Haryana and Himachal Pradesh with regard to the demarcation and notiϐication of Flood Plane 

Zone (FPZ), in view of various advantages of demarcating ϐlood plane zones in terms of 

protection of ecosystems and water quality improvements besides other socio-economic 

beneϐits. (Action to be taken by Department of Irrigation, State of Haryana and Himachal 

Pradesh). 

 

ii. No encroachments have been made in the state of Haryana and also in the creek of River 

Markanda and its tributaries from entry point in Haryana State to ϐinal merger into River 

Ghaggar at Kaithal, as per detailed shared by both the States, with the Joint Committee. 

However, it was observed by the Joint Committee that illegal mining in the Markanda River and 

illegal dumping of Industrial wastes on the banks of River Markanda are being done in Kala Amb 

area of the State of Haryana.  

 

iii. The illegal mining activities in the River Markanda are leading to the creation of large 

excavations in the riverbed, causing the accumulation and further deterioration of wastewater 

ϐlowing from Jattan Walla Nallah. With regard to action taken to curb the illegal mining activities 

by Mining Department and Local Administration, Ambala total 36 Nos. of complaints have been 

registered by Mining Ofϐicer, Ambala in last 06 months and total 71 Nos. of Vehicles/machinery 

seized/ impounded during 01.08.2023 to 31.01.2024 besides imposing total penalty of Rs. 

67,21,850/- 

The Joint Committee recommends to ask Director, Mines & Geology Department, Haryana to 

keep a close vigil on such activities through DLTF Mining Ambala and initiate necessary action 

as per the Rules & Regulation of the Department. (Action to be taken by Director, Mines & 

Geology Department, Haryana). 

 

iv. With regard to the dumping of  Industrial wastes (Lime Sludge) on the banks of River Markanda, 

the examination of the details provided by the Department of Revenues, Ambala shows that out 

of 07 no. of Lime sludge dumping locations one of the land is owned by M/s Ruchira Papers Ltd, 

Trilokpur Road, Kala Amb itself which is a self-generator of this Lime Sludge to the tune of 

around 60 tons/per day (on dry basis) i.e around 120 tons per day on as such basis, indicating 

that M/s Ruchira Papers Ltd may be involved in dumping the Lime Sludge on the banks of River. 
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According to Corporate Responsibility for Environment Protection (CREP) Guidelines, Pulp and 

Paper Industry is required to installs Lime Kiln, for recovery of Lime from the Lime Sludge 

generated during Chemical Recovery Process (CRP). M/s Ruchira Papers Ltd. have installed a 

Rotary Lime Kiln of 60 TPD Capacity for recovery of Lime from the Lime Sludge. However, it 

seems that either Lime Kiln is not being operated regularly or it is not working efϐiciently to 

process all the lime sludge generated by the Unit.  

 

v. “SCHEDULE I [See rule 3 (1) (17) (i)] LIST OF PROCESSES GENERATING HAZARDOUS WASTES” 

clearly speciϐies at S.No. 35 that (35.3) Chemical sludge from waste water treatment, from the 

processes mentioned in this schedule is hazardous. Since, Pulp and Paper process is mentioned 

in this Schedule I and the Lime Sludge is generated during treatment of Black Liquor (Waste 

water generated during pulping) in the Chemical Recovery Process and therefore Lime Sludge 

from Pulp & Paper Industry is Hazardous Waste.  

Further, the inclusion of wastes contained in Schedule I does not preclude the use of Schedule 

II (List of waste constituents with concentration limits) to demonstrate that the waste is not 

hazardous. Irrespective of the nature and type (Hazardous or Non-Hazardous), dumping of any 

kind of Industrial Wastes on the banks of rivers can’t be permitted.  It was further observed that 

No action has been taken with regard to removal of dumped material and restoration of sites.  

 

Further as per the record supplied by Nodal Agencies to the Joint committee, there are total 03 

no. of industries responsible for generating lime waste or sludge are located in Kala Amb, which 

are operating under the jurisdiction of Himachal Pradesh, making it the prime responsibility of 

HPSPCB and HSPCB to i) study thoroughly mass balance ratio of generation of lime waste or 

sludge from these industries and to further ensure that no such unauthorized/ unscientiϐic 

disposal of lime waste or sludge made by these industries with in initiating further necessary 

legal action against the violator ϐirms as established from the proof of land ownership shared 

by State of Haryana (Action to be taken by HPSPCB)  and  to ensure that no dumping is permitted 

on the banks of River Markanda in the State of Haryana (Action to be taken by HSPCB) 

    

In view of the above and also the fact that Lime sludge and other industrial waste generated by 

the Industries in Kala Amb area of Himachal Pradesh are being dumped on the banks of River 

Markanda in Kala Amb area of Haryana, It is suggested that necessary action is taken jointly by 

HPSPCB and HSPCB, for disposal of Industrial wastes, as per provisions of  Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 2016 and also for remediation of 

sites at the banks of River Markanda, where industrial wastes were found to be dumped. 

 (Action to be taken by HPSPCB & HSPCB) 

 

vi. The State PCBs of HP and Haryana were directed by Hon’ble NGT, to clearly indicate quantity of 

sewage and industrial efϐluents being discharged into river Markanda directly or indirectly 

through drains and take necessary steps and to ensure that there shall not be untreated discharge 

of waste water (sewage and industrial) into the water body. The monitoring of the drains, 

Industries, STPs and CETPs conducted by the Joint Committee and also information provided 

by HPSPCB and HSPCB, indicate that: 
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i. Approx. 1 MLD of Domestic untreated efϐluent is being discharged into the River 

Markanda through 4 Nos of Drains directly or indirectly from the state of Himachal 

Pradesh and Approx. 4.8 MLD of industrial treated waste is expected to be discharged 

into the River Markanda directly and indirectly through 1 no. of Drain (Jattan Wala 

Nallah) from the state of Himachal Pradesh. 

 

ii. Similarly, Approx. 93 MLD of Domestic untreated efϐluent is being discharged directly or 

indirectly into the River Markanda or its tributaries through 38 Nos Drains from the 

state of Haryana. And approx. 0.5 MLD of treated industrial efϐluent is being discharged 

from CETP 0.5 MLD capacity of HSIIDC, Ambala Cantt into River Tangri which is further 

merging into River Markanda from the State of Haryana. 

 

vii. CETP cum STP has already been provided for the treatment of domestic and industrial efϐluent 

(except M/s Ruchira Papers Ltd), however, STP pipeline network in Kala Amb area is yet to 

repaired and restored by Jal Shakti Division at Nahan. It is suggested that Jal Shakti Division at 

Nahan is directed to get the piping Network restored within next 02 months before the onset of 

rainy season (Jal Shakti Division, Nahan). Similarly, the connectivity of water polluting industries 

with the CETP cum STP at Kala Amb should be ensured immediately within next 02 months 

before the onset of rainy season. (Action to be taken by HPSPCB, DIC and Kala Amb Infrastructure 

Development Company). 

 

viii. HSPCB has provided an action plan prepared by Rural Development, PHED and ULBD 

Departments for tapping/diversion/treatment of domestic efϐluent from 38 No. of discharge 

points identiϐied previously by the Joint Committee for the State of Haryana, (Annexure HR4), but 

without any time-line and budgetary provisions. It is suggested that a proper action plan is 

prepared including time-line, key milestones for proper monitoring and budgetary provisions, 

for time bound and effective implementation. (Action to be taken by HSPCB, Rural Development, 

PHED and ULBD Departments).  

 

ix. Out of various industries monitored in the Kala Amb area of State of Himachal Pradesh, the 

industries namely M/s Ruchira Papers Ltd, M/s Rich Products & Solutions Pvt. Ltd. and M/s 

Himachal Polyoleϐin Ltd. were found non-compliant with regard to prescribed parameters. Out of 

03 units, only Ruchira paper mill is permitted to discharge  treated waste water into Jattan Wala 

nallah, which however, was found to discharging efϐluent without meeting the prescribed 

parameters. As informed by HPPCB, further sampling has been carried out by HPPCB and 

requisite action is being initiated. HPSPCB has issued show cause notices to these industries 

(except M/s Ruchira Papers Ltd), and further action has been initiated by HPPCB.  

As per procedure prescribed by HPSPCB, action against the unit has to be initiated after failure two 

samples continuously. M/s Rich Products & Solutions Pvt. Ltd. has upgraded the Efϐluent 

Treatment Plant with installation of Membrane Bio Reactor (MBR) component after Moving Bed 

Bio Reactor (MBBR) treatment unit. The unit has also acquired an additional piece of adjoining 

land (02 Bighas) for use of treated water in gardening purposes / land application. Also, unit has 

installed sludge dryer for management of ETP sludge. M/s Himachal Polyoleϐins Ltd. is recycling 
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the treated efϐluent in lime slaking process. Further sampling of both units were carried out by 

HPSPCB on 16.04.2024 and results are conforming to prescribed standards.     

         (Action to be taken by HPSPCB) 

 

x. The Inlet sample from the equalization tank of CETP cum STP, Kala Amb was found to be non-

complying with regard to Total Suspended Solids (TSS), Chemical Oxygen Demand (COD) and 

Biochemical Oxygen Demand, as the results of analysis for these parameters were exceeding the 

prescribed inlet norms, which indicates that the industries connected to CETP-cum-STP may not 

be complying with the inlet norms notiϐied by HPSPCB, for sending primary treated efϐluent to 

CETP-cum-STP. HPSPCB is required to identify and take necessary action against such non-

complying industries.                                                                               (Action to be taken by HPSPCB) 

 

xi. 14 Nos. of STPs in the state of Haryana in the catchment of River Markanda were found to be non-

complying with the prescribed norms by the Joint Committee. Total Environmental Compensation 

amounting of Rs. 963.30 Lacs have been assessed by the respective Regional ofϐicers of HSPCB 

and recommended for imposition and ϐinalization to the competent authority based upon the 

HSPCB policy order dated 22.12.2021. The action plan for upgradation of these 14 Nos. non-

complying STPs to meet out with the prescribed efϐluent discharge standards has been prepared 

and submitted by PHED, the implementation of which may be supervised by HSPCB.   

            (Action to be taken by HSPCB and PHED) 

 

xii. All 03 Nos. of CETPs located in the catchment of  River Markanda in Haryana found to be non-

complying with regard to prescribed parameters. Total Environmental Compensation amounting 

of Rs. 12 Lacs have been assessed by the respective Regional ofϐicers of HSPCB and recommended 

for imposition and ϐinalization to the competent authority based upon the HSPCB policy order 

dated 22.12.2021. Out of these 03 no. of CETP, 02 no. of CETPs are presently complying with the 

discharge standards. Further the Action plan with time-lines for upgradation of remaining 01 no. 

of CETP has been prepared by HSIIDC, the implementation of which may be supervised by 

HSPCB.             (Action to be taken by HSPCB and HSIIDC) 

 

xiii. M/s Naraingarh Sugar Mills Ltd, VPO Banondi, Tehsil Naraingarh, Ambala was found to be engaged 

in by-passing the untreated trade efϐluent through a local drain which is further merging to the 

River network. The Unit was also found to be non-complying with the prescribed parameters. As 

informed by HSPCB, the case for recommendation of initiating closure action against the unit has 

already been initiated by RO, HSPCB, Ambala and the imposition of Environmental Compensation 

shall also be initiated based upon the Policy applicable on such violations simultaneously 

(HSPCB).                                (Action to be taken by HSPCB) 

 

xiv. It was alleged in the application that One paper mill (M/s Ruchira Papers Ltd.) is also causing 

environmental pollution/degradation by discharging its waste water through illegally constructed 

drain in river Markanda. The mill was visited by the Joint Committee and it was observed by 

besides indication of dumping of Industrial waste on the banks of River Markanda and non-

compliance with regard to prescribed parameters as per analysis reports of CPCB Head Ofϐice 
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Laboratory (Recognised under SECTION 12(1) B OF THE ENVIRONMENT (PROTECTION) ACT, 1986, whose 

analysts are notiϐied as Government Analysts for the purposes of analysis of samples of air, water, soil or other 

substances sent for analysis), the industry is not complying with various conditions of Environmental 

Conditions granted by MoEF&CC and provision of HWM Rules, 2016. No action has been taken by 

HPSPCB so far in this regard.  

Therefore, a detailed and comprehensive study by a Joint Team is required to ϐind the reasons of 

non-compliances by the industry despite having facilities for primary, secondary and tertiary 

treatment of efϐluent, Chemical Recovery Plant Lime Kiln for recovery of lime from Lime Sludge, 

Chlorine Dioxide Plant for implementation of ECF bleaching etc.  and get the corrective measures 

implemented through Directions under applicable Laws, by the Regulatory agencies.  

          (Action to be taken by HPSPCB) 

 

xv. As per conditions of the Environmental Clearance granted to M/s Ruchira  Papers Ltd Industry 

by the Ministry of Environment, Forest and Climate Change (MoEF & CC), the industry is required 

to dispose off its treated efϐluent, for agriculture, plantation and in the drain. However, the industry 

is disposing off its treated efϐluent only in drain, despite the fact that 33% of the area, as claimed 

by the Unit is under plantation besides additional land acquired by the Industry along the 

Markanda River in the state of Haryana for plantation.  

Therefore,  in view of the following facts that: i) M/s Ruchira Papers Ltd. is the only industry falling 

under  17 Categories of highly polluting Industries  located in Kala Amb, ii) M/s Ruchira Papers is 

the only Industry in Kala Amb, which has been granted permission to discharge its 4.012 MLD 

treated efϐluent into the drain by HPSPCB, iii) Out of total 5.6 MLD waste water discharge (both 

domestic and Industrial) from Kala Amb area of Himachal Pradesh into the Jattan wala Nallah, 

more than 70% discharge   (4 MLD) is contributed by M/s Ruchira Papers Ltd iv)  In a matter 

regarding discharge of efϐluent into the Jattanwala Nalla by the industry and thereby causing 

nuisance as alleged by the  petitioner (Residents of  shiv colony, Kala Amb), the directions of 

Hon’ble Court of SDM, Naraingarh vide Order dated 12/04/2024 (Annexure-HR7) under Section 

138 of  the Criminal Procedure Court, to M/s Ruchira Papers that “Ruchira papers Ltd is directed 

to divert the ϐlow of the water, currently passing through the lands of respondents Singh Ram and 

Ors, through their own lands adjacent to the lands of the respondents, based on the principle of 

Polluter Pays, as held by the Hon'ble Supreme Court.in several judgements, including lndian 

Council for Enviro-Legal Action vs Union of lndia JT1996(2) 196, Vellore Citizens Welfare Forum 

v Union of India and Ors JT 1996(7) SC 375, MC Mehta v Union of lndia, 1995 SCC 711. This is to 

be completed within 2 months of passing of this order.   

It is recommended and suggested that: 

 

a. Treated efϐluent from the Industry is used for irrigation/Plantation as per conditions of EC 

granted by MoEF&CC,  by implementing a comprehensive Irrigation Management Plan (IMP) 

as per “Guidelines for Utilization of Treated Efϐluent in Irrigation’ prepared by CPCB under the 

directions of Hon’ble National Green Tribunal vide order dated vide order dated 24.05.2019 

in the matter of O.A. No. 348/2017, Shailesh Singh Vs Al-Dua Food Processing Pvt. Ltd., to 

reduce the discharge of treated efϐluent  from the Industry into the Jattan wala Nallah, leading 

to Markanda River. 
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b. The treated efϐluent from the industry into the drain should be permitted only through closed 

/Conduit pipe line unlike existing discharge through open drain passes through 

villages/colonies before merging into the River Markanda, followed by installation of Real Time 

Water Quality Monitoring Station at the interstate Boundary Jointly/independently  by Both 

States (Monitoring station installed earlier got damaged during last monsoon), at the location 

where it will merge with Jattanwala Nalla/Markanda River. This will also ensure monitoring of 

the pollution load coming from Jattanwala Nalla and M/s Ruchira Papers Ltd, for taking timely 

corrective action, besides preventing any nuisance causing due to discharge of trade efϐluent in 

the residential colonies of the area.           (Action to be taken by HPSPCB) 

 

xvi. None of the Industries, which have been permitted by HPSPCB and HSPCB to use treated efϐluent 

for on-land application have prepared and implemented  Irrigation Management Plan (IMP). This 

raises signiϐicant challenges in assessing whether these industries are employing treated ef ϐluent 

for irrigation and plantation without adversely affecting the quality of underground water and soil. 

All industries that utilize treated efϐluent for on-land irrigation and plantation are obligated to 

develop and execute an Irrigation Management Plan (IMP) in accordance with the guidelines 

established by the CPCB, following the directives of the Hon'ble National Green Tribunal (NGT) 

in the case of O.A. No. 348/2017, Shailesh Singh Vs. Al-Dua Food Processing Pvt. Ltd. in 2019. 

Additionally, as per the CPCB's guidelines, the recommendations from the Irrigation 

Management Plan (IMP) must be included as conditions for obtaining Consent to Operate (CTO) 

from the State Pollution Control Boards (SPCBs). However, the Joint Committee has observed 

that neither the Haryana State Pollution Control Board nor the Himachal Pradesh State Pollution 

Control Board have incorporated the IMP as a CTO condition. It is recommended that the SPCBs 

take immediate steps to ensure compliance with the directives of the Hon'ble NGT and CPCB 

Guidelines by issuing appropriate directions.          (Action to be taken by HPSPCB and HSPCB). 

 

xvii. The Joint Committee's earlier progress report raised concerns about potential inaccuracies or 

manipulation in the calibration of OCEMS (Online Continuous Emission Monitoring Systems). It 

is suggested that the respective State Pollution Control Boards (SPCBs) conduct thorough 

investigations into this matter, to ensure that the full range of concentrations of all relevant 

parameters in Efϐluent Treatment Plants (ETPs), Sewage Treatment Plants (STPs), and Common 

Efϐluent Treatment Plants (CETPs) are consistently covered, so as to guarantee the accurate 

reporting of values at all times.                                    (Action to be taken by HPSPCB and HSPCB) 

 

 

xviii. The Monitoring of River Markanda at various strategic  locations and considering various 

parameters (especially BOD & Faecal Coliform), indicated that 10 locations in the state of HP and 

Haryana in the River were observed  having  poor/ deteriorated quality of water, as explained in 

Section 2.8.1.1 of the report. Similarly, the monitoring of various drains leading to River 

Markanda, indicated 11 drains as   major sources of pollution contributing to River Markanda in 

terms of BOD and COD concentration, as explained in Section 2.8.2.1 of the report.  
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It is suggested that the results reported in Section 2.8.1 and 2.8.2 with regard to samples 

collected from various drains and also from River Markanda as monitored in compliance to the 

Directions of Hon’ble National Green Tribunal are indicating the concentration of various 

parameters for that particular month and for the ϐlow of water available at those particular 

locations at that point of time, for planning further monitoring. Therefore, these may be 

considered as indicative and as base-line data for period under reference,  for revisiting the same 

by conducting ϐixed point Joint sampling and analysis,  in different months/seasons jointly  by 

HPSPCB and HSPCB, alongwith ϐlow measurement at the time of sampling, to arrive at conclusion 

with regard to Pollutant Concentration Vs. Pollution load.  Any unrealistic ϐigure or value at any 

particular location based on the statistically signiϐicant data generated through joint monitoring 

may always be eliminated after deliberations/discussions.     

           (Action to be taken by HPSPCB and HSPCB) 

xix. Upon reviewing the route map and engaging in various discussions, the Joint Committee has 

observed that River Tangri is a signiϐicant tributary of River Markanda, with its origin in the 

Shivalik Foothills of Haryana. It eventually joins River Markanda at Village Memadpur Rurki in 

Punjab, ϐlowing through Patiala and Mohali District in the State of Punjab and Panchkula & Ambala 

Districts in the State of Haryana. As a result, it is recommended to investigate the speciϐic sources 

responsible for the direct or indirect discharge of untreated domestic sewage or industrial 

efϐluents into both River Markanda and River Tangri within the revenue estate of the State of 

Punjab. It is recommended that Hon’ble NGT may direct State of Punjab & Punjab State Pollution 

Control Board to investigate for the remaining stretch of River Tangri ϐlowing into State of Punjab 

and to Clearly indicate quantity of sewage and industrial efϐluents being discharged into river 

Markanda directly or indirectly through drains and take necessary steps and to ensure that there 

shall not be untreated discharge of waste water (sewage and industrial) into the River Tangri.                               

(Action to be taken by State of Punjab) 

 

Based on the observations outlined above, the Joint Committee advised that both of the 
State Pollution Control Boards (HPSPCB and HSPCB) to take all necessary steps, as mentioned 
above, to address the violations and deϐiciencies by implementing the required actions in 
accordance with the relevant environmental laws. 
 

The above report of the Joint Committee covering all the points/directions given in the 

various orders in this matter, is being submitted for the consideration of Hon’ble National Green 

Tribunal. The Joint Committee shall abide by further directions of Hon’ble National Green 

Tribunal, in this matter. 

63

489

116116

151



64

490

117117

152



(Not Available)

65

491

118118

153



Annexure-HR1

66

492

119119

154



67

493

120120

155



68

494

121121

156



69

495

122122

157



70

496

123123

158



71

497

124124

159



72

498

125125

160



73

499

126126

161



',. et3tr 31f@ra1?),

Rnrv rggur fiaur ate,

31kllc11 I

ili'll<'n /SJ/of',

Request to provide information required in compliance of
Hon'ble National Green Tribunal Order date 18-07-2023 in
a°.A. No. 515/2022 titled as Dharmvir Vs State of Haryana &
Anr, New Delhi.
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31:f ct tH:ft {'f <nZ,
Ga7rztvTaTaI

...

he

Stl~~ct: Details of ownership of Land where Lime Sludge Found Disposed off Kala Amb industries

Sr. No. Ownership Kashtkar Murbba/Killa No. Rakba Remarks
1.7all IHT 47 5TI TH UT a1ar I
2. ~ Rf6, ~ wr ~~ w=r u€arr Lime sludgefc;'l.., . . .., . . ,l qa a-zn «Ta 75//21 8-0 found available

udaT Lime sludge..,
2 ~~ f.m.r fc;'lfJits crm'r ~ 3ITMf 94//5 8-0 found available

3Ta5a5 0III 3//3 3-15 Lime sludge"3 -mar "tic; ,c>ITc>r "tic; t:p:fTUT ~ UJ:f -err -a:t~lr 3//8/2/1 5-1 found available

~a-&J<l -l-Hcfil,{ Ji <>l c'h)./.J ci a=iTo, TT UJ:f ~ TT "JR ~ "cfif~c=f~ .::, .:, "
Lime sludgem:TT" TT ~ TT cllfiltti °JR ~~4 .., ..,

102//25/2 3-19 found available

4ft 7fa i fmnc u sufac 4#
,€aTT Lime sludge

.., . ..,
f"' TT UJ:f~ ..,

5
o - r7z y1, 1)2+)6 95//13 6-0 found available

~~r chct;I,{ TT UJ:f ~ TT "1TRi w:r u€GT 102//16 9-10 Lime sludge
.., .., .., ..,

6
102//17 2-10 found available

1. 4aft fig qa i a qr 1nsmar #k
1. 011" UcH" t:f;f ~ ~ 2. ~ .., .., 2.~
~ <>1 v11ci ~ t:f;f Ri-fr ~ TT 3-TTM w:r w:r TT ~ TT 1/2 :l-lfclT cl lfi1tti JR Lime sludge.., ..,

~ ..,7
94//25 8-0 found available
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.

Ph. No. 0177-2673766,2673276, Fax No. 2673018

HPSPCB/HWMR/10828 Date : 27/03/2019

To, M/s
Ruchira  Papers Limited (Writing And Printing Unit)
Tirlokpur  Road, Village Rampur  Jattan, Kala-Amb (H.P.)
Nahan,Distt.Sirmaur(HP)

Subject: Renewal of Authorization for operating a facility for generation, storage and disposal of Hazardous Wastes.

1. (a) Number of authorization : SIR-304

(b) Period of Authorization : 5 years

(c) Valid from : 01/04/2019

(d) Date of Expiry : 31/03/2024

Details Of Authorization

S.No. Categories/ Waste
Streams of
Hazardous Waste

Type of Hazardous
Waste

Quantity of
Hazardous Waste

Mode of Disposal/
recycling/
utilization/ co-
processing etc.

1 5. Industrial
operations using
mineral or synthetic
oil as lubricant in
hydraulic systems
or other
applications

5.1 Used or spent
oil

150 Ltr/year Recovery and
Reuse-Authorized
recyclers

2. The Authorization/ Renewal of Authorization shall be in force for a period up to 31, March 2024 subject to
concurrent validity of the Consent/ Renewal of Consent under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other authorization required from
the State Board.

3. Ruchira  Papers Limited (Writing And Printing Unit), is hereby granted authorization/ renewal of
authorization under Rule 6 of the  Hazardous andOther Wastes (Management and Transboundary
Movement)  Rules, 2016 of Environment (Protection) Act, 1986 to operate a facility for generation and
storage of hazardous waste in the premises situated at above mentioned address.

4. The authorization/ renewal of authorization is subjected to the terms & conditions as given in over leaf. You
shall maintain the records of hazardous waste handled by you in Form-3 and submit;
i) Annual return in Form-4 on or before the 30th day of June of every year.
ii) Apply for the renewal of authorization on prescribed Form-I through concerned Regional Office before
the expiry of this authorization.
iii) The unit shall submit manifest in Form-10 to the concerned Regional Office regularly for the disposal of
hazardous waste to the authorized facility.

5. This authorization/ renewal of authorization is without prejudice to any action, which may be due against
the unit for violation of any other Environmental Act/ Rule.

6. The occupier, importer/ exporter and operator of TSDF shall be liable for all damages caused to the
environment & shall be liable to payfinancial penalities as levied by HP State Pollution Control Board &
CPCB for violation of provisions of Hazardous and Other Wastes(Management & Transboundary
Movement) Rules, 2016 as per Rule 23 (1) & (2).

Annexure-HP1
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Dr. R. K. Pruthi, IAS

Member Secretary

 

Copy to:

1. The Sr. Env. Engineer, Head Office for information please.

2. Case File.

3.The Sr. Environmental Engineer, HP State Pollution Control Board, Paonta Sahib in reference to case recommended by you

online, you are also directed to assess the quantum of hazardous waste generated by the unit and submit your report to this office.

4. M/s Shivalik Solid Waste Management Ltd., Village Majra, PO Dhabota, Tehsil Nalagarh, Distt. Solan (HP) for information

and necessary action.

         

         

         

 

Dr. R. K. Pruthi, IAS

Member Secretary

7. The industry shall send its waste i.e. Used/ Spent Oil to the authorized recycler through authorized
transporter on regular basis along with contaminated containers to the facilities authorized by State Board
for its treatment and disposal and shall submit manifest in Form-10regularly to the concerned Regional
Office of the State Board.

8. There exists a Common Treatment Storage & Disposal Facility (TSDF) at Village Majra, PO Dhabota,
Tehsil Nalagarh, Distt. Solan (HP).The industry shall comply with the provisions of the Hazardous and
Other Wastes (Management and Transboundary Movement)  Rules,2016 w.r.t. management and handling of
hazardous wastes in letter and spirit.

9. The unit shall not store the hazardous waste at their premises for more than the period prescribed as per
office order No. HPSPCB/ 63rdBoard Meeting/ Notification/ 11-9907-50 dated 02.08.2011 available in the
State Board Websitehttp://hppcb.nic.in/Notification/HWM/HWM_Notification.pdf.

10. The utilization of hazardous and other wastes as a resource or after pre-processing either for co-processing
or for any other use, including within the premises of the generator, shall be carried out only after obtaining
authorization from the State Pollution Control Board inrespect of waste on the basis of standard operating
procedures or guidelines provided by the central Pollution Control Board.

11. Unit shall comply with the provisions of Rule 20(2) of the Hazardous and Other Wastes (Management and
Transboundary Movement)Rules, 2016, failing which authorization granted to the unit, shall stand
cancelled.
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TERMS AND CONDITIONS OF AUTHORISATION

1. The authorized person shall comply with the provisions of the Environment (Protection) Act 1986 and the
rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer authorized by
the H.P. State Pollution Control Board.

3. The pers on authorized shall not rent, lend, sell, dispose, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Board.

4. Any unauthorized change in personnel, equipment and working conditions as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

5. It is the duty of the authorized person to take prior permission of the State Pollution Control Board to close
down the facility.

6. An application for the Renewal of Authorization shall be made as per Rule 6 of the Hazardous and Other
Wastes (Management and Transboundary Movement)Rules, 2016 i.e. in Form-I before expiry of
authorization.

7. The occupier authorized for generation, handling, collection, reception, treatment, transport, storage,
recycling, reprocessing, recovery, reuse and disposal of hazardous wastes and shall maintain records of such
operations along  with data on environmental surveillance in Form-3 and shall submit Annual Returnsto the
Board in Form-4 by on or before the 30th day of June of every year.

8. The authorized person shall report about the accident which occurs at the hazardous waste storage site
immediately to HPSPCB

9. Before transferring ownership or operation of a facility/unit during its operating life or of a disposal facility
during the post closure period, the owner/ operator of the unit must seek prior permission of the State Board
and must notify the near occupier or operator in writing of the requirements of this authorization. An
occupier or operator of the requirements of this authorization in no way relieves the new occupier or
operator of his obligation to comply with all applicable requirements.

10. Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed physical and
chemical analysis of hazardous waste sample collected from the site and to report to the State Board.

11. An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated site
away from plant operational area.

12. The storage tank/container of the hazardous waste should be in good condition and made of (or lined with)
an appropriate material which does not react with the waste contained in it and can with-stand the physical
and environmental conditions during storage and handling.

13. The occupier generating hazardous waste shall mark each container holding hazardous waste with the
marking “HAZARDOUS WASTE” both in English and Hindi.

14. The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER” and
“HAZARDOUS WASTE” sign & nature of the waste with quantum of storage, generation shall be placed at
storage site.

15. The occupier generating hazardous waste shall provide the required safety devices like safety mask,
goggles, hand-gloves, gumboots etc. to the workers for handling the hazardous waste. The occupier shall
impart training to the personnel/ workers for handling and storage of hazardous waste.

16. Non-compatible hazardous waste and material shall not be mixed in the same storage container.

17. The industry shall store the hazardous waste in lined pits provided within the industry premises for the
period as prescribed by the State Board. The pit(s) should be covered from the top. The storage area shall be
demarcated by a barbed fencing with a “DANGER” and “HAZARDOUS WASTE” sign. The unit
shalltransfer the hazardous waste to TSDF at Village Majra, PO Dhabota, Tehsil Nalagarh, Distt. Solan
(HP).

18. There should be sufficient & efficient provisions to avoid under ground water contamination due to waste
storage and disposal. The quality of ground water where the waste has been stored shall be monitored by the
industry.

19. The occupier shall be responsible for any damage of life/or property during storage of his waste and will
obtain Public Liability Insurance, wherever applicable.

20. The industry shall take steps wherever feasible, for reduction in hazardous waste generated or recycled or
reused and submit the report along with application for renewal of authorization.

21. The occupier who is generating hazardous waste shall draw an Emergency Plan for meeting any emergency
due to On Site Storage of Hazardous Waste inside its premises.

22. The occupier shall obtain ‘No Objection Certificate’ from the State Pollution Control Board of both the
States in case of transport of hazardous wastes for finaldisposal to a facility for treatment, storage and
disposal existing in a State other than the State where the hazardous waste is generated. The occupier
shallintimate the concerned State Pollution Control Boards before he hands over the hazardous wastes to the
transporter in case of transportation of hazardous wastes through a State other than the State of origin or
destination

23. The hazardous waste should be transported through a transporter having valid authorization of the HPSPCB.
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By Order

 

Member Secretary

HPSPCB

24. No transportation of hazardous wastes shall be under taken unless it is accompanied by five copies of the
manifest (Form-10) as per the color codes. Thetransporter shall give a copy of the manifest duly signed with
date to the occupier and retain the remaining four copies to be used as prescribed in condition no. 26

25. The occupier shall provide the transporter with six copies of the manifest in Form 10 as per the color codes
indicated below:

Copy 1 (White)     To be forwarded by the sender to the State Pollution Control Board after signing all the
seven copies.

Copy 2 (Yellow)	To be retained by the sender after taking signature on it from the transporter and rest of the
five signed copies to be carried by the transporter.

Copy 3 (Pink)	    To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by the receiver.

Copy 4 (Orange)	To be handed over to the transporter by the receiver after accepting waste.

Copy 5 (Green)	    To be sent by the receiver to the State Pollution Control Board.

Copy 6 (Blue)	    To be sent by the receiver to the sender.

Copy 7 (Grey)	    To be sent by the receiver to the State Pollution Control Board of the sender in case the
sender is in another State.

26. The occupier shall provide the transporter with relevant information in Form-9, regarding the hazardous
nature of the wastes and measures to be taken in case ofan emergency and shall label the hazardous and
other wastes containers as per Form-8.

27. The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with authorization
from HPSPCB under Hazardous and Other Wastes(Management and Transboundary Movement) Rules,
2016 for recycling/ reprocessing the battery scrap, lead dross etc., if applicable.

28. The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection
centre/ registered dismantler or recycler or is returned tothe pickup or take back services provided by the
producer

29. The occupier generating hazardous waste specified in Schedule-IV may sell it only to recycler having a
valid authorization from State Pollution Control Board for recycling or reprocessing.

30. Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VIII & IX respectively of
Batteries (M&H) Rules 2001.

31. The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6’x4’ at
main gate;

32. The occupier, importer, transporter and operator of the facility shall be liable for all the damages caused to
the environment or third party due to improper handling of hazardous wastes or disposal of hazardous
wastes.

33. The utilization of hazardous and other wastes as a resource or after pre-processing either for co-processing
or for any other use, including within the premises of the generator, shall be carried out only after obtaining
authorization from the State Pollution Control Board in respect of waste on the basis of standard
operatingprocedures or guidelines provided by the central Pollution Control Board.

34. RO rejects, if generated by the industries shall be disposed off to in MEE or to TSDF.

35. Utilization of hazardous waste as a supplementary resource or for energy recovery or after processing shall
be carried out by the units only after obtaining approval from CPCB if applicable.

36. Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

37. The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous Waste
constituents/ leachate properties and inform this office accordingly.

38. The authorization is subjected to the conditions mentioned above and also to such conditions as may be
specified in the rules from time to time in force under the Environment (Protection) Act 1986.
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HPSPCB

To

No. HPSPCB/ RO Paonta/ Notice File /2019- 306 s- 6+

1

2

3

HIMACHAL
PRADESHSTATEPOLLUTION CONTROL BOARDRegionalOfice, Paonta Sahib, Subhkhera HIMUDA ColonyTehsil Paonta Sahib, District Sirmaur.Email:pcbropaonta1@gmail.com,

Phone-01704-Z2D

M/sVashisht Chemicals Pvt. Ltd,,Village Ogli, Nahan Road, Kala Amb

M/S Ruchira Paper Limited, Trilokpur Road, Kala Amb, Sirmaur, HP

M/sHimachal Polyolefins Limited, Village Ogli, Sudhora Road, Kala Amb

Encl: Photographs

Lilastyle for

Environment

Dated j4o

Subject: -
Show Cause Notice under Water (Prevention and Control of Pollution) Act, 1974 and

HWMR Rules, 2016.

Whereas it has been amply established through physical joint inspection of River

Markanda Bank (Kala Amb - Naraingarh road) on dated 08.02.2024 that you are violating the
provisions of Water Act, 1974 and HWMR 2016. During joint inspection, the representative of
your units were also present and site where illegal dumping made was shown to them. It has
been found that there is illegal dumping of process waste material ie. lime waste powder/
calcium waste powder on the both banks of River Markandadowmstream of Kala Amb - Sudhora
Bridge on Kala Amb to Naraingarh road part of Haryana. The photographs are enclosed herewith.

However, before proceeding against you,you are hereby afforded an opportunity to
comply the provisions of aforesaid acts. You are directed to immediately stop the entire illegal
activity of dumping of process waste material i.e. lime waste powder/ calciumn waste powder and
also directed to inmmediately remove entire dumped material and also restore the sites
immediately. You are further directed to submit the complete details regarding () daily waste
material generation, (i) handling and management plan, (ii) disposal plan, (iv) quantity
generated and disposed of in last 2 year along with supporting documents in the office of
undersigned within 7 days.

You are also directed to show cause within 7 days after receipt of this notice either inperson or through authorized person as to why the action under the aforesaid provisions of law
should not be taken against you for failure to comply the provisions of Water Act.

Please note that in the event of failure to comply with above directions, penal andlegal actions under relevant laws shall be initiated against you and environmentalcompensation shall also be imposed on you for the above-mentioned violations and noncompliance at your risk and cost.

Regiona Officer,
HPSPCB Paonta Sahib

Annexure-HP3
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RUCHIRA
PAPERS

REF. NO.RPL/2022-23//SS8
DATE: 20.02.2024

Regional Officer,
H.P. State Pollution Control Board,
Regional Office Subhkhera, HIMUDA Colony,
District, Sirmour, PAONTA SAHIB, (H.P.)

Subject: Reply of your letter no. HPSPCB/RO Paonta/Notice File/2019-3065-67
dated: -14.02.2024.

Dear Sir,

This is in reference to your letter no. HPSPCB/RO Paonta/Notice File/2019-3065-67 dated:
14.02.2024. We have noted the contents of above letter and want to clarify that we have not

disposed off any kind of waste material on the bank of Markanda River. We reiterate that,
lime sludge, being generated in chemical recovery plant is being processed throughlime Kiln

being installed to comply with EIA clearance granted to the Company.

We request your good-self to take our above submissions on record and withdraw above
show cause notice. We re-assure you that we will continue to fulfil our commitment towards
Sustainable environment in its true spirit.

Thanking You.

Yours faithfully,

FOR RUCHIRA PAPERS LIMITED

VMipin Gupt,
Executive Director

COMMITTEDTO THE EARTH www.ruchirapapers.com

RUCHIRA PAPERS LIMITED

CIN-L21012HP1980PLCO04336

REGD. OFFICE & WORKS

Trilokpur Road, Kala Amb

Sirmaur

Himachal Pradesh - 173030

T:+91-80-53800897 /53101892
E: info@ruchirapapers.com

ADMIN, OFFICE

21-22, New Professors Colony

Yamuna Nagar
Haryana- 135001

T:+91-1732-233799/233140
E: rplynrpruchirapapers.com

DELHI OFFICE

M-146, 2nd Floor

Greater Kallash Part 2

New Delhi - t10048

T:+91-11-29226638/29225639

E:rpldelhi@ruchirapapers.com
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Feb 16th, 2024.
The Regional Officer
HP State Pollution Control Board,
Poanta Sahib, District Sirmaur, HP.

Sir,

Sub: Regarding query of excess generation By-product (Screen waste).

Regarding our records for excess screen waste sold as observed by visiting team cross
referencing with consent in CTO.

We have made a mathematical calculation on the by-product based on process
chemistry taking the value of Limestone and the PCC generated therefrom as the basis.
The data is correct in the before mentioned context.

However, the waste is sold on wet basis (40-50% water) and thus the weight increases
substantially. Furthermore due to the increasing competition in the industry and the
need to design & manufacture an even finer product the mesh fineness on the
Gyroscreens have gone up resulting in increased by-product generation.

Vashisht Chemicals

We would also like to highlight that within the Limestone itself there is a significant
difference by-product generation with Renuka side limestone having low generation,
Poanta Sahib belt having higher generation.

All the above-mentioned factors add up to explain the difference in the permission as
taken by us in the CTO and the real-world process issues that increase the generation
in Tons.

Thanking You.

Private Limited

We hope that our presentation is satisfactory. In case of any other query we are
available at all times.

Yours truly,
For Vashisht Chemicals Pvt. Ltd.

Ashok Vashisht
(Director)
M- 9816638571

Regd.Office & Works: Nahan Road, PO Kala Amb-|73030, District Sirmaur, HP, India.
Email: vashishtchemicals(@gmail.com, Mobile :9816638573-75.
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February 20th, 2024.

The Regional Officer
HP State Pollution Control Board,

Poanta Sahib, District Sirmaur, HP.

Sub: Solid Waste Management of our Lime Sludge.

Dear Sir,

We would like to bring to the notice of your good-self that we have proper solid waste disposal

system in place for any lime waste we produce.

We have not any dumped any waste material at Kala Amb or any other Road/site. The waste

material has saleable value, and hence, we sell it to companies producing Hydrated Lime that

use it as a raw material.

1) Bhagwati Chemicals, Paonta Sahib, HP.

We are selling our Sludge to following Customers producing Hydrated Lime and Fly Ash Bricks

manufacturer.

2) Bhagwati Lime & Chemicals, Paonta Sahib, HP.

3) M.I. Industries, Paonta Sahib, HP.

4) Vedika Industries, Paonta Sahib, HP.

5) R.K. Enterprises, Gurgaon, HR.

Vashisht Chemicals

We are also enclosing herewith summary of sales of Lime Sludge FY. 2022-23 & FY. 2023-24

with some copy of invoices and waste management and disposal plan.

Thanking You.

We further assure you that the departments' directions will be followed in letter and spirit, as

directed from time to time.

Yours truly,

Private Limited

For Vashisht Chemical Pvt. Ltd.

Ashok Vashisht
(Director)
M- 9816638571

Regd.Office & Works: Nahan Road, PO Kala Amb-173030, District Sirmaur, HP, India.
Email: vashishtchemicals@gmail.com, Mobile : 9816638573-75.
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VASHISHT CHEMICALS PVT LTD, KALA AMB, HP.

SLUDGE PRODUCTION & DISPOSAL SHEET

F.Y.

|2022-23

APRIL

MAY

JUNE

JULY

AUG

SEPT

OCT

NOV

DEC

JAN

FEB

MARCH

OPENING MATERIAL

855.500

BALANCE DRY BASIS WATER

740.895

656.495
642.275

701.225
676.115
510.605
321.705

210.005
147.965

WASTE

103.615

24.415

APRIL TO MARCH

35.050
37.100 33.390|

37.550 30.040

32.750

34.300
33.500 26.800

37.700

35.000

31.545

38.250

36.750

28.000

26.200

27.440
30.160

28.000|

30.600

29.400
22.400|

TOTAL

37.625 30.100
423.575| 346.075|

PRODUCTION SALE

66.595 181.200

70.490
67.590 81.810
58.950
60.300
61.740

154.890

68.850
66.150|

0.000

67.860 256.760

85.410

63.000 174.700

67.725

227.250

130.890
110.500

50.400 129.60O

0.000
769.650 1533.010

CLOSING

BALANCE

740.895
656.495
642.275
701.225
676.115
510.605
321.705
210.005
147.965
103.615

24.415
92.140|

For Vashisht Chemicals Pvt. Ltd.

Vastu
Director
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VASHISHT CHEMICALS PVT LTD, KALA AMB, HP.

SLUDGE PRODUCTION & DISPOSAL SHEET

F.Y.

APRIL

2023-24 BALANCE DRY BASIS

MAY

JUNE

JULY

AUG

SEPT

OCT

NOV

DEC

JAN

FEB

MARCH

OPENING MATERIAL

92.140
55.174

3.229
41.431

93.176
129.366

178.366
188.420

224.420
239.170

WASTE

249.470

249.470

APRIL TO MARCH

36.630
39.475
36.740
34.025

34.550
37.500
35.030

WATER

38.750

29.304
31.580
29.392

27.220

27.640
30.000
28.024

27.500 22.000
31.000

33.500 26.800

353.700 282.96o

TOTAL
PRODUCTION SALE

65.934| 102.900
71.055 123.000
66.132

61.245
62.190

67.500
63.054

49.500
69.750

0.000

27.930

0.000

9.500

26.000
18.500
53.000

13.500

60.300 50.000|

55.000

636.660 479.330|

tor Vashisht

CLOSING

BALANCE

55.174
3.229

41,431

93.176
129.366
178.366
188.420

224.420

239.170
249.470
249.470
249.470

Ltd.

Director
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Gyroscreen

Lime Sludge Waste Handling, Management and Disposal Plan

Waste Stack
Yard

DSpatched to

Consümers

For Vashisht Chemicals Pvt. Ltd.

Vashisht Chemicals

Director

Waste

LoadingIn
Trucks

Private Limited

Regd.Ofice & Works: Nahan Road, PO Kala Amb-173030, District Sirmaur, HP, India.
Email: vashishtchemicals@gmail.com, Mobile : 9816638573-75.
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IRN

Ack No
: 132417271155867

Ack Date

Vashisht Chemicals Private Limited (2023-24)
Nahan Road, Kala Amb- 173030
District Sirmaur

:31-Jan-24

GSTINIUIN: 02AABCV1230F223
State Name: Himachal Pradesh, Code: 02
CIN

631e93352ce1770f
57c64fe1901f40a11ac6fc3c09915bef940923d8c2955f04

E-Mal vashishtchemicals@gmail.com
Consignee (Ship to)

R.K. Enterprises (HR)

Gurgaon
GSTIN/UIN
State Name

Khewat No. 427, Quila No. 9810, Vill. Sihi,

Dwarka Express, Sec. 84, T-Point, Opp. SVH Project,

Buyer (Bill to)

U24239HP1997PTCO20516

S

Gurgaon
GSTIN/UIN
State Name

Tax Invoice

R.K. Enterprises (HR)
Khewat No. 427, Quila No. 9&10, Vill. Sihi,

28365000

Dwarka Express, Sec. 84, T-Point, Opp. SVH Project,

1 PCC- Waste

Declaration

06AWGPD9882P1ZQ
Haryana, Code : 06

Amount Chargeable (in words)

CorreCt.

Company's PAN

INR Two Thousand Nine Hundred Fifty Only

HSN/SAC

06AWGPD9882P1ZQ
Haryana, Code: 06

Description of Goods

Tax Amount (in words) INR Four Hundred Fifty Only

IGST @18%

AABCV1230F

Total

We declare that this invoice shows the actual price of lhe

goods described and that all particulars are true and

(TRIPLICATE FOR SUPPLIER)

TInvoice No.

498
Delivery Note

|Reference No. & Date.

Buyer's Order No.

Dispatch Doc No.

498
|Dispatched through

Bill of Lading/LR-RR No.

Terms of Delivery

HSN/SAC| Quantity

2836500025.000 MT

Total

25.000 MT

A/c No.

Company's Bank Details
Bank Name

Dated

This is a Computer Generated Invoice

31-Jan-24
Mode/Terms of Payment

Other References

Dated

e-lnvolce

Delivery Note Date

Destination

GURGAON (HR)
MotorVehicle No.

RJ40GA/O822

Rate per

100.00 MT

18|%

Taxable
Value Rate Amount
2,500.00 18%
2,500.00|

IGST

450.00
450.00

: Bank of Baroda461305O0000036

Amount

Auth

2,500.00

450.00

72,950.00
E.& O.E

Total
Tax Amount

450.00

Branch & IFS Code : Kala Amb & BARBOKALAAemic
for Vashisht Chemicals Private Limitea023-24

450.00

For Vashisht Chemicals Pvt. Ltd.

Director
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IRN

Ack No : 132316492050101
Ack Date : 4-Nov-23

Vashisht Chemicals Private Limited (2023-24)

: f7ea3d6d9fecae874f999afb9567dfdb65da3614e78b8453

Nahan Road, Kala Amb- 173030
District Sirmaur

5939be483d14ec53

CIN:

GSTINIUIN: 02AABOCV1230F2Z3
State Name: Himachal Pradesh, Code: 02

U24239HP1997PTC020516
E-Mail. vashishtchemicals@gmail.com

Consignee (Ship to)

Bhagwati Lime & Chemicals
:Plot No. 22, 68, 69, Industrial Area,
Gondpur, Tehsil Paonta Sahib
GSTIN/UIN

State Name
Buyer (Bill to)
Bhagwati Lime & Chemicals

State Name

S
No

Tax Invoice

Plot No. 22, 68, 69, Industrial Area,
Gondpur, TTehsil Paonta Sahib
IGSTIN/UIN

1 PCC- Waste

28365000

: 02ABIPA9600M2ZV
Himachal Pradesh, Code: 02

02ABIPA9600M2ZV

Amount Chargeable (in words)

Cormpany's PAN

Declaration

Himachal Pradesh, Code : 02

Description of Goods

HSNISAC
iINRThree Thousand One Hundred Eighty Six Only

(TRIPLICATE FOR SUPPLIER)

CGST @9%

SGST G9%

: AABCV1230F

Total

Total

Invoice No.

Wedecare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct.

372
Delivery Note

Reference No. & Date.

Buyer's Order No.

Dispatch Doc No.

372
Dispatched through

SELF
Bill of Lading/LR-RR No.

Terms ofDelivery

HSN/SAC| Quantity

Tax Amount (in words) : INR Four Hundred Eighty Six Only

28365000 13.500 MT

Taxable
Value
2,700.00 9%
2,700.00 |

Rate

|13.500 MT!

CGST
Amount

243 00
243.00

Company's Bank Details
Bank Name

This is a Computer Generated Invoice

|Dated

4-Nov-23
Mode/terms of Payment

e-Involce

Other References

Dated

Delivery Note Date

Destinaticn

PAONTA SAHIB
TMotor Vehicle No.

HP17EJ0947

Rate |per

200.00 MT

Rate
9%

9i%
9%

Amount

2,700.00

243.00
243.00|

E3,186.00
E.&0.E

SGSTIUTGST Total
Amount Tax Amount

243.00 486.00
243.00 486.00

Bank of Baroda
Alc No. 46130500000036
Branch & IFS Code : Kala Amb & BARBOKA

forrVashisht Chemicals Private raiA

For Vashisht Chemicals Pvt. Ltd.

vas pirector
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IRN

Ack No
Ack Date: 14-Jun-23

Vashisht Chemicals Private Limited (2023-24)
Nahan Road, Kala Amb- 173030
District Sirmaur
GSTIN/UIN: 02AABCV1230F2Z3

CIN:
State Name: Himachal Pradesh, Code: 02

U24239HP1997PTCO20516
E-Mail :vashishtchemicals@gmail.com
Consignee (Ship to)

Vedika Industries
Near Tibbat Colony, Bhuppur,

GSTIN/UIN

42923034c2f1 2fb70
132315129788778

State Name

Tehsil Paonta Sahib, District Sirmaur

Buyer (Bill to)

a5b14b17a62dd1407f8db0e60b982cb7356afb3fa7f5c63

Vedika Industries

Stete Name

No.

Near Tibbat Colony, Bhuppur,
|Tehsil Paonta Sahib, District Sirmaur
|GSTIN/UIN

1PCC- Waste

28365000

Tax Invoice

02GLLPD7334C1ZH

Company's PAN

Declaration

Himachal Pradesh, Code: 02

Amount Chargeable (in words)

3

02GLLPD7334C1ZH
Himachal Pradesh, Code:02

Description of Goods

HSNISAC

CGST@9%
SGST @9%

:AABCV1230F

Total

Total

Taxable
Value

(TRIPLICATE FOR SUPPLIER)

|invoiceNo.

We declare that this invoice shows the actual price of lhe
described and that all particulars are true and

|Delivery Note
138

Reference No. & Dale.

INR Eight Hundred Twenty Nine and Fifty Four paise Only

Buyer's Order No.

703.00

Dispatch Doc No.

|Dispatched through

SELF

703.00

138

Bill of Lading/LR-RR No.

Terms of Delivery

28365000

HSN/SAC| Quantity

7.030 MT

Tax Amount (in words) : INR One Hundred Twenty Six and Fifty Four palse Only
Company's Bank Details
Bank Name

Ac No.

7.030 MT

Central Tax
Rate Amount

9% 63.27
63.27

This is a Computer Generated Invoice

TDated

|14-Jun-23
|Mode/Terms of Payment

Other References

Dated

Delivery Note Date

e-Invoice

Destination

PAONTA SAHIB
Motor Vehicle No.

HP17G/5068

Rate per

100.00 MT

Rate
9%|

9%
9%

State Tax
Amount

:Bank of Baroda
46130500000036

63.27
63.27

Amount

703.00

63.27
63.27

829.54
E. & 0.E

Branch & IFS Code: Kala Amb & BARBOKALAADt
for Vashlsht Chemlcals Privaty 0na

Total
Tax Amount

126.54|

126.54

signatory/

For Vashisht Chemicals Pvt. Ltd.

Director
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IRN

Ack No.

Ack Date

Vashisht Chemicals Private Limited (2022-23)
Nahan Road, Kala Amb- 173030
District Sirmaur.
GSTINIUIN: 02AABCV1230F2Z3

State Name: Himachal Pradesh, Code: 02

CIN: U24239HP1997PTCO20516
E-Mail : vashishtchemicals@gmail.com
Consignee (Ship to)

Bhagwati Lime & Chemicals

82fc72e1c363f666b
132314263009053
27-Feb-23

IPlot No. 22, 68, 69, Industrial Area,
Gondpur, Tehsil Paonta Sahib
GSTIN/UIN
State Name
Buyer (Bill to)

State Name

89e798a432d0392cba4826fa9fe9e8c81607200c79766f5

S

No

Bhagwati Lime & Chemicals
Plot No. 22, 68. 69. Industrial Area,
Gondpur, Tehsil Paonta Sahib
GSTINIUIN

1PCC- Waste

Tax Invoice

28365000

Company's PAN
Dec

: 02ABIPA9600M2ZV
Himachal Pradesh, Code:02

Amount Chargeable (in words)

eclaration

: 02ABIPA9500M2ZV
: Himachal Pradesh, Code:02

Description of Goods

CGST @9%
SGST @9%

: AABCV1230F

Total

Total

(TRIPLICATE FOR SUPPLIER)

Invoice No.

Taxable
Value
4,060.00
4,060.00

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
Correct.

631
Delivery Note

Reference No. & Date.

Buyer's Order No.

Dispatch Doc No,

j631
Dispatched through

INR Four Thousand Seven Hundred Ninety and Elghty paise Only
HSN/SAC

Bill of Lading/LR-RR No.

Terms of Delivery

HSN/SAC Quantity

28365000 20.300 MT

Tax Amount (in words) : INR Seven Hundred Thirty and Eighty paiso Only
Company's Bank Details
Bank Name
Alc No.

20.300 MT!

Rate
9%

Central Tax
Amount

365.40
365.40

This is a Computer Generated Invoice

TDated

|27-Feb-23
Mode/Terms of Payment

Other References

Dated

Destination

Delivery Note Date

Rate

PAONTA SAHIB
|Motor Vehicle No.

HP17D/0670

per

e-Invoice

200.00 MT

9%
9%

State Tax
Rate Amount

9%| 365.40
365.40

: Bank of Baroda
46130500000036

Amount

4,060.00

365.40|
365.40

4,790.80
E.& O.E

Total
Tax Amount

730.80|
730.80

Branch & IFS Code: Kala Amb & BARBOKALAAM
for Vashisht Chemicals Privato Limited (2022-23)

For Vashisht Chemicals Pvt. Ltd.

Director
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IRN

Ack No. : 132314248935913
Ack Date : 25-Feb-23

:83e98f92653d3a937eb95105b6cac62161 c84086d113a22

Vashisht Chemicals Privatc Limited (2022-23)
Nahan Road, Kala Amb- 173030
District Sirmaur,

fd78104de72d1557a

GSTIN/UIN: 02AABCV1230F2Z3
State Name: Himachal Pradesh, Code: 02

CIN: U24239HP1997PTCO20516
E-Mail : vashishtchemicals@gmail.com
Consignee (Ship to)

M.I. Industries
Ind. Area Gondpur
Tehsil Paonta Sahib
GSTIN/UIN
State Name
Buyer (Bill to)
M.I. Industries
Ind. Area Gondpur,
Tehsil Paonta Sahib.
GSTIN/UIN
State Name

No

1 PCC- Waste

Tax Invoice

28365000

02ACEPG1858Q1ZG
Himachal Pradesh, Code: 02

Amount Chargeable (in words)

Company's PAN
Declaration

02ACEPG1858012G
Himachal Pradesh, Code:02

Description of Goods

CGST @9%
SGST @9%|

Total

: AABCV1230F

(TRIPLICATE FOR SUPPLIER)

Invoice No,

|621

We declare that this invoice shows the actual price of the
qoods described and that all particulars are true and
Correct.

iDelivery Note

4,180.00

Reference No. & Date.

Buyer's Order No.

Dispatch Doc No.

621
Dispatched through

Bill of Lading/LR-RR No.

Terms of Delivery

HSN/SAC

28365000

INR Four Thousand Nine Hundred Thirty Two and Forty paise Only
HSN/SAC

Quantity

20.900 MT!

Total

Tax Amount (in words): INR Seven Hundred Fifty Two and Forty paise Only
Company's Bank Details
Bank Name
Alc No.

20.900 MT

Taxable Central Tax
Value Rate Amount
4,180.00i 9% 376.20

376.20

This is a Computer Generated Invoice

Daled

25-Feb-23
Mode/Terms of Payment

Other References

Dated

Delivery Note Date

Destination
|PAONTA SAHIB

Motor Vehicle No.

HP17DI0670

Rate

e-Involce

per

200.00 MT

9|%

State Tax
Rate Amount
9% 376.20

376.20|

:Bank of Baroda
: 46130500000036

Amount

4,180.00

376.20
376.20

4,932.40
E. & O.E

Total
Tax Amnount

752.40
752.40

Branch & IFS Code: Kala Amb & BARBOKALAAM
for Vashisht Chemicals Private Limited (2022-23)

For Vashisht Chemicals Pvt. Ltd.

Director
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Vashisht Chemicals Private Limited
Nahan Road, Kala Amb- 173030
District Sirmaur.
|GSTIN/UIN: 02AABCV1230F223
State Name: Himachal Pradesh, Code: 02
E-Mail : vashishtchemicals@gmail.com
Consignee (Ship to)

Vedika Industries
|Near Tibbat Colony, Bhuppur,
Tehsil Paonta Sahib, District Sirmaur
GSTIN/UIN
PANIT No

State Name

Buyer (Bill to)

Vedika Industries
Near Tibbat Colony, Bhuppur,

GSTIN/UIN
Tehsil Paonta Sahib, District Sirmaur

PANIT No

|SI
No.

te Name

1 PCC- Waste

02GLLPD7334C1ZH
GLLPD7334C

28365000

Himachal Pradesh, Code: 02

|Company's PAN

Declaration

02GLLPD7334C1ZH
GLLPD7334C

Amount Chargeable (in words)

INR Eight Hundred Forty Nine Only

Correct.

: Himachal Pradesh, Code: 02

Description of Goods

HSN/SAC

Tax Invoice

: AABCV1230F

Totall|

CGST @9%
SGST@9%

Tax Amount (in words):INR One Hundred Thirty Only

Taxable

Value

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

|Invoice No.

150
Delivery Note

ReferenceNo. & Date.

Buyer's Order No.

Total|

Dispatch Doc No.

150
Dispatched through

Bill of Lading/LR-RR No.

Terms of Delivery

|283650007.190 MT

HSNISAC Quantity

719.00

Central Tax
Rate Amount

719.00]| 9% 65,00
65.00|

|7.190 MT

Company's Bank Details
Bank Name
Alc No.

(TRIPLICATE FOR SUPPLIER)

Dated

SUBJECT TO NAHAN (HP) JURISDICTION

This is a Computer Generated Invoice

|14Jun-22
Mode/Terms of Payment

Other References

Dated

Delivery Note Date

Destination

PAONTA SAHIB
Motor Vehicle No.

HP17D/2846

Rate per

100.00 MT

9%
9%

State Tax
Rate Amount

9%|

:Bank of Baroda
:46130500000036

65.00|
65.00|

Amount

719.00|

65.00|

65.00|

Z 849.00
E.& O.E

Total

|Tax Amount
130.00
130.00

Branch & IFS Code : Kala Amb& BARBOKALAAM

for Vashisht Chemlcals PriyatgLImited

Tor Vashisht Chemicals Pvt. Ltd.

Vas Directo
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Vashisht Chemicals Private Limited
Nahan Road, Kala Amb- 173030
District Sirmaur.
GSTIN/UIN: 02AABCV1230F2Z3
State Name: Himachal Pradesh, Code: 02
E-Mail : vashishtchemicals@gmail.com

Consignee (Ship to)

Bhagwati Chemicals
22, Ind. Area, Paonta Sahib.
GSTINIUIN

PANAT No

State Name

Buyer (Bil to)

Bhagwati Chemicals

GSTIN/UIN
22 Ind Area, Paonta Sahib.

PANIIT No
State Name

S

No

1 PCC- Waste

02ABFPA2346D3ZJ
:ABFPA2346D

Himachal Pradesh, Code: 02

28365000

02ABFPA2346D3ZJ
ABFPA2346D

Company's PAN

|Declaration

|Amount Chargeable (in words)

Himachal Pradesh, Code : 02

Description of Goods

Tax Invoice

jINR Four Thousand Six Hundred Ninety Eight Only
HSNISAC

: AABCV1230F

Total

CGST@9%
SGST @9%

|Lnvoice No.

Total

88

|We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct

Delivery Note

Reference No. & Date.

Buyer's OrderNo

Dispatch Doc No.

SELF
|Dispatched through

TRUCK
Bill of Lading/LR-RRNo.

Terms of Delivery

|Tax Amount (in words) : INR Seven Hundred Elghteen Only

HSNISAC Quantity

28365000 19.900 MT

Taxable
Value
3,980.00|T
3,980.00|

19.900 MT

Central Tax
Rate Amount

9% 359,00|
359.00

Company's Bank Details
Bank Name
Alc No.

(TRIPLICATE FOR SUPPLIER)

SUBJECT TO NAHAN (HP) JURISDICTION

This is a Computer Generated Invoice

Dated
12-May-22
Mode/Termsof Payment

Other References

Dated

Delivery Note Date

Destination

PAONTA SAHIB
Motor Vehicle No.

HP17D/0670

Rate per

200.00| MT

9|%
9%

State Tax
Rate Amount

9%

Amount

: Bank of Baroda
46130500000036

3,980.00

359.00
359.00

4,698.00
E &O,E

Total
Tax Amnount

359.00| 718.00
359.00| 718.00

Branch & IFS Code: Kala Amb & BARBOKALAAM
for Vashisht Chemicals Ptivate Limited

for Vashisht Chemicals Pvt. Ltd.

Director
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HIMACHAL POLYOLEFINS LIMITED
("An ISO 9001:2015, ISO 14001:2015, OHSAS 18001: 2007
ISO 22000: 2005, WHO GMP and cGMP certified Company"

Adm. Office: 21-22, REGENCY CHAMBERS, NEXT TO NANDICINEMA,
NATIONAL LIBRARY ROAD, BANDRA (WEST), MUMBAIPIN-400050

M. : 98201-92587

The Regional Officer.
Himachal Pradesh State Pollution Control Board,
Regional Office, Poanta Sahib
Dist Sirmour.

Dear Sir,

Sub: Show Cause nolice under Water (Prevenlonand Control ofPolutlon) Act 1974 andHWMR Rules 2016L.

This refers to your letter number HPSPCB/ROPaonta/Nolice file/2019-3065-67 dated 14/02/2024 on the
subject cited above.

Vide this show-cOUse notice we have been alleged that we are violating the provisions of Water Act,1974
ond HWMR 2016. The said allegations are based on the joint Physical inspection, of River Markando Bank
(KALA-AMB-Naroingarh Road), in which it was found that there is illegal dymping of process waste material
i.e. lime waste p

powder/calcium waste powder on the both banks of River Markanda downstream of KalaAM+-Sudhora Bridge on Kala Amb to Naraingarh Road part of Haryana.
We hereby submit that we are complying all the relevant provisions of all the relevant act in relation to

control. We also had obtained the consent to operate under section 25 /26 of Water Act,1974
and under section 21 of Air Act, 1981 from the department of pollution control in the month of December
2023 which is valid upto 31/03/2026. We attach here the copy of the same for your kind reference.

Peg Ne ONCAHOD

February 21, 2024

As pollution in the River Markanda is concerned, we submit that the said site mentioned in your show-caUsenotice is about five kilometer away from our manufacturing site situated at village khan, ASgarpur Majra.Yamunanagar Raod, Kala Amb, Dist Sirmour, Himachal Pradesh,

Further, we submit that in our manufacturing process very little by-product is generated which is in the formof high purity calcium carbonate. The whole byproduct is piled at designated location in our factory. This
generation of this process byproduct is being sold to few cUstomers in the area. We are not throwing thisprocess byproduct anywhere on ony public land or in any water body. We hereby attach here to the fullrecords of this process byproduct generated, customer-wise sale of this product during the last one year foryour kind reference ond verification.

We furtther categorically deny that the dumped process waste on both the banks does not belong to us inany way and are not aWare of its source on the bank of this River Markanda,

Thanking you,

We do hope that our above submissicon clarify our position on the matter and would be pleased to furnishany further reply/clarification in the matte

Yours Faithfully.

For Himachal Polyolfins umlted

Dr Virender Bhardwaj.

General Manager-Quolity

MANUFACTURERS OF CALCIUM CARBONATE
Regd. Office & Works: Vill. Khari, Near Asgarpur Majra, Yamuna Nagar Road, Kala-Amb, Distt. Sirmour (H.P.)- 173030

Mob.: 93157-13788, 93152-04666 *E-mail:accounts@himpol.com
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HIMACHAL POLYOLEFINS LIMITED
Vill. Khari, Near Asgarpur Majra

Yamuna Nagar Road, Kala Amb - 173030 (HP)
CIN: U24114HP1994PLC014726
SLACKED LIME

Stock Item Register
1-Apr-23 to 21-Feb-24

Date Particulars

02-Apr-23| JAGDAMBA CHEMICALS

04-Apr-23|M.I INDUSTRIES

04-Apr-23 M.I INDUSTRIES

04-Apr-23]M.IINDUSTRIES

10-Apr-23|M.I INDUSTRIES

10-Apr-23]M.I INDUSTRIES

14-Apr-23|M.I INDUSTRIES

14-Apr-23\M.I INDUSTRIES
26-Apr-23 M.I INDUSTRIES

26-Apr-23|M.I INDUSTRIES

29-Apr-23|M.I INDUSTRIES

05-May-23]MIINDUSTRIES

05-May-23| M.I INDUSTRIES

05-May-23| M.I INDUSTRIES

26-May-23MIINDUSTRIES

25-May-23|M.I INDUSTRIES

05-Jun-23|M.I INDUSTRIES

06-Jun-23]M.I INDUSTRIES

06-Jun-23| M.I INDUSTRIES

07-Jun-23| M.I INDUSTRIES

08-Jun-23| M.I INDUSTRIES

08-Jun-23|M.I INDUSTRIES

09-Jun-23\M.I INDUSTRIES

09-Jun-23M.I INDUSTRIES

09-Jun-23|M.IINDUSTRIES

14-Jun-23|M.I INDUSTRIES

14-Jun-23|M.I INDUSTRIES

14-Jun-23|M.I INDUSTRIES

24-Jun-23M.I INDUSTRES
24-Jun-23|M.I INDUSTRIES

25-Jun-23M.I INDUSTRIES

25-Jun-23|M.I INDUSTRIES

27-Jun-23|M.I INDUSTRIES

27-Jun-23| M.IINDUSTRIES

02-Jul-23|M.I INDUSTRIES

02-Ju-23M.IINDUSTRIES

02-Jul-23M.IINDUSTRIES

22-Sep-23)M.I INDUSTRIES

Vch Type

GST SALES

GST SALES

|GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

IGST SALES

GST SALES

GSTŠALES

GST SALES

GST SALES

|GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

|GST SALES
GST SALES

|GST SALES

GST SALES

|GST SALES

GST SALES

GST SALES
GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

|GST SALES

GST SALES

|GST SALES

GST SALES

GST SALES

QTY

23-24/0003 14.740 MT.

23-24/0010| 15.410 MT

23-24/0011 16.110 MT

23-24/0012 15.550 MT

23-24/0040 16.800 MT

23-24/0041 16.380 MT

23-24/0057 16.060 MT.

23-24/0059 16 670 MT

23-24/0108 15.300 MT.

|23-24/0109 17.290 MT.

Vch No.

23-24/0124 18.140 MT

23-24/0147 14.090 MT

|23-24/0148| 16.450 MT.

|23-24/0149| 15.680 MT

23-24/0234 12.430 MT.

|23-24/0235 12.570 MT.

23-24/0280 15.890 MT.

|23-24/0293 13.290 MT.

23-24/0292 14.380 MT.

23-24/0294 14.840 MT

23-24/0299| 13.920 MT.

23-24/0300) 14.430 MT

23-24/0305 15.800 MT

|23-24/0306 15.330 MT

23-24/0307 14.800 MT

|23-24/0333 14.730 MT.

|23-24/0334 14.820 MT.

|23-24/0335 13.930 MT

|23-24/0378

23-24/0379

23-24/038

23-24/0384
23-24/0390

|23-24/0391
23-24/0406

23-24/0407

13.500 MT

14.880 MT.

13.130 MT

15.600 MT.

13.280 MT.,

12.660 MT.

13.220 MT

11.790 MT.

23-24/0408 13.140 MT

|23-24/0761| 15.660 MT.

AMT

13266.00

13889.00

14499.00

13995.00

15120.00

14742.00

14454.00

15003.00

13770.00

15561.00
16326.00

12681.00

14805.00

14112.00

11187.00

11313.00

14301.00
11961.00

12942.00

13356.00

12528.00

12987.00

14220.00

13797.00
13320.00

13257.00

13338.00

12537.00

12150.00

13392,00

11817.00

14040.00

11952.00

11394.00

11898.00
10611.00

11826.00

14094.00
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|22-Sep-23|M.I INDUSTRIES

23-Sep-23| M.I INDUSTRIES

04-0ct-23|M.I INDUSTRIES

04-0ct-23}MI INDUSTRIES

04-0ct-23|M.IINDUSTRIES

07-0ct-23| M.l INDUSTRIES

07-0ct-23| M.IINDUSTRIES

09-0ct-23|M.I INDUSTRIES

10-0ct-23|M.I INDUSTRIES

12-Oct-23|MI INDUSTRIES

12-Oct-23}MI INDUSTRIES

02-Nov-23| M.I INDUSTRIES

02-Nov-23|M.I INDUSTRIES

11-Nov-23|M.I INDUSTRIES

11-Nov-23|M.I INDUSTRIES

27-Nov-23|JAGDAMBA CHEMICALS

29-Nov-23|M.I INDUSTRIES

30-Nov-23| M.I INDUSTRIES

30-Nov-23|M.I INDUSTRIES

10-Dec-23| VEDIKAINDUSTRIES

18-Dec-23|M.I INDUSTRIES

18-Dec-23]M.I INDUSTRIES

29-Dec-23|M.I INDUSTRIES

29-Dec-23| M.I INDUSTRIES

04-Jan-24|VEDIKA INDUSTRIES

15-Jan-24 M.I INDUSTRIES

15-Jan-24 MIINDUSTRIES

19-Jan-24 M.I INDUSTRIES

19-Jan-24 M.I INDUSTRIES

19-Jan-24|VEDIKA INDUSTRIES

27-Jan-24|VEDIKA INDUSTRIES

02-Feb-24) MI INDUSTRIES

12-Feb-24 M.I INDUSTRIES

17-Feb-24VEDIKA INDUSTRIES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SÅLES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES
GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

|23-24/0762 15.970 MT.

|23-24/0765| 12.440 MT.

23-24/0811 11.070 MT.

|23-24/0812| 16.040 MT.

23-24/0813 6.000 MT.

|23-24/0831

123-24/0832

23-24/0850

|23-24/0839 16.020 MT.

|23-24/0843

23-24/0851

|23-24/0940

17.210 MT

16.890 MT

23-24/1 154

13.580 MT

15.370 MT.

23-24/0941

23-24/0986 17.790 MT.

23-24/O987 16.550 MT.

23-24/1049 13.740 MT.

16.080 MT

23-24/1249

17.260 MT

23-24/1063| 14.360 MT.

23-24/1287

|23-24/1068 16.120 MT

18.380 MT.

23-24/1069 16.220 MT.

23-24/1115| 11.010 MT.

23-24/1153 15.530 MT.

|23-24/1211| 14.790 MT.

14.400 MT.

|23-24/1212| 16.830 MT.

9.470 MT.

16.130 MT.

23-24/1288 15.360 MT.

|23-24/1310| 16.430 MT.

|23-24/1311 16.220 MT.

23-24/1316 10.410 MT.

J23-24/1356) 8.520 MT.

23-24/1390| 15.040 MT.

23-24/1449| 14.940 MT.

23-24/1485 8.930 MT.

14373.00
11196.00

9963.00

14436.00

5400.00
15489.0
15201.00

14418.00

12222.00

13833.00

14472.00

15534.00

16542.00

16011.00

14895.00

12366.00

12924.00

14508.00

14598.00

6606.00

13977.00

12960.00
13311.00

15147.00

5682.00
14517.00
13824.00

14787.00
14598.00

6246.00

5112.00

13536.00

13446.00

5358.00
1053.790 MT.933909.00
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HIMACHAL POLYOLEFINS LIMITED
Vill. Khari, Near Asgarpur Majra
Yamuna Nagar Road; Kala Amb- 173030 (HP)
CIN: U24114HP1994PLC014726
SLACKED LIME

Stock lItem Register

1-Apr-22 to 31-Mar-23
Date Particulars

05-Apr-22|AMIT TRADING CO
17-Apr-22]M.I INDUSTRIES

17-Apr-22 M.I INDUSTRIES

21-Apr-22]AMIT TRADING CO

23-Apr-22|AMIT TRADING CO

23-Apr-22| M.I INDUSTRIES

23-Apr-22 M.I INDUSTRIES

26-Apr-22\ M.I INDUSTRIES

26-Apr-22|M.I INDUSTRIES

14-May-22|AMIT TRADING CO

19-May-22 M.IINDUSTRIES

|21-May-22|M.I INDUSTRIES

21-May-22\M.I INDUSTRIES

21-May-22AMIT TRADING CO

|27-May-22 M.I INDUSTRIES

|27-May-22\M.I INDUSTRIES

03-Jun-22\ M.I INDUSTRIES

03-Jun-22| M.I INDUSTRIES

10-Jun-22|M.I INDUSTRIES

14-Jun-22|M.I INDUSTRIES

15-Jun-22\M.I INDUSTRIES

19-Jun-22|JAGDAMBA CHEMICALS

20-Jun-22| M.I INDUSTRIES

20-Jun-22| M.I INDÚSTRIES

20-Jun-22 M.I INDUSTRIES

22-Jun-22\M.I INDUSTRIES

22-Jun-22 M.I INDUSTRIES

22-Jun-22| M.I INDUSTRIES

23-Jun-22|JAGDAMBA CHEMICALS

01-Jul-22]AMIT TRADING Co
05-Ju-22 M.IINDUSTRIES

05-Jul-22M.I INDUSTRIES

07-Jul-22\ M.J INDUSTRIES

07-Ju-22| M.I INDUSTRIES

07-Ju-22|MIINDUSTRIES

07-Jul-22M.I INDUSTRIES

07-Ju-22|M.I INDUSTRIES

07-Ju-22M.I INDUSTRIES

Vch Type

GST SALES

GST SALES
GST SALES

|GST SALES
GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

|GST SALES

GST SALES

GST SALES

GST SALES

|GST SALES

GST SALES

|GST SALES

|GST SALES

|GST SALES

|GST SALES

GST ŠALÉS

jGST SALES

GST SALES

|GST SALES

GST SALES

GST SALES

GST SALES

|GST SALES

GST SALES

|GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

Vch No, QTY
22-23/0022 31.000 MT.

22-23/0066 16.860 MT.

22-23/0067

22-23/0086

22-23/0092

22-23/0093

22-23/0109

22-23/0181

22-23/0094| 17.340 MT.

22-23/0200

22-23/0110 17.060 MT.

22-23/0208

22-23/0226
22-23/0227

22-23/0256

22-23/0257

22-23/0293

22-23/0206| 15.770 MT.

22-23/0309

22-23/0207| 15.810 MT.

22-23/0317

22-23/0334

17.300 MT.

22-23/0336

2.770 MT.

0.930 MT.

16.230 MT.

22-23/0343

22-23/0344

16.760 MT.

2.240 MT.

15.730 MT.

2.870 MT

12.880 MT.

22-23/0417

13.600 MT.

13.430 MT.

13.370 MT.

13.860 MT.

12.930 MT.

16.290 MT.

22-23/0337 14.830 MT.

15 930 MT

22-23/0338 15.760 MT.

16.830 MT.

12.210 MT

14.840 MT.

22-23/0345| 15.730 MT.

22-23/0350 14.380 MT.

22-23/0386| 9.550 MT.

22-23/0404 16.130 MT.
22-23/0405 15.390 MT

22-23/0414| 15.220 MT.

22-23/0415| 16.180 MT.

22-23/0416| 12.900 MT.

14.940 MT

22-23/0418| 14.440 MT.

22-23/0419| 13.930 MT.

AMT

27900.00
15174.00

15570.00

9695.00

3255.00

14607.00

15606.00

15084.00

15354.00

7840.00

14157.00
14193.00

14229.00

10045.00

11592.00

12240.00

12087.00

12033.00

12474.00

11637.00

14661.00

14337.00

15147.00

13347.00

14184.00

10989.00

13356.00

14157.00

12942.00

33425.00

14517.00

13851.00

13698.00

14562.00

11610.00

13446.00

12996.00

12537.00
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08-Jul-22| M.I INDUSTRIES

08-Jul-22\M.IINDUSTRIES

08-Jul-22|MI INDUSTRIES

08-Jul-22\M.I INDUSTRIES

08-Jul-22)M.I INDUSTRIES

08-Jul-22)M.I INDUSTRIES

11-Jul-22 M.I INDUSTRIES

11-Ju-22 MIINDUSTRIES

30-Jul-22]AMIT TRADING CO

16-Aug-22 M.I INDUSTRIES

16-Aug-22\ M.I INDUSTRIES

29-Aug-22|AMIT TRADING CO

|10-Sep-22|AMIT TRADING CO

18-Sep-22|M.I INDUSTRIES

03-Oct-22\M.I INDUSTRIES

13-0ct-22\ AMIT TRADING CO

13-0ct-22 M.I INDUSTRIES

22-0ct-22|AMIT TRADING CO

|01-Nov-22| M.I INDUSTRIES

01-Nov-22 M.IINDUSTRIES

16-Nov-22|AMIT TRADING CO

28-Nov-22|AMIT TRADING CO

07-Dec-22|M.J INDUSTRIES

26-Dec-22| Cash

28-Dec-22|AMIT TRADING CO

29-Dec-22|M.I INDUSTRIES

02-Jan-23|M.I INDUSTRIES

02-Jan-23|M.I INDUSTRIES

03-Jan-23|M.J INDUSTRIES

04-Jan-23|M.I INDUSTRIES

05-Jan-23|M.I INDUSTRIES

10-Jan-23|M.J INDUSTRIES

10-Jan-23| M.I INDUSTRIES

22-Jan-23] JAGDAMBA CHEMICALS

22-Jan-23] M.I INDUSTRIES

11-Feb-23|JAGDAMBA CHEMICALS

06-Mar-23 M.I INDUSTRIES

06-Mar-23]MJ INDUSTRIES

30-Mar-23|JAGDAMBACHEMICALS

GST SALES

GST SALES

GST SALES

GST SALES

|GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

|GST SALES
GST SALES

GST SÁLES

GST SALES

GST SALES

GST SALES
GST SALES

GST SALES

GST SALES

GST SALES

GST SALES
GST SALES

GST SALES
GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

22-23/0420 15.700 MT.

22-23/0421| 13.500 MT.

22-23/0422| 15.350 MT.

22-23/0426| 14.270 MT.

22-23/0427| 15.700 MT.

22-23/0428 14.550 MT.

22-23/0445| 13.760 MT.

22-23/0446| 13.910 MT.

22-23/0535| 14.950 MT.

22-23/0602| 14.900 MT.

22-23/0603| 16.430 MT.

22-23/0660| 11.400 MT.

22-23/0710 8.600 MT.

22-23/0743 14.330 MT.

22-23/0808| 13.760 MT.

22-23/0855 27.700 MT.

22-23/0856 15.160 MT.
22-23/0882 9.000 MT.

22-23/0908 12.880 MT.

22-23/0909| 12.680 MT.

22-23/0957

22-23/1 003
22-23/1065|

22-23/1138

22-23/1150

22-23/1151

22-23/1168

22-23/1177

22-23/1181

22-23/1194

22-23/1242

22-23/1169 15.630 MT.

22-23/1173| 14.630 MT.

22-23/1329

3.700 MT.

22-23/1406

17.350 MT.

22-23/1407

13.790 MT.

22-23/1512

7.890 MT.

17.560 MT.

22-23/1193| 15.740 MT.

13.740 MT.

16.150 MT.

22-23/1241] 14.500 MT.

13.580 MT.

13.680 MT.

14.360 MT.

14.470 MT.

12.200 MT

18.380 MT

14.990 MT.

14.820 MT.

1089.91

14130.00

12150.00

13815.00

12843.00
14130.00

13095.00
12384.00

12519.00

13455.00

13311.00

14787.00

10280.00

7740.00
12897.00

12384.00

24930.00

13644.00
8100.00

11592.00

11412.00

3330.00

15615.00

12411.00

7101.00
15804.00

12366.00
12222.00

14067.00

13167.00

12312.00

12924.00

14166.00

14535.00

13050.00

13023.00

10980.00

16542.00

13491.00

13338.00

1028556
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HIMACHAL POLYOLEFINS LIMITED,

Kala Amb, HP.

DISPOSAL ANDREPROCESSING OF WATER POLICY

Himachal Polyolefins Limited, Kala Amb (HP) is manufacuring PCC by using lime stone as raw

material. During manufacuring of PCC, we have sieving process and approximelty
l to 3 percent

material is retained on sieve and again which is low valuc product for animal feed and other

industruies. Further, we declare that no chemical hazrad is produced during manufacuring of

calcium carbonate. Process water used in the cleaning of tanks also reprocessed in the

manufacuring. Hence no watse material and hazzard is genrated in whole manuafcuring of calcium

carbonate: Also company will compaly all norms of ISO 14001 as wellas ISO 45001 and follow

all rules and regulations ofHP State Pollution Control Board during running plant.

Date of Preparation:

Next due date of Revision:

Prepared By:(ou

Name: TAMAN4
Designation:

01.09.2023

01.08.2025

coROLLAcopY

Reviewed

PARAM JEET
Name:

Designation:

Approvcd By:

Name: DR YIReMpERI

Designation:
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HIMACHAL POLYOLEFINS LIMITED
vill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, I.P.

India – 173030. (An 1SO 9001/14001/45001& FSSC22000 Certified Company).
Mobile Number: 7027862701 and Email ID: - E-mail: gmp@himpol.com.

Date

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During
Manufacturing of PCC

oli2024

Bilell2o24.

Quantity

cONTROLLED COPY

Total of Month - 40 m
Maximun Deviation - 1-3% of final output

Format No.-HPLPR/029-05

Observed By Renarks

Verified By:

111
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HIMACHAL POLYOLEFINS LIMITED
Vill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, II.P.

Indin - 173030. (An ISO 9001/14001/45001&FSSC 22000 Certificd Company).

Mobile Number: 7027862701 and Email JD: - E-mail: gmp@himpol.com.

Date

TotalWaste (Grit) Recovered in 1 Month (at Seive Shaker) During
Manufacturing of PCC

D2023.
Te

2ll23

Totalof Montlh

Quantity

MT

coNTRBLLED COPY

Maximum Deviation - 1-3% of final output

Format No.-HPLIPR/029-05

Observed By Remarks

Verified By:

112
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HIMACHAL POLYOLEFINS LIMITED
Vill. Khniri, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, IH.P.

India – 173030. (An ISO 9001/14001/45001&FSSC 22000 Certified Company).
Mobile Number: 7027862701 and Emall ID: - E-mall: gmp@himpol.com.

Date

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During
Manufacturing of PCC

Ta2022

3olu022

Quantity

Total of Month -
I2 M

CONTRÓLLED COPY

Maximum Deviation - 1-3% of final output

Format No.-HPL/PR/029-05

Observed By Remarks

Veriled By:

113

539
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HIMACHAL POLYOLEFINS LIMITED
Vill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, H.P.

India – 123030. (An 1ISO 9001/14001/45001&FSSC 22000 Certificd Company).
Mobile Number: 7027862701 and Email lD: - E-mail: gmp@himpol.com.

Date

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During
Manufacturing ofPCC

o22

Dillol2022

Quantity

Format No.-HPL/PR/029-05

CONTROLED COPY

IBo M

Total of Month -
|%6 M

Maximum Deviation - 1-3%% of final output

Observed By Remarks

Verífied Bý:

114

540
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Vill. Khairi, Near Asgarpur Malra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, H.P.
Indin - I73030. (An ISO 9001/14001/45001&FSSC 22000 Certified Company).

Mobile Number: 7027862701 and Email ID: - E-mail: gnp@himpol.com.

Date

HIMACHAL POLYOLEFINS LIMITED

Total Waste (Grit) Recovered in 1 Month (at Seive Slhaker) During
Manufacturing of PCC

To
eleaheas

Quantity

Format No.-HPLUPR/029-05

CONTKOLLED COPY

42 MT

Total of Montlh - 2 M
Maximumn Deviation-1-3% of lnal output

Observed By Remarks

Verifled By:

115
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HIMACHAL POLYOLEFINS LIMITED
Vill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, H.P.

India - 173030. (An ISO 9001/14001/45001&FSSC 22000 Certified Company).
Mobile Number: 7027862701 and Email ID: - E-mail: gmp@himpolcom.

TotalWaste (Grit) Recovered in 1 Month (at Seive Shaker) During
Manufacturing of PCC

Date

oa2022

To
alel22

Total of Month So

Quantity

So
M

MI

Maximun Deviation - 1-3% of final output

Format No.-IIPL/PR/029-0S

Observed By Remarks

Verified By:

116
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HIMACHAL POLYOLEFINS LIMITED
Vill. Khniri, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, II.P.India - 173030. (An ISO 9001/14001/45001 &FSSC 22000 Certificd Company).Mobile Number: 7027862701 and Emall ID: - E-mail: gmp@himpol.com.

Date

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During
Manufacturing of PCC

lelo>2)

3622 23

Total of Month - SS

Quantity

CONTAOLLED COPY

Ss M

Maximu0 Deviation- 1-3% of final output

Fornmat No.-HPLPR/029-05

Observed By Remarks

Verified By:

117

543

170170
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Sr.
no.

A

3

4

Status of discharge of untreated domestic scwage or industrial cffluent n to RÍver Markanda or its tributaries ín Dístricts

Sirmaur, H.P.

Name of drain/
Nallah carrying
untreated effluent

Jattanwala Nallah

Drain near M/s
Vashisht Chemicals
Rarnpur Jattan drain
near Radha Swami
Satsang Bhawan

Location of drain/ Nallalh With

GPS Coordinates

Distrit Sirmaur, H.P. (Total 04 Nos of discharge points)

Salani Khadd

Latitude

30.505702

30.50324

30.506531

Longitude

30.516833

77.204946

77.21904

77.221177

77.246323

Starting point of
drain/Nallah/
Rivulets

Kala Amb area,,River Markanda

Kala Amb area

Kala Amb area

Kaula wala

Discharge and Final merging

into River/Draín

bhood

River Markanda

River Markanda

River Markanda

Source of geieration

of untreated effluent

Treated industrial
effluent + domestic.

effiluent
Domestic effluent

Domestic efluent

Domestic effluent

Annexure-HP5
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Annexure-HR3
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120

546

173173

208



121

547

174174

209



122

548

175175

210



123

549

176176

211



124

550

177177

212



125

551

178178

213



126

552

179179

214
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553

180180

215
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554

181181

216



129

555

182182

217



130

556

183183

218
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557

184184

219
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Annexure-HR4 

 Action plan for Haryana for tapping/diversion/treatment and Status of 38 No. of discharge of untreated domestic sewage or industrial effluent in to River Markanda 

or its tributaries in Districts Panchkula, Ambala, Kurukshetra and Kaithal. 

Sr. 
no. 

Name of drain/ 
Nallah carrying 
untreated 
effluent 

Location of drain/ Nallah 
With GPS coordinates  

Starting point of 
drain/Nallah / 
Rivulets 

Final merging into 
River/Drain 

Approx. 
Quantum 
of 
Discharge 
(in MLD) 

Source of generation of 
untreated effluent 

Action plan for tapping/diversion/treatment proposed by 
the Department concerned 

  Latitude Longitude      

A. State of Haryana  ( Total 38 Nos of discharge points )  

a. District Ambala ( Total 23 Nos of discharge points )  

1 

Shiv Colony 30.5027 77.2059 Kala Amb 

Jattan Wala Nallah 
which is finally 
merging into River 
Markanda 

0.115 Domestic effluent The detailed survey to search out the feasibility for 
installation of STP in order to divert/ treat the effluent 
generation from these 5 discharge points was conducted on 
dated 19.02.2024 at Kala Amb area of Haryana by the sub-
committee constituted by Chairman, HSPCB in a meeting 
held on dated 09.02.2024 under the Chairmanship of 
Superintending Engineer, Panchayti Raj, Ambala  alongwith 
Sarpanches of nearby villages. Further, the XEN, Panchayti 
Raj Ambala has submitted vide his letter 
no.PRDA/2024/1310 dated 26.02.2024 through DC office, 
Ambala (copy enclosed as Annexure-HR5) that there is no 
such pond available to install 3-5 pond grey water 
management system in the said locality and untreated 
domestic effluent generating from the said residential 
colonies can only be handled by installation of sewage 
treatment plant of adequate capacity. Further, the adjoining 
Gram Panchayat Hamidpur has passed a resolution dated 
22.02.2024 and ready to allot 1 Acre of Panchayat land   near 
community hall for installation of said STP. Further based 
upon the decision already taken by Hon’ble CM Haryana in 
this matter the Chairman, HSPCB has directed the PHED 
Department to take all necessary steps to construct the 
Sewage Treatment Plant (STP) of adequate capacity at Kala 

2 

Durga Colony 30.5002 77.2036 Dera 

Jattan Wala Nallah 
which is finally 
merging into River 
Markanda 

0.20 Domestic effluent 

3 Officer Colony 30.4966 77.2073 Kala Amb Markanda River 0.60 Domestic effluent 

4 Shivalik Colony 30.4938 77.2048 Kala Amb Markanda River 0.20 Domestic effluent 

5 

Navjot Colony 30.4958 77.2028 Kala Amb 

Markanda River 0.54 Domestic effluent 
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Amb, Naraingarh, Ambala in a time bound manner once the 
said land has been transferred by Gram Panchayat 
Hamidpur.    

6 

Jattan Wala 
Nallah 

30.4923 77.1977 Kala Amb Markanda River 

12.50 Domestic and Industrial 
effluent 

The Jattan Wala Nallah is a natural rivulet generating from 
Village Rampur Jattan in Kala Amb area of Himachal 
Pradesh carrying the untreated domestic effluent 
generating from Kala Amb area of State of Haryana and 
Himachal Pradesh and treated Industrial effluent 
generating from industries located in Kala Amb area of 
State of Himachal Pradesh. The plan for diversion and 
treatment of 2 no. of discharge points pertaining to State of 
Haryana is given at Sr. 1 & 2 of Part-B above and plan for 
discharge points pertaining to State of Himachal Pradesh is 
given at Sr. 1 & 3 of Part-A above.   

7 

Gadhauli Village 
Drain  

30.3798 77.166 
Gadhauli Village 

 
Markanda River 

0.91 Domestic effluent Gram Panchayat, Gadhauli Village has passed resolution 
regarding tapping/ treatment of 2 domestic flow points 
falling into River Markanda by executing Seenchewal 
model, Soakage pits, screening Chamber & digging of New 
Ponds. 
Estimate is being prepared by XEN, Panchayti Raj Ambala   
for submission to Govt for Administrative Approval.  After 
that work will be completed upto 30-9-2024 as and when 
funds available with the deptt. 

8 

Nagla Rajputan 
Village Drain 

30.3693 77.1506 
Nagla Rajputan 

Village 
Markanda River 

0.005 Domestic effluent Gram Panchayat,  Nagla Rajputan has passed the resolution 
for 3 Pond system for  tapping/ treatment of domestic 
water generating.  Estimate amounting to Rs. 64.08 Lakh 
has been prepared for submission to Govt. by XEN, 
Panchayti Raj Ambala for Administrative Approval. The 
Work will be completed upto 30-9-2024 as and when funds 
available with the deptt.. 

9 
Zaffarpur Nallah 30.3237 77.1348 Zaffarpur Village Markanda River 

0 Rainy water with 
domestic effluent 

No domestic untreated water going into Markanda river 

10 
Mullana Nallah 30.2783 77.0299 Mullana Village Markanda River 

0 Rainy water with 
domestic effluent 

No domestic untreated water going into Markanda river 

11 

Gokulgarh Drain 30.3833 77.0473 Village Gokulgarh 

Begna River  which 
is finally merging 
into River 
Markanda 

0.02 Rainy water with 
domestic effluent  

Gram Panchayat,  Gokulgarh has passed resolution 
regarding  tapping/ treatment of domestic water through 
Seenchewal model, Soakage pits, screening Chamber and 
pipeline on Phirni. Estimate is being prepared by XEN, 
Panchayti Raj Ambala for submission to Govt for 
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Administrative Approval. Work will be completed by 30-9-
2024 as and when funds available with the deptt. 

12 

Panjeton Drain 30.3869 77.0461 Village Panjeton 

Begna River  which 
is finally merging 
into River 
Markanda 

0.05 Rainy water with 
domestic effluent  

Estimate has been prepared of seenchewal model, Soakage 
pits etc  by XEN, Panchayti Raj Ambala of amounting to Rs. 
14.80 Lakh and sent to Govt.  for Administrative Approval. 
After that work will be completed upto 30-9-2024 as and 
when funds available with the deptt. 

13 Ghallery Link 
Drain 

30.248 76.9854 Ghallery Village 
Markanda River 0 Rainy water with 

domestic effluent  
No domestic untreated water going into Markanda river. 

14 

Harda Hardi 
Drain 

30.2499 76.9694 Hardi Village 

Markanda River 0.05 Rainy water with 
domestic effluent  

Estimate are being prepared for installation of  Seenchewal 
Model, Soakage Pits, Screening chamber & pipeline  by XEN, 
Panchayti Raj Ambala for tapping/ diverting the nallah and 
will be submitted to Govt. for Administrative Approval. 
Work will be completed by 30-9-2024 as and when funds 
available with the deptt. 

15 
Mahesh Nagar 
Link Drain 

30.3625 76.885 Village Babyal 

Tangri River  which 
is finally merging 
into River 
Markanda 

2 Domestic effluent The STP at Babyal of 10 MLD capacity has been constructed 
by Municipal Corporation, Ambala and same is now under 
trial run. The remaining domestic effluent will be diverted 
to this STP by 30.04.2024. 

16 
Cunnette Drain 
Outfall in River 
Tangri 

30.3178 76.8508 Village Shahpur 

Tangri River  which 
is finally merging 
into River 
Markanda 

85 Domestic effluent The STP of 10 MLD capacity at  Machhonda is under 
construction with 93% of work has been completed by MC 
Ambala. The remaining work will be completed 95% in 
March, 2024, 97% work in month of April, 2024 and 100% 
in month of May, 2024. After construction of STP the 
tapping/ diversion of all these 03 discharge points shall be 
done to the said STP by Municipal Corporation, Ambala. 

17 

Shahpur Drain 
30°18'0.5
1"N 

76°50'34.69
"E 

Shahpur Pond 

Tangri River  which 
is finally merging 
into River 
Markanda 

0.5 Domestic effluent 

18 
Machhonda 
Drain 

30°18'45.
55"N 

76°50'18.57
"E 

Machhonda Fatak 

Tangri River  which 
is finally merging 
into River 
Markanda 

0.5 Domestic effluent 

19 

Panchayat 
Nallah 

 
30°16'44.
43"N 

 
76°49'10.44
"E 

Kot Kachhwa 

Tangri River  which 
is finally merging 
into River 
Markanda 

0.072 Domestic effluent Community Soakage pits will be constructed for treatment 
of domestic water. For which estimate is being prepared by 
XEN, Panchayti Raj Ambala for submission to Govt for 
Administrative Approval. Work will be completed upto 30-
09-2024 as and when funds available with the deptt. 

20 
Panchayat 
Nallah 

 
30°15'10.
00"N 

 
76°48'32.27
"E 

Dhanoura 

Tangri River  which 
is finally merging 
into River 
Markanda 

0 Rainy water with 
domestic effluent 

No domestic untreated water is going into Markanda river. 
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21 

Jodha Nallah 
30°12' 
08" N 

76°44'49"E Jalalpur village 

Tangri River  which 
is finally merging 
into River 
Markanda 

0.0512 Domestic effluent Domestic water of village Jalalpur will be treated by 
adopting the Seenchewal Model, after diversion of flow of 
water. For which estimate is being prepared by XEN, 
Panchayti Raj Ambala for submission to Govt for 
Administrative Approval. Work will be completed upto 30-
09-2024 as and when funds available with the deptt. 

22 

Outfall Link 
Drain 

30°18' 
59" N 

76°51' 10" E Segti 

Tangri River  which 
is finally merging 
into River 
Markanda 

0 Rainy water with 
domestic effluent 

Presently, No domestic untreated water going in to Tangri 
river. Further, XEN, MC Ambala has submitted that the 
survey work is going on to prepare estimate for diversion 
of Said effluent to the nearby STP and same will be 
complete by the end of March, 2025. 

23 

Panchayat 
Nallah 

30°11'14.
61"N 

 
76°37'38.54
"E 

Bhunni 

Tangri River  which 
is finally merging 
into River 
Markanda 

0.06 Domestic effluent There are 2 no. of ponds in the village, one is near park 
with having quantum of discharge of 0.04 MLD and land 
area of 1.5 Acre and having depth 16 feet.  
The second pond is near Lalla Wala Peer with having 
quantum of discharge of 0.02 MLD and land area of 0.75 
Acre and having depth 13 feet. The untreated over flow of 
both the pond is going into River Tangri. The domestic 
water will be treated by adopting the Seenchewal Model, 
after diversion of flow of water. The estimate is being 
prepared by XEN, Panchayti Raj Ambala for submission to 
Govt for Administrative Approval. Work will be completed 
upto 30-09-2024. 
 

         

b. District Kurukshetra ( Total 11 Nos of discharge points ) 
 

 

1 

Nallah of Abadi 
Vllage Kalsana 

30.15589
8 

76.820605 Village Kalsana Markanda River 

0.03 

Domestic  effluent 

As reported by XEN, Panchayti Raj, Kurukshetra the digging 
of new pond is in progress in MGNREGA Scheme. Final 
disposal of waste water will be diverted into pond after 
completion of digging work of pond. Tentative date for 
work Completion is 30.06.2024. 

2 

Nallah of abadi 
Vllage Malikpur 

30.16104
5 

76.837963 Village Malikpur Markanda River 

0.2 Domestic effluent As reported by XEN, Panchayti Raj, Kurukshetra Village 
Malikpur is situated at the bank of Markanda River. There 
is a small pond of size 50'x20' available. Laying of pipe line 
of 20-25 acre is the only solution for stopping of waste 
water. The pipeline for over flowing water will be laid in 
the nearby field for Irrigation purpose. The panchayat land 
of size 100'x30' is available near inlet point of waste water 
into Markanda River. Collection tank will be dug at this 
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available land and water will be used for Irrigation 
purpose. The proposed construction of collection tank shall 
be done by 31.08.2024.  

3 

Nallah of abadi 
Vllage Katwa 

30.13135
7 

76.797501 Village katwa 

Markanda River 0 Domestic effluent As reported by XEN, Panchayti Raj, Kurukshetra, no regular 
waste water flow into Markanda River. Only due to 
overflow of pond and during rainy season water of this 
point is discharge into river Markanda. There is another 
small pond in village. The pipeline will be laid for 
overflowing water from main pond to the small pond and 
capaity of this overflowing pond will also be increased by 
digging, disilting. The overflowing water will also be 
stopped so as to prevent discharging of its water into river 
Markanda. The proposed digging work as well as desilting 
shall be done by 31.08.2024. 

4 

Nallah of abadi 
Vllage Tangor 

30.12801
7 

76.755516 Village Tangor 

Markanda River 0 Domestic effluent As reported by XEN, Panchayti Raj, Kurukshetra , no waste 
water is discharged into Markanda River from this point 
regularly. Only due to overflow of pond and during rainy 
season water is discharged into it. The river Markanda is 
situated at a distance of 1 to 1.5 km from the village pond 
and overflow waste water of the pond is discharged into 
river Markanda through a kacha Nallah. Most of the water 
is absorbed by soil of this  kacha Nallah and remaining 
water is used for Irrigation purpose by farmers. No waste 
water is discharged into river Markand presently. Overflow 
water of this pond will also be stopped by laying of pipeline 
for Irrigation purpose in 15-20 fields and increasing 
capacity of pond by digging or desilting. The proposed 
laying of pipeline as well as digging/desilting of pond shall 
be done by 30.09.2024. 

5 

Nallah of abadi 
Vllage Jhansa  

30.11814
5 

76.740341 Village Jhansa 

Markanda River 0.45 Domestic effluent The detailed survey to search out the feasibility for 
installation of STP in order to divert/ treat the effluent 
generation from  Village Jhansa was conducted on dated 
19.02.2024 by the sub-committee constituted by Chairman, 
HSPCB in a meeting held on dated 09.02.2024 under the 
Chairmanship of Superintending Engineer, Panchayti Raj, 
Ambala  alongwith Sarpanch of Village Jhansa.  
Further, the XEN, Panchayti Raj Kurukshetra has submitted 
vide his letter no.PRK/2024/778 dated 22.02.2024 (copy 
enclosed as Annexure-HR6) that there is no such land 
available to install 3-5 pond grey water management 

137

563

190190

225



system. Rather the Gram Panchayat is willing to provide 1 
Acre land for establishing Sewerage Treatment Plant (STP) 
for diverting and treatment of the untreated domestic 
effluent generating from village Jhansa. Further, the Gram 
Panchayat has also passed a resolution dated 29.01.2024 
for alloting Panchayat land for installation of said STP. 
Further based upon the decision already taken by Hon’ble 
CM Haryana in this matter the Chairman, HSPCB has 
directed the PHED Department to take all necessary steps 
to construct the Sewage Treatment Plant (STP) of adequate 
capacity at Village Jhansa in a time bound manner once the 
said land has been transferred by Gram Panchayat Jhansa.  

6 Nallah of abadi 
Vllage 
Mohmadshah 

30.10025
7 

76.708195 
Village 

Mohmadshah 

Markanda River 0 Domestic effluent No waste water of village is being discharged into 
Markanda River. 

7 Pipeline from 
Jalbera Village 
RD 0 to 2000 in 
length 2000 

30.07522
6 

76.669785 Village Jalbera 

Markanda River 0 Domestic effluent The waste water of the village is being discharged into 
pond. Only in rainy season or due to flood the water flows 
into River Markanda. 

8 
Ismailabad Drain 
in a length of 
41830ft 

30.06682
3 

76.629982 Ismailabad 

Markanda River 0.25 Domestic effluent This drain falls into the purview of Municipal Council, 
Ismailabad.  The PHED Department has undertaken the 
point for tapping and treatment and the facility for 
sewerage and construction of STP of 3 MLD capacity is in 
progress which is likely to be completed by May, 2025. 

9 Jakhwala Drain 
from RD 0 to 
14000 in length 
14000 

30.07518
4 

76.545588 Village Jakhwala 

Markanda River 0 

Domestic effluent 

No waste water of village is being discharged into 
Markanda River. 

10 Pump House at 
RD 62500  

30.06513
7 

76.497222 
Village Karah 

Sahib 
Markanda River 0 Rainy water with 

domestic effluent 
No waste water of village is being discharged into 
Markanda River. 

11 Karah Drain RD 
0 to 5800 in 
length 5800 

30.05665 76.481208 
Village Karah 

Sahib 

Markanda River 0 
Domestic effluent 

No waste water of village is being discharged into 
Markanda River. 

         

c.  District Panchkula ( Total 04 Nos of discharge points )  

1 
Nallah of abadi 
Village 
Khangshera 

-- -- Vllage Khangshera 

Tangri River  which 
is finally merging 
into River 
Markanda 

0.03 Domestic effluent STP of 0.5 MLD capacity has already been commissioned 
and functional at village Toka by MC Panchkula and the 
effluent generating from village Khangshera shall be 
diverted to this said STP by 15.05.2024. The work of laying 
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down of Sewerage has been completed and the remaining 
work of household connection is under progress. 

2 

Dangri Nallah  -- -- Vllage Bhoj Ponta 

Tangri River  which 
is finally merging 
into River 
Markanda 

0.01 Domestic effluent XEN, Panchayati Raj, PKL  has intimated that point is 
recently identified, and same will be taken care of in grey 
water management scheme and shall be completed by 
31.03.2025. 

3 

Barwala Drain -- -- Vllage Barwala 

Tangri River  which 
is finally merging 
into River 
Markanda 

1.2 Domestic effluent The PHED Department has undertaken the point for 
tapping and treatment under Mahagram Yojana and the 
facility for sewerage and construction of STP will be started 
by the Department soon.  
SE, PHED has intimated that work will be executed in 24 
months after obtaining Administrative Approval of DPR of 
Water Supply and Sewerage System and the work is 
expected to be complete by March, 2027 for installation of 
micro STPs as deposit work under River Action Plans. 

4 
Nallah of abadi 
Vllage Mouli 

-- -- Vllage Mouli 

Tangri River  which 
is finally merging 
into River 
Markanda 

0.14 Domestic effluent XEN, Panchayati Raj, PKL has submitted that River Tangri 
situated 1 KM away from village. No domestic water 
reaching in to Tangri river presently. 

         

d.  District Kaithal  

  Nil, as having no such discharge point available from district kaithal into River Markanda  or its tributaries.  
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Hj6: ToTRO`TOYO/2024/ 31o 

Proceeding of the meeting held on 09-02-2024 at 11:00 AM under the Chairmanship of 
Sh. P. Raghavendra Rao, Chairman, Haryana State Pollution Control Board at HSPCB 
Panchkula regarding in the matter of 0.Á No. 516/2022 titled as Dharamvir Vis State of 
Haryana & Anr and the interventions required at Head Officer Level.. 

a, GIRI 

qOttoto/Gciyoto/9380-9394 fi6 13.02.2024 (uft Her) IRI GI g HÍaT À 
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STATUS REPORT IN O.A. NO, 515 OF 2022 TITLED DHARAMVIR V/S STATE OF 

HARYANA & OTHERS. PENDING BEFORE HON'BLE NATIONAL GREEN 

TRIBUNAL AS ON 29/02/2024, 

1. Providing Sewernge System for Knla Amb and Moginand Area: - Laying of sewerage 

network and primary treatment plant, 

Sewer network: - The total sewer network proposed is 21645 mtr. against which 20500 mtr. 

sewer network was lnid and 1145 mue is balance. Hence, Sewer network of this scheme was 

going on war footing level and was nearing completion until advent of monsoon season when 

intense rainfall in the month of June-Jully, 2023 causes substantial rain damages and pushed the 

progress of scheme backward. The main sewer trunk line along Markanda (from Moginand Side) 

and that from Dhakanwala has suffered major damages. The sewer lines along supporting pillars 

of trunk sewer line along Markanda have been damaged at several points. The trunk sewer linc 

from Dhakanwala of 1642 mtr. length is completely damaged. But, due to none allocated any 

funds during current financial year i.c. 2023-24, the balance sewer network and damaged sewer 

line has not been completed. These works need time for completion which will completed by 

June, 2024 subject to availability of funds. 

House Sewer Connection: - In this regard, it is intimated that after wide publication and 

Organized Awareness camp 53 Nos. Application has been received for approval and the same 

will be approved after functioning of scheme. 

Proposed time line to function the scheme: - June, 2024 subject to availability of funds. 

Budget required for completing the balance and damaged work: - Rs. 8.50 Crore (including 

for restoration of rain damages). These funds have already been demanded by this office vide 

letter No. 4198 dated 26/06/2023, No. 10979 dated 21/10/2023 and No. 15236 dated 20/01/2024. 

2. Providing_sewerage system for Trilokpur, Kheri and Johron area: - Laving of 

sewerage network and setting up of sewerage treatment plant (1.SMLD). 

Sewer Network: - The total sewer network proposed is 8500 mtr. against which 7900 mrt. sewer 

network was laid and 600 mur. is balance. The tender of balance sewer network yet to be called 

subject to availability of funds. 

Sewage Treatment Plant: - This work is completed in all respect. 

STP can be made functional by taking sewage from Trilokpur Temple Complex. But main trunk 

sewer line at Bridge neat STP got damaged during flood in nallah caused by intense rainfall in 

the month of June-July, 2023 which is being restored. The damages due to intense rainfall also 

occurred at various points of sewer network. But, due to none allocated any funds during current 

financial year i.e. 2023-24, the balance sewer network and damaged work has not been 

completed. These works need time for completion which will completed by June, 2024 subject to 

availability of funds. 

House Sewer Connection: - In this regard, it is intimated that after wide publication and 

Organized Awareness camp 28 Nos. Sewer connections have been approval till date.
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Proposed time line to funetion the scheme: - June, 2024 subject to availability of funds. 

Budget required for completing the balance and damages works: - Rs. 3.25 Crore (including 
for restoration of rain damages). These funds have already been demanded by this office vide 

letter No. 4198 dated 26/06/2023, No. 10979 dated 21/10/2023 and No. 15236 dated 20/01/2024. 

3. Installation of Continuous Real Time Water Quality Monitoring Station at Markanda 
River, 

This Real Time Water Quality Monitoring Station (RTWQMS) was successfully installed at 
Markanda River. But, during heavy rainfall in August, 2022, the same got completely damaged. 
The sensors were washed away making it completely defunct. Now to resume its functioning a 
estimate has been prepared amounting to Rs. 55.46 lakh only. and the same send to the Deputy 
Commissioner, Distt. Sirmour vide this office letter No. 16785 dated 29/02/2024 and 
Superintending Engineer, Jal Shakti Circle Nahan vide this office letter No. 16787 dated 
29/02/2024 for arranging necessary funds. It is also requested to shift the current site of 
RTWQMS to a secured site where continuous un interrupted flow is available so that is may not 
get affected by adverse effect of heavy rainfall as well as by meandering nature of river as wells. 
Accordingly DNTI for re-installation of Real Time Water Quality Monitoring Station 
(RTWQMS) has been prepared and tender will be called shortly. The work will be executed 
subject to availability of funds. 

Budget required for re-installation of RTWQMS): - Rs. 55.46 Lakh 

Executive Engineer, 
Jal Shak@on Nahan
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| Sr.

No

|3

To

Subject: -

Sir,

Points

No. Ind/SMR Misc/2023-24 3S52
Office of the General Manager,
Distt. Industries Centre, Nahan,
District Sirmour H.P.

Dated Nahan

Kindly refer to your email dated 28.2.24 on the above cited subjec. Point wise reply in

respect of points pertaining to our office is as give below.

O) Febrtary 2024

fhe Regional Manager
HPSPCB, Paonta Sahib,
Distt Sirmaur HP

Regarding reply on points on OA No S15 of 2022 pending before Hon'ble NGT.

Special Purpose Vehicle i.e: Kala Amb
Infrastructure Development Company (KIDC) to
ensure 100% collection and treatnent of effluent

of all member unit in CETP Kala Anb and shall
adhere to discharge standards as per Sr. no. 55 of
Schedule-I of The Environment (Protection)
Rules, 1986.

Encls: As above

Regular cleaning of industrial area drains of Kala
Amb arca of H.P. to be carried out by IADA
ensure stagnation of water and HPPWD shall
ensure proper cleaning of roadside drains of Kala
Amb area of H.P. under their jurisdictional area.

Endst No: as above
Copy forwarded to

industrial units in Kala Amb area

Department of Industries shall idehtify and notify
the non-hazardous waste management site for

to

Reply

The CETP has bcen operationalsied with effect from
December 2023. 55 No. Pharma Industries have been
covered in 1" phase. SPV KIDC have been informed to

ensure 100% collection and treatment of effluent of all
member unit in CETP Kala Amb and to adhere to

discharge standards as per St. no. 55 of Schedule-I of
The Environment (Protection) Rules. I986.

|The work of regular cleaning ofdrains and sewerage
chamber is being looked after by Industrial Area

Development Agencies Kala amb and Paonta Sahib
from time to time. The Member Secretary SWCAKala
amb vide his letter dated 29.2.24 has intimated this
office that cleaning of Sewerage chamber and drains in

Industrial Area Johron kala amb has been done on dated
02.01.2024, 30.1.2024 and 02.01.2024 in which as
expenditure of Rs 56300/- has been incured. (Copy of
letter enclosed)
The matter of identifying and notifying the non
hazardous waste management site for industrial units in

Kala Amb area has been taken up nith District
Administration and the tentative site will be finalzed
before 31" March 2024.

dated:

Yours faithfully.

Ae„Geheral Manager,
District Industries Centre,
Nahan, Distt. Sirmaur, H.P.

01702-222259

1. Worthy Deputy Commissioner, Distt Sirmaur HP for fuvour of kind information plense.

General Manager, DIC Nahan
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No. Ind/SWCA/KA/IADA/3042

To

Subjcct:

Government of Himnchal Pradcsh,
"Department of Industries"
Office of the Member Sccrctary,

Single Window Clcarance Agency,

Kala Amb, District Sirmour (H.P)

EmailI.D.: mngadmnhm-hp'gov.in

Sir,

Thc General Manager,
DICNahan, DisLL, Sirrmour, H.P.

Datcd:29.2.24

O.A. No. 515/2022 titlcd as Dharamvir V/s State of

Haryana*& Ors. Pending before Hon'ble NGT.

On thc above cilcd subjcct, it is submilted that thc

drains and seweragc chamber in Industria! Arca Johron, Kala Amb arc

cleaned from time to lime by Industrial Arca Devclopment Agency.

Recently, cleaning of sewerage chamber and drains has bcen done on

02.01.2024, 30.01.2024 and 02.02.2024 in which an expenditure of Rs

56300.00 has been incurred.

This is for your kind inormnation plcasc.

Yours faithfully,

Rachit Sharma)
Mcmbcr Secretary,
SWCA Kala Amb,
Distt. Sirmour, H.P.
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KALA AMB INFRASTRUCTURE DEVEI OPMENT COMPANY (KIDC)
Clo Common Facility Centre. Kala Amb, Distt. Sirmour, H.P

Emall: kidc,cetp@gmall.com

Ref. No. - KIDC
To

The General Manager

District lndustries Center, DIC

Nahan, District Sirmour, H.P.

Subject: Submlssion of monthly progress report of CETP Kala Amb.

Sit,

With reference to above, please find enclosed herewith progress report on CETP

Kala Amb for the month of ending February 2024 on the prescribed format as

under:

Status of compliance and operation of the CETPs

Town

Kala Amb

Dated:01.03.2024

No. of |. Industrial

Industries Discharge

|55 (Only 0.65 MLD

pharma
industries Total Capacity

have been2.5 MLD

covered in 1st

Phase)

ofStatus of ETPs Status
CETPS

It pertains to Construction

HPPCB. work of CETP

Kala Amb has
been
completed &

UC Issued.

Since above project is based on MBBR technology which is a combined stream

of Industrial Effluent and Munlcipal sewage in the ration of (0.80 MLD:1.70 MLD)

i.e.. Municipal effluent is two third of total effluent load so project cannot be run

untilmunicipal sewage is made available. Which is essential for bacteria/sludge

formation.

The Progress report for the month of February shows the work done on the

following aspects.
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KALA ^MB INFRASTRUCTURE DEVELOPMENT COMPANY (KIDC)
o Common Facility Centre, Kala Amb, Distt. Sirmour, H.P

Email : kidc.cetp@gmail,.com

Ref. No. - KIDC
1. As advised in the District Level meeting, we have lifted about 15 Tankers

of municipal sewage and mixed it with the industrial effluent already
stored.

2. We have resumed lifting of effluent from our member industries to CETP

Kala-Amb w.e.f. 04-12-2023. Till resent time we have received apprOx
700 KL effluent (Waste water) from our member industry and 450 KL has

been leave in outlet tank after treatment. We have presently engaged two
water tankers duly fitted with GPS.

3. 50 M°(60000 Pcs) MBBR Plastic media and 25 Qtl Cow Dung is being used
for growth of Bacteria in MBBR Tank.

4. Aeration process is going on 24x7.
5. KIDC need fund per month Rs. 8.84 lakhs from Jal Shakati Vibhag for

smooth functioning of CETP Kala Amb.

We willdischarge water outside only when treated properly. KIDC has already
finalized new contactor, he shal undertake Operation & Maintenance (0&M) of

the aforementioned CETP for a period of one year to be effective from

01.04.2023 up to 31.03.2024.

Thanking you.

(C.S. Pushkarna)

Chairman, KIDC Kala Amb

Cc to

1. The Member Secretary, SWCA Kala Amb, Tehsll Nahan, District Sirmour HP.

2. The Regional Officer, HPSPCB Paonta Sahib, Distrlct Sirmour HP.
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of

section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 19/04/2024 from

Atul  Parmar , EE, HP State Pollution Control Board RO Paonta a Grab sample of FINAL OUTLET
INTO TREATED WATER TANK of KALA AMB INFRASTRUCTURE DEVELOPMENT
COMPANY ,  Ogli,  Nahan, SIrmour, Nahan Distt. Sirmaur, H.P. 173030 on dated 18/04/2024 for

analysis. The sample was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 19/04/2024 to

23/04/2024  and declare the result of analysis is to be as follows :-

Report No: 12340901/W-12116 23/04/2024

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 Oil and Grease BDL mg/L 10 --

2 Ammonical Nitrogen 0.0 mg/L 50 Within Permissible
Limit

3 Sulphide BDL mg/L 2 --

4 pH 7.95 6.0-9.0 Within Permissible
Limit

5 TSS 6.0 mg/L 100 Within Permissible
Limit

6 BOD 9.50 mg/L 30 Within Permissible
Limit

7 Phenolic
Compounds(as
C6H5OH)

0.30 mg/L 1 Within Permissible
Limit

8 Total Phosphate 3.60 mg/L 5 Within Permissible
Limit

9 COD 108.0 mg/L 250 Within Permissible
Limit

10 Arsenic ND mg/L 0.2 --

11 Hexavalent
Chromium

BDL mg/L 0.1 --

12 Mercury ND mg/L 0.01 --

“This is computer generated document from HPOCMMS” Page 1 of 2
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The condition of the seals, fastening and container on receipt was as: sealed as HPPCB140

Signed this on 23/04/2024

 
Remarks of Lab Head:

---

 
 

From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

 
To:

KALA AMB INFRASTRUCTURE DEVELOPMENT COMPANY 

 Ogli,  Nahan, SIrmour, Nahan,

Distt.Sirmaur, H.P.173030 

13 Lead 0.07 mg/L 0.1 Within Permissible
Limit

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta

                                               “This is computer generated document from HPOCMMS” Page 2 of 2
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Sr. No. Name of the

2

3

8

9

12

13

14

1S

J6

17

18

19

Adwin PharmaKahAmb.
VilL. Rampur Jatlan,

AGV
|Fenesiration (P/Vill. Johron, Kala

Amb.

Alps Village Jattan Wala,
Coaununicalion Trilokpur Road,

KAl Amb

|Art N Glags,

|Unit

Arn-N-Glass
unit II

Axsys Solutions

BROP

CS Zicon
Product.

Gecta
Industrics

Blue star Lid, Village Manthapal,
Unit-ll

Gold Plus
Himschal
|Sakty Ghs.

MMG
Hcalthcare.

Oscar
Remedics

|Ovation

Remidcs.

Pidiite

Addres

lodustrics
lUat-11)

Ricb GraYsis

P. Lid

Village Johron, Kob
Amb

Rucbia Paper

Vil Johron, kala

|Amb

Mills Lid.
(Kran Paper
Uait)

Village Jolron, Kaa
Amb

Kala Anb

Village Ogli,
Trilbkpur Road,

Kals Amb

Village Rampur
|Jattan, Trüokpur
Road, Kala Amb.

Vil. Ogli, Trilokpur
Road, Kala Amb.

Village Johron, Kala

Amb

v. Joluon Kala
Amb.

vL Johrun Kala

Amb.

Pisuae ludustryJohoron, Kala Amb,

|Lid, (Uat-11) Dist. Sirmvur.

Vllbge Johron, Kalb

|Amb.

iRuchira Poper

Mills Lud, Triiokpur Roud Kala
(Writing Ppacr Amb.
Unit)

|Rampur Jattan, Kab
|Amb

Village Manthapal,

Kal Anb

Kala Amb, Ditt.
|Sirmour HP.

Category Industry Type

Orange

Red

Ornnge

Orange

Orange

Red

Green

Orange

Red

Red

Orange

Orange

Orange

Orange

Orange

Ornnge

Orange

Rcd

Red

Water Polluting lodustries ln Kale Amh

Pharmacuetical
formulation

Aluminium door
window

Pharmacuctical

formulation

Laminated and
Toughencod glass

Laminated and
Toughened glass

Surface Metal

Treatment

AC Assembly
only

Disinectants &

|Onlments

Zircon Products

LaminatedTough
lened Glass
(Cutting and Heat
Treatnent only)

Phamcuetical
formulation

Pharmucuctical
formulation

Phamacuetical
formulation

* Adhesivg

Monomer Based
products

Synthetic resins

Nos- Diary Whip

Cream

Catchment
Area

Pulp and Papcr

Jatan Wala

Industry involving

metol treotment orl Jattan Wak

process

Jattan Wala

Jattan Wala

Jattan Waa

Jattan Wals

Jattan Wab

Jattan Wala

Jattan Wala

Jattan Wala

Jattan Waa

Jattan Waa

Jattan Wah

Jattan Wala

Jattan Waa

Jattan Wala

Jaltan Wala

Jattan Walu

Pulp and Puper Juttan Wulu

Dally Waste
Water

GeneratlonTreatrment
(KL)

0.9

1.5

0.8

20

3

-

2

35

44

Mode of

4000

ETP of
|Capacity 4

KLD

ETP of
Capacity 3

KLD

ETP of
Capacity 3

KLD

PTP of
Capacity S

capacity 1S

KLD

|ETP of
Capacity $

KLD

ETP of

KLD, STP ofETP

Capacity

KLD
2 Nos of
STPs of

Capacity 15

KLD csch

ETP of
capacity I.5

KLD

CTP of
Capacity 4

KLD

ETP of
|Capscity 2

KLD

KLD

ETP of
|Capacity 30 ETP
KLD

KLD

ETP of
|Capaciy S

KLD

Emuent
Trestment
System Detalls

ETP cum

STP of

LTP follkowed by

Evaporator of

capacity IS0
|litters/hr

Capacity 50

eTP

KLD

eTP followed by
Pvaporator of
capacity 400

litters/hr

ETP cm
STP of"

Capacity
L000 KLD

ETP

CTP of
|Capacity l12 ETP

ETP

|STP

ETP of
Capacity 4.5 TP

ETP followed by

Cvaporator of
capacity s00
Litters/hv

ETP followed by

|RO ofcopocity
s0O littershr

ETP

ETP

ETP cun
|STP of
Capacity 7S
KLD

BTP cum

STP of
Capacity 150 TP cum STP

KLD

CTP cum STP

Flnsl Mode of
|Disposal

RO System,
MBR ofcapacily
|24 KLD, ATFD
of capacty 100
kg por hour

ETr cun STP

ZLD

Gardeningwithin

plant premises

ZLD

Gardening within
plant prenises

Gardening within

plant premises

Gardening within
plant prcmises

Gardening within

plant premises

ZLD

Reused in Process

Gardening within
plant premises

Compllance Status

Reused in Process

|Reused in Process

Z1LD

Complying

Complying

Gardeuung withäa
plant premisus

|Complying

Complying

Complying

Reused in PrucessComplying

Complying

Complying

Complying

Rcuscd in Process Complying

Complying

Complying

It Show Cause
Dotice lssucd

Ist Show Cause
notice Issued

|Garlenirgiriyatioa
on nearby bnd
aquired by unà

Coapbing

Combis

Coapbins

Cuupbin

Dischargu in drain omplying
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Sr. No.

21

20 Saboo Cylinder.Ind Area Kala Amb.

22

23

25

26

27

28

24 Sheela Foam

29

30

31

32

33

34

3S

36

37

39

Name of the

unit

40

41

|Sagar Katha

Factory

42

Sarv Biolab (P)

td

SBS Biotech.

Unit -I

|Shree Krishna
Steelage (P)

SNS
Corporation
Unit-II

Systole
Remidies.

Vinay

Packaging
(Athens Lab)

Virgo
Industries

Accura Care
Pharmaceutical
s (P) Itd.

Siddhi VinayakVillage Johron, Kala

Industries

Blue Star Ltd,

Unit-I

Care Cosmetic.

lGnosis Pharma.

38 Lategrated Lab.

india

ndo Rama

Engineers

Address

Welcure
Remedies

Trilokpur Road Kala

Amb.

Village Rampur

|Jattan, Trilokpur

Road, Kala Amb

Konark
|Enterprises.

|Vill Rampr Jattan,
Nahan Road, Kala

Amb.

Konark

Fixtures

Nahan Road, Kala

Amb.

Trilokpur Road Kala

Amb

Amb

Village Rampur

Jattan, Nahan Road,
|Kala Amb

VllL Ogli, Trilokpur
Road, Kala Amb

Elnova Pharma Kala Amb

Vill. Rampurjattan,
Nahan Road, Kala

Amb

Village
Rampurjattan, Kala

Amb

vill. Moginand.
Kala Amb.

Indkus biotech Village moginand.

Kala Amb

Village Moginand,

Kala Amb

Vill. Moginand Kala

|Amb

Village Moginand,

Vill. Moginand Kala

Amb

Village Moginand,

Kala Amb

Moginand Kala

Amb.

Moginand Kala

Amb.

KAG Industriesala Amb
Village Moginand,

vill. Moginand Kala

Amb

Village Moginand,

Kala Amb

Category Lndustry Type

Orange

Orange

Orange

Orange

Green

Red

Orange

Red

Orange

Orange

Red

Orange

Green

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Red

Red

Water Polluting Industries in Kala Amb

LPG Cylinders

Kath
Manufacturing

Pharmacuetical
formulation

Mattresses

Herbal Extraction Jatan Wala

Surface Metal
Treatment

Pharmacuetical
formulation

Galvanizat ion

process

Pharmacuetical
|formulation

Pharmacuetical

formulation

Pharmacuetical
formulation

Air Conditioner

Assembly

|Cosmetic

Products

Pharmacuetical
formulation

|Pharmacuetical

formulation

|Pharmacuetical
formulation

|Pharmacuetical
formulation

Pharmacuetical

formulation
Pharmacuetical

formulation

Food and food

processiung

Laminated Sheets lattan Wala
and Boards

Street Light

Manufacturing

Catehment
Area

Aluminum Die

Jattan Wala

Casting
manufactuing

Jattan Wala

Moginand

Jattan Wala

Jattan Wala

Jattan Wala

Moginand

Ogli

Moginand

Moginand

Moginand

Moginand

Moginand

Moginand

Moginand

Daily Waste
Water

Generation
(KL)

Moginand

Moginand

Moginand

Moginand

Moginand

7

10

37

0.5

13

35

2

2

2

25

0.2

3.5

2.4

ETP- I

2

Mode of
Treatment

14

ETP of
Capacity I0

KLD, STP of|ETP., STP

capacty 35

KLD

ETP of
Capacity 12 ETP

|KLD

ETP of
Capacity 50

KLD

ETP of

|Capacity 5

|KLD

STP of

|ETPof
Capacity S

KLD

ETP of
|capacityS
KLD

Capacity 2.s STP
KLD

ETP of

KLD

EMuent
Treatment
System Details

KLD
STP. 2 KLD

Dual Stage RO,

Evaporator

ETP of
Capacity 4

KLD

ETP of
Capacity 1S ETP
KLD

ETP

ETP of
Capacity 3

KLD

Capacty 10 ETP

ETPcum STP
of Capacty ETP

|60 KLD

ETP-cum

ETP

ETP of
Capacity 10 ETP
KLD

Evaporator after

ETP

STP of
Capacity 50 STP
KLD

RO of capacty
100 litters per

hour

STP of
Capacity 20

KLD

KLD

ETP of
Capacty 1$ ETP

|KLD

ETP of
Capacity 10

KLD

ETP

STP of

capacity l0
KLD

ETP of
Capacity 5

KLD

ETP cum

STP of
Capacity 25

KLD

ETP cum STP

ETP of
Capacity 5

KLD

Comman
ETP of
Capacity 3

KLD

ETP of

|Capacity 50

ETP and STP

Final Mode of

|Disposal

ETP

Reused n Process

ETP

and gardening

ETP cum STP

ZLD

|Reused in Process Complying

Gardening within

plant premises

Gardening within

Evaporator after

ETP

plant preises

Nos Evaporator
after ETP

Reused Recycle

Reused in Process

Gardening within

plant premuses

Gardenung wthin

plant preuses

ReusedRecycle

RO System for

Resued/recycle

lrrigationGardenun
g within unit

premises

Gardening within

plant premses

Reused wthin unit

|Gardening withun

plant premises

Compliance Status

Reused in Toilet

Flueshing.

Gardening

Complying

Reused within unit

|for gardenng
coolng tower and

toilet flushing

|Complying

plant premuses

|Complying

Complying

|Complying

Complying

Complying

Ist Show Cause

notice Issued

Complying

Complying

for gardening and Complying

cleaning actvties

Ist Show Cause

notice Issued

|Complying

Complying

Ist Show Cause

notice Issued

Complying

Reused in gardening

actvties and

colloing towers

Complying

Complying

Gardening within Complying

|Complying

Complying

160

586

213213

248



Sr. No.

43

44

46

47

48

49

S2

53

$4

S7

S9

60

Name of the
unit

61

Konark HerbalVillage Moginand,

& Health Care Kala Amb

Konark

Poducts

S1 Bologic Inc.

63

Medisys
Biotech Prvate

64

Limited

|Phoenix
Udyog.

Sozin Flora
Pharma (AMN
Lifescience)

Indo Phyto

|Chem

Candour
56 Pharmaceut ical

Pidilte lndustry Village Moginand,
Lud (Unit -l) Kala Amb

Insight Sof
Labz

Protech
Telelnks

Shivam
Enterprises

Sunvet Pharma Vllage Moginand,
Private Limited Kala Amb

Symboisis
Pharmaceutical

|Algen

Healthcare

Himachal
Polyolefins

village Moginand.

Kala amb

Prumus

|Pharmaceutical

Address

Moginand, Kala

|Amb

UB BisuCits

Pr ud

Kala Amb, Distt
|Sirmour HP

|JMM
Laboratories

Village Moginand,
Kala Amb.

58 Aqua Parental Sadhora Road, Kala

Mauza Rampur
Jattan, Nahan Road,
Kala Amb

Vill Ogh, Suket
Road, Kala Amb

Suketi Road Kala

|Amb

Suket Road Kala
Amb

SuketiRoad Kala

|Amb

|Suket Road, Kala
Amb.

Suketi Road, Kala
Amb.

Sadhora Road, Kala
Amb (Near SPT

Industries)

Village Khari,

|Amb

|Orson Phama Vt Ogli, Sadhora
|Lnternational

|Village Khari,
Sadhora Road, Kala

Amb.

62 SPT Lndustries Sadhora Road, Kala

Road, Kala Amb

|Vdlage Kiher.

Sadhora Road. Kala

Amb

Valage Oyl.

Amb

valage Khari.
Sadhora road. Kala
Amb

Sadhora Road Kala

|Amb

Category Industry Type

Orange

Red

Orange

Red

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Herbal Extraction Moginand

Street Light
Manufacturng

OrangeHerbal Extraction Moginand

Pharmacuetical
formulation

Sheet Metal
Fabrication

Water Polluting Industries in Kala Amb

Monomer Based

|Adhesive
|manufacturer

Pharmacuetical
formulation

Pharmacuetical
formulation

Pharmacuetcal
formulation

Pharmacuetical

|formulation

Pharmacuetical
formulation

Pharmacuetical
formulation

Pharmacuetical
formulation

Pharmacuetical
formulation

Pharmacuetical
formulation

Pharmacuetical

|formulation

|Lime
manufacturing

Pharmacuetical
formulation

Pharmacuetical

|formulatson

Aluunnum
profle
manufacter

Bakery and
confectionery

Catchment
Area

Pharmacuetcal
formulation

Moginand

Moginand

Moginand

Moginand

Moginand

Moginand

Suketi Road

Suketi Road

Suketi Road

Suketi Road

Suketi Road

Suketi Road

Sadhora
Road

Sadhora
Road

Sadhora

Road

Sadhora
Road

Sadhora

Road

Sadhora
Road

Sadhora
Road

Sadhora
Road

Daily Waste
Water

Generation
(KL)

12

2

07

2

-:
25

9

-

6

30

ETP- 8 KLD

STP. 7 KLD

Mode of
Treatment

ETP cum

|STP of
Capacty 30

KLD

ETP cum

STP of

Capacty
|KLD

ETP of

ETP of

Capacty: TETP

KLD

ETP cum

Capacty 10 ETP
KLD

STP of
Capacity l14

KLD

STP of
Capacty 15 STp
KLD

ETP of
Capacity 5

KLD

ETP of
capacty IO

KLD

|Evaporator

ETP of
Capacity 4

KLD

ETP of
|Capacity 5

|KLD

ETP of

ETP cum

|STP of
Capacty 20
KLD

ETP of
Capacity S

KLD

ETP of
capacity l12

KLD
followed by

Evaporator

|ETP of

KLD

EMuent
Treatment
|System Details

Capacity 10 ETP
KLD

ETP cum STP

KLD

|ETP cum STP

ETP of
|Capacty $

KLD

ETP of
Capacty
KLD

ETP cum STP

ETP

Evaporator after
ETP

Evaporator

Evaporator after
ETP

Capacity 20 ETP

ETP

ETP of
Capacity 40 ETP

ETP cum STP

Evaporator after
ETP

|ETP

ETP

ETP of
|Capacty 2

KLD

ETP of
Capacty l0
KLD STP ofETP and STP
capacty 10

KLD

ETP of
Capacty &

KLD

ETP

Final Mode of
Disposal

ETP

Gardeningg wthin
plant premises

Irrigation
gardenungwthun
unit premises

Reused within plant

in cooling towers

Gardening actvites Complyng

Reused wsthun plant
in gardening and
toilet Flushung

Gardening wthin
plant premises

within unit premises

premses

Used for gardening

Used for irrigation
gardening activitiesComplying

Irrigation within
unit premises

Compliance Status

Evaporator after Reused un gardening|lcomine
|ETP activties

Reused in slaker,
slaking process

Reused within plant

for urigatoa
activties

|Complying

Reused n coolng
towers and
gardenng activities

Complying

Used for rrigation
activties withun unit Complyng

Reused wthin plant
for gardnung

Complying

actvites

Complyng

|Reused withn plant

|for irngation
activties

|Complying

and dsosed though|Complyng
CETP

Complyung

Complyng

| Complying

Complying

Complying

Complying

|Complying

Gardenung activites Complying

Complying

Ist Show Cause
notce Issued

Complyng

Complying

161

587

214214
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Sr. No.

65

66

67

68

69

70

71

72

73

74

75

77

79

80

Name of the

unit

Digital Vision.

|Helpzyn
Pharma

Myron
Industries

8S

ProgresSive
Lndustries

86

|Vashishat
Chemical

Events
Corporation,
Unit-1l

Bimal

GMT Machune

|Tools

Grampus
Laboratories.

Him Sagar
Laboratories.

MK Auto
Clutch Co

Industries unit- A kala amb

Pioneer
Embroideries.

81 Sai Corporation

Pushka
|Pharma

Sas Tech

Address

Village Ogli, Kala
Amb

76 MBC Industries| Kala Amb

s

Nahan Road, Kala

Amb

Village Ogli, Nahan

Road, Kala Amb

HS Svendgard |Village Kheri,
Laboratories

hd

|Indo Herbal
Extractions

Village Ogh, Nahan

Road, Kala Amb

Pashupati Village Kheri,
78 Spinning & Trilokpur Road,

Weaving Mills. Kala Amb

Metero
Decorative

Nahan Road Kala

Amb

Village Ogli, Nahan
Road, Kala Amb

Village Johron, Kala

Amb

Vill. Johoron, Kala

Amb.

Vdlage Kheri,

Trilokpur Road,
Kala Amb.

Trilokpur Road,

Kala Amb.

Villahe Kheri, Kala
Amb

82 Phar maceut icaRoad Kala Amb

Vill. Kheri, Kala

Amb.

|Village Kheri,

Meerpur Road, Kala

|Amb

|Varav
33 BiogenesySs P Village Johron, Kala

Ambud
|Vidyasha

Pharmace utscal

Village Johron, Kala
|Amb

Vil. Kheri Tridokpr

Vilage Johron, Kala
Amb

Village Meerpur.

Kala Amb

Sudhora Road, Kala
Amn

Category Industry Type

Orange

Orange

Red

Orange

Orange

Orange

Red

Orange

Orange

Orange

Orange

Orange

Red

Red

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Orange

|Pharmacuetical

formulation

Pharmacuetical
formulation

Water Polluting lndustries in Kala Amb

Electric Ceiling
Fan's
Manufacturer

LPG Cylnders

Lime
manufacturing

Pharmacuetical
formulation

|Aluminum Milk
Canes and Water
Coolers

Pharmacuetical
formulation

Pharmacuetical
formulation

Pharmacuetical
formulation

Mouthwash,
toothpaste and
teeth whitening

gel

Pharmacuetical
formulation

Auto Parts

Polyster Yarn
manufacturing

|Dyed

Yarn/Thread
(without dyeing

and processing)

Pharmacuetical

|formulation

Cosmetic
Productsm,
cleaner, detergent,
spray

Pharmacuetical
|formulation

Pharmacuetiçal
|formulation

Pharmacuetical

formulation

Herbal Extraction

MDF Board,
Particle
Board and
Aluminum

Composite Panels

Catchment
Arra

Ogli

Ogli

Ogli

Ogh

Ogli

Ogli

Khairi

Khar

Khairi

Khairi

Khairi

Khairi

Khairi

Khairi

Khairi

Khairi

Khairi

Khairi

Khairi

Khairs

Meerpur

Sadhora
Road

|Daily Waste

Water
Generation

(KL)

0

2

42

2

28

3

4

ETP-180
STP. 10

16

ETP- 20

2

2

Mode of
Treatment

|ETP of
Capacity 2.5 ETP

KLD

|ETP of
capacity 5

KLD

ETP of

Capacity
|KLD

ETP of
Capacty 7

KLD

ETP of
capacity
KLD

|ETP of
Capacty $

KLD

ETP of
Capacity S0 ETP
KLD

ETP of

|Capacity 2

KLD

ETP of
Capacity 50

KLD

STP of
|capacity 10

KLD

ETP of
Capacty $

KLD

ETP of
Capacity 10 ETP
KLD

|ETP of

Capacity 5

KLD

ETP of
|Capacity 2

KLD

ETP of
Capacity 200

KLD

STP- 20
KLD

ETP of
Capacity3
KLD

EMuent
Treatment
System Details

ETP cum

Evaporator afler

ETP

STP of
Capacity 20
KLD

ETP of
Capacity 20

ETP

ETP

capacity IS

KLD

|ETP of
Capacty 6

KLD

ETP of

capactyS
KLD

ETP of

capacty 5

KLD

ETP

Evaporator after
ETP

|ETP

Evaporator after

ETP

STP of
Capacity 40 STP
KLD

ETP and STP

ETP

ETP

ETP and STP

ETP

KLD,STP oflETP and STP

ETP cum STP

ETP

Evaporator after

ETP

ETP of
capacty 70 ETP
KLD

Final Mode of

Disposal

Evaporator ater
ETP

Reused in gardeningComplying

activites

Recycle/Reuse

|Gardenng activtes
within unt

Recycled

Reused with unt

for rngation

activstes

Gardening activitesUntClosed
within unit

activties

Ruesed within plant

for gardening
activities

Gardening activities

Gardenung actvtes
and coolng tower

|Reused withun unut

|for irngation
activities

|Compliance Status

Used forgardenin8Complyng

Lrrigation withun

unit premises

Gardenung and
toilet flushing

Gardening activities
witih unit premises

Used in tolet
|lushing

Complying

Complying

Complyng

Complying

Complying

Complyng

Complying

Reused within plant

|for irngation
actvties

Complying

Ist Show Cause
notice Issued

Complying

Complying

Complying

Complyung

|Complying

|Complying

|Compying

|Complyng

|Complyng

Complyng

162

588

215215

250



Sr. No.

87

88

90

91

92

89 & Healthcare

93

96

97

Name of the
unit

Vellinton
Healthcare

100

Mediking
Lifescience

|Ayush Herbal

103

Unit I

Kivsy
Pharmaceutical
s Pvt. Ltd

104

Dsa remedies
pVt. Ltd

Caspion

Pharma

Somadil
Biotech

Alencure
BIotech

98 SG Engineer

99 Nibvir Pharma

Sunstar
Industries

Astrazen

Shree Krishna Trdokpur Road Kala

Packaging

102 Sarswati

|Humalyan
College (Ma

Educational

Trust)

Rajshree

Fabrics

Rampur Jattan, Kala

|Amb

Vimal

Address

Lndustries

SuketiRoad, Kala

|Amb.

HK IndustriesTrilokpur
Road

|Anagad
Enterprises

Suketi Road, Kala
Amb.

Suketi Road, Kala

Amb.

Vilage Moginand.

Kala Amb

Suketi Road, Kala

|Amb.

Sudhora Road, Kala
JAmn

|Amb

Enrobage India Nahan Road, Kala

P Lid Amb.

01
Pharmaceutical Manthapal, Kala

Suketi Road Kala

|Amb

|Village Kheri,

Village Johron, Kala

Amb

Meerpur kolta
Road, Kala Amb

SuketiRoad kala

Amb

Amb

Sudhora Road, Kala

Amn

Trilokpur Road Kala

Amb

|Rampur Jattan, Kala

|Amb

Trilokpur Road Kala

Amb

Category Industry Type

Orange

Orange

Orange

Orange

Orange

Orange

Orange

Red

Orange

Red

Red

Red

Orange

Orange

Orange

Red

Green

Orange

Water Polluting Industries in Kala Amb

Orange

Pharmacuetical

|formulation

Pharmacuetical

|formulation

Pharmacuetical

formulation

|Pharmacuetical

formulation

Herbal Extraction Suketi Road

IPharmacuetical

formulation

Pharmacuetical

formulation

LPG Cyllnders

Pharmacuetical

formulaton

Cookware and

Pressure cooker
manufacturing

|assembly of
Electric Iron, Fans

and
Mixer/Grinder

Prefabricated
|Shelters

Pharmacuetical

formulation

Pharmacuetical
formulation

Pharmacuetical

|formulation

Educational
lnstitute

Non Woven

Fabrics

Non Woven Spun
Bond Fatbric

Catchment
Area

Card Board
Boxed and allied

boxes components

Jattan Wala

SuketiRoad

Suketi Road

Moginand

Suketi Road

Sadhora
Road

Khairi

Suketi Road

Khairi

Johron

Meerpur

Kolta

Suketi Road

Nahan Raod

Mainthapal

Suketi Road

Rampur

Jattan

Rampur
Jattan

Rampu
Jattan

Daily Waste
Water

Generation
(KL)

2.5

3

4

02

LS

3

I.5

2

I.5

3

-

0.4

100

4

4

ETP. 05
STP. 36

Mode of
Treatment

ETP of
capacity I5

KLD

ETP of
capacity
KLD

ETP of
capacity 5

|KLD

ETP cum

STP of
capacity 8

|KLD

Evaporator

ETP of

capacity
KLD

ETP cum

STP of

capacity
KLD

|ETP of

capacity.
KLD

ETP of

capacty
KLD

ETP of

capacity :

KLD

ETP of
capacity
KLD

ETP of
capacity 2

KLD

ETP of
capacity 5

KLD

Evaporator

of capacity
|45 litters per

hour

ETP of

EMuent
Treatment
System Details

ETP

ETP

ETP

|ETP cum STP

|Evaporatoronly

ETP cum STP

ETP

ETP

ETP

ETP

ETP

ETP

ETP

Evaporator

capacity 3 RO afer ETP

KLD

STP of
capacity I$0 STP
KLD

STP of
|capacity 10

KLD

STP of
capacity 10

KLD

ETP of
capacty I

KLD.STP of ETP and STP

capacty 10

KLD

STP

STP

|Final Mode of
Disposal

Reused within plant
for irrigation

activities

Gardening activtes
within unit and

toilet flushng

|Used in gardening

activties

Used un gardenung

actvities

|Reused within plant

|for irrigation

actvties

Gardening within

unit

actvties

Used un gardening
activities

Used for gradening

activities within unt

Used for gradening

activities withun unit

Reused in gardening

activities

Recyled/Reuse

Recyled Reuse |Complying

Used for irrigation

activities within
premises

Reused wthun plantst Show Cause
for irrigation

|notice Issued

Gardenung activtes
withn wnt premses

Compliance Status

Gardeniung actvites
within unit premses

Complying

Gardening activtes
within wnit premises

Complying

| Complying

|Complying

Complying

Complying

Complying

Complying

Complying

Complying

Complying

Complying

Ist Show Cause
0otice Issued

Complying

Complyung

|Complying

Complying

163

589

216216

251
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590

217217
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165

591

218218

253
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592

219219

254



167

593

220220

255



168

594

221221

256



169

595

222222

257



170

596

223223

258



171

597

224224

259



H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of

section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 28/03/2024 from

Naveen  Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Final Outlet of
ETP of Ruchira  Papers  Ltd (Kraft Paper Unit), 139 Tirlokpur  Road  Kala  Amb  Nahan  Distt
Sirmour---Kala Amb, Nahan Distt. Sirmaur, H.P. 173030 on dated 27/03/2024 for analysis. The sample

was in a condition fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 28/03/2024 to

10/04/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB,HPPCB

Signed this on 10/04/2024

Remarks of Lab Head:

----

Report No: 39815/W-11955 10/04/2024

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 pH 7.45 NA NA

2 TSS 7.0 mg/L NA NA

3 COD 136.0 mg/L NA NA

4 BOD 14.00 mg/L NA NA

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta

“This is computer generated document from HPOCMMS” Page 1 of 2

Annexure-HP13
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From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

 
To:

Ruchira  Papers  Ltd (Kraft Paper Unit)

139 Tirlokpur  Road  Kala  Amb  Nahan  Distt Sirmour---Kala Amb, Nahan,

Distt.Sirmaur, H.P.173030 

                                               “This is computer generated document from HPOCMMS” Page 2 of 2
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4
ln The Court of Yash Jaluka. LA.S. Sub Divisional Maqistrate. Narai4qarh

Case No Case Type D.o.l D.o. Order Village.

19 133 Crpc 11.03.2024 12.04.2024 Dera KalaAmb

Name of the Parties 1.

Usha Rani Wo parveen kumar present Sarpanch, Gram
Panchayat Kala Amb, Tehsil Naraingarh Distt Ambala.

Plaintiff

V/s

Ruchira Paper Mill, Kala Amb, Tehsil Nahan Distt Sirmour
Through Manager.

Respondent

2.

The Kala Amb Chamber of Commerce and lndustries, Kala Amb
Through its Secretary Ashok Kumar

Plaintlff

Vs

1. Singh Ram 2. Rajpal 3. Ramesh Kumar 4. Suresh Kumar S/o
Jiwan Ram R/o Vill Dera Tehsil Naraingarh Distt Ambala.

Respondent

Brief Fact

There are several industries located in Nahan Subdivision, Sirmour district, Himachal pradesh,

which borders Naraingarh subdivision, and Kala Amb area in particular. The industries have
been discharging their waste water into the drain represented by Khasra number 27gl/3o,village
Rampur Jattan, Hadbast number 139 of Jamabandi year 2013-14, marked as Gair Mumkin
Khala as per the revenue record of Sirmour district. The water in the said drain passes through
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village Dera, situated within Naraingarh subdivision and used to flow into the Markanda river for
a long time, the exact duration of which is disputed. Respondents in the second suit, Ram
Singh, Raj Pal, Ramesh Kumar, Suresh Kumar, sons of Jiwan Ram, R/o Dera, Tehsil
Naraingarh have blocked the flow of the water through their land comprised of khasra numbers
51111, 2012, 521115, 16t1. The injunction application of the respondents was dismissed by the
civil court vide order daled 23.ei.2023 as 'question related to public interest,. However, the
order of the civil court does not express any opinion on the merits of the application.

The petitioners in the first suit, as well as the petitioner in the second suit, plead that the waste
water from the industries is causing nuisance to residents of the area. However, the cause of
the same is different as per the two suits. While the petitioners in the first suit allege that the
nuisance is caused due to the actlon of the Ruchira Paper Mills, the petitioners in the second
suit argue that the same is caused due to the blockage of water flow by respondents in the
second suit.

As the matters were related, the Court clubbed both the cases. After Hearing counsel of parties
following conditional order were issued

on 02.04.2024, counsel for Ruchira paper Mills and Kala Amb chamber of commerce
appeared. counsel for the petitioners in the first case, usha Rani vs Ruchira paper Mills
appeared, along with residents of Shiv Colony. Kala Amb.

I heard both the parties. Residents of the affected colony have also filed their statements in the
court along wilh videos and photographs of the discharge flowing through their habitations.

counsel for the Ruchira Paper Mills and Kala Amb chamber of commerce argue that the
nuisance is caused due to the violation of their right of easement, and that it is not solely the
onus of the concerned industry as several other parties discharge their water into the said drain.
However' they have not shown any evidence to prove the same and hence are given an
opportunity to show cause by the next date.

on perusal of the matter on record and hearing all the parties, the following points emerged:

1. That there is an emergent danger to the public health and right to life of several
residents of the shiv corony, Kala Amb, due to the frow of the waste water.

2. The claim by the counsel for Ruchira Paper Mills that the water is treated as per norms
does not prima facie stand as they plead in their suit, in paras 4, s, 6 that there rs a
danger of nuisance and epidemic being caused due to this waste water.
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village Dera, situated within Naraingarh subdivision and used to flow into the Markanda rjver for
a long time, the exact duration of which is disputed. Respondents in the second suit, Ram
Singh, Raj Pal, Ramesh Kumar, Suresh Kumar, sons of Jiwan Ram, R/o Dera, Tehsil
Naraingarh have blocked the flow of the water through their land comprised of khasra numbers
51111, 2012, 521115, 1611. The injunction application of the respondents was dismissed by the
civil court vide order daled 23.01.2023 as 'question related to public interest,. However, the
order of the civil court does not express any opinion on the merits of the application.

The petitioners in the first suit, as well as the petitioner in the second suit, plead that the waste
water from the industrles is causing nuisance to residents of the area. However, the cause of
the same is different as per the two suits. While the petitioners in the first suit allege that the
nuisance is caused due to the action of the Ruchira Paper Mills, the petitioners in the second
suit argue that the same is caused due to the blockage of water flow by respondents in the
second suit.

As the matters were related, the Court clubbed both the cases. After Hearing counsel of parties
following conditional order were issued

on 02.04.2024, counsel for Ruchira paper Mills and Kala Amb chamber of commerce
appeared. counsel for the petitioners in the first case, Usha Rani vs Ruchira paper Mills
appeared, along with residents of Shiv Colony, Kala Amb.

I heard both the parties. Residents of the affected colony have also filed their statements in the
court along with videos and photographs of the discharge flowing through their habitations.

counsel for the Ruchira paper Mills and Kala Amb chamber of commerce argue that the
nuisance is caused due to the violation of their right of easement, and that it is not solely the
onus of the concerned industry as several other parties discharge their water into the said drain.
However, they have not shown any evidence to prove the same and hence are given an
opportunity to show cause by the next date.

on perusal of the matter on record and hearing alr the parties, the folowing points emerged:

1. That there is an emergent danger to the public health and right to life of several
residents of the shiv corony, Kara Amb, due to the frow of the waste water.

2 The clalm by the counsel for Ruchira Paper Mills that the water is treated as per norms
does not prima facie stand as they pread in their suit, in paras 4, 5, 6 that there is a
danger of nuisance and epidemic being caused due to this waste water.
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/Due to the above, r issued a conditionar order u/s .r33, crpc, directing Ruchira paper Mi[s and
other industries discharging their effluents in the drain 278ll3o to immediately stop from doing
so till further orders of the court. They were also directed to immediately drain the water already
stagnant in the residential areas. The Regional Officer, Himachal pradesh pollution control
Board, sirmour was directed to ensure compliance of this order in light of the emergent danger
to public health and to ensure that the Fundamentar Right to Life, under Articre 21 of the
constitution of rndia is secured. Respondents in the second suit, Ram singh and ors., were
ordered to remove the said obstruction in their lands immediately or to show cause why this
order should not be made absolute. sHo Naralngbrh was directed to ensure compliance of this
order. Regional officer, Himachal pradesh pollution control Board, sirmour, was directed, u/s
139, crPC to present a report to this court, examining the quarity of the discharge by the
industries in question and if they comply with the environmental standards, within one week.
Regional officer, Haryana State polution contror Board, Ambara, was ordered, u/s 139 to report
to this court whether the water flowing through the residential areas or into the Markanda, meet
the necessary environmental standards.

/

After issuing conditionar order arso ordered to be summon second respondent singh Ram &
Ors.

Final hearing to examine the cause shown by various parties to the suit was conducted today.

The counsels for all the parties in the 2 suits were present. The counsel for singh Ram s/o Jiwan filed the
vakalatnama and appeared, arong with Singh Ram in person. The expert evidence of Regionar officer,
Haryana state Porrution control Board, Ambara (hereinafter referred to as Ro, HSpcB) and Regionar
Officer, Himachal State pollution Control Board, paonta Sahib, was also admitted.

The counsel for Usha Rani and ors. along with usha Rani and residents of shiv colony, KalaAmb argued
that the factories in question have not drained water as directed in the conditional order issued by thiscourt' They have also not stopped discharging the water as per the conditional order, which is
continuing the nuisance caused to them.

The counser for singh Ram, submitted on record a rent agreement between Ruchira papers Ltd. (RpL)
and some landowners, which stipurated that there was an annuar payment for 90,000 for the use ofportions of the private land for flow of effluents into the Markanda River. This agreement was extended
several times, and the payment was stopped in 2021. The counser for singh Ram argued that the frow of
water causes nuisance to the randowners, damaging their crops and there is no payment of damages or
compensation for the same by Ruchira papers. Furthermore, there is a rarge tract of rand owned by
Ruchira Papers Ltd, beside the rand owned by singh Ram and that can be used for the frow of water.
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The counsel for RPL, in their written reply, argued that the petitioner usha Ranl has filed the petition in
connivance with singh Ram with the intention to extort money from RpL. Further, it was argued by the
counsel for RPL that the court does not have jurisdiction in matters related to water and air pollution as
per the order of the Hon'ble supreme court in state of Madhya pradesh vs Kedia Leather and Liquor
Private Ltd (case 151-158 of 1996, decided on 19/08/2003. since, the matter is also related to an inter-
state water issue, the jurisdiction of the court is barred under Article 262 0f the constitution of lndia. A
civil suit, Singh Ram and ors vs Liaison Ruchira Paper Mills bearing civil suit number sz4/2ozzwas filed
before the civil court which did not issue any interim order on the plea of singh Ram. RpL has installed
an Effruent rreatment prant in its premises and the same has been approved by the Himachar pradesh
a uthorities.

The Ro, HSPCB filed the report under section 139, which states the matter is also pending before the
Hon'ble NGT, bearing o.A. number 515/2022 titled as Dharamvir vs State of Haryana and ors. The NGT
has constltuted a joint committee, which has carried out several inspections and sampling at various
locations The Jattan wala Nala is a natural drain which is carrying untreated domestic as well as
industrial sewage and effluent from both Haryana and Himachal pradesh. Further, a joint sampling over
1'0 days was done by the lrrigation and HsPcB, the results of which show that the ,water quality of river
Markanda is further deteriorating after mixing/merging of Jatton walla nallah and Jattonwala nallah is
not meeting the prescribed standards which proves that untreated domestic effluent generating from
Kala Amb area of state of Haryana and Himachal Pradesh both and lndustrial effluent generating from
industries located in Kala Amb area of State of Himachal Pradesh is being discharged into it. Also this
office is monitoring the water quality of Jattonwala nallah on monthly basis and as per the latest report
issued by HsPcB Laboratory at Panchkula vicle A/R No.45oi. dated 15.02.2024, it is establishing that
Jattonwala nallah is not meeting the prescribed standards.,

Order

I have heard all parties and perused the evidence submitted on file.

on the question of jurisdiction of this court vis-i-vis the citing made by the counsel for RpL, the
argument is rejected. The Hon'bre supreme court, in its judgement has stated rhat,wh e os noted
obove the provisions ol section 133 of the code ore in the noture of.preventive meosures, the provisions
contoined in the two Acts ore not onry curative but olso preventive ond penol. The provisions oppeor to
be mutuarry exclusive ond the question of one reprocing the other does not drise. Above being theposition, the High court wos not justified in hording thot there wos ony impried repeor of section 133 ofthe code. The oppeors deserve to be olowed to the extent indicoted obove, which we direct.,
Furthermore, the bar imposed by Article 62 does not arise as this court is not competent or intent upon
adjudicating upon the sharing of water between states but merely dealing with public nuisance. Hence,
this court has the necessary jurisdiction to adiudicate and issue orders in this case to ameliorate anypublic nuisance.
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The expert evidence submitted by the RO, HSPCB establishes that the Jatton Wala Nallah fails to meet

environmental standards and as Per the detailed report, the Biological Oxygen Demand (BoD) is

Nallah is
extremely high, which makes the water unfit for even bathing purposes' The discharge of this

flowingintoseveralresidentialareas,duetotheblockagecausedbysinghRamandorsonhisland
bearing Khasra number 51//11, 2O/2,52/115, L6lL'

Basedontheabove,thefollowingabsoluteordersareissuedundersectionl38ofthecriminal
Procedure Code:

1.

3.

Allpartiesarefurtherinformedthatfailuretocomplywiththeaboveordersisanoffenceundersection
141 of the crPc and punishable under section 188 of the IPC'

TheKalaAmbChamberofCommerceisdirectedtodrainoutthewaterwhichhasstagnatedin
the residential areas of Dera and Kala Amb villages of Haryana within 7 days of issuance of this

orderinordertosafeguardtheFundamentalRighttoLifeandLibertyunderArticle2lofthe
constitution of lndia, of the residents of the Villages. The drained out water i5 to be discharged

intotheJattanwalaNallahaspertheprescr|bedenvironmentalstandards.ThesHoNaraingarh,
BD & PO Naraingarh and Ro, HSPCB Ambala shall ensure compliance of this dlrection and

submit a compliance report to this Court within 10 days of issuance of this order'

TherespondentssinghRam,RajPal,RameshKumarandSureshKumar'sonsofJiwanRam'R/o
Dera, Naraingarh, Ambala are iire.ied to clear the blockage in their land' allowing the flow of

theNallah,*itt'inzd.y,ofpassingofthisorder.Theyarefurtherdirected,undersectionl43
crPc,tonotcausesuchblockageinthefuture.SHoNaraingarhandBD&PoNaraingarhareto
ensure compliance of this order and submit a compliance report to this court within 10 days'

Ruchira papers Ltd is directed to divert the flow of the water, currently passing through the

landsofrespondentssinghRamandors,throughtheirownlandsadjacenttothelandsofthe
respondents, based on the principle of Polluter Pays, as held by the Hon'ble Supreme Court.in

several judgements, including lndian Council for Enviro-Legal Action vs Union of lndia JT1996(2)

fgO, veitore citizens Welfare Forum v Union of India and Ors JT 1996(7) SC 375' MC Mehta v

Ljnion of lndia, 1995 SCC 711'. This is to be completed within 2 months of passing of this order'

RO, HSPCB and BDPO Naraingarh are directed to file compliance report in this court

Sub dlvisional Magrstrate,
Date:- 12.04.2020 . N;.,$";;;: 

- '-" --

EndstNo Stt-Sff Dated \S\l.c&\
ACopyofaboveordersisforwardedtofollowingforinformation&necessary

action please :-

1 .Chairman, Haryana State Pollution Control Board'
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2. Dishict Magistrate, Ambala.

3. District Magistrate, Sirmour, Himachal pardesh.

4. Superintendent of police, Ambala

5. Sub Divisional Magistrate, Nahan, Distt Sirmour

6. R.O. Pollution Control Board Ambala

7. R.O. Pollution Control Board Sirmour Himachal pardesh.

8. S.H.O. Naraingarh

9. The Kala Amb Chamber of Commerce and lndustries, Kala Amb

10.. Block Development & panchayat Officer, Naraingarh.

1 1. Smt. Usha Rani, Sarpanch, Gram panchayat, Kala-Amb

l2 Sh singh Ram 2' Raioar 3.. Ramesh Kumar 4. suresh Kumar s/o Jiwan Ram R/o vi, DeraTehsit Naraingarh Disii Ambala

'12. Ruchira Paper Mill, Kala Amb, Tehsil Nahan Distt Sirmour Through Manager.qr-
Sub Difrsional Magistrate,

U

Naraingarh.
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HPSPC

To

No. PCB/ROPt)/Rich Product & Solutions Pvt. Ltd/2022- 11G0

H. P. STATE POLLUTION CONTROL BOARD
Regional Office, HIMUDA Complex, Shubhkhera, Paonta Sahib

E-mail- pcbropaontal@gmail.com, Ph. No. 01704-225870

Subject:

M/s Rich Product & Solutions Pvt. Ltd
Village Ogli, Nahan Road,
Kala Amb, Distt Sirmour H.P.

Encl: As above

LiFE
Lifestyle for
Evironnment

Dated: l6oR

Regarding compliance of CPCB guidelines to submit Irrigation Management
Plan.

This is in reference to Renewal of consent to Operate applied by your unit vide
application no. 8834819, dated 27.03.2023 in which the disposal method of treated water of ETP
is mentioned as irrigation/gardening.

Whereas, CPCB has issued Guidelines for Utilisation of Treated Effluent in
Irrigation dated September 2019 for disposal of treated effluent water for irigation. The copy of
guidelines is enclosed as Annexure-1.

Treat it as Most Urgent

Therefore, you are hereby directed through this letter to submit compliance of
above-mentioned guidelines and submit Irrigation Management Plan within 15 days positiyely.

Regiona Officer
HPSPCB, Paonta Sabib

Annexure-HP14
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HiSPCB

To

IHIMACHAL PRADESH STATE POLLUTION CONTROL BOARD
Regional Office, Paonta Sahib, HIMUDA Colony, Shubhkhera

Tehsil Paonta Sahib, District Sirmaur, H.P
Email Id: pcbropagnta l(@gmail.com,Phone: 01704-225870

No PCB/RO/(Pt)/M/s Rich Products & Solutions Pvt Ltd/2023- 51

M/s Rich Products & Solutions Pyt Ltd
Kala Amb
Tehsil Nahan, Distt Sirmaur (HP)

Sub: Notice under Water (Prevention and Control of Pollution) Act, 1974.

This is in reference to the sampling from the Final Outlet of ETP conducted by State Board
Official on dated 08.10.2023 in your unit. In this context, the sample of treated trade effluent / domestie
effluent / water /waste water of your unit was collected from Final Outlet of ETP.

Dated: og.12.2023

The lab analysis results of the same vide Lab Analysis Report No. W-2260 dated 05.12.2023
vide which parameter TSS, COD and BOD are not meeting the prescribed limits (copies of the same

enclosed). This establishes that the waste water treatment system is either not being operated /maintained
properly or is not effective enugh to treat the waste water from your unit and requires proper & regular
operation, modification, proper maintenance, up-gradation or capacity enhancement.

And whereas the above mentioned facts tantamount to the violation of the provisions of Water
(Prevention and Control of Pollution) Act, 1974 and Consent granted by the State Board there under
constituting a cognizable offence.

However, before proceeding an action against you in the matter, youare hereby directed to show
cause within 15 days as to why your Consent/ Renewal of Consent not be refused / withdrawn and legal

and penal action as mentioned above should not be initiated for the utter disregard toward the
environment besides disconnection of power supply.

You are also hereby directed to provide adequate pollution control devices and improve the
functioning of effluent treatment plant and bring down the parameters within the prescribed limits as

prescribed in the Environment (Protection) Act, 1986.

Encl: as above

Kindly treat it as most urgent.

Regtoial Officer

HPSPCB, Paonta Sahib
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HIMACHAL POLYOLEFINS LIMITED
("An ISO 9001:2015, ISO 14001:2015, OHSAS 18001: 2007
ISO 22000: 2005, WHO GMP and cGMP certified Company"

Adm. Office: 21-22, REGENCY CHAMBERS, NEXT TO NANDICINEMA,
NATIONAL LIBRARY ROAD, BANDRA (WEST), MUMBAIPIN-400050

M. : 98201-92587

The Regional Officer.
Himachal Pradesh State Pollution Control Board,
Regional Office, Poanta Sahib
Dist Sirmour.

Dear Sir,

Sub: Show Cause nolice under Water (Prevenlonand Control ofPolutlon) Act 1974 andHWMR Rules 2016L.

This refers to your letter number HPSPCB/ROPaonta/Nolice file/2019-3065-67 dated 14/02/2024 on the
subject cited above.

Vide this show-cOUse notice we have been alleged that we are violating the provisions of Water Act,1974
ond HWMR 2016. The said allegations are based on the joint Physical inspection, of River Markando Bank
(KALA-AMB-Naroingarh Road), in which it was found that there is illegal dymping of process waste material
i.e. lime waste p

powder/calcium waste powder on the both banks of River Markanda downstream of KalaAM+-Sudhora Bridge on Kala Amb to Naraingarh Road part of Haryana.
We hereby submit that we are complying all the relevant provisions of all the relevant act in relation to

control. We also had obtained the consent to operate under section 25 /26 of Water Act,1974
and under section 21 of Air Act, 1981 from the department of pollution control in the month of December
2023 which is valid upto 31/03/2026. We attach here the copy of the same for your kind reference.

Peg Ne ONCAHOD

February 21, 2024

As pollution in the River Markanda is concerned, we submit that the said site mentioned in your show-caUsenotice is about five kilometer away from our manufacturing site situated at village khan, ASgarpur Majra.Yamunanagar Raod, Kala Amb, Dist Sirmour, Himachal Pradesh,

Further, we submit that in our manufacturing process very little by-product is generated which is in the formof high purity calcium carbonate. The whole byproduct is piled at designated location in our factory. This
generation of this process byproduct is being sold to few cUstomers in the area. We are not throwing thisprocess byproduct anywhere on ony public land or in any water body. We hereby attach here to the fullrecords of this process byproduct generated, customer-wise sale of this product during the last one year foryour kind reference ond verification.

We furtther categorically deny that the dumped process waste on both the banks does not belong to us inany way and are not aWare of its source on the bank of this River Markanda,

Thanking you,

We do hope that our above submissicon clarify our position on the matter and would be pleased to furnishany further reply/clarification in the matte

Yours Faithfully.

For Himachal Polyolfins umlted

Dr Virender Bhardwaj.

General Manager-Quolity

MANUFACTURERS OF CALCIUM CARBONATE
Regd. Office & Works: Vill. Khari, Near Asgarpur Majra, Yamuna Nagar Road, Kala-Amb, Distt. Sirmour (H.P.)- 173030

Mob.: 93157-13788, 93152-04666 *E-mail:accounts@himpol.com

Annexure-HP15
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HIMACHAL POLYOLEFINS LIMITED
Vill. Khari, Near Asgarpur Majra

Yamuna Nagar Road, Kala Amb - 173030 (HP)
CIN: U24114HP1994PLC014726
SLACKED LIME

Stock Item Register
1-Apr-23 to 21-Feb-24

Date Particulars

02-Apr-23| JAGDAMBA CHEMICALS

04-Apr-23|M.I INDUSTRIES

04-Apr-23 M.I INDUSTRIES

04-Apr-23]M.IINDUSTRIES

10-Apr-23|M.I INDUSTRIES

10-Apr-23]M.I INDUSTRIES

14-Apr-23|M.I INDUSTRIES

14-Apr-23\M.I INDUSTRIES
26-Apr-23 M.I INDUSTRIES

26-Apr-23|M.I INDUSTRIES

29-Apr-23|M.I INDUSTRIES

05-May-23]MIINDUSTRIES

05-May-23| M.I INDUSTRIES

05-May-23| M.I INDUSTRIES

26-May-23MIINDUSTRIES

25-May-23|M.I INDUSTRIES

05-Jun-23|M.I INDUSTRIES

06-Jun-23]M.I INDUSTRIES

06-Jun-23| M.I INDUSTRIES

07-Jun-23| M.I INDUSTRIES

08-Jun-23| M.I INDUSTRIES

08-Jun-23|M.I INDUSTRIES

09-Jun-23\M.I INDUSTRIES

09-Jun-23M.I INDUSTRIES

09-Jun-23|M.IINDUSTRIES

14-Jun-23|M.I INDUSTRIES

14-Jun-23|M.I INDUSTRIES

14-Jun-23|M.I INDUSTRIES

24-Jun-23M.I INDUSTRES
24-Jun-23|M.I INDUSTRIES

25-Jun-23M.I INDUSTRIES

25-Jun-23|M.I INDUSTRIES

27-Jun-23|M.I INDUSTRIES

27-Jun-23| M.IINDUSTRIES

02-Jul-23|M.I INDUSTRIES

02-Ju-23M.IINDUSTRIES

02-Jul-23M.IINDUSTRIES

22-Sep-23)M.I INDUSTRIES

Vch Type

GST SALES

GST SALES

|GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

IGST SALES

GST SALES

GSTŠALES

GST SALES

GST SALES

|GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

|GST SALES
GST SALES

|GST SALES

GST SALES

|GST SALES

GST SALES

GST SALES
GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

|GST SALES

GST SALES

|GST SALES

GST SALES

GST SALES

QTY

23-24/0003 14.740 MT.

23-24/0010| 15.410 MT

23-24/0011 16.110 MT

23-24/0012 15.550 MT

23-24/0040 16.800 MT

23-24/0041 16.380 MT

23-24/0057 16.060 MT.

23-24/0059 16 670 MT

23-24/0108 15.300 MT.

|23-24/0109 17.290 MT.

Vch No.

23-24/0124 18.140 MT

23-24/0147 14.090 MT

|23-24/0148| 16.450 MT.

|23-24/0149| 15.680 MT

23-24/0234 12.430 MT.

|23-24/0235 12.570 MT.

23-24/0280 15.890 MT.

|23-24/0293 13.290 MT.

23-24/0292 14.380 MT.

23-24/0294 14.840 MT

23-24/0299| 13.920 MT.

23-24/0300) 14.430 MT

23-24/0305 15.800 MT

|23-24/0306 15.330 MT

23-24/0307 14.800 MT

|23-24/0333 14.730 MT.

|23-24/0334 14.820 MT.

|23-24/0335 13.930 MT

|23-24/0378

23-24/0379

23-24/038

23-24/0384
23-24/0390

|23-24/0391
23-24/0406

23-24/0407

13.500 MT

14.880 MT.

13.130 MT

15.600 MT.

13.280 MT.,

12.660 MT.

13.220 MT

11.790 MT.

23-24/0408 13.140 MT

|23-24/0761| 15.660 MT.

AMT

13266.00

13889.00

14499.00

13995.00

15120.00

14742.00

14454.00

15003.00

13770.00

15561.00
16326.00

12681.00

14805.00

14112.00

11187.00

11313.00

14301.00
11961.00

12942.00

13356.00

12528.00

12987.00

14220.00

13797.00
13320.00

13257.00

13338.00

12537.00

12150.00

13392,00

11817.00

14040.00

11952.00

11394.00

11898.00
10611.00

11826.00

14094.00
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|22-Sep-23|M.I INDUSTRIES

23-Sep-23| M.I INDUSTRIES

04-0ct-23|M.I INDUSTRIES

04-0ct-23}MI INDUSTRIES

04-0ct-23|M.IINDUSTRIES

07-0ct-23| M.l INDUSTRIES

07-0ct-23| M.IINDUSTRIES

09-0ct-23|M.I INDUSTRIES

10-0ct-23|M.I INDUSTRIES

12-Oct-23|MI INDUSTRIES

12-Oct-23}MI INDUSTRIES

02-Nov-23| M.I INDUSTRIES

02-Nov-23|M.I INDUSTRIES

11-Nov-23|M.I INDUSTRIES

11-Nov-23|M.I INDUSTRIES

27-Nov-23|JAGDAMBA CHEMICALS

29-Nov-23|M.I INDUSTRIES

30-Nov-23| M.I INDUSTRIES

30-Nov-23|M.I INDUSTRIES

10-Dec-23| VEDIKAINDUSTRIES

18-Dec-23|M.I INDUSTRIES

18-Dec-23]M.I INDUSTRIES

29-Dec-23|M.I INDUSTRIES

29-Dec-23| M.I INDUSTRIES

04-Jan-24|VEDIKA INDUSTRIES

15-Jan-24 M.I INDUSTRIES

15-Jan-24 MIINDUSTRIES

19-Jan-24 M.I INDUSTRIES

19-Jan-24 M.I INDUSTRIES

19-Jan-24|VEDIKA INDUSTRIES

27-Jan-24|VEDIKA INDUSTRIES

02-Feb-24) MI INDUSTRIES

12-Feb-24 M.I INDUSTRIES

17-Feb-24VEDIKA INDUSTRIES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SÅLES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES
GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

|23-24/0762 15.970 MT.

|23-24/0765| 12.440 MT.

23-24/0811 11.070 MT.

|23-24/0812| 16.040 MT.

23-24/0813 6.000 MT.

|23-24/0831

123-24/0832

23-24/0850

|23-24/0839 16.020 MT.

|23-24/0843

23-24/0851

|23-24/0940

17.210 MT

16.890 MT

23-24/1 154

13.580 MT

15.370 MT.

23-24/0941

23-24/0986 17.790 MT.

23-24/O987 16.550 MT.

23-24/1049 13.740 MT.

16.080 MT

23-24/1249

17.260 MT

23-24/1063| 14.360 MT.

23-24/1287

|23-24/1068 16.120 MT

18.380 MT.

23-24/1069 16.220 MT.

23-24/1115| 11.010 MT.

23-24/1153 15.530 MT.

|23-24/1211| 14.790 MT.

14.400 MT.

|23-24/1212| 16.830 MT.

9.470 MT.

16.130 MT.

23-24/1288 15.360 MT.

|23-24/1310| 16.430 MT.

|23-24/1311 16.220 MT.

23-24/1316 10.410 MT.

J23-24/1356) 8.520 MT.

23-24/1390| 15.040 MT.

23-24/1449| 14.940 MT.

23-24/1485 8.930 MT.

14373.00
11196.00

9963.00

14436.00

5400.00
15489.0
15201.00

14418.00

12222.00

13833.00

14472.00

15534.00

16542.00

16011.00

14895.00

12366.00

12924.00

14508.00

14598.00

6606.00

13977.00

12960.00
13311.00

15147.00

5682.00
14517.00
13824.00

14787.00
14598.00

6246.00

5112.00

13536.00

13446.00

5358.00
1053.790 MT.933909.00
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HIMACHAL POLYOLEFINS LIMITED
Vill. Khari, Near Asgarpur Majra
Yamuna Nagar Road; Kala Amb- 173030 (HP)
CIN: U24114HP1994PLC014726
SLACKED LIME

Stock lItem Register

1-Apr-22 to 31-Mar-23
Date Particulars

05-Apr-22|AMIT TRADING CO
17-Apr-22]M.I INDUSTRIES

17-Apr-22 M.I INDUSTRIES

21-Apr-22]AMIT TRADING CO

23-Apr-22|AMIT TRADING CO

23-Apr-22| M.I INDUSTRIES

23-Apr-22 M.I INDUSTRIES

26-Apr-22\ M.I INDUSTRIES

26-Apr-22|M.I INDUSTRIES

14-May-22|AMIT TRADING CO

19-May-22 M.IINDUSTRIES

|21-May-22|M.I INDUSTRIES

21-May-22\M.I INDUSTRIES

21-May-22AMIT TRADING CO

|27-May-22 M.I INDUSTRIES

|27-May-22\M.I INDUSTRIES

03-Jun-22\ M.I INDUSTRIES

03-Jun-22| M.I INDUSTRIES

10-Jun-22|M.I INDUSTRIES

14-Jun-22|M.I INDUSTRIES

15-Jun-22\M.I INDUSTRIES

19-Jun-22|JAGDAMBA CHEMICALS

20-Jun-22| M.I INDUSTRIES

20-Jun-22| M.I INDÚSTRIES

20-Jun-22 M.I INDUSTRIES

22-Jun-22\M.I INDUSTRIES

22-Jun-22 M.I INDUSTRIES

22-Jun-22| M.I INDUSTRIES

23-Jun-22|JAGDAMBA CHEMICALS

01-Jul-22]AMIT TRADING Co
05-Ju-22 M.IINDUSTRIES

05-Jul-22M.I INDUSTRIES

07-Jul-22\ M.J INDUSTRIES

07-Ju-22| M.I INDUSTRIES

07-Ju-22|MIINDUSTRIES

07-Jul-22M.I INDUSTRIES

07-Ju-22|M.I INDUSTRIES

07-Ju-22M.I INDUSTRIES

Vch Type

GST SALES

GST SALES
GST SALES

|GST SALES
GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

|GST SALES

GST SALES

GST SALES

GST SALES

|GST SALES

GST SALES

|GST SALES

|GST SALES

|GST SALES

|GST SALES

GST ŠALÉS

jGST SALES

GST SALES

|GST SALES

GST SALES

GST SALES

GST SALES

|GST SALES

GST SALES

|GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

Vch No, QTY
22-23/0022 31.000 MT.

22-23/0066 16.860 MT.

22-23/0067

22-23/0086

22-23/0092

22-23/0093

22-23/0109

22-23/0181

22-23/0094| 17.340 MT.

22-23/0200

22-23/0110 17.060 MT.

22-23/0208

22-23/0226
22-23/0227

22-23/0256

22-23/0257

22-23/0293

22-23/0206| 15.770 MT.

22-23/0309

22-23/0207| 15.810 MT.

22-23/0317

22-23/0334

17.300 MT.

22-23/0336

2.770 MT.

0.930 MT.

16.230 MT.

22-23/0343

22-23/0344

16.760 MT.

2.240 MT.

15.730 MT.

2.870 MT

12.880 MT.

22-23/0417

13.600 MT.

13.430 MT.

13.370 MT.

13.860 MT.

12.930 MT.

16.290 MT.

22-23/0337 14.830 MT.

15 930 MT

22-23/0338 15.760 MT.

16.830 MT.

12.210 MT

14.840 MT.

22-23/0345| 15.730 MT.

22-23/0350 14.380 MT.

22-23/0386| 9.550 MT.

22-23/0404 16.130 MT.
22-23/0405 15.390 MT

22-23/0414| 15.220 MT.

22-23/0415| 16.180 MT.

22-23/0416| 12.900 MT.

14.940 MT

22-23/0418| 14.440 MT.

22-23/0419| 13.930 MT.

AMT

27900.00
15174.00

15570.00

9695.00

3255.00

14607.00

15606.00

15084.00

15354.00

7840.00

14157.00
14193.00

14229.00

10045.00

11592.00

12240.00

12087.00

12033.00

12474.00

11637.00

14661.00

14337.00

15147.00

13347.00

14184.00

10989.00

13356.00

14157.00

12942.00

33425.00

14517.00

13851.00

13698.00

14562.00

11610.00

13446.00

12996.00

12537.00

186
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08-Jul-22| M.I INDUSTRIES

08-Jul-22\M.IINDUSTRIES

08-Jul-22|MI INDUSTRIES

08-Jul-22\M.I INDUSTRIES

08-Jul-22)M.I INDUSTRIES

08-Jul-22)M.I INDUSTRIES

11-Jul-22 M.I INDUSTRIES

11-Ju-22 MIINDUSTRIES

30-Jul-22]AMIT TRADING CO

16-Aug-22 M.I INDUSTRIES

16-Aug-22\ M.I INDUSTRIES

29-Aug-22|AMIT TRADING CO

|10-Sep-22|AMIT TRADING CO

18-Sep-22|M.I INDUSTRIES

03-Oct-22\M.I INDUSTRIES

13-0ct-22\ AMIT TRADING CO

13-0ct-22 M.I INDUSTRIES

22-0ct-22|AMIT TRADING CO

|01-Nov-22| M.I INDUSTRIES

01-Nov-22 M.IINDUSTRIES

16-Nov-22|AMIT TRADING CO

28-Nov-22|AMIT TRADING CO

07-Dec-22|M.J INDUSTRIES

26-Dec-22| Cash

28-Dec-22|AMIT TRADING CO

29-Dec-22|M.I INDUSTRIES

02-Jan-23|M.I INDUSTRIES

02-Jan-23|M.I INDUSTRIES

03-Jan-23|M.J INDUSTRIES

04-Jan-23|M.I INDUSTRIES

05-Jan-23|M.I INDUSTRIES

10-Jan-23|M.J INDUSTRIES

10-Jan-23| M.I INDUSTRIES

22-Jan-23] JAGDAMBA CHEMICALS

22-Jan-23] M.I INDUSTRIES

11-Feb-23|JAGDAMBA CHEMICALS

06-Mar-23 M.I INDUSTRIES

06-Mar-23]MJ INDUSTRIES

30-Mar-23|JAGDAMBACHEMICALS

GST SALES

GST SALES

GST SALES

GST SALES

|GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

|GST SALES
GST SALES

GST SÁLES

GST SALES

GST SALES

GST SALES
GST SALES

GST SALES

GST SALES

GST SALES

GST SALES
GST SALES

GST SALES
GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

GST SALES

22-23/0420 15.700 MT.

22-23/0421| 13.500 MT.

22-23/0422| 15.350 MT.

22-23/0426| 14.270 MT.

22-23/0427| 15.700 MT.

22-23/0428 14.550 MT.

22-23/0445| 13.760 MT.

22-23/0446| 13.910 MT.

22-23/0535| 14.950 MT.

22-23/0602| 14.900 MT.

22-23/0603| 16.430 MT.

22-23/0660| 11.400 MT.

22-23/0710 8.600 MT.

22-23/0743 14.330 MT.

22-23/0808| 13.760 MT.

22-23/0855 27.700 MT.

22-23/0856 15.160 MT.
22-23/0882 9.000 MT.

22-23/0908 12.880 MT.

22-23/0909| 12.680 MT.

22-23/0957

22-23/1 003
22-23/1065|

22-23/1138

22-23/1150

22-23/1151

22-23/1168

22-23/1177

22-23/1181

22-23/1194

22-23/1242

22-23/1169 15.630 MT.

22-23/1173| 14.630 MT.

22-23/1329

3.700 MT.

22-23/1406

17.350 MT.

22-23/1407

13.790 MT.

22-23/1512

7.890 MT.

17.560 MT.

22-23/1193| 15.740 MT.

13.740 MT.

16.150 MT.

22-23/1241] 14.500 MT.

13.580 MT.

13.680 MT.

14.360 MT.

14.470 MT.

12.200 MT

18.380 MT

14.990 MT.

14.820 MT.

1089.91

14130.00

12150.00

13815.00

12843.00
14130.00

13095.00
12384.00

12519.00

13455.00

13311.00

14787.00

10280.00

7740.00
12897.00

12384.00

24930.00

13644.00
8100.00

11592.00

11412.00

3330.00

15615.00

12411.00

7101.00
15804.00

12366.00
12222.00

14067.00

13167.00

12312.00

12924.00

14166.00

14535.00

13050.00

13023.00

10980.00

16542.00

13491.00

13338.00

1028556
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HIMACHAL POLYOLEFINS LIMITED,

Kala Amb, HP.

DISPOSAL ANDREPROCESSING OF WATER POLICY

Himachal Polyolefins Limited, Kala Amb (HP) is manufacuring PCC by using lime stone as raw

material. During manufacuring of PCC, we have sieving process and approximelty
l to 3 percent

material is retained on sieve and again which is low valuc product for animal feed and other

industruies. Further, we declare that no chemical hazrad is produced during manufacuring of

calcium carbonate. Process water used in the cleaning of tanks also reprocessed in the

manufacuring. Hence no watse material and hazzard is genrated in whole manuafcuring of calcium

carbonate: Also company will compaly all norms of ISO 14001 as wellas ISO 45001 and follow

all rules and regulations ofHP State Pollution Control Board during running plant.

Date of Preparation:

Next due date of Revision:

Prepared By:(ou

Name: TAMAN4
Designation:

01.09.2023

01.08.2025

coROLLAcopY

Reviewed

PARAM JEET
Name:

Designation:

Approvcd By:

Name: DR YIReMpERI

Designation:

188
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HIMACHAL POLYOLEFINS LIMITED
vill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, I.P.

India – 173030. (An 1SO 9001/14001/45001& FSSC22000 Certified Company).
Mobile Number: 7027862701 and Email ID: - E-mail: gmp@himpol.com.

Date

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During
Manufacturing of PCC

oli2024

Bilell2o24.

Quantity

cONTROLLED COPY

Total of Month - 40 m
Maximun Deviation - 1-3% of final output

Format No.-HPLPR/029-05

Observed By Renarks

Verified By:

189

615

242242
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HIMACHAL POLYOLEFINS LIMITED
Vill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, II.P.

Indin - 173030. (An ISO 9001/14001/45001&FSSC 22000 Certificd Company).

Mobile Number: 7027862701 and Email JD: - E-mail: gmp@himpol.com.

Date

TotalWaste (Grit) Recovered in 1 Month (at Seive Shaker) During
Manufacturing of PCC

D2023.
Te

2ll23

Totalof Montlh

Quantity

MT

coNTRBLLED COPY

Maximum Deviation - 1-3% of final output

Format No.-HPLIPR/029-05

Observed By Remarks

Verified By:

190

616

243243
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HIMACHAL POLYOLEFINS LIMITED
Vill. Khniri, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, IH.P.

India – 173030. (An ISO 9001/14001/45001&FSSC 22000 Certified Company).
Mobile Number: 7027862701 and Emall ID: - E-mall: gmp@himpol.com.

Date

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During
Manufacturing of PCC

Ta2022

3olu022

Quantity

Total of Month -
I2 M

CONTRÓLLED COPY

Maximum Deviation - 1-3% of final output

Format No.-HPL/PR/029-05

Observed By Remarks

Veriled By:

191

617

244244
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HIMACHAL POLYOLEFINS LIMITED
Vill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, H.P.

India – 123030. (An 1ISO 9001/14001/45001&FSSC 22000 Certificd Company).
Mobile Number: 7027862701 and Email lD: - E-mail: gmp@himpol.com.

Date

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During
Manufacturing ofPCC

o22

Dillol2022

Quantity

Format No.-HPL/PR/029-05

CONTROLED COPY

IBo M

Total of Month -
|%6 M

Maximum Deviation - 1-3%% of final output

Observed By Remarks

Verífied Bý:

192

618

245245

280



Vill. Khairi, Near Asgarpur Malra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, H.P.
Indin - I73030. (An ISO 9001/14001/45001&FSSC 22000 Certified Company).

Mobile Number: 7027862701 and Email ID: - E-mail: gnp@himpol.com.

Date

HIMACHAL POLYOLEFINS LIMITED

Total Waste (Grit) Recovered in 1 Month (at Seive Slhaker) During
Manufacturing of PCC

To
eleaheas

Quantity

Format No.-HPLUPR/029-05

CONTKOLLED COPY

42 MT

Total of Montlh - 2 M
Maximumn Deviation-1-3% of lnal output

Observed By Remarks

Verifled By:

193

619

246246
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HIMACHAL POLYOLEFINS LIMITED
Vill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, H.P.

India - 173030. (An ISO 9001/14001/45001&FSSC 22000 Certified Company).
Mobile Number: 7027862701 and Email ID: - E-mail: gmp@himpolcom.

TotalWaste (Grit) Recovered in 1 Month (at Seive Shaker) During
Manufacturing of PCC

Date

oa2022

To
alel22

Total of Month So

Quantity

So
M

MI

Maximun Deviation - 1-3% of final output

Format No.-IIPL/PR/029-0S

Observed By Remarks

Verified By:

194

620

247247
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HIMACHAL POLYOLEFINS LIMITED
Vill. Khniri, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, II.P.India - 173030. (An ISO 9001/14001/45001 &FSSC 22000 Certificd Company).Mobile Number: 7027862701 and Emall ID: - E-mail: gmp@himpol.com.

Date

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During
Manufacturing of PCC

lelo>2)

3622 23

Total of Month - SS

Quantity

CONTAOLLED COPY

Ss M

Maximu0 Deviation- 1-3% of final output

Fornmat No.-HPLPR/029-05

Observed By Remarks

Verified By:

195

621

248248
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HPSPCB

To

No PCB/RO (Pt)/Himachal Polyolefins/2024- 344

Subject:

IIIMACHAL PRADESH STATE POLLUTION CONTROL BOARD

keuiunl Ofice, P10nta Sahib, HIMUDAColony, Shubhkhera

Teh, laonta Sahib, District Sirmaur,H.P

Email ld: pcbropaontaaLmail.com, Phone: 01704-225870

your unit:

Mslimachal Polyolelins 1Limited

\ilge Ogli, Yamuna Nagar Road Kala Amb

Telhsil Nahan, Dist. Sirmaur, H.P

Show Cause Notice under Water (Prevention & Control of Pollution)

Act, 1974.

!his is in reterece to the inspection carried out by joint committee in the

matter of OA N0. 513/2022 o1 your uniion 19.02.2023.

Dated: o o 924

Whercas, following observations have been made during the inspection of

I.As per condition of consent granted to you vide application no. 8746732

lated 20.11.2023 valid till 31.0,3. 2026, you are authorized to Recycle treated water.

flowever, it lhus heen observed that, wuste water after treatment was being lischarged open

on the land within the unit premises tlhrough a dedicated drain. Photographs are attachedl

herewithn.

Encl: Photographs

And whereas, the above mentioned facts tantamount to the violation of

provisions contained in section 25 of Water (Prevention & Control of Pollution) Act, 1974

and Consentgrantcd by the State Board there under constituting a cognizable offence.

Ilowever, belore proceeding against you finally in the matter, you are

hercby directed to 1. Establish the reason for above observations. 2. Immediately stop

discharging treated water onthe lund. You are further directed to show cause within 07 days

after receipt of his notice as to why waste vater was being discharged open on the land

without permission. and why legal and penal action against you shall not be taken for the

utmost disregard 1owards environment besides imposing environmental compensation.

Please note that in the event of failure to comply and unsatisfactory

deposition, with above directions, action proposed as above shall be initiated as per relevant

provisions of law

Treat it as most urgent
1

Regional Officer

HPSPCB, RO, Paonta Sahib

Annexure-HP16
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a30.7012
! LOngT211688

RS204 ndi

Photograph No.

19/0224 12:59 PM GMT A0630

OsMCam

GPS Map Camera

Photograph No. 3

UaamgarhHaryena, Indla
-NE696.RXW. UdamgarhhHaryana 133204 Indla

FLong7211807

OPB MPCamora

19/0212412:68 PM GMTO5:30

Photograph No. 2

Photograph No. 4

Photograph No.Ito Photagraph No.4shows status of discharge on land through dedicated drain.
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of

section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 18/04/2024 from

Naveen  Banyal , JEE, HP State Pollution Control Board RO Paonta a Grab sample of Final Outlet of
ETP of Himachal Polyolefins  Limited, --- Village  Ogli  Yamuna Nagar  Road  Kala  Amb--Kala
Amb, Nahan Distt. Sirmaur, H.P. 173030 on dated 16/04/2024 for analysis. The sample was in a condition

fit for analysis reported below:

I further certify that I have analyzed the aforementioned sample on 18/04/2024 to

23/04/2024  and declare the result of analysis is to be as follows :-

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB

Signed this on 23/04/2024

Remarks of Lab Head:

---

Report No: 12327787/W-12120 23/04/2024

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 pH 8.40 5.5-9.0 Within Permissible
Limit

2 TSS 21.0 mg/L 100 Within Permissible
Limit

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta

“This is computer generated document from HPOCMMS” Page 1 of 2

Annexure-HP17
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From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

 
To:

Himachal Polyolefins  Limited

--- Village  Ogli  Yamuna Nagar  Road  Kala  Amb--Kala Amb, Nahan,

Distt.Sirmaur, H.P.173030 

                                               “This is computer generated document from HPOCMMS” Page 2 of 2
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*** This is system generated certificate ***

Inspection no. :  62925698
HROCMMS ID :  13AMB376796

HARYANA STATE POLLUTION CONTROL BOARD
Near the Orion Banquet, Naraingarh Road, Baldev Nagar, Ambala. Email:-

hspcbroamb@gmail.com
______________________________________________________________________________

______
No: HSPCB/AMB/2024/INS/62925698SCNCC001																																								     Dated: 22-03-2024
                   
To
	NARAINGARH SUGAR MILLS LTD
	VPO BANONDI TEHSI NARAINGARH
                   
Sub: Show cause notice for closure 31-A of Air (Prevention & Control of Pollution) Act, 1981/ 33-A of

Water (Prevention & Control of Pollution) Act, 1974
                   
       Whereas your unit has been inspected on  20-02-2024 regarding by the Joint Committee constituted by
Hon’ble NGT in OA no. 515 of 2022 Titled as Dharamvir V/s State of Haryana & Anr.  and during the
inspection following deficiencies has been observed as per provisions of section 31-A of Air (Prevention &
Control of Pollution) Act, 1981/ 33-A of Water (Prevention & Control of Pollution) Act, 1974) :
 
		1. Whereas your unit was found operating and engaged in manufacturing of Sugar by using Sugar cane as
raw material with having engaged in processes of crushing, Juice heating, Juice clarification, syrup
Sulphotation, Evaporation, crystallization, centrifugation & packing, which are water and air polluting in
nature and covered under Red category of consent management of the Board dated 04.12.2020.
 
Whereas during inspection the Joint Committee has identified the bypass arrangements for disposing of
untreated trade effluent generating from Cooling water and from the Process which is leading to a
Combined/Common drain starting from inside premises of the unit and carrying untreated effluent (from
cooling tower and process discharge) and further leading outside the premises of the unit as a bypass system.
 
Whereas effluent samples were also collected by the Joint Committee from Untreated Effluent Discharge
from Cooling water, Untreated Effluent Discharge from Process, Inlet, outlet & Aeration Tank of ETP &
Combined/Common drain carrying untreated effluent (from cooling tower and process discharge) inside
factory near residential quarter which is leading outside the premises of the unit.
 
Whereas As per the analysis report received from Central Pollution Control Board (CPCB), Laboratory at
Delhi vide Analysis report no. WATER/2324/WW/00115 dated 05.03.2024 (copy enclosed), the sample of
the following points are found exceeding the prescribed limits in the following manner:
1. Mark A "Untreated Effluent Discharge from cooling water (Parameter/Result/Limits: COD/812/250;
BOD/191/30; TDS/2504/2100; TSS/212/30)"
2. Mark B "Untreated Effluent Discharge from Process (Parameter/ Result/Limits: pH/3.9/5.5-8.5;
COD/934/250; BOD/233/30; TDS/2152/2100; TSS/465/30)"
3. Mark C "Combined drain carrying untreated effluent from cooling tower and process discharge inside
factory leading to nearby drain outside (Parameter/ Result/Limits: COD/409/250; BOD/94/30; TSS/107/30)"
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*** This is system generated certificate ***

Inspection no. :  62925698
HROCMMS ID :  13AMB376796

 
 
Whereas from the above mentioned results it is evident that you are engaged in disposing the untreated trade
effluent in violations of section 24 of Water Act, 1974 and standards laid down vide MEOF&CC
notification dated 14.01.2016 under EP Rules, 1986 and also in violation of discharge standards imposed in
the CTO granted to the unit vide No. HSPCB/Consent/: 313093923AMBCTO39774161 dated 14.08.2023.
 
Whereas, for the above said violations the unit is liable to be initiated the action of Prosecution and closure
under section 43 & 33-A for violation of Section 24 of Water (Prevention & Control of Pollution) Act, 1974
and under section 31-A of Air (Prevention & Control of Pollution) Act, 1981 and also to pay the
Environmental Compensation in terms of the directions of Board issued vide policy order No. 2343-2381
dated 22/12/2021 as assessed by the Board as per methodology defined therein.
 
Whereas u/s 33-A of Water Act, 1974 “notwithstanding anything contained in any other law, but subject to
the provisions of this Act, and to any directions that the Central Government may give in this behalf, a
Board may, in the exercise of its powers and performance of its functions under this act, issue any directions
in writing to any person, officer or authority, and such person, officer or authority shall be bound to comply
with such directions.
Explanations for the avoidance of doubts, it is hereby declared that the power to issue directions under this
section includes the power to direct:-
The closure, prohibition or regulation of any industry, operation or process or
The stoppage or regulation of supply of electricity, water or any other service”.
This may be treated as most urgent.
 
 
 
		
                   
       Whereas sample of trade effluent was collected on 20-02-2024 and as per analysis report no. 00115
dated 05-03-2024 the following parameters are found exceeding the prescribed limits : 
                   

Pollutants A/R no Parameters Results Limits
Mark C 00115 TSS 107 30

Mark C 00115 BOD 94 30

Mark C 00115 COD 409 250

Mark B 00115 TSS 465 30

Mark B 00115 TDS 2152 2100

Mark B 00115 BOD 233 30

Mark B 00115 COD 934 250
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*** This is system generated certificate ***

Inspection no. :  62925698
HROCMMS ID :  13AMB376796

                   
      In view of the above, you are hereby directed to show cause within 15 days as to why closure action
against your unit may not be taken under section 31-A of Air (Prevention & Control of Pollution) Act, 1981/
33-A of Water (Prevention & Control of Pollution) Act, 1974), for non compliance of the above mentioned
observations/ deficiencies
                   
       In case you fail to comply with the observations/ deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to say in this regard and accept
the status as above, which will warrant action under section / 31-A of Air (Prevention & Control of
Pollution) Act, 1981/ 33-A of Water (Prevention & Control of Pollution) Act, 1974
                   
        In addition to above it is also intimated that non compliance of direction issued under section / 33-A of
Water (Prevention & Control of Pollution) Act, 1974/ 31-A of Air (Prevention & Control of Pollution) Act,
1981 is an offence punishable under respective Acts
                   
                   
                   
                   

Ajay  Singh , Regional Officer
 

Regional Office Ambala

Mark B 00115 pH 3.9 5.5-8.5

Mark A 00115 TSS 212 30

Mark A 00115 TDS 2504 2100

Mark A 00115 BOD 191 30

Mark A 00115 COD 812 250

AJAY 
SINGH

Digitally signed 
by AJAY SINGH 
Date: 2024.03.22 
17:34:06 +05'30'
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Samples Registration No. & Date : WATER/WW/2324/SR00075, 21/02/2024 Report No. & Date of Issue : WATER/2324/WW/00115,05/03/2024

Analysis Request Division/Organization : RD Chandigarh Report sent to (Name,Mobile no. & Address of 
Indentor) 

: DH of RD Chandigarh

Sample Details    : Sample Matrix : Waste Water

Sample Collected by : Narender Sharma,Amit Kumar Sagar JLA, 
Shubham OA-S

Date & Time of Sample Receipt : 21/02/2024 15:55 PM

Sampling Plan Preference : Sample Analysis Period  : 21/02/2024  to  05/03/2024

Report Status : Final

Remarks (if any) :  

BDL : Below Deduction  Limit  

Sr.No Date  of Sample Collection Field Code pH COD BOD TSS TDS Oil & 
Grease

1 20/02/2024 NSM-1 7.0 812 191 212 2504 BDL

2 20/02/2024 NSM-2 3.9 934 233 465 2152 BDL

3 20/02/2024 NSM-3 5.9 1418 414 520 1496 BDL

4 20/02/2024 NSM-5 7.8 72 16 14 908 BDL

5 20/02/2024 NSM-6 6.7 409 94 107 1856 BDL

Note:    All the concentrations are expressed in mg/l except pH and Conductivity (µmho/cm).  (µmho/cm) 

 Doc: CB/CL/QR/7.4/WWL-1  Revision Date: 18/09/2020  Issue Date:19/02/2014Revision No :3Issue No.:3

Analyst Supervisor & Reviewer Issued By (Lab InCharge)
Vinod Kumar , Vijay Laxmi , Nandan Sarkar Syed M Bilal Dr. K. Ranganathan

This is a computer-generated Report. No signature is required. 

Page No. : 1/2

CENTRAL POLLUTION CONTROL BOARD 
HEAD OFFICE - DELHI

Parivesh Bhavan, East Arjun Nagar, Delhi - 110032

Water Laboratory (ANALYSIS REPORT) 

 Waste Water Samples for Physico-Chemical Analysis Report 
  ULR No:  TC772324500000115F

TC-7723
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Statement 
              1.        The results relate only to the samples tested. 

2.        The report shall not be reproduced except in full without written approval of the laboratory 
3.      BDL & Test methods are mentioned on back side of this report. I
4.        Samples will be retained only for one Week after receipt of Report. I

Parameter Name Test Method Unit Limit of Detection Uncertainty of Measurment

pH APHA 4500 H+ - B, 23rd Ed.: 2017 2

COD APHA 5220 B, 23rd Ed.: 2017 mg/l 5

BOD APHA 5210 B, 23rd Ed. 2017, 4500 OC (5 days at 
20C). IA - 3025 part 44: 1993 BOD (3 days at 27 C): 
2017 

mg/l 1

TSS APHA 2540 D, 23rd Ed.: 2017 mg/l 10

TDS APHA 2540 C, 23rd Ed.: 2017 mg/l 10

Oil & Grease APHA 5520 B, 23rd Ed.: 2017 mg/l 5

 Doc: CB/CL/QR/7.4/WWL-1  Revision Date: 18/09/2020  Issue Date:19/02/2014Revision No :3Issue No.:3

Analyst Supervisor & Reviewer Issued By (Lab InCharge)
Vinod Kumar , Vijay Laxmi , Nandan Sarkar Syed M Bilal Dr. K. Ranganathan

This is a computer-generated Report. No signature is required. 

Page No. : 2/2

CENTRAL POLLUTION CONTROL BOARD 
HEAD OFFICE - DELHI

Parivesh Bhavan, East Arjun Nagar, Delhi - 110032

Water Laboratory (ANALYSIS REPORT) 

 Waste Water Samples for Physico-Chemical Analysis Report 
  ULR No:  TC772324500000115F

TC-7723
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HISPCD

No PCB/RO (Pt)/ OA No S1S/2022/2021. 34SS3
To

Subject:

Sir,

HIMACHAL PRADESH STATE POLLUTION CONTROL BOARDRegional Orficc, Paonta Salhib, HIMUDA Colony, ShubhkheraTeb, Paonta Sabib, District Simaur, H.PEmail Id: pcbropaontal@gmail.com, Phone: 01704-225870

The Superintending Engincer
Jal Shakti Viblhag, Nalan
Distt Sirmaur (HP)

UrgentIon'ble NGT Matter

O.A. No. 5 15/2022 titlcd as Dbaramvir V/s State of Ilaryana & Ors. pending before
Hon'ble NGT.

This is in continuation to this office letter no. PCB/RO Paonta/OA No. 515/2022/2023
2048-51, letter no. PCB/RO Paonta/OA No. S15/2022/2023- 2362-65 dated 20.11.2023 and in reference
to the meeting held on 18.10.2023 under the Clhairmanship of Wortly Deputy Commissioner, Sirmaur in

his chamber hall at Nahan, District Sirnmaur in matter of 0.A.No. S15/2022 titled as Dharamvir V/s State

of Haryana & Ors. pending before Hon'ble NGT. Accordingly, following decisions pertaining to your

department were taken up during the meeting and same were reviewed in the district level monthly
meeting in the month of January, 2024 arnd February, 2024:

*1. Jal Shakti Vibhag shall complete the restoration work of sewerage pipelines for
STP Kala Amb and STP Trilokpur, households connectivity with STP main pipelines and
operationalize the STP Trilokpur by first week of March, 2024 ."

2. Jal Shakti Vibhag shall restore the Real Time Water Quality Monitoring Station
and take up matter at higher levcl for budgetary provisions/requirements.

Saboo Tor Pyt. Ltu. "

Dated: gd.02.28y

3. Jal Shaki Vibhag shall restore and operationalze phytoremediation site near Ms

Copy to:

So, you are hereby requested through this letter to submit latest progress report mentioning

present status, timeline for completion and reason for delay w.r.t uforementioned directions to this

office on or before 23d February, 2024 so that compiled report can be submited to Hon'ble NGT on

time. It is pertinent to mention that date of hearing is on dated05,03.2024.

CARLY ACTIONIS SOLICITED

áction please,

(1) The Member Secretary, 1PSPCD Shimla-09 for inlormation please.

Regionl 0tiser
IPSPCB, Paonta Sahib

(2) The Deputy Commjssioner, Sirnuur at Nahan for infornmation and further necessa)

Regiona
Onicer

HPSPCB, Paonta Sahib
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HI'SPCB

To:

No. PCB/RO Paonta/OA No.515/2022/2023-
3C-s

Sir,

The Superintending Engineer
Jal Shakti Vibhag Nahan

Subject: 0.A. No.515/2022 titled as Dharamvir V/s State of Haryana & Ors. pending before Hon'ble
NGT.

HP STATE POLLUTION CONTROL BOARD
Regional Officc HIMUDA Complex, Plot no. 1,2 & 3, Shubhkhera

WwY.hpncb.nic.in Pin code 173025 Ph.no/fax 01704-225870

pcbropaonta1@gmail.com
Dated: &6•I|. Sg

This is in continuation to this ofice letter no. PCB/RO Paonta/OA No.SIS/2022/2023-2048

51, dated 19.10.2023 on the subject matter cited above. In this context, it is re-iterated that a meeting was

held on 18.10.2023 under the Chaimanship of Worthy Deputy Commissioner, Sirmaur in his chamber hall

at Nahan, District Sirmaur. Accordingly, following decisions pertaining to your department were taken up

during the mecting:
*1. Jal Shaktl Vibhag shall complete the restoration work ofsewerage pipelines for STP

Kala Amb and STP Trilokpur, kouseholds connectiity with STP main pipelines and operationalize the
STP Trilokpur byfirst week ofMarch, 2024.

Through Registered Post

REMINDER-I

2. Jal Sihakti Viblhag slhall restore the Real Tine Water Quality Monitoring Station and take

up matter ut higher level forbudgetary provisions/requirements

Tor Pvt Ltd "

3. Jal Shakti Vibhag shall restore and operationalize phytorenediation süe near Ms Saboo

However, no progress report has been received from you till date. Therefore, you are hereby

requested again through this letter to submit progress report w.r.t. aforementioned directions to this office

within 15 days positively.

Copy forwarded to:

Submited for information and further necessary action, please.

please.

1. The Member Secretary, HPSPCB, Shimla-09 for information please.

2.The Deputy Commissioner, Sirimaurat Nahan for informationplease.

Yours faljhuly

Regionalomcer

h HPSPCB, RO, Paouta Sahib

3.The Executive Engineer, Jal Shakti Vibhag Nahan for information and further necessary hcion

RegionafQmcer

HPSPCB, RO, Paonta Sahib
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HPSPCB

To

No. PCB/RO Paonta/OA No.S1S/2022/2023- 3G-1

Subject:

Sir,

1. The Project Officer

HP STATE POLLUTION CONTROL BOARD
RegionalOofice I1IMUDA Complex, Plot no. 1,2 & 3, Shubhkhera

wIYw.bpncb.nic.in Pin code 173025 Ph.no/fax 01704-225870

pcbropnonta1@gmall.com

District Rural Development Authority, District Sirmaur H.P.

2. The Member Secretary,
SADA Trilokpur, Nahan, District Sirmaur, H.P.

3. The Block Development Oficer
Nahan, District Simaur, H.P.

Through Registered Post

REMINDERI

O.A. No.515/2022 titled as Dharamvir V/s State of Haryana & Ors. pending before

Hon'ble NGT.

This is in continuation to this office letter no. PCB/RO Paonta/OA No.515/2022/2023-2052

56, dated 19.10.2023 and letter no. PCB/RO Paonta/OA No.515/2022/2023-2140-42, dated 26.10.2023 on

the subject matter cited above. In this context, it is re-iterated that a meeting was held on 18.10.2023 under

the Chairmanship ofWorthy Deputy Commissioner, Sirmaur in his chamber hall at Nahan, District Sirmaur.

Accordingly, following decisions pertaining to your department were taken up during the meeting:

"1. Special Area Development Authority (SADA) Trilokpur shall ensure proper collection,

segregationand processing of solid waste other than Municipal Council limits at their Solid Waste

Processing Facility, SuketiRoad, Kala Amb in coordinatio with BDO Nahan»

Dated: 6 l: s

2.Jal Shakti Vibhag shall coordinate with BDO Wahan to ensure household connectiviy

with seweragepipelines and conectivity ofcommercial dhabasbutcher shopsdairy shops with STPKala

Amb and STP Trilokpur.

Copy forwarded to:

However, no progress report has been received from you tilldate. Therefore, you are hereby

requested again through this letter to submit progress report w.r.t. aforementioned directions to this office

within 15 days positively.
Submitted for information and further necessary action, please.

please.

1, The Member Secretary, HPSPCD, Shimla-09 or infornation' pleaso.

2,The Deputy Commissioner, Sirmaur at Nahán for.infornnation pleaso.

Yours fithfully

Regionalomcer

HPSPCD, RO, PAonta Sabib

3. The Executive Engineer, Jal Shakti Vibhág Nahan for infömation and further necessaryfgction

Regionalpier
HPSPCD, RO, PaontaSabib

y
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HPSICB

To:

No. PCB/RO Paonta/OA No.S15/2022/2023-s6

Sir,

HP STATE POLLUTION CONTROLBOARD

he Member Secretary,

Regional Office HIMUDA Complex, Plot no. 1,2 & 3, Shubhkherawww.hppcb.nic.in Pin code 173025 Ph.no/fax 01704-225870
pcbropaonta1@gmail.com

SADA Trilokpur, Nahan, District Sirmaur, H.P.

The Block Development Officer
Nahan, District Sirmaur, H.P.

Subject: O.A. No.515/2022 titled as Dharamvir Vs State of Haryana & Ors. pending before

Hon'ble NGT.

Kindly refer to the subject matter cited above. In this context, a meeting was held on

18.10.2023 under the Chairmanship of Worthy Deputy Commissioner, Sirimaur in his chamber

hallat Nahan, Dtstrict Sirmaur. Accordingly, following decisions pertaining to your department
were taken up during the meeting:

Dated: 19:o o3

"1. Special Area Development Authority (SADA) Trilokpur shall ensure proper

collection, segregation and processing of solid waste other than Municipal Council limits at

their Solid Waste Processing Facility, Suketi Road, Kala Amb in coordination with BDO

Nahan".

I

2. Jal, Shakti Vibhag shall. coordinate with BDO.Nahan to ensure household

connectivity with sewerage. pipelines and connectivity of commercial dhabasbutcher

shops/dairy shops with STP KalaAnb and STP.Trilokpur.

Copy forwarded to

Therefore, youare kindly requested to expeditethe work w.r.t. above-mentioned points

and submit monthly.progress report in the District Level meetings of District Level Surveillance

Task Forceconstituted by Hon'ble NGT in O.A, No..673/2018 (Polluted River Stretches)

Submitted for information and fürthernecessary action, please.

actionplease.

Yours fathfully

i:Regional bicer:
HPSPCB, RO, PaontaSahib

1.The Member Secretary,HPSPCB, Shimla-09 for, information please.

2The Deputy Commissioner, Simaur at Nahan!for information please.i

aThe Executive Engineer, Jal ShaktiVibhag Nahan for information andfurthernecessary.

RegionalT
omcer

HPSPCB RO, Paonta
Sahib
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SPECIAL AREA DEVELOPMENT AUTHORITY TRILOKPUR

No. HIMISADA/T-18(Vol-IIl)2023- 4-52
To

Subject:

Sir

fhe Regional Officer,
HP PCB, Paonta Sahib, Distt. Sirmaur, H.P.

same.

Dated Ol|03]24

Current status report in respect of Solid Waste Management Site situated at

Ogli, Kala-Amb, Tehsil Nahan, Distt. Sirmaur, HP.

This is with reference to the subiect as cited to above. In this regard. it is submitted

that total area under the jurisdiction of the SADATrilopkur is almost 2596 hectares and presently

SADA Trilokpur is collecting the garbage / non-hazardous solid waste i.e. less than 0l ton daily

which includes 85-90% rubbish i.e. paper, cardboard, wood, leather, rubber. glass bottles & used

clothes etc., 5-7% domestic/kitchen waste, 1% plastic waste, 2-3%Mixed waste i.e. mix of

various types of refuse/ mud /garbage etc. along National Highway i.e. starting from Go-sadan

Nahan to Kala-Amb and Kala-Amb -Trilokpur HP PWD road having a stretch of 20kms from the

Solid Waste dispoal/collection Points(s) in Trilokpur Special Area ensuring the scientific disposal

of the waste at SWM site.

Further process of development of aforesaid site is in process for providing

efficient transportation and scientific handling/disposal of municipal solid waste in Kala-Amb

Gram Panchayat upto the Solid Waste Management site by the authority from the designated

Secondary collection point's to be established by the Gram Panchayat concern, despite being the

mandate of the Gram Panchayat concern. Door-to-door collection/segregation of the solid

waste and disposal of the same upto secondary collection points in segregated manner is the

mandate of the Gram Panchayat/Rural Department and SADA will ensure the tranportion of solid

waste from the secondary collection points up to Solid Waste management site siuated at Ogli and

scientific dispoal of the same.

At presenet authority has developed the infrastructure having Elecricity

connection, shed of size (15m x 6m) alongwith bailing machine room of size (3.00m x 2.60)

Honey comb structure of size (9.08 x 2.56) having 5 no, of pits, one room of size (5.00m x 3.50m)

& bailing machine are available at the Solid Waste Management site. Site has been channelized

and leveled. Also, funds amounting to rupees 25.00 lacs as received under NCAP for purchase

Solid waste sorting machinc/purchase of double shaft shredder machine ie. Vaccum Dehvdrator

Pelisses Machine System and tender is being placed through GEM Portal for purchase of the

This is for your kind information, please.
Yours faithlully

Member Secretary,
Special Area Development Authority

Frilokpur. Phone No. 01702-22268
1
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HISPCB

No PCB/RO(Pt)/OA No 515/2022/2023- 3154
To

Subject:

Sir,

HIMACHAL PRADESIH STATE POLLUTION CONTROL BOARD
Regional Orfice, Paonta Sahib, IIIMUDA Colony, Shubhkhera

Teh, Paonta Snhib, District Sirmaur, HP
Email ld: ncbropaontal@gmnil.com, Phonc: 01704-225870

The General Manager
Department of Industries

Time Bound
Urgent Hon'ble NGT Matter

Sirmaur at Nahan (HP)

Dated: 9o,09.9024

O.A.No.5 15/2022 titled as Dharamvir V/s State of Haryana & Ors. pending before

Hon'ble NGT.

This is in continuation to this office letter no, PCB/RO Paonta/OA No. S15/2022/2023

2057-60 dated 19.10.2023, letter no. PCB/RO Paonta/OA No. 515/2022/2023- 2372-75 dated 20.I1.2023

and in reference to the meeting held on 18.10.2023 under the Chairmanship of Worthy Deputy

Commissioner,, Sirmaur in his chamber hall at Nahan, District Sirmaur in matter of 0.A. No. 515/2022

titled as Dharamvir V/s State of Haryana & Ors. pending before Hon'ble NGT
. Accordingly, following

decisions pertaining to your department were taken up during the meeting and same were reviewed in the

district level monthly meeting in the month of January, 2024 and February, 2024.

“Department of Industries, Sirmaur shall identify and notify the non-hazardous

waste management site for industrial units in Kala Amb area."

However, no progress report has been received from you till date. Therefore, you are hereby

again requested through this letter to submit latest progress report mentioning present status,

timeline for complétion and reason for delay w.r.taforementioned directions to this oftice on

before 23° February, 2024 so that compiled report can be submitted to Hon'ble NGT on time. lt is

pertinent to mention that date of hcaring is on dated 05.03.2024.

ERLY ACTION IS SOLICITED
Yours faithfully

RegionalOficer
HPSPCB, Paonta Sahib
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HPSICB

No. PCB/RO Paonta/OA No.515/20222023- 332

To:

Sir,

HP STATE POLLUTIONCONTROL BOARD
RegionalOffice HIMUDA Complex,Plot no. 1,2 & 3, Shubhkhera

ww.hpncb.nic.in Pin code 173025 Ph.no/fax 01704-225870
pcbropaonta1@mail.com

The General Manager,
Department of Industries,

Simaur at Nahan., H.P,

Through Registered Post

REMINDER-I

Subjcct: 0.A. No. 515/2022 titled as Dharamvir Vls State ofHaryana & Ors.pending before
Hon'ble NGT.

Dated: o 1fS

This is in continuation to this office letter no. PCBRO Paonta/OA No.515/2022/2023

2057-60, dated 19.10.2023 on the subject cited above. As already informed in the aforementioned
letter, a meeting was held on; 18.10.2023 under the Chaimanship of Worthy Deputy
Commissionr, Sirmaur in his chamber hallat Nahan, District Simaur. Accordingly, following

decisions pertaining to your department were taken up during the meeting:

"Department of Industries, Sirmaur shall identify and notify the non-hazardous
waste management site for industrial units in Kala Amb area."

Submitted for information and further necessary action please.

Copy forwarded to:

However, no progress repot has been received from you till date. Therefore, you are

hereby requested again through thisletter tosubmit progress report w.r.t. aforementioned
directions to this office within 15 davs positively.

Yours fefthfully,

Regiona| Oficer

HPSPCB, RO, Paonta Sahib

1:2The Member Secretary, HPSPCB, Shimlá-09 for,information please.

2.The Deputy Cominissioner,Sirmaur at Nahan for information please.

3. The Member Secretary, SWCA Kala Amb for, information and necessary action plgase.

Regioua) officer

lIPSPcB, RO; Paonta Sahib
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HPSICB

To:

No. PCB/ROPaonta/OA No.515/2022/2023-s-6o

Sir,

HP STATE POLLUTION CONTROL BOARD8 RegionalOffice HIMUDA Complex, Plot no. 1,2 & 3, Shubhkhera
WYw.hpncb.nic.in Pin code 173025 Ph.no/fax 01704-225870

pcbropaonta1@gmail.com

Through Registered Post

The General Manager,
Department of Industries,
Simaur at Nahan., H.P.

Subject: :0.A. No. 515/2022 titled as Dharamvir V/s State of Haryana& Ors. pending before

Hon'ble NGT.

Dated: 9os

Kindly refer to the subject matter citd above. In this context, a meeting was held on

18.10.2023 under the Chaimanship of Worthy Deputy Commissioner, Sirimaur in his chamber

hall at Nahan, District Sirmaur. Accordingly, following decisions pertaining to your department

were taken up during the meeting:

Copy forwarded to:

" Department of Industries, Sirimar shall identify and notify the non-hazardous

waste management site forindustrial units in Kala Amb area. "

Therefore, you are kindly requested to|to expedite the work w.r.t. above-mentioned point

and submit monthly progress report in the District Level meetings of District Level Surveillance

Task ForceForce consmuted by Hon'bleNGT in O.A. No. 673/2018 (Polluted River Strétches)

Submitted for information and further necessary action please.

1.The Member Secretary, HPSPCB, Shimla-09 for information please

2. The Deputy Commissioner, Sirmaur at Nahan for information please

Yours faithfully,

Regional Oficer
HPSPCB, RO, Paonta Sahib

3The Member Secretary,SWCA Kala Amb tor intomation and necessary action phexses

RegiongIOmcer
HPSPCB, RO. Paonta Sahib
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Date of 
sampling 

pH
BOD 

(Mg/l)
COD 

(Mg/l)
TSS (Mg/l)

Dissolved 
Oxygen 
(Mg/l)

Total 
Coliform 

(MPN/100
ml)

Feacal 
coliform 

(MPN/100 
ml)

Amonical 
Nitrogen  
(mg/l)

pH BOD (Mg/l)
COD 

(Mg/l)

Total 
Suspende
d Solids 
(Mg/l)

Dissolved 
Oxygen 
(Mg/l)

Total 
Coliform 
(MPN/10

0ml)

Feacal 
coliform 
(MPN/10

0 ml)

Amonical 
Nitrogen  
(mg/l)

pH
BOD 

(Mg/l)
COD 

(Mg/l)

Total 
Suspended 

Solids 
(Mg/l)

Dissolved 
Oxygen 
(Mg/l)

Total 
Coliform 
(MPN/10

0ml)

Feacal 
coliform 

(MPN/100 
ml)

Amonical 
Nitrogen  
(mg/l)

05.10.2023 7.92 6.8 36 24 7.2 4100 400 BDL (DL=0.5) 7.9 9.6 56 60 6.1 4800 1400 BDL (DL=0.5) 7.28 165 544 168 BDL (DL=01) 22100 4300 3.41

06.10.2023 7.18 5.8 28 27 7.2 3300 1400 BDL (DL=0.5) 7.93 9 52 38 6.2 5800 1100 BDL (DL=0.5) 8.13 110 356 78 BDL (DL=01) 10900 2100 6.27
07.10.2023 7.62 5.8 28 17 7.3 3200 1200 BDL (DL=0.5) 7.7 8 48 116 6.1 4800 1700 BDL (DL=0.5) 7.2 66 268 50 BDL (DL=01) 10900 2100 2.48
08.10.2023 7.39 5.2 24 10 7.5 1000 100 BDL (DL=0.5) 7.9 9 48 21 5.6 4300 800 BDL (DL=0.5) 7.75 72 268 54 BDL (DL=01) 1000 100 2.69
09.10.2023 7.87 3.2 16 7 7.8 2200 600 BDL (DL=0.5) 7.79 9 52 18 6.2 4800 1700 BDL (DL=0.5) 7.12 125 456 86 BDL (DL=01) 22100 4600 3.78
10.10.2023 6.8 4.2 24 9 7.6 2100 800 BDL (DL=0.5) 7.22 10 56 57 6.1 4800 1700 BDL (DL=0.5) 6.75 158 544 172 BDL (DL=01) 27300 4900 4.16
11.10.2023 7.95 5.4 24 11 7.2 1200 100 BDL (DL=0.5) 7.2 8 48 17 6.2 4600 200 BDL (DL=0.5) 7.72 125 416 148 BDL (DL=01) 24000 12000 3.48
12.10.2023 7.63 5.8 28 13 7.1 1500 400 BDL (DL=0.5) 7.68 7.8 40 19 6.1 4100 2200 BDL (DL=0.5) 7.16 120 416 155 BDL (DL=01) 22100 4800 2.24
13.10.2023 7.57 6 20 17 7.3 1700 800 BDL (DL=0.5) 7.76 7.8 68 26 6 5800 1700 BDL (DL=0.5) 7.15 125 408 118 BDL (DL=01) 21200 4100 3.18
14.10.2023 7.58 5.5 28 19 7.2 6300 2100 BDL (DL=0.5) 7.24 7.5 52 23 6.2 8400 2100 BDL (DL=0.5) 7.28 105 392 88 BDL (DL=01) 21200 4100 1.23
16.10.2023 6.85 6.8 28 17 7 5800 1400 BDL (DL=0.5) 7.01 8.5 48 29 6.1 7900 4100 BDL (DL=0.5) 6.8 108 396 76 BDL (DL=01) 17700 4000 2.26

Annexure-HR9

Upstream  of Markanda River before merging of Jatton wala nallah at Kala Amb Downstream of Markanda River after Merging of Jatton wala nallah at Kala Amb Jatton Wala coming from Himachal Pradesh at Kala Amb

Monitoring Results of Joint sampling conducted by HSPCB and Irrigation Department  of River Markanda (Upstream & downstream) and Jatton wala Nallah from 05.10.2023 to 16.10.2023 in compliance of the direction given by  Chairman HSPCB during meeting held on dated 
04.10.2023
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Central 

Pollution 

Control 

Board 

tty 

Tquy 
fA 

Parivesh 

Bhawan, 

East 

Arjun 

Nagar, 

Delhi-110 
032 

vftt 

yaT, 
SHE 
Yt 

R, 

fRft-1 10 032 

Water 

Laboratory 

(Freshwater 

Section) 

TTTATAT 

(44 

HTAT) 

CPCB 

Issue Date T 

Report 

No. 

3H1T 
H 

FWL/OCT./84/2023 Af:23/10/2023 

River Sh. 

Narender 

Sharma 
& 

Team 

11/10//2023 

Source 
of 

sample: 

River/Ground 

Water/Any 

other 

HHt 
T 

Ht 

//Hy 

Samples 

collected 
by 

VGaH 

aI 

T 

IH 

Date 
& 

time 
of 

sample 

Collection 
4 

GUT 
r 
faf 
v 

HHY 

12/10/2023 

Date 
& 

time 
of 

sample 

12th 

to 
19th 

October, 

2023 Water/FVW/2324/SRO0048 APHA/BIS. vvg/3TZUH 

I/C R.D. Chandigarh 

Sample 

registration 
no. 
& 

date 
H 

yofthUT 
&. 
V 

faf 

Period 
of 

sample 

analysis 

Ho 

faeryUT 

3Tafer 

Report 

sent 
to 

(Name 
& 

Division) 

3TSAT 
fG 

IT 
A 

ret 

(HTH 
VG 

THTT) 

NO,-N NH.3-N 

F 

PO4 -P 

CI 

Mg 

Cat 

BOD 

COD 

TDS 

Total 
Hardness CaC03 

As 

Cond. 

pH 

FWL Sample No. 

Sampling 

S. 

Point 

0.71 

No. 

0.08 

BDL 

0.09 

BDL 

16 

0.06 

15 

BDL 

BDL 

38 

157 

BDL 

BDL 

78 

19 

210 

46 

323 

BDL 

8.4 

0.07 

1 

BDL 

191 

RMR 

BDL 

01 

09 

64 

27 

422 

726 

BDL 

42 

8.2 

0.06 

214 

BDL 

BDL 

2 

BMR 

01 

10 

334 

72 

24 

644 

BDL 

8.2 

0.06 

41 

201 

AMR 

BDL 

3 

0.05 

72 

12 

42 

03 

354 

33 

BDL 

624 

8.3 

0.10 

257 

UGV 

4 

BDL 

BDL 

68 

05 

15 

408 

641 

30 

BDL 

0.06 

8.1 

BDL 

35 

BDL 

211 

16 

DSG 

83 

05 

5 

388 

24 

699 

8.2 

BDL 

42 

0.07 

202 

BDL 

BGM 

BDL 

06 

6 

77 

17 

372 

628 

25 

BDL 

38 

8.3 

0.06 

199 

BDL 

09 

MLR 

/ 

BDL 

21 

418 

64 

17 

644 

8.4 

BDL 

0.06 

43 

BDL 

180 

BDL 

BDL 

ABG 

63 

06 

8 

312 

578 

25 

2324/Water/FW/LO0135 2324/Water/FW/LO0137 2324/Water/FW/LO0136 2324/Water/FW/L00138 2324/Water/FW/LO0140 2324/Water/FW/LO0139 2324/Water/FW/LO0 141 2324/Water/FW/LO0142 2324/Water/FW/LO0143 2324/Water/FW/L00144 

42 

8.4 

BDL 

0.05 

207 

BDL 

SGA 

08 

9 

01 

BDL 

50 

20 

326 

54 

213 

573 

8.3 

BDL 

t fTÍ 

06 

330 

faft 
Hft 

H0GGT 

fHUTft. 

597 

8.3 

SDA 

10 

2324/Water/FW/LO0145 

hT (umho/cm) 

Conductivity 

(umho/cm). 

At:fua 
TT 

PYM 

11 
Note: 
All 
the 

concentrations 
are 

expressed 
in 

mg/l 

except 
pH 

and 

The 

report 

shall 
not 
be 

reproduced 

except 
in 
full 

without 

written 

The 

results 

relate 

only 
to 
the 

samples 

tested. 

qftur 

44T 
i 

Tð 

THHd 
À 

HaTTI 

Statement: T: 

2 

BDL 
& 

Test 

methods 
are 

mentioned 
on 

back 

side 
of 

this 

report. 
t 

tuTN 

TtteyT 
tat 

rGT 

3T 

fT 
TU 

Samples 
will 
be 

retained 

only 
for 

one 

week 

after 

receipt 
of 

Report. 

4te 

rT 

aAE 

THt 

h4T Y 

HHTZ 
TT 

Hrtar T 

TTI 

3. 4. 
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Report 

favtqu 

3TGT 

NABL 

Accreditation: 

ISO/IEC 

17025:2017, 

Certificate No: TC-7723 

receipt 
� 

9IT 

faf 
v 

HHY 

Test 

method 

reference 

qATUT 

fafer 
T 

HCf 

approval 
of 
the 

laboratory 
guf 

Ye * 

afaftt 

gtTOTTT 

ffad 

HIGT 

fAHT 

31G4T 
ft 

sifor 

sfrfa 
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S. 
No. 

1 

2 

4 

5 

6 

7 

10 

11 

12 

13 

Conductivity 
Total Dissolved Solids 

Parameter 

Chemical Oxygen 
Demand 

Bio -Chemical Oxygen 
Demand 

Chloride 

Phosphate -P 

Total Hardness 
As CaCO3 

Calcium 

Magnesium 

Fluoride 

pH 

NO,-N 

NH3-N 

Surface Water & Ground Water 

Test Method 

APHA 25 10 -B, 24" ED. 
2023 

APHA 2540 C, 24"h Ed. 
2023 

APHA 5220 B, 2 24n Ed. 
2023 

APHA 5210 B, 24n Ed. 
2023, 4500 0C, (5 days at 
20° C). 1S- 3025 part 
44:1993. BOD (3 days at 
25°C). 

APHA 4500 - CIB. 24" Ed. 
2023 

APHA 4500 -PD, 24n Ed. 
2023 

APHA 2340-C 24h Ed. 
2023 

APHA 3500-Ca B, 23rd. 
2023 

APHA 3500- Mg B, 24" Ed. 2023 

APHA 4500- F D, 24" Ed. 
2023 

APHA 4500 H" -B, 24th 
Ed. 2023 

APHA 4500� NO2, B, 24h Ed. 2023 

IS 3025(Part-34)- 1988, 
(First reprint April-1992) 

Range of 
Testing/Limit of 

Detection 

1-30000 umhos/cm 280± 10 umhos/cm 

5- 18000 mg/| 

5-200 mg/ 

1-100 mg/ 

5 -600 mg/ 

0.05 - 10 mg/| 

10 -900 mg/l 

2 - 200 mg/| 

2 -200 mg/ 

0.2- 10 mg/| 

2-14 

0.01 -2 mg/ 

Uncertainty of 
Measurement t 

0.2 - 20 mg/| 

350 + 20.0 mg/| 

96 ± 10 mg/l 

40 ± 8 mg/| 

300 + 15 mg/| 

0.3 + 0.03 mg/l 

150 + 10.0 mg/ 

50 ± 10 mg// 

20 ±3 mg/| 

0.8 ±0.1 mg/| 

7.24 ± 0.18 

0.06 + 0.01 mg/ 

2.0 +0.2 mg/ 
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S. 

No. 

1. 

2 

5 

6 

3 Chemical Oxygen 
Demand 

9 

10 

11 

12 

13 

Conductivity 

Total Dissolved Solids 

Parameter 

Bio -Chemical Oxygen 
Demand 

Chloride 

Phosphate - P 

Total Hardness 
As CaCO3 

Calcium 

Magnesium 

Fluoride 

pH 

NO,-N 

NH3-N 

Surface Water & Ground Water 

Test Method 

APHA 25 10 -B, 24th ED. 
2023 
APHA 2540 C, 24 Ed. 
2023 

APHA 5220 B, 2 24" Ed. 
2023 

APHA 5210 B, 24" Ed. 
2023, 4500 0C, (5 days at 
20° C). IS- 3025 part 

44:1993. BOD (3 days at 
25°C). 

APHA 4500 -PD, 24" Ed. 
2023 
APHA 2340 -C 24" Ed. 

2023 
APHA 3500 -Ca B, 23°. 
2023 

APHA 3500 � Mg B, 24" 
Ed. 2023 

APHA 4500- FD, 24h Ed. 
2023 

APHA 4500 - CI B, 24" Ed. 5-600 mg/l 
2023 

APHA 4500 H* -B. 24tn 
Ed. 2023 

APHA 4500- NO, B, 24" 
Ed. 2023 

Range of 
Testing/Limit of 

IS 3025(Part-34)- 1988, 
(First reprint April-1992) 

Detection 

1-30000 umhos/cm 280 + 10 umhos/cm 

5-18000 mg/l 

5- 200 mg/| 

1-100 mg/| 

0.05 -10 mg/| 

10 -900 mg/l 

2- 200 mg/| 

2 -200 mg/ 

0.2 - 10 mg/l 

2-14 

0.01 - 2 mg/| 

Uncertainty of 
Measurement t 

0.2- 20 mg/| 

350 + 20.0 mg/ 

96 + 10 mg/ 

40 +8 mg/ 

300 + 15 mg/ 

0.3 ± 0.03 mg/ 

150 ± 10.0 mg/ 

50 + 10 mg/l 

20 ±3 mg/| 

0.8 ±0.1 mg/| 

7.24 ± 0.18 

0.06 + 0.01 mg/l 

2.0 +0.2 mg/| 

216
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DOC: 
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1 
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(B.Sasi Devi) 

(Dr. K. Ranganathan) 
DH 

� 
Water 

Lab 
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BDL 

& 
Test 

methods 

are 

mentioned 

on 
back 

side 

of 
this 

report. 

t 
t 
v 

y¢vttuT 

fatu 

GT 

a 
fu 

TUI 

Samples 

will 
be 
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for 
one 

week 

after 

receipt 

of 
Report. 

atd 

ATGT 

TH 

I# 
* 

T< 
T4t 

y 
HHTZ 
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t 

tT 

T 
ATI 

2 

The 

report 

shall 

not 
be 

reproduced 

except 

in 
full 

without 

written 

approval 

of 
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laboratory 

gut 
frt 

T 
faftf 

TTT 

faT 

4TG 

fAT 

TGT 

3TforF 

TfrHfA 

i 

1 

The 

results 

relate 

only 

to 
the 

samples 

tested. 

qfkur4 

h4 

TT 
THd 

HafuaI 

10 Statement: p: Note: 

All 
the 

concentrations 

are 

expressed 

in 
mg/l 

except 

pH 
and 

Conductivity 

(umho/cm). 

iz 
: fug 

rT 

ITHAT 

(pmho/cm) 

SCR 

9 

8.1 

DKH 

562 

faf 

Tft 

HIGT 

AT/ft. 

d 
t 

T5 

327 

15 

02 

8.4 

181 

34 

371 

23 

238 

8 

54 

KAB 

2324/Water/FW/LO0134 2324/Water/FW/LO0133 2324/Water/FW/LO0132 2324/Water/FW/LO0131 2324/Water/FW/LO0130 2324/Water/FW/LO0129 2324/Water/FW/LO0128 2324/Water/FW/LO0127 2324/Water/FW/LO0126 2324/Water/FW/LO0125 

BDL 

BDL 

BDL 

BDL 

0.05 

156 

8.5 

38 

372 

0.62 

15 

7 

204 

18 

NMR 

BDL 

BDL 

BDL 

BDL 

155 

0.03 

8.5 

46 

10 

0.21 

445 

248 

16 

6 

KDS 

BDL 

BDL 

BDL 

BDL 
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0.02 
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15 
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8.3 

BDL 

38 

372 

16 
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15 

4 

FDS 
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BDL 
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BDL 

8.2 

54 

BDL 
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17 

05 

FUS 
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13 

BDL 

181 

BDL 

BDL 

8.2 

48 

409 

BDL 
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15 
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BDL 

15 

BDL 

VUS 
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0.02 
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BDL 
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17 
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BDL 

37 

BDL 

24 

0.02 

19 

BDL 

BDL 

BDL 

0.02 

No. 

BDL 

S. 

Point 
Sampling 

FWL Sample No. 

pH 

CaC03 
As 

Hardness 
Total 

Cond. 

TDS 

COD 

BOD 

Cat+ 

Mg 

Report 
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Division) 

ATGAT 

fA 

Tt 

Ttt 

(T4 

ye 
TH) 

PO*- P 

F 

NO,-N 

NH.-N 

Test 

method 

reference 

qfrerr 

fafe 

Ht 

Sample 

registration 

no. 
& 

date 
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fU 

Å. 

faf 

Period 

of 
sample 

analysis 

TY 

favqu 

ft 
3atu 

I/c R.D. Chandigarh APHA/BIS. TIvU/HISUH 

H44 

Water/Fw/2324/SRO0047 09th 

to 
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October, 

2023 

Date 
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time 
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sample 
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T4+ 

vthu 
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ft 

v¢ 
H4Y 

09/10/2023 

Samples 

collected 

by 
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afT 

T 
TH 

Source 

of 
sample: 

River/Ground 

Water/Any 
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T 

T :Tt/q/ 

08/10//2023 Sh. 

Narender 

Sharma 
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Team 

River 

Report 

No. 

3H1T 

H 
FWL/Ot/83/2023 

Issue 

Date 

aT 

5à 

f 

faf:23/10/2023 

NABL 

Accreditation: 

ISO/IEC 

17025:2017, 

Certificate 

No: 

TC-7723 

CPCB 

Analysis 

Report 

fagtqu 

ATGUT 

Water 

Laboratory 

(Freshwater 

Section) 

T T4TTITT 

(4 

4H) 

Parivesh 

Bhawan, 

East 

Arjun 

Nagar, 

Delhi-|10 

032 

Central 

Pollution 

Control 

Board 

YqqT 

A 

t 

Date 

& 
time 

of 
sample 

receipt 

4T 

uA 

faf 

217

643

270270

305



No. 

6 

3 

7 

8 

10 

11 

12 

13 

S 

1. 

Conductivity 
Total Dissolved Solids 

Parameter 

Chemical Oxygen Demand 
Bio -Chemical Oxygen 
Demand 

Chloride 

Phosphate -P 

Total Hardness 
As CaCO3 

Calcium 

Magnesium 

Fluoride 

pH 

NO,-N 

NH2-N 

Surface Water & Ground Water 

Test Method 

APHA 25 10-B, 24" ED. 
2023 

APHA 2540 C, 24" Ed. 
2023 

APHA 5220 B, 2 24n Ed. 
2023 

APHA 5210 B. 24tn Ed. 
2023, 4500 OC, (5 days at 20° C). IS- 3025 part 
44:1993. BOD (3 days at 
25°C). 
APHA 4500 - CIB, 24" Ed. 2023 

APHA 4500-PD, 24" Ed. 2023 

APHA 2340 -C 24n Ed. 2023 

APHA 3500 - Ca B, 23 
2023 

APHA 3500� Mg B, 24n Ed. 2023 

APHA 4500- F D, 24" Ed. 2023 

APHA 4500 H* -B, 24th Ed. 2023 

APHA 4500 � NO, B, 24th Ed. 2023 

IS 3025(Part-34)- 1988, 
(First reprint April-1992) 

Range of 
Testing/Limit of 

Detection 
1-30000 umhos/cm 

5- 18000 mg/| 

5-200 mg// 

1- 100 mg/| 

5 - 600 mg/ 

0.05 - 10 mg/l 
10 - 900 mg/ 

2- 200 mg/ 

2 -200 mg/| 

0.2 - 10 mg/| 
2-14 

0.01 - 2 mg/ 

0.2 - 20 mg/ 

Uncertainty of 
Measurement t 

280 ± 10 umhos/cm 
350 ± 20.0 mg/| 

96 ± 10 mg/| 

40 + 8 mg/| 

300 ± 15 mg/ 

0.3 ± 0.03 mg/| 
150 + 10.0 mg// 
50 ± 10 mg/ 

20±3 mg/ 

0.8 ±0.1 mg/ 

7.24 +0.18 

0.06 0.01 mg/ 

2.0 ±0.2 mg/ 

218

644

271271
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219

645

272272

307



220

646

273273

308



221

647

274274

309



222
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275275
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223

649

276276

311



224
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277277

312



-
I 1 

• CPCB 

Central Pollution Control Board~~~ 'ilTt 
Parivesh Bhawan, East Arjun Nagar, Delhi-110 032 

mr-J, flc ';fl'R, ~ -110 032 
Water Laboratory (Wastewater Section) 'GI""~ lltn•lltlldl (~'ij@' 3f:lmtl} 

Analysis Report fh~C:101 
NABL Accreditation: 1SO/IEC 17025:2017, Certificate No: TC-7723 • TC-7723 

Source of sample: Drain/STP/ETP /Other :"t-l~ t\ tft~ t\ tfi/3PJ 
Samples collected by~~ cf>R q@cpl1'Jll 
Date & time of sample Collection~ ~cf>::lif>{0I <fl'l f<lftl' "Q<i' 
Date & time of sample receipt~~ Q~ <flt f<lftl' "Q<t 

: Drain "t-l-
: Sh. Narender Sharma & Team. ~~"!lfi:rt 
: 08/10/2023 

Report No.: 3fT@T ~: WWL/OCT /179/2023 
Issue Date :ufRT cf>R <flt f<lftl': 13/11/2023 
LIMS: WATER/WW/2324/SR 00087 

Period of sample analysis~ q>-~ <flt • 
Sample registration no. & date <flt $fl<fRUf ~-"Q<t f<lftl' 
Test method reference ~e-ror ~cpl~ 
Report sent to (Name & Division) 3/R<JIT ufRT <flt lllft (-WI "Q<t 

S.No Sample Code Sample No. pH COD 

1. VKD 1792 7.7 1026 

2. FKD 1793 8.1 138 

3. KRKD 1794 7.8 217 

4. OCD 1795 7.9 702 

5. NSD 1796 7.7 330 

6. JWD 1797 7.6 647 

7. PDR 1798 7.8 790 

: 10/10/2023. 
: 10th to 30th Oct 23. 
: 179/Water/WW-07(14)/2023. 
: APHA/BIS. 
: R.D Chandigarh 3IR "ti~ 

BOD TSS TDS 

567 143 716 

56 14 592 

111 10 296 

325 130 644 

268 107 792 

380 81 3804 

361 467 2112 

NH3-N POc-P 

33 3.3 

04 BDL 

04 BDL 

37 2.7 

30 BDL 

OS 0.1 

02 0.3 

Note: All the concentrations are expressed in mg/I except pH & conductivity in µs/cm (@ 25°C -;:i1?::~q> 3ffclft@~ifi~fI!mfcfi. ~afc@<flt~t I 
Statement if;'lA": 

1. The results relate only to the samples tested. "Qftun1:r ufffl i I 
2. The report shall not be reproduced except in full without approval of the la?oratoryqof Wq> Q'-l'i•l><l!<:11 q> ~q>~ 3/R<JIT<tlt~~<flt~ 1 

3. ~~e: e~t methods are mentioned on back side of this report. Gft "ti~~ 1:Rte-ror 3/R<JIT q> 3@ t I 

4. -~ill b~ retained only for one week er receipt of Report.~ 311fflf ufRT q> 6fiG 

(Vijay Z fcturq- "cl"l';lff) (S. .Bilal~~~ ,,..-,,lr-n== (Dr.IC. Ranganathanif q> 
111 

I "lJ 
Analyst~ Supervisor& Reviewer "CFfq~ <1 q.:iifu'iif>cf> D.H. Water Lab~ Ii@ Q!TI• ll<ll<:11 
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"'ber 

B. WATER LABORATORY 
Products/ Specific Tests Test Method/ Standard against Range of Testing/ Limit of Uncertainty of Measurement 

s. Material of Performed which tests are performed Detection 
No. test 
b. Waste Water Conductivity APHA2510 B, 24thEd. 2023 1-40,000 µrnhos/cm 1404 ± 18.17 µrnhos/cm 

Total Suspended APHA 2540 D, 24thEd. 2023 10- 15,000 mg/I 197 ± 18.76 mg/I 
solids 
Total Solids APHA 2540 B, 24thEd. 2023 l O - 20,000 mg/I 581 ± 9.22mg/l 
Total Dissolved APHA 2540 C, 24thEd. 2023 l O -l ,00,000 mg/I 762 ± 15 mg/I 
Solids 
Chemical APHA 5220 B, 24th Ed. 2023 05 - 90,000 mgll 244.8 ± 9.5 mg/I 
Oxygen 
Demand 
Bio - chemical APHA 5210 B, 24thEd. 2023, 4500 01 - 60,000 mgll 166.8± 14.31 mgll 
Oxygen OC, (5 days at 20°C), IS-3025 part 
Demand 44: 1993, BOD (3 Days at 27°C). 
Oil & Grease APHA 5520 B, 24thEd. 2023 S -200 mg/l 21.14 ± 5.28 mg/I 
Phosphate - P APHA 4500 - PD, 24thEd. 2023. 0.05 - 10 mg/l 0.209 ± 0.023 mg/I 
Chloride APHA 4500 - Cl B, 24th Ed. 2023. 5 - 2000 mg/1 100 ± 8.2 mg/l 
pH APHA 4500 W - B, 24thEd. 2023 2 - 14 7.0± 0.1 
NH3-N APHA 4500 NH3- B&C, 24thEd. l-100 mgll 78.2 ± 3.9 mg/1 

2023 
Cr-+<i APHA 3500 Cr- B, 24thEd. 2023 0.2- 10 mg/I 0.283 ± 0.03 mg/l 
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Central Pollution Control Board iflt 
Parivesh Bhawan, East Arjun Nagar, Delhi-110 032 -~J ... "'-v mR, 3fuj;J~, W -110 032 

CPCB Water Laboratory (Wastewater Section) 'Gffl' \l<lillJ!lial (~ 'Gffl' 
Analysis Report ~J!~qUj 3fRfflT 

Source of sample: Drain/STP/ETP/Other mer:~~ it '!fit{ it '!fit3Pl 
Samples collected by~ ~q,B q@cf>I ;,]1l 

Date & time of sample Collection~ Qcf>::flq,,tOI <flt ftlftl "QCf 
Date & time of sample receipt~ !.llfi<t <t>'l ftlftl "Q(f 
Period of sample analysis ~'$"-~<flt~ 
Sample registration no. & date ~<flt~~-"QCf ftlftl 
Test method reference '!Rl~~cf>I~ 
Report sent to (Name & Division) 3fR!m <flt ll1:fi (;,]1l "QCf "QlfJll) 

S.No Sample Code Sample No. 

1. VKD 1792 

2. FKD 1793 

3. KRKD 1794 

4. OCD 1795 

5. NCD 1796 

6. JWD 1797 

7. PDR 1798 

: Drain~ 
: Sh. Narender Sharma & Team. 

08/10/2023 

Color 

BDL<05 

BDL<05 

BDL<05 

BDL<05 

BDL<05 

BDL<05 

BDL<05 

10/10/2023. 
10th to 30th Oct 23. 
179/Water/WW- 07 (14)/2023. 
APHA/BIS. ~3/$ffi 
R.D. Chandigarh 3fR 6t 

NO,-N SO4· 

1.4 26 

4.3 60 

0.5 41 

3.4 08 

2.8 50 

3.4 134 

4.0 83 

Report No.: 3fmm ~: WWL/OCT /179/2023 
Issue Date :iil'Rt qiB <flt ftlftl : 13/11/2023 
LIMS: WATER/WW/2324/SR00087 

Note: All the concentrations are expressed in mg/I except pH & color in color unit. -;:n"c: '$" 3ffctft@ fm:rr,tclt. if oQcffi <flt~ t I 

Statement 

~= 
1. The results relate only to the samples tested.~~ uiN lfQ 
2. The report shall not be reproduced except in full without approval of the laboratory~fti:fti'$" 3ffctft@ !.l!TI11l(llcil ~'$"~ ~~~1'tlf<fll~ 1 

3. BDL & Test methods are mentioned on back side of this report. G\t 6t "QcT "QCf '!Rl~ '$" 3ia "il' lfQ t I 
4. S~fl'\P~ _will" be retained o~ly for one week after reciPt ~f Report._~ 3fR<ffliil'Rt~'$"6f!G~~~~°;-tt~~.J;~ 

; _:F>.,. . ...,_ k1v .'~ . " ~~_I u I~ 
(U.S.Mishra~~flr") (S.M.Bilal~~~ . ., (Dr.K.Ranganathan61~~ 
Analyst~ / SupeNisor & Reviewer~C{Cl;ll' q.)cf~jq,q, D.H. Water Lab U'l[~"G@' ll<!ill!itm:11 

DOC: CB/CL/QR/7.8/WWL-03 I Issue No: 01 I Amendment No: 04 I Issue Date: 17.09.2015 I Amendment date: 19.03.2021 I Page: 01 of 01 
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Central Pollution Control Board ~ ~ ~ ~ 
Parivesh Bhawan, East Arjun Nagar, Delhi-110 032 

. ~ 'if<R, ~ ~ ';j"lR, ~-110 032 
Water Laboratory (Wastewater Section) 'G@' QQ)iistlk'ii (~'G@' ~ 

Analysis Report ~ildqUj 3ITTin' 
NABL Accreditation: ISO/IEC 17025:2017, Certificate No: TC-7723 TC-7723 

Source of sample: Drain/STP /ETP /Other Wei :t,f~ tl-cft~ tl-cft;3Rf 
Samples collected by~~ m<l@q;r ;im 

Date & time of sample Collection~ Q<fl=::ll<fl{UI ql\ fclfll 'Qij ~ 

E.T.P. 

Sh. Narender Sharma & Team. 

08/10/2023 

Report No.: JfT&TI"~ : WWL/OCT/178/2023 

Issue Date :uf'Rt q;f.\ ~ ~: 06/11/2023 
LIMS: WATER/WW/2324/SR 00088 

Date & time of sample receipt~~~ fcifll 'Qij ~ 

Period of sample analysis~~~~~ 
Sample registration no. & date~~~~-'Qij fclfll 
Test method reference "Cfft~ ~ q;r ~ 
Report sent to (Name & Division) 3IJffiT ufRl ~ 1F1\ r,im 'Qij ~ 

S.No Sample Code Sample No. pH 

1. F P 1-1 1781 6.6 

2. F P 1-2 1782 6.8 

3. B D H-2 1784 8.5 

4. B DH -1 1785 7.3 

5. SJ D -1 1786 6.1 

6. SJ D-2 1787 6.1 

7. JTW-1 1788 4.9 

8. JTW-2 1789 7.6 

9. AMD-1 1790 4.8 

10. AMD-2 1791 6.8 

COD 

27197 

3154 

154 

7168 

4875 

883 

2343 

152 

2263 

118 

BOD 

14300 

1567 

43 

3150 

2450 

432 

1040 

45 

857 

42 

10/10/2023. 

10th to 31 st Oct 23. 

178/Water/WW-11 (20)/23. 

APHA/BIS. ~~ 
R.D Chandigarh 

TSS TDS Oil&Grease 

37537 4772 -
234 3968 BDL 

11 876 BDL 

2507 1576 07 

262 2220 07 

BDL 776 BDL 

144 564 BDL 

BDL 82 BDL 

94 184 BDL 

BDL 25 BDL 

Note:AII the concentrations are expressed in mg/I except pH & conductivity in µs/cm (@ 2S°C . .:ilc:-cfi"Q'q~~™~f4m;cft. if "&l<lo~11{6 1 
Statement 'q;'tR: 

1. The results relate only to the samples tested. i:iftulm ~ ufffl lJ'Q ~ ~ ~ 6" I , 
2. The report shall not be reproduced except in full without approval of the laboratory~ ftQ)t ~ ~ n1,1:n1qi.,,.,•l>""~ll=<:1I ~ ~ ~ ~ JfT&TI" ~ ~ ~~ uilwft 1 
3. BDL & Test methods are mentioned on back side of this report • .ft~~ 'Qij "Cfft~ ~ JfT&TI" ~ 3fcl if~ lJ'Q 6 I _ -t-t__ 

~ 
4. Samples will e retained only . one week after receipt of Report.~ ~iiflit~~<llG~~"Q<fj"~clq,~~ffl~ I f!. · r---;--1 7 / n I 2....3 

1 (Vljay Laxrni) (5.M.Bilal) ~ (Dr.K. Ranganathan) 
· Anal Su rvisor & Reviewer D.H. Water Lab 
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B.WATERLABORATORY 
Products/ Specific Tests Test Method / Standard against Range of Testing/ Limit of Uncertainty of Measurement 

s. Material of Performed which tests are performed Detection 
No. test 
b. Waste Water Conductivity APHA2510 B, 23rdEd. 2017 1-40,000 umhos/cm 1404± 18.17 µmhos/cm 

Total Suspended APHA 2540 D, 23rdEd. 2017 l O - 15,000 mg/I 197 ± 18.76 mg/I 

solids 
Total Solids APHA 2540 8, 23'dEd. 2017 10 - 20,000 mg/I 581 ± 9.22mg/I 

Total Dissolved APHA 2540 C, 23'dEd, 2017 I0-1,00,000 mg/I 762 ± 15 mg/I 
Solids 
Chemical APHA 5220 B, 23rd Ed. 2017. 05 - 90,000 mg/I 244.8 ± 9.5 mg/I 
Oxygen 
Demand 
Bio- chemical APHA 5210 B, 23rdEd. 2017, 4500 0 l - 60,000 mg/I 166.8 ± 14.31 mg/1 
Oxygen OC, (5 days at 20°C), IS-3025 part 
Demand 44: 1993, BOD (3 Days at 27°C). 
Oil &Grease APHA 5520 B, 23'dEd. 2017 5 -200 mllft 21.14± 5.28 mg/I 
Phosphate - P APHA 4500 - PD, 23rdEd. 2017. 0.05 - l O mg/I 0.209 ± 0.023 mg/I 
Chloride APHA 4500-CI B, 23rd Ed. 2017. 5 -2000 mg/I 100 ± 8.2 mg/I 
pH APHA 4500 H+ - B, 23rdEd. 2017 2 - 14 7.0± 0.1 
NH3-N APHA 4500 Nfu- B&C, 23'dEd. 1-100 mg/I 78.2 ± 3.9 mg/I 

2017 
Cr-Hi APHA 3 500 Cr- B, 23rdEd. 2017 0.1- 10 mg/1 0.283 ± 0.03 mg/I 
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. :I 
Central Pollution Control Board isftq-~ ~ il1t 

Parivesh Bhawan, East Arjun Nagar, Delhi-I IO 032 

~~. tR'~~, ~-110 032 

Water Laboratory (Wastewater Section) \ilc1 U~•li!lldl l~u@~ 

Analysis Report fchdtiiDI ~ 

Source of sample: Drain/STP /ETP /Other :t-'f~ c!t qt~ c!t /3Pl 

Samples collected by~ ~ffi cf@cf>T ';ff1'.I' 

Date & time of sample Collection ~1 Q<tdlq;{OI ~ ~ ~ ~ 

Date & time of sample receipt~~ cflt ~ ~ ~ 
Period of sample analysis~~~ cflt ~ 
Sample registration no. & date~ cflt tjGftq;{OI -tl. ~ ~ 
Test method reference 'Qt&fUJ ~ q;r ~ 

Report sent to (Name & Division)3{l@T uiRl cflt TfQt Rfll ~ UlfJ1l) 

S. No Sample Code Sample No. 

1. F PI -1 1781 

2. F P 1 ·2 1782 

3. F P 1-3 1783 

4. BDH-2 1784 

5. B DH-1 1785 

6. SJ D-1 1786 

7. SJ D-2 1787 

8. J TW-1 1788 

9. JTW-2 1789 

10. AM D-1 1790 

11. AMD-2 1791 

Color 

BDL<05 

BDL<05 

-

BDL<05 

BDL<05 

BDL<05 

BDL<05 

BDL<05 

BDL<05 

BDL<05 

BDL<05 

E.T.P. 

Sh. Narendra Sharma & Team. 

08/10/2023. 

10/10/2023 

1011, to 31 st Oct 23 

178/Water/WW-11 (20)/23. 

APHA/BIS. ~~ 
R. D. Chandigarh. 

MLSS MLVSS 

- . 

- . 

16695 9533 

- -
- -

- -

- -
- -
- -
- -
- -

Report No. : 3{l@T~: WWL/OCT/178/23 

Issue Date : u!Rl~cflt ~: 31/10/2023 

LIMS: WATER/WW/2324/SR000SS 

Note: All the concentrations are expressed in mg/I except pH & color in color unit. .ftc: ~~ 3ffaft«nri.ft~fmrr~.1lo!fcRf~~i I 
Statement ililA: 
1. The results relate only to the samples tested. trfturm~urt,)~~~~i1 

2. The report shall not be reproduced except in full without approval of the laboratory. -g_uf ft"crrt ~ ~ Ql.fll l}(llctl ~ ~ ~ ~ 3{l@T cflt ~ ~ cflt ~ I 
3. BDL & Test methods are mentioned on back side of this report. aft'~~~ 'Qt&fUJ ~ 3fR!ffl ~ 3@11 ~ ~ i I 

4. Samples will be retained only for one week after receipt of Re~.~ dtl&-11 uiRl ~~ Gf1G ~~ ~~cfcf; ~~~\ill\{~ ':h..-
\j &"'11sh~ ~ · ~' 7111\"0 

(U.S.MishraJ (S.M.Bilal) (Dr.K. Ranganathan) 

Anal t Su ervisor & Reviewer D.H. Water Lab 
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Annexure-HR11 
Major Sources of contributing Water pollution in River Markanda and its 
Tributaries:- 

 
S.NO  Name of Drain   BOD 

(mg/L) 
Flow  
(In 
MLD) 

Pollution (BOD) 
Load 
contributing in 
the River 
(Kg/Day) 

Site Photographs 

1. Jattan Walla Nallah 
carrying the untreated 
domestic effluent 
generating from Kala Amb 
area of State of Haryana 
and Himachal Pradesh 
both and Industrial 
effluent generating from 
industries located in Kala 
Amb area of Himachal 
Pradesh and further 
merging into River 
Markanda at Village Dera, 
Haryana at adjoining 
border area of both of the 
States 

380 12.50 4750 

 
2. Salani Khadd Rivulet, Kala 

Amb, HP 
111  HPSPCB asserted 

that 12 monthly 
flow 
measurement 
not carried out to 
derive average 
flow.  
However, Real 
time online flow 
and water 
quality 
measurement 
system proposed 
by Jal Shakti 
Vibhag at 
interstate border 
and the proposal 
is under process. 

3. Rampur Jattan drain near 
Radha Swami 
SatsangBhawan, Kala Amb 
area of HP 

56  HPSPCB asserted 
that 12 monthly 
flow 
measurement 
not carried out to 
derive average 
flow.   

 
4. 
 
 
 
 
 

Drain adjoining to 
M/sVashisth Chemicals, 
Kala Amb carrying 
effluent from Kala Amb 
area of HP 

567  HPSPCB asserted 
that  12 monthly 
flow 
measurement 
not carried out to 
derive average 
flow.   
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5. Drain carrying domestic 
effluent of Officer Colony, 
Kala Amb, Haryana 

325 0.60 195 

 
6. Drain carrying domestic 

effluent of Navjot 
Colony,kalaAmb Haryana 

268 0.54 144.72 

 
7. Drain carrying domestic 

effluent of Gadauli Village 
Drain and further merging 
into River Markanda at 
Gadauli Village, Ambala, 
Haryana 

65 0.91 59.15 

 
8. Combined Drains carrying 

domestic effluent from 
Village Malikpur,  
Kurukshetra before 
merging into River 
Markanda   
(Drain no. 1& 2) 

92 0.2 18.4 
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9. Drain carrying domestic 
effluent from Village 
Jhansa, Kurukshetra 
before merging into River 
Markanda 

102 0.45 45.9 

 
10. Cunnette Drain carrying 

domestic and Industrial 
effluent of Ambala Cantt. 
(after merging with 
mahesh Nagar link drain) 
before merging into River 
Tangrinear Mahesh Nagar, 
Ambala Sadar 

199 85 16915 

 
11. River Tangri carrying 

Shahpur Drain 
,Machhonda Drain & Jodha 
Nallah generating from 
urban area of Ambala 
towns and exiting the 
State of Punjab and 
further merging into River 
Markanda. 

11 93 1023 
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Year 2023

Sr No Month pH DO (mg/l) BOD (mg/l) TC (MPN/100 ml) Class of Water

1 January 7.87 8.7 2.8 920 C 
2 February 7.42 8.3 2.8 920 C
3 March 8.08 7.9 2.6 920 C
4 April 7.98 7.6 2.4 350 B

5 May 

6 June 

7 July 7.41 7.2 2.1 540 C

8 August 8.38 7.4 2.2 280 B

9 September 8.02 7.5 1.7 220 B
10 October 8.14 7.7 1.7 350 B

11 November 7.84 7.8 1.5 220 B
12 December 7.83 7.8 1.4 350 B

Year 2022

Sr No Month pH DO (mg/l) BOD (mg/l) TC (MPN/100 ml) Class of Water

1 January 7.89 7.1 1.3 280 B

2 February 8.07 6.9 1.3 220 B

3 March 7.22 7.1 2 220 B

4 April 7.77 6.7 1.7 350 B
5 May 
6 June 

7 July 7.92 7.4 2.3 350 B

8 August 7.82 6.5 2.3 280 B

9 September 7.86 7.5 1.8 220 B

10 October 7.76 7.5 2.4 430 B

11 November 7.94 7.9 2.8 540 C 

12 December 7.76 8.8 2.7 920 C

Year 2021

Sr No Month pH DO (mg/l) BOD (mg/l) TC (MPN/100 ml) Class of Water
1 January 7.6 8.2 2 210 B
2 February 7.82 8.2 1 94 B
3 March 7.53 7.1 1.9 170 B
4 April 7.7 7.1 2.1 220 B

Source Dried

Parameters

Source Dried

Sampling Location- Salani Khad Near Bridge NH7 Moginand Kala Amb

Source Dried

Parameters

Source Dried

Parameters

Annexure-HP22

249

675

302302

337



5 May 
6 June 7.8 7.2 1.8 170 B
7 July 7.29 7.1 3.8 280 B
8 August 7.82 7.2 2.2 170 B
9 September 7.86 7.3 1.2 280 B

10 October 7.72 7.5 1.3 220 B
11 November 7.82 7.4 1.3 130 B
12 December 7.99 7.3 1.4 280 B

Year 2020

Sr No Month pH DO (mg/l) BOD (mg/l) TC (MPN/100 ml) Class of Water
1 January 7.58 8.2 0.7 46 A
2 February 7.23 8 0.8 41 A
3 March 7.09 8.1 0.9 43 A
4 April 7.62 7.9 0.5 38 A
5 May 7.67 8 0.6 39 A
6 June 7.76 7.8 1 40 A
7 July 7.51 7.5 0.6 38 A
8 August 7.76 7 1.7 170 B
9 September 7.48 6.5 1.2 170 B

10 October 7.57 6.4 1.4 170 B
11 November 7.65 6.2 1.8 140 B
12 December 7.87 6.8 2.4 170 B

Year 2019

Sr No Month pH DO (mg/l) BOD (mg/l) TC (MPN/100 ml) Class of Water
1 January 8.02 8.5 1.5 41 A
2 February 7.99 7.8 1.3 63 B
3 March 8.11 8.9 0.7 46 A
4 April 8.2 7.8 0.8 58 B
5 May 
6 June 
7 July
8 August 7.72 6.5 0.6 120 B
9 September 7.65 6.5 0.6 47 A

10 October 7.24 8 0.5 43 A
11 November 7.6 8.5 0.8 39 A
12 December 6.96 7 0.6 33 A

Parameters

Source dried
Source dried
Source dried

Source Dried

Parameters
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Item No. 03         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
 

 

     Original Application No. 1011/2024 
 
 

Mr. Islam                  Applicant 
 

Versus 

  
 M/s Symbiosis Pharmaceuticals Pvt Ltd. & Ors.               Respondent(s) 

 
 

Date of hearing: 05.08.2024 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

    
 Applicant: Mr. Maitreya, Adv.    

  
     
    

 

 

ORDER 
 
 

 

1. Allegation of the Applicant in this Original Application is that the 

Respondent No. 1 and 2 industries owned by the Respondent No. 3 are 

causing environmental pollution including water pollution particularly in 

Markanda River, as well as air pollution in the Kala Amb region of 

Sirmaur District of Himachal Pradesh. The plea of the applicant is that 

these units are discharging untreated harmful chemicals, heavy metals 

and pharmaceuticals residues which are severely degrading the quality of 

river water and contributing to the air pollution in the region. Learned 

counsel for the applicant during the course of argument has submitted 

that though fine of Rs. 43 lakhs has been imposed upon the Respondent 

No. 1 and electricity connection of the Respondent No. 2 has been severed 

but these units are illegally operating in complete disregard to the orders 

which have been passed against them. 

 

2. The OA raises substantial issue relating to the compliance of 

environmental norms. 

310
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2 
 
 

 

3. Issue notice to the respondents. Applicant is directed to serve the 

respondents and file affidavit of service atleast one week before the next 

date of hearing. 

 

4. Another Original Application being Original Application No. 

515/2022 Dharamvir Vs. State of Haryana & Anr. relating to the pollution 

caused by the factories located at Kala Amb Trilokpur is under 

consideration before the Tribunal.  

 

5. Hence, let this OA be listed along with OA No. 515/2022 on 

08.11.2024.  

 
 

 

 

 

 

 

Prakash Shrivastava, CP 

 

 
 

Arun Kumar Tyagi, JM 
 
 

 

 

 
 

Dr. A. Senthil Vel, EM 

 
 

 
August 05, 2024 

Original Application No. 1011/2024 
AS. 
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Mr. Islam

<br>

VAKALATNAMA

<br>

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

<br>

PRINCIPAL BENCH,NEW DELHI

<br>

OriginalApplication No. 1011/2024

<br>

M/s Symbiosis Pharmaceuticals Pvt Ltd. & Ors.

<br>

Vs.

<br>

KNOW ALL towhom these present shall come that I, Avanish Nath Tripathi, Senior Law

<br>

Officer & Divisional Head (Law), do hereby appoint Advocate Mohit Singhal herein after

<br>

called Advocate to be my Advocate in the above noted case and authorize him:

<br>

To act appear and plead in the above notedcase in this Court or in any other Court in

<br>

which the same be tried or heard andalso in the appellate Court including High Court subject

<br>

to payment of fees separately for each court by me.

<br>

To sign file, verify and present pleadings, appeals, cross-objections or petitions for

<br>

executions, review, revision, withdrawal, compromise or other petitions or affidavits or other

<br>

documents as may be deemed necessary or proper for the prosecution of said case in all its

<br>

stages subject to payment of fees for each stage.

<br>

Totake execution proceedings on paying separate fee.

<br>

To file and take back documents, to admit and/or deny the documents of opposite party.

<br>

To withdraw, or compromise the said case or submit to arbitration any differences or

<br>

disputes that may arise touching or in any manner relating to the said case.

<br>

Applicant

<br>

Respondent

<br>

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do

<br>

all other act and things which may be necessary to be done for the progress and in the course

<br>

of the prosecution of the said case.

<br>

Accepted

<br>

And I the undersigned do hereby agree not to hold the Advocate responsible for the

<br>

result of the said case. The adjournment costs whenever ordered by the Court shall be of the

<br>

Advocate which he shall receive and retain for himself.

<br>

Acceptedsubject to the terms of th fees.

<br>

And Ithe undersigned do hereby agree that in the event of the whole or any part to the

<br>

fee agreed by me to be paid to the Advocate remaining unpaid he shall be entitled to withdraw

<br>

from the prosecution of the said case until the said is paid up. The fee settled is only for the

<br>

above case and above Court. Ihereby agree that once the fee is paid, Iwill not be entitled for

<br>

the refund of the same in any case whatSoever.

<br>

IN WITNESSWHERE OF Tdo hereunto set my hand to these presents thecontents

<br>

of which have been understood by me this 9.. dayof September, 2024.

<br>

Advocate

<br>

Moit SiIghal

<br>

Advocate

<br>

Otflco - 23, Kowat Park, Tagore Marg,

<br>

Azadpur, Dolhi-11o033

<br>

Phon - 9911692228, 9971612342

<br>

Email : singhalmohltiogalDgmait.com

<br>

Client

<br>

3ali Ag faNsi Avanish Nath Tripathi

<br>

Central Pollution Control Board

<br>

(WoEnvironment, forest&Clumate Change,Govt. ot india)

<br>

Partvesh Bhawan, East Arjun Nagar, Delhi-110032

<br>
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